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LOR: SABRA DEBATES 

LOKSABHA 

Wednesday, March 30, 1988(Chaitra 10, 
1910 (Saka) 

The Lok Sahha mel al EleveJl of the 
Clock 

[MR. SPEAKER ;11 the ('hat"] 

ORAL ANSWERS TO QUESTIONS 

LEllgli.\hJ 

Nathmal Le:,~t(' on r·oll !cefo:ms 

*511. SHRI DHARAM PAL SINGH 
MALIK: 
SHRI MANIK RAO HODLYA 
GAVIT: 

Will the Minister of LAW AND JUS-
TICE be pleased to 'itate : 

(a) whether there is any proposal 
under the con"iueration ot Government to 
Convene a. National debate on po]) reforms 
in the country; and 

(b) if so, the time by which a debate 
is likely to be held and the details thereof? 

THE MINJSTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): (a) No, Sir. 
There is nu sllch prop0 sa 1 before the 
Government. 

(b) Docs not arise. 

[TI anslat iCll] 

SHRI DHARAM PAL SINGH MAL1K : 
Mr. Spe1ker, Sir, during the elections held 
in the past, particularly during the elections 
in Haryana, under the present electoral 
system, it has been seen that t!le comp1aints 
of booth capturing and bogus polling were 
reported in a very large number. Mr. 

Speaker, Sir, in order to ensure free and 
fair polls and bring reforms in present 
electoral system, so as to make the system 
fuJI proof, I have two suggestions to offer. 
Bungling is done at two stages i.e. either 
at the time of polling or at the time of 
counting. This bungling may be avoided by 
issuing the identity cards to the voters and 
the voting and counting may be done by 
machines. I would, therefore, like to know 
from the hon. Minister as to whether the 
Government propose to introduce electronic 
system of voting and issue identity cards 
to voters? 

SHRI H. R. BHARDWAJ: Mr. Speak. 
er, Sir, so far as the voting machine is 
concerned, I stated in this House on earlier 
occasion also that the Government have 
taken a preliminary decision to introduce 
the voting machine in this country. As 
regard~ the question of identity cards, the 
Chief Election Commissionor has suggested 
1hRt a multi porposc identity cal d should 
be issued to the voters in the country for 
the clection purposes. It will be considered 
after discussing it with the State Govern-
ments. 

SHRI DHARAM PAL SINGH MALIK: 
No one can deny the roIr of money power 
in the present elcctof<11 system. J WOuld 
like to know from the hon. Ministei that 
in order to eliminate the role of money 
powers and ensure fajr elections whc.l1cr 
any propo~al of public financing of ekc,:ons 
is under consideration (If the GoveJ nmct 
under which at Jcnst the candiuat(,s of the 
registered national parties be provided 
funds in a limited quantity and no money 
other than provide<l by the Government be 
allowcd to be spent in the election~ or whether 
the Government want to introduce some other 
system by which tIfe rde of the money 
power could be minimised ? 

There has been so many election 
offences in India but I think that till today 
not even n single person has been convicted 
for these offences. I would like to know 
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whether any person has be.n convicted 
for the offences wi th regard to State 
Assembly or Parliament's elections 7 

[English] 

SHRI H. R. BHARDWAJ: So far as 
the public financing of election is con-
cerned we have mentioned that 'here is no 
proposal befor the Government, at present. 
But the Ekction Commission has suggested 
some of the provi~ions to be made regarding 
petro) coupons, st at ionery and some poster 
papers, etc" So this concrete proposal for 
public financing of election is not before 
the Government but a debate is going on 
this isslte as to what extent the publ ic 
financing of election can be undertaken in 
our country. 

SHRI SAIFUDDIN CHOWDHARY; 
In view of what happened in Tripura that .. 
(Interrupt ions) 

PROF. MADHU DANDAVATE : He is 
referring to yOUl' victory. Why are you 
disturbing him? 

MR. SPEAKl'R : He Jost powelS. That 
is what happened. 

SHRI SAIFUDDIN CHOWDHARY : 
Just three days before the ejection, the 
Army was unilaterally induced to influence 
the voters there. The failure of the Ekctian 
Commission to ~top the Cent ral Govern~ 

ment from subverting the election process-
whether the Govcrnm~nt will agree to our 
demand that there ~houJd be a debate on 
the Poll RI..'fol ms in this House 
immediately? 

SHRI H. R. IlHARDWAJ : So far as 
the question of a debate in the House is 
concerned, you arc the main custodian of 
the rights of this lInll~e and it is entirely 
far the Chair 10 (kcide when there ~hould 

be a debate. 

But so far as reforms arc coccl'ncd, I 
I hav~ expressed very l'learly that the 
Government is for the Reforms. We are 
debating this is~ue within our own party 
and I doubt whdher their party is discus-
sing it at all. 

So far as our party is concerned. . • 
(Interruptions) 

SHRI SAIFUDDIN CHOWDHARY : In 
your party there is no election. What 
are your discussing in YOUI party 1 

SHRI H. R. BHARDWAJ: So far as 
the fairness of ejection is concerned and 
the role of their party in concerned, I leave 
it to their judgement how far they are fair 
in holding elections. RecentJy one or two 
Ministers of the West Bengal. Ministry spoke 
about rigging in West Bengal. So you try 
to correct your own self. 

MR. SPEAKER ; Now let us see what 
Mahatmaj i h as to say. 

KUMARI MAMATA BANERJEE: Lok 
Sabha is the highe~t pillar and a supreme 
body of democracy. So I would like to 
appeal to you, please protect our democra-
tic rights. 

I would like to ask from our hone 
Minister, whether he is aware that in the 
last Election of West Bengal, four thousand 
candidates were not allowed to contest the 
elections and three Cabinet Min isters have 
openly al1eged that their Leader had rigged 
the ejection. So, I want to know whether 
the Minister will consider having a commis-
sion of inquiry to tind 0 ut the fa<.:ts and take 
necessary steps, so that this does not happen 
in future. (Interruptions) 

SHRI H. R. BHARDWAJ: It is a very 
serious matter, that in West Bengal, two 
Ministers of the Cabinet of Mr. Jyoti Bosu 
levelled serious allegatIOns of rigging of 
elections; but, unfortunately, they were 
panchayat elections, and we could 
not interfere there. But that matter 
is a very seriolls matter, and I 
have noted the submission of the 
Member; and we wi II st.e how we can 
proceed. (Interruptions) 

SHRI BASUDEB ACHARIA What 
happened in Gujarat in the recent Rajya 
Sabha elections? (Inlert'uptions) 

KUMARI MAMATA BANERJEE: 
There was nothing. 

. SHRI BASUDEB ACHARJA : Why 
did he reply like that ? (InterruptiOllj') 

PROF. MADIIU DANDAVATE: Sir, 
you have not given a ruling. The question 
under discussion is about an electoral 
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matter which lies within the jurisdiction of 
the Election Commission. 

MR. SPEAKER: The question is only 
about electoral reforms. 

SHRI BASUDEB ACHARIA : He has 
reinar ked about the West Bengal .panchayat 
elections. 

MR. SPEAKER : They are under the 
purview ... 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SONTOSH MOHAN DEV): Why did he 
spe ak about Tripura ? (Interruptions) 

, MR. SPEAKER: There is no question .. 

SHRI BASUDEB ACHARIA : Why 
was Army deployed ? 

KUMARI MAMATA BANERJEE: Why 
did he speak about Tripura ? 

MR. SPEAKER : Panchayat elections 
a~e not within the pUf\ficw of the Ejection 
Comm ission. 

PROF. MADHU DANDAVATE : They 
are within the purview of t he State Govern-
ment. (Interruptions) Sir, is it your ruling 
that whatever is within the State Government 
can be discussed here? (Interruptions) 

MR. SPEAKER: Nothing doing. 

PROF. MADHU DANDAVATE--= Sir, 
we want a clarification. It is a procedural 
point arising here. Are we allowed to raise 
the questions which are within the jurisdiction 
of the State Governments? (Interruptions) 

MR. SPEAKER : Professor Dandavate, 
those are within the purview of the State 
Government, and not problems as far as 
the Election Commission is concerned. 

PROF. MADHU DANDAVATE : I am 
talking about the pancbayat elections. 

MR. SPEAKER: That is what I' am 
saying. 

(Interruptions) 

MR. SPEAKER: What ale you doing? 
I am talking to one man. . . The St ate' 
Government is responsible for panchayat 
elections; and Election Commission has 
nothing to do with those elections. That 
is w~at I am saying. 

SHRI SAIFUDDIN CHOWDHARY : 
Then his reply should be expunged. 
(Interruptions) 

MR. SPEAKER : There is no question. 
Please do not do this. 

PROF. MADHU DANDAVATE : When 
we raise that issue, you do not allow us. 
(Interrupt ions) 

MR. SPEAKER: He said it was within 
the purview of the State Government. There 
is nothing il1egal about that .. It concerns 
th~ State Government, and not the Election 
Commission. 

SHRI SAIFUDDIN CHOWDHARY 
How can he comment? (Il1terruptions) 

MR. SPEAKER: Please sit down. 

SHRI SAIFUDDIN CHOWDHARY 
Are you ex punging it ? 

MR. SPEAKER: No; I am not expung-
ing it. There is nothing; no comment. It 
is not a comment. There is no adverse 
comment on it. 

PROF. MADHU DAN_DAVATE: It is 
a matter within the jurisdiction of the 
State Government. 

MR. SPEAKER : No question. He has 
not done anything against that. He 
has only said that this is under the purview 
of the State Government. 

SHRI BASUDEB ACHARIA : He made 
remarks, Sir. 

MR. SPEAKER: No remarks. He 
referred to certain remarks of the Ministers. 
But he has not said anything from his side. 

(Interruptions) 

PROF'. MADHU DANDAVATE: Any-
way, you go through the record, Sir. 

MR. SPEAKER : r will see. 

PROF. K. K. TEWARY : It is an old 
policy of the Opposition to run with the 
hare and hunt with the hound. Under the 
existing electoral system, when they win 
the elections they say it is the victory of 
democratic forces, but when they Jose the 
elections, they blame the electoral system. 
And it is through this system that we have 
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sustained democracy in this country. In 
this background, I would 1 ike to know 
from the hon. Mininister whether it has corne. 
to his notice tha.t in the recently .. conc]l1d-

, ed Rajya S3.bha e~ections, a person with 
very dubious international connections has 
been made a '/oter from a State to which 
he does not belong, and that gross irregu .. 
larHies have been committed in enlisting 
him as a voter . . . 

MR. SPEAKER : That can be taken to 
the court. 

PROF K. K. TEWAR Y: In this pro-
cess, the Cong ress (I) members of the 
Assembly hay~ been, .. (Interuptions) 

PROF MADHU DANDAVATE 
Against*-t. they should not cast any asper-
sions. (Interruptions) Do not cas[ any 
aspersion on**; he has got the right to get 
enrolled from Gujarat. (Interruptions) 

PROF. K. K. TEWARY: It concerns 
MLAs in Karnataka. I would like to know .. 
(Interruptions) The Congress (I) MLAs 
were sought to be bribed in order to ensure 
the entry of a CIA agent in Parliament. 
(Interruptions)** 

MR SPEAKER: I cannot allow. No 
nothing. Not all owed. 

PROF. MADHU DANDAVATE : He 
refers to**. He has the right to get en-
rolled from Gujarat. 

PROF K. K. TEWARY: The BJP has 
also alleged that money was offered 
to their MLAs. I would like to know from 
the hon. Minister whether it has come to 
his notice and what action is being taken 
by the governmen t in this regard 1 
(Interruptions) 

MR. SPEAKER: No individual cases. 

PROF. K. K. TEWARY : Please 
respond. This is a fact that an attempt 
has been made to bribe MLAs. 

MR. SPEAKER: No, no, this has to 
be challenged in a court of law. 

PROF. K. K. TEWARY: That has 
been done. But the government should also 

have some information about it. 
(Interruptions) 

PROF. MADHU DANDAVATE: He 
is casting aspersion on the Minister. 
(Interruptions) I want to defend the 
Minister. (Interruptions) 

MR. SPEAKER : Order please! I am 
on my legs. 

(Interruptions) 

MR. SPEAKER: Mr. Panika, why 
can't you sit down? We have cases like this. 
Even the late Prime Minister was involved 
in that case. So, the similar case can be 
taken to the court again if anybody has 
got anything. The courts are there. I am 
not the proper authority here to tackle 
this problem. 

(Interruptions) 

PROF. K. K. TEWARY : But the 
government should \ have some information. 
(Interruptions) 

PROF. N. G RANOA: Why don't 
you allow him to put a question 1, 
(Interruptions) 

PROF. MADHU DANDAVATE : I am 
supporting him. He is casting aspersion on 
**who was enrol1ed in Gujarat and got 
elected. He shou1d not do that. (lnterrup-
tiollS) 

MR. SPEAKER: No name should be 
mentioned here. 

(InterruptIOns) 

MR. SPEAKER: Have you got to say 
anything? 

SHRI H. R. BHARDWAJ: So far as 
Government is concerned, we have read 
some neWJpaper report But after we 
examine it if any irregnlarity is found, there 
are methods by which it can be challenged 
in a court of law and prosecute the gentle .. 
man, if necessary. 

[Translation] 

SHRI SHRIPATI MISHRA: Sir, 
keeping this fact in view that casteism, 

------------------------ .... - -- .... _.......__ 
··Not recorded 
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money and muscle powers are now plaYing 
a major role in the elections, would the 
Government consider to amend the election 
laws in such a manner so that not an 
individual but the parties contest the elec-
tions on their Jiymbols and elect their 
representat ives ? 

SHRI H.R. BHARDWAJ: The Govern .. 
ment have at present no such pi oposal. 

[English] 

*512 SHRI VIRDHI CHANDER 
JAIN: Win th(: Mi,';sh. of PLANNING be 
pleased to state: 

(a) the amount of assistance given to 
the State and Union Territories during the 
last three years in the form of grant or loan 
State.wise; 

(b) thc pcrcentngc of assistance given 
to Rajasthan ClS compared to othr r States; 

(c) if the percentage of assistance given 
to Rajasthan is relatively less thcrcasons 
therefore; and 

(d) the steps being taken to inclcase the 
assistance to Rajasthan? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND MINIS .. 
TER OF STATE IN THE MINISTltY OF' 
PROGRAMME IMPLEMENTATION 
(SHR! BIREN SINOH ENGTI): (a) A 
statement is given below giving the required 
information. 

(b) As compared to other non-special 
ca.tegory States the amount allocated to 
R.ajasthan accounts for 5.92 per cent of 
the total allocation. 

(c) and (d). The percentage share of 
Rajasthan in the total assistance alJocated 
amongst 14 non.special category States is 
higher than that of 6 States but lower than 
that of 7 States. The allocation made to 
each State is based on its respective share 
in the total allocation for the Seventh Plan 
determined under the modified Gadgil 
Formula as approved by the National 
Development Council. Besides, additional 
assistance linked to external1y aided projects 
have been allocated to each State taking 
into account the progress of disbursement 
of aid for the concerned projects. Hence, 
tbe question of taking steps to increase the 
assjstance to Rajasthan or any other State 
does not arise. 

Statement .. 
.... - • -_ - ---- ---- ,!: - - - -

(A) States 

I. Speci~l Gategory States 

1. Assam 
2. Jammu and Kashmir 

1985 .. 86 to 1987·88 (Three Years) 
Normal Assistance Total 
Central for exter- Central 
Assistance nally aided assistance 

projects 

1 2 3 

Pattern of 
Grant/Loan 
assistance 

4 
--- --_. __ ..... ---- --~ -- -..---------~-.. - ... ----

1398.64 
1096.30 

6.15 
10~87 

1404.79 
1107.17 

1 
) 
~ 
I 
I 
1 
I 
J 

Grants: 30% 
Loans : 70% 
For the Hdl 
areas of Assam 
and Ladakh 
Sub-Plan of 
J and Kassis-
tance is given 
in the form of 
srants : 90% 
Loan : 10% 
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3. Himaehal Pradesh 541.55 19.6' 

4. Manipur 325.53 

5. Meghalaya 265.52 

6. Nagal8l1d 418.19 

7. Sikkim 158.98 

8. Tripura 323.23 4.45 ---_ ------- - - -.--~----- ---------, 
Total (I) 4521.94 41.12 

3 

561.20 1 
325.53 

265.52 I 

Oral Answr" 12 

4 

~ 
Grants: 90% 

Loans: 10% 418.19 

159.98 

327.68 

4569.06 

I 
I 
j 

-- ----_._----------_ 
II. Non-Sp~cial Category Stales 

1. Andhra Pradesh 

2. Bihar 

3. Gujarat 

4. Haryana 

S. Karnataka 

6. Kerala 

1. ~adhya Pradesh 

8. Maharashtra 

9. Orissa 

10. PWljab 

11 . Rajasthan 

12. Tamil Nadu 

13. Uttar Pradesh 

962.48 57.79 

1392.66 90.06 

450.46 182.10 

211.91 62.51 

496.77 128.00 

578.94 

900.06 

759.91 

573.52 

252.31 

682.27 

775.46 

1912.75 

639.97 

90.00 

231.23 

298.79 . 

178.09 

36.55 

54.14 

111.83 
\ 

296.01 

70.39 

1020.27 1 , 
1456.35 I 

632.56 

274.42 

624.77 

668.94 

1131.29 

1058.70 

751.61 

i88.86 

736.41 

887.29 

2208.76 

I 
I 
I , 
, Orams: 30 % 
~ I Loans:_ 70% 

I 
I 
I 

I 
I 
I 

710.26 J 14. West Bengal 

Total (11) 
----------------------

10563.00 1887.49 

Ill. Newly formed States (1987-88 al/ocation) 
1. Arunachal Pradesh 133.27 

2. Mizoram 87.47 

3. Goa 79.7S 

12450.49 

133.27 

87.47 

79.7S 

, Grants: 90% 
I Loans : 10% 

J~ Grants: 30% 
Loans : 10% 

--~---------- ------------------------
Total (III) 300.49 300.49 
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Allocatioas (Rs. ClOre&) 

Graet Loan Total 

(8) Uldo" Tetrltorl. 

I. Uilion TerrlttJf'ill witlt Lqi,lalurn 

1. Goat Daman and Diu 30.1' J 09.96 139.25 

1 
These three 

2. Mizoram 58.41 47.82 106.23 Territories 
attained State 

3. Arunachal Pradesh 61.~' 101.45 163.00 bood in 1987· 

t 8 a and there-
fore tbe allo-

t cations refer , to 1985-86 and 
I 1986-81. 
J 
) Total for 1985-

4. Pondicherry 61.47 51.99 120.46 .i 86, 1986-87 
and 1.987 .. 88 

Plan Allocation 
(Rs. Crores) 1915·86 to 

1987·88 (Three Years) 

II. Union Territories (Without ugislatures) 

1. Delhi 

2. Andaman and Nicobar Islands 

3. Dadra and Nagar Haveli 

4 Lakshadweep 

S. Chandigarh 

6. DaMan ahd Diu 

1376.15 

140.86 

25.42 

30.8S 

J 25.27 

Expenditure on plan " 
allocation in respect 
of UTs without 
legislatures is met by 
the Central Governolent 

. --------------
IThe allocation rcfets to 1987-88 only. For 198' .. 86 and 1986 .. 81 the"' 

allocations are included under the composite territory of Goa, Daman and Diu. 

[Trans/at ion] 

SHRI VIRDHI CHANDER JAIN: Mr. 
Speaker, S~r, the Central Government have 
divided the States into two categories i.e. 
the special category States and the noo-
special category states for the purpoae of 
providing assistance and )oans. Prom the 
reply liven by the hon. Minister, it is clear 
tbat the percentage share of Rajasthan in 
the total assistance allocated amoDast J 4 

non- special catogory states is hi,ber than that 
of 6 states bQt Jowor than that of 7 states. 

1 am to submit that Rajasthan is the mOlt 
backward amongst these states. It has the 
desert area, the tribal areas and is severely 
drought stricken and -above aU it is also , 
border state. Therefore, if aU these tacts 
are kept in view then it becomes clear 
that the preeent assistance beh18 provided 
to Rajasthan is quite indequate. HimachaJ 
Pradesh and Assam have also beoa kept 
in the special category. I, therefore request 
you to either keep Rajasthan in the spec ial 
catqor)' of states by analysing it proper., 
()r ano.~ate special a$sis,ance to Rajalthan 
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by changing the GadgiJ Formula. Will the 
Government pay its attention in this 
regard? 

[Eng/fshl 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE· 
MENTATION (SHRI P. SHIV 
SHANKER) : The assistance is given on 
the basis of the Modified Gadgil Formula 
as also the a llocations in regard to the 
externally aided projects. 

MR.. SPEAKl~R : It is a very good 
relief, considering thj~ severity of the 
drought. 

SHRI P. SHIV SHANKER: Yes Sir. 
For drought it is a separate thing. Actually 
for Rajasthan it has been twenty-seven and 
some per cent of the entire amount which 
was meant for the drought relief under the 
first three years of the Seventh Five Year 
Plan itself. 

MR. SPEAKER : It is 27 per cent. 

SHRI P. SHIV SHANKER: Yes; 27 
per cent of the allocation for all the concer-
ned States. 

MR. SPEAKER: And 73 per cent of 
the drought relief. 

SHRI P. SHrV SHANKER: One has to 
cut the coat according to the cloth. (Jnler~ 

ruptions) 

THE l\1INJSTER OF HOME AFFAIRS 
(S. BUT A SINGH): I JlapPC'1l to be from 
Rajasthan. 

SHRI P. SH IV SHANKER: I seem to 
be sandwiched by Rajasthan. 

AN HON. MEMBER: Behind you also 
there is a Rajasth~n member. 

SHRI P. SHIV SHANKER: I am very 
cautious having regard to the fact that the 
Chair is staring at me. 

The question that I was trying to answer 
the bon. Member iS J that Rajasthan is a 
non-special category State, and the National 
Development Council itself has decided not' 
only the criteria but also the special 
category St'ltes and non-special category 
States. This matter has been decided some 

time back. So far as the non..speciaJ 
category States are concerned, as ) was 
trying to submit, the allocations are made 
based on the Modified Oadgil Formula and 
also the externaJly aided projects. These 
are the two criteria. Apart from that t 

there is a special central assistance for 
certain area development programme and 
so far as Rajasthan is concerned for the 
two special programmes of Tribal Sub-Plan 
and Ravine Reclamation and other border 
area programmes, certain amounts are also 
granted. 

The basis of the grant has been deter .. 
mined by the National Development Council 
itself. And as to the question my learned 
friend was asking, that why not this should 
be treated as a special category State, that 
is a mat ter which the NDe alone can do. 
But so far as the Government is concerned, 
it docs not have any plan for the present 
to consider this State as a special category 
State. 

(Translation] 

SHRI VIRDHI CHANDER JAIN: Mr. 
Speaker, Sir, while giving assistance to a 
particular slate, under the modified GadgiJ 
Formula, 50 per cent wcightage its given to 
the population of the State, whereas its total 
area, the desert area or the area inhabited 
by tribals . ('re not tak(.'n into account and 
due consideration is also not given to the 
backwardness of the State. Therefore, I 
would like to know from the hon. Minister, 
through you, whether he wi)] p]ace the 
matter of further modifying the modified 
GadgiJ Formula and including Rajasthan in 
the list of specilll category States. before the 
National Dcvelvpmt.nt Council so as to 
safeguard our interests? . 

SHRI P. SHIV SHANKER; Mr. 
Speaker, Sir, under the modified Gadgil 
Formula, 60 per cent of the assistance is 
given on the basi-:; of population. As far 
as the popul1tion is concerned, the popula-
tion of Raj2.sthan is only 5 per cent, 
whereas it is 17.7 per cent in l ttar 
Pradesh. Similarly, there are otht'r statts 
also whose percentage of population is more 
than that of Rajasthan. As re~ards 
Rajasthan, its area is more but its popula ... 
tion is less and the 1971 census is taken as 
the base year for this purpose. 
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SHRI NAWAL KlSHORE SHAR.MA: 
Should we increase it 1 

SHRI P. SHIV SHANKER: That is 
not the question. No, I am not saying so. 
I have only said that under the GadgiJ 
Formula, the allocation is made on tbe 
basis of population. I did not mean that 
Sbri Nawal Ki$horeji should celebrate four 
marriages. In this way his Querry becomes 
very funny. 

Wi th regard to the question of the hone 
Member as to whether the area is considered 
or .. not for the allocation of f~nds, I am to 
say that under tbe GadgiJ Formula, 10 
per cent aJJocation is made under special 
problems and the area is taken into account 
for this purpose. 

[English] 

SHRI C. MADHAV REDDI: Sir, is it 
a fact that the assistance given by the 
Central Government to the State Govern-
ments under drought are being treated as 
an advance plan assistance relying on the 
recommendation of the Eighth Finance 
Commission? If so, I would like to know 
whether the Government really fee] that the 
funds which are being given by the Centre 
as an advance plan assistance would create 
any tangible asset. The experience is that 
most of the funds are utilised fOl relIef 
works and no tangible assets are created. 
If that is so, what is the rationale behind 
this policy of giving it as an advance plan 
assistance, which is adjusted next year . . 

SHRI P. SHIV SHANKER: The answer 
to the first part of the question is in 
affirmatIve. I do not know whether the 
hon. Member would like me to elaborate it. 

With regard to the second part of the 
questi on, that is tangible part, the amount 
that has been made over, as the hon. 
Member himself has said, is based on the 
recommendation of the Eiihth Finance 
Commission. This is the matter which the 
Finance Commission must Jook into. But 
none the less, 1 would like to submit that 
it is not as though the amount that has.been 
advanced as drought relief cannot be called 
as a tangible asset, because in many cases 
the State Government use it for the purpose 
of constructi llg bunds, constructin& caQals 
and so Ott. I need not go into tbe details. 
The money is alao spent for more empJoy-

ment orieoted pfOirammes and from 1~ 
point of viow J it could be called 88 a 
t anaible aSICt. 

SHRl C. MADHAV REDDI: Sir, are 
you satisfied 1 

SHRI SOMNA TH RA TH : I would like 
to know from the hon. Minister~ since 
Orissa is a backward State and inhabited 
by forty per cent Adivasi Harijans, whether 
it cOtn\'$ under Special Category State or 
Non special Category State. But taking the 
view of the modified Gadgil formula, will 
the Minister take special steps for the State 
of Orissa? 

what is under consideration of the 
Government about Orissa? 

SHRI P. SHIV SHANKER: Sir, Orissa 
comes under Non-speciat Category State. 
The hon. Member has very rightly made an 
observation that quite a bit of the 
population consists of Adivasi and others. 
I would Jike to submit that the Central 
Government has got speci a1 programmes, 
for example Tribal Sub PJan. Under the 
TribaJ Sub Plan, the assistance is given 
separately to the tribal areas for their 
development. In fact, there is also Hill 
Areas Development Programme, which 
the Central Government carries out. In 
fact t this issue is under consideration of 
the Government that the eastern mountanous 
area should also be reckoned for the 
purpose of the assistance under the fJiIJ 
Areas Plan. 

Composite Dt,;cucc Rcs~urch .P. odu(:tiOl~ 
Centre 

*S13. SHRI PRAKASH CHANDRA 
SHRI SITARAM J. GAVALI 

Will tho Minister of DEFENCE be 
pleased to state : 

(a) whether Government propose to 
set up a composite production centre with 
the help of private sector in the area of 
Defence Research in the country; and 

(b) if so, the det ails thereof? 

THE MINISTER OF STATE IN THE 
MlNlSTR.Y OF DEFENCE (SHill 
SONTOSH MOHAN DEV) : (a) The 
Government proposes to set up a ComJ)esJte 
Pr04uct$ CePtrc (COMPROC) for manufac. 
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turing advanced composite components. 
The technolog}, h as been developed by the 
Defence Research and Development Orga-
nisation. It is proposed to establish a joint 
vonture for productionising thjs technology 
in COMPROC. 

(b) Offers have been received from 
public sector enterprises and private firms 
in this connection. These offers are under 
evaluation. DRDO has established basic 
infrastructural facilities and equipment for 
COMPR OC. Technology packages for 
producing composi1e products are also 
available. 

[Trans/at ion] 

SHRI PRAKASH CHANDRA: Mr. 
Speaker Sir, in reply to this question, the 
hone Minister has stated about setting up 
of a joint venture. I want to know from 
the hon. Minister as to how much defence 
equipments would be manufactured in this 
joint Venture 1 What will be the estimated 
eost thereof? Does the Government 
propose it to set up in Bihar ? 

THE MINISTER OF DEFENCE (SHRI 
K. C. PANT): It is proposed to be set 
up in HydeI abad because this research unit 
comes under Hyderabad. Its Technology 
Development Centre would also be establish-
ed. There is a proposal to productionise 
the technology here and becau~e some 
decisions are yet to be taken, therefore, I 
have not said any concrete thing in reply 
to the first question. 

[Eng/ish] 

*514. DR. SUDHIR ROY t : 
SHRI MANIK SANY AL 

Will the PRIME M J NISTER be p1c~ased 
to state : 

(a) the Government's policy regarding 
overtime in Government Departments; 

(b) how far the policy js being jmple-
mented by the Depal tments; 

(c) whether Government Departments 
have stopped the practice of paying over-
time to the employees to complete the job 
in tim"; and 

(d) if not, the amount spent on such 
overtime, Department-wise during the last 
year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) to (d). A State .. 
ment is given below : 

Statement 

(a) to (c). The Government have 
accepted the recommendations of the Fourth 
Pay Commission's Report that over time 
allowance may be discontinued. The 
modalities for implementmg the decision 
are being worked out. Pending this, 
Ministries/Departments have been advised 
to arrange their work in offices in such a 
way as to finished it duriug the normal 
working hours anu to evolve a new work 
culture. They have also been authorised 
to compensate for the unavoidable extra 
work beyond the prescribed working hours 
by payment of over time allowance under 
the existing orders on the basis of national 
pay admissible to the employees in the pre-
revised scales of pay. 

(d) The amount spent on over time 
departrn~nl wise for the year ] 985-86 
which is the latest mformation availablt: is 
contained in the "Brochure on Pay and 
Allowances of Central Government Emplo-
yees for the year 1984-85 and 1985-86" 
brought out by the Department of 
Expenditure, Ministry of Finance copies of 
which have been placed in the Parliament 
Library for reference. 

DR. SUDHIR ROY: Instead of giving 
the answer, the Minister has advised me to 
go to Parliament Liblary for research. 
This is very unfortunate. Any way, I want 
to say that according to BPB the overtime 
allowance should be slopped. But thermal 
power stations, coal mines, railways, trans-
port give crores of rupees as overtime 
every year. AccordIng to BPE last year 
Rs. 133 crores had to be spent for payment 
of overtime allowance. Because of ban 
on recruitment, thousands of posts which 
are lying vacant because of death or 
retirement, are not filled up~ If you really 
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want to stop overtime allowance, then 
why do you not recruit !lew hands ? 

SHRI P. CHIDAMBARAM The 
Pay Commission has recommended that 
overtime aI10wance should be discontin~ed. 
Government have accepted tbis recommenda-
tion. Modalities are being worked out. 
Pending the modalities being worked out, the 
Departments have been aIJowed to continue 
with old rates of overtime allowance based on 
national pre-revised sca]es of pay. We have 
held discussions with the staff side. They 
have raised certain points which are being 
considered. This cannot be directly linked 
with recruitment because in some jobs 
it is the continuity of the job which requires 
us to pay overtime and not that absence of 
another hand. Particularly in operative 
jobs it is the continuity of the performance 
of the job which requires up to pay overtime. 
Secondly, it is not correct to say that 
there is an absolute blanket ban on 
recruitment. 

DR. SUDHIR ROY: I agreed that 
continuity of job requires payment of 
overtime allowance. But it is a fact that 
since there is a ban on J ecruitment, overtime 
allowance has to be paid. The number of 
registered unemployed as already reached 
three crores. If that is so, why does ·the 
Government not revise its policy and with-
draw this ban on new recruitment? 

SHRI P. CHIDAMBARAM: As I said 
earlier, Sir, there is no absolute blanket ban 
on lccruitment. Against sanctioned posts, 
people can be recru itoo. The ban is only 
on creation of new posts. EveD that has 
been reI axed in many cases. Besides rnay 
I submit with great humility that govero-
ment jobs arc not the only way to deal 
with the problem of unemployment; it has 
to be done by development of industries 
and promotion of self-employment oppor-
tunities. I once again say that there is no 
absolute blanket ban on recruitment. 

DR. SUDHIR ROY: there is a ban. 
Sir. 

SHRI P. CHIDAMBARAM : Not an 
absolute bJanket ban, I said. 

PROF. N. O. RANOA: Mr. Speaker, 
Sir, has not the time come to examine the 
effectiveness. the quantum of work and the 
quality of work that could be expected from 

tho 8Pvernment employees? The Government 
must have examined the utility of continuiDI 
this new practice of havin, only five workin, 
days instead of six working days in a week. 
I have lloticed that some of the State 
Governments have gone back to the earlier 
practice of six days. Will the Government 
now begin to asses the utility of this new 
practice of losing one day in every week 
and afterwards agreeing to pay overtime 
aUowance either to all the Government 
servants Ot to certain sections of the 
emp)oyees? 

SHRJ P. CHIDAMBARAM Sir, the 
total number of working hours IJt:r week 
remains the same after we switched over 
to the five·day working week. The fiveooday 
week was introduced after careful1y looking 
into the options available to the Government 
and after making a careful assessment of 
how a new work culture shouJd be intro-
duced. I think it is too early to pronounce 
that the fiv~day week is a failure or has 
not yielded results. On the contrary, we 
have in a very quick assessment made, found 
that the five-day week has. in fact, 
promoted a certain amount of efficiency 
among the staff. 

As regards the overtime, I do not think 
it )s directly related to the five day week 
or the six-day week. Even when we had 
the six-day week, large amounts were beiDI 
paid as overtjme al1owance. 

Fjnancial A lIocations to PooY8nkutty 
Project 

*519. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will tbe Minister of 
PLANNING be pleased to state : 

(a) whether .financial allocation baa 
been made to the State of Kerala foc tAO 
Pooyankutty Hydro Electric Project; 

(b) if so, the details of allocation 
made; and 

(c) whether allocation was made after 
obtaining clearance to the project from the 
Ministry of Environment and Forests ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLBMENTATION 
(SHRI BIREN SINGH ENGTI): (a) and 
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(b). This Project is under the State Plan. 
A lu~psum provision of Rs. 72 crores was 
made by the State Government in the 
Seventh Plan for all new starts including 
this Project. In th~ Annual Plans 1986·87, 
1987 .. 88, the State Government has made 
a provision of Rs. SO Idkhs and Rs. 250 
lakhs respectively for this Project. 

(c) The allocation was made after 
getting clearance from environmental anile 
from'Ministry of Environment and Forests. 

SHRI MULLAPPALLY RAMA-
CHANDRAN: Mr. Speaker, Sir, I am 
deeply pained to know from the hon. 
Minister that the 750 MW Pooyankutty 
project, which is estimated to cost 
Rs. 1,000 crores, has h:en cleared by the 
Ministry of Environment and Forests. Our 
han. Prime Minister had made it categori-
cally clear that the Centre would not clear 
this project. I remember that he had 
stated this at the Central Forestry Board's 
meeting in November, 1987 in reply to a 
question posed by the renowned poetess of 
Keralu, by nam~ Sugata Kumari. This is· 
part of his ~~ttempt to save the remaining 
rich rain forest in the district of Idukki in 
Kerala. On 8.3.1988, in the same House, 
the hone Minister of Energy, Shrimati 
Sushila Rohtagi, had stated that "Sanction 
has been accorded by the Planning Commis-
sion, and the Ministry of Environment is 
yet to give sanction to this project", I do 
not know. whIch answer is correct-the 
answer given by the Minister of Planning 
or the one given by the hon. Minister of 
Energy. If the answer given by the han. 
Minister of Planni ng is corn~ct, may I know 
from the hon. Minister whether the Plano· 
ing Commission wilJ withdraw sanction to 
this Pooyankutty project, keeping in view 
the large-scale destruction of the forests and 
environment in KeraJa ? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE. 
MENTATION (SHRI P. SHIV SHANKER): 
Sir, this Pooyankutty Hydro Electric Project 
Stage I the c1earance for which has been 
sought for is of two units of 120 MW. 
That is the hrst stage. Now, the hone 
Member bas asked a question regarding a 
contradIction between what has been said 
by the Energy Minister and what we have 
said. 1 would like to explain t:nat the 
position is that when we received the clear-

ance Crom the Environment and Porest 
Ministry, on that basIs we gave the clearance 
so far as Planning Ministry is concerned. 
Later on it was found that while the 
Environmont Ministry had cleared, the 
Forest Ministry had its own objections and 
the total forest area that will be affected by 
this project would be 30008.36 hectares and 
it involves 'the affection of 95 tribal families. 
The State had referred this case to the 
Oovernment of India on 18th March 1987, 
as the hon. Minister has rightly said, and 
1100 hectares of non-forest area and 1800 
hectares C'f denuded forest has been 
identified for compensatory afforestation. 
NoW the position is that as late as on 19th 
January 1988, the Department of Forest 
has sought certain information so that this 
could be cleared from the point of view of 
the forest angle. After the Planning 
Commission came to know that the Forest 
Department had not cleared, we have issued 
an addenda to the original letter by saying 
that its clearance is subject to the forest 
clearance. 

SHRI MULLAPPALLY RAMA-
CHANDRAN: ~jr, I admit that there is 
acute shortage of power in Kerala. I also 

. submit that this power crisis should not be 
overcome by setting up of the hydro project 
which win definitely destroy a large area of 
our forest wealth. Keeping this fact in 
view, may 1 know from the han. Minister 
whether he will favourably consider setting 
up of thermal or atomic energy plant in the 
State of K.erala as a substitute for hydro 
power project like the Pooyankutty project 
in the Eighth plan ? 

SHRI P. SHIV SHANKER: Sir, these 
are the matters that could be considered 
by the appropriate authorities when the 
proposals arc duly made. Actually, so far 
as the State Government is concerned, the 
State Government has the proposal for Tri-
karipur thermal power station which will 
have two units of 210 MW. That is the 
proposal which has not yet been fructified 
and the matter has not as yet taken any 
shape. 

SHRl VAKKOM PURUSHOTHAMAN : 
I beg to differ from my learned friend, 
Mr. MuJJappalJy RamacJ1andran. He has 
also stated that there is acute shortage of 
power in the State. We were having 
drought also for the last two or three years 
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and we are having the power cut or the load 
shed dins for the last morc than one·and.a-
half' years. So, even if a thermal plant 
is sanctioned, I understand that it will take 
nearly 10 yeats for the commissioning of 
this plant. So, taking into considera .. 
tion that most of the fa.ctories in the States 
are closed and the workers and the people 
Illdirectly arc suff";l'ing due to the shortage 
of power, will the Government take imme-
diate steps to get the clearance from the 
Forest Department and sanction this hydro 
project, I mean~ the Pooyankutty project? 

SHRI P. SHiV SHANKER: Sir, 
Planning Commission has a1rcady taken up 
with the. Environment and Forest Depart-
ment. I wouJd like to submit that of 
cOllrse I share the anxiety of the hone 
Members that Kerala suffers from tbe 
shortage of power. In fact the Central 
power plants also cater to the need 
of Kerala and when once the total 
fructification so far as Ramagundam, 
Neyveli, KaJpakkam, NeyveJi State II 
Mine Cut, Kaiga etc. arc concerned, quite 
a bit of Power will be aVcdlable to Kerala 
from Central share as weJL Apart from 
that, so far as Kerala State itself is concern-
edt at "the beginning of the 7th Plan, it was 
1011.5 maga watt generation capacity. It 
was expect:d that in the 7th Plan, they wiJl 
add the capacity of 530 mega watt, out of 
which 465 mega Wdtt have already been 
commissioned. Gradually this difficulty has 
to be got over. This is not particularJy so 
of Kerala but of quite a number of States. 
But 1 would urge al1 hon. Members to take 
it up with the 'itate Guvernments for the 
efficiency of the State Electricity Boards. 

SHRI CHANDRA PRATAP NARAIN 
SINGH: The Planning Minister has said 
that the Members should take it up with 
the State Governments for the generation of 
power, whicb I think, is more than correct. 
In principle, I would like to know from the 
Minister, seeing the degradation of forest 
and the total damage to the rnvironment 
by the cutting of forests, will the Planning 
Commission take into CDl1sideration this lac t 
and see to it that mini and micro hydeJ 
projects are funded by tho Planning Com· 
mission for power generation instead of these 
large proj~ts which harm, devastate and 
have a very bad influence on the environ-
ment, naturally harmins future generat~9ns 
of India? 

SURI P. SHIV SHANKER: Perhaps 
the PlannillS Commissi on could consider the 
selected ~ases. Bllt as a broad principle 
that aU the micro plants should be taken 
·up by the Planning Commission, seems to 
be -difficult becau&e it is the State sector 
which must also act. 

SHRICHANDRA PRATAP NARAIN 
SINGH: Sir, I asked whether the Planning 
Commission would give priority to funding 
of micro and mini hydel projects because 
the potential in the entire country. in tItis 
field is far more than the massive projects 
which the PJanning Commission have been 
funding till now. 

SHRI P. SH1V SHANKER: Subject 
to the State aIJocati(.)ns, we )1ave no objec· 
tion to it. 

C·))OTs MAX Project 

*522. SHRI SAIFUDDIN 
CHOWDHARY t: 
SHRI R. P. DAS : 

Will tbe PRIME MINISTER be pleased 
to state : 

(a) whether it is a fact that C-DOTs 
MAX Project has been delayed due to 
software problems as reported in the Econo-
mic Times dated 28 December, 1 987; 

(b) if so, the details of the problems 
facing the project and the estimate about 
its running behind schedule; and 

(c) the time by which comnlcrciul 
production will start ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND MJNISTER OF STATE IN 
THE DEPARTMENTS OF; ATOMIC 
ENERGY, ELECTRONICS, OCEAN DEVE. 
LOPMENT AND SPACE (SHRI K. R. 
NARAYANAN): (a) to (c). A Statement 
is given below. 

Statemrut 

(a) and (b). There is no delay in 
achieving the overaU objective of C.DOT 
Main Automatic Exchange (MAX) project 
to set up a new switching factory for 
commercial production durins the 7th J»lan 
period. The oripnaJ project implomenta .. 
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tion schedule envisaged design and develop.. 
ment of a lurge l\1AX (16000 port version) 
and making it ready for field trials in 
36 months. Feedback from field trials 
was to be subsequently utilised for stabilising 
the software under live traffic conditions, 
solving the problems of interworkina with 
various types of exchanges, reli ability of 
indigenous components and production 
p(ocesses used to meet the qu,:lity and en-
vironmental specification before utilising the 
technologies for setting up t!ie new factory. 
During system development, a family 
approach was evolved J for aU sizes of 
exchanges from 128 pOI t to 16000 port, 
using a common building block of 128 
port. This pr;wided an opportunity to get 
advance feedback on the common building 
block of C-DOT MAX in the form of 
128 port Electronic Private Automatic 
Branch Exchange (EPABX) and Rural 

• Automatic Exchange (RAX). These advance 
actions will not only reduce the period of 
field trial of the large MAX bu t also the 
time taken in transferring technology from 
laboratory to commercial production, 
although the ~~ctllal field t rial of the MAX 
will take place later than originally 
envisaged. 

(c) The commercial production of 
C-DOT MAX is expected to start as below : 

512 POrt MAX End t 988 
16000 Port MAX End 1989 

SHRI SAIFUDDIN CHOWDHARY: 
I would like to know from the hon. 
Minister is it not a fact that C-Dot project 
was initiated j n 1984 with the goal of 
developing 10,OOD-Hne digital main auto-
matic exchange within 36 months and the 
deadline expired on 24th August, 1987. 
If tbat is so, whether the Minister will be 
kind enough to teU us what are the impedi-
ments in tbe way of its fulfilling the targets 
and achieving the desired result 1 

SHRI K. R. NARAYANAN: As I 
have explained in the main answer to the 

, Question, it is true that a deadJine was set 
for thc commencement of field tr jdls. But 
in the process of developing this technology, 
it was found that it would be a better way 
of approaching it, rather than developing 
and assembling thc§c MAX, 16,000 and 
then going into fieJd trials they happened 

to develop a modular family of exchanges, 
They developed 128 line exchange what you 
caU, EPARX and 128 RAX and it was found 
that 128 RAX is, what you call, the basic 
building block out of which you can evolve 
the large main ex.change. Therefore, they 
changed thoir pattern of development, their 
strategy. lnstead of starting field traiJs 
right at the end, the date would have been 
August, 1987, they were evolving, testing 
and field trying also, the other lower forms 
of technology like RAX and EPABX 128. 
The finaJ objective was that within the 
Seventh Plan period, we would go into 
commerciolisation for the Main Exchange 
(MAX) and that time-limit wiJl be kept. 
But we have conducted considerable amount 
of testmg for lower modules, that is, RAX 
128 and 128 EPABX. This will ultimately 
shorten the time required for developing 
and cornmercialising the Main Exchange 
because we are testing beforehand the 
common building bloc which WIll go into 
the development for the main thing. So 
slightly changing our strategy, we have 
arrived at a situation that abou t 60 % of 
component~ of what should go into the 
finaJ Main Exchange have already been 
tested and the RAX is under production and 
EPABX is also under production. 

MR. SPEAKER: You better ceJJ 
Mr. Saifuddin Chowdhary to your chamber 
and explain aU this. It is like a teaching 
class. 

SHRI SAIFUDDIN CHOWDHARY: 
The concern in our mind is whether all the 
commitments and promises that were asso-
ciated with the C-DOT Project that the 
whole thing would be indigenous arc ful-
filled. Now the report is coming that we 
are having software problems. There is also 
the report and that is causing concern to 
us that OUf indigenous capability is not 
suitable to what is required and also there 
is pressure from foreign lobby. I want to 
know whether the delay '!an be justified on 
these two grounds and whether there is 
any pressure going on to subvert the in-

• djgenisation of the total project. 

SHRI K.R. NARAYANAN: First" of 
aU, I want to say that for the final product 
and the final commercialisation, there is 
no delay. This is a point I want to make 
out. Though there has been delay in the 
commencement of the field trial, it has been 
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delayed by nine months, that has been 
made up by developing it and testing for 
the basic building bloc itself. As far as 
indigenisation is concerned, the software 
almost entirely is made in India. So there 
has been no pressure as far as I see on the 
process of indigenisation and it is goina on 
very wdl indeed and as I said RAX 128 
the Rural Automatic Exchange, from 
tomorrow, would go into production of one 
exchange, n day production and it has been 
field tested in two places in kittur in 
Karnataka and in Churbat in Madhya 
Pradesh very successfully and it is going to 
be under production and the other 128 
BPABX has also gone in to production 
and, therefore, nobody is putting pressure 
and delaying the development. We are 
going in to it. We want to make sure that 
the final Exchange would not require that 
kind of elaborate test. 

[Trans/atioll] 

SHRIMATI PATEL RAMABbN 
RAMJIBHAI MAVANI: Mr. Speaker. 
Sir, 1 would like to know, when the second 
phase of the C-DOT project would be 
completed and how much expenditure wHl 
be incurred thereon? Will the capacity of 
l.S.D. N be gailled theoreticalJy ? 

SHRI K R. NARAYANAN: Do you 
mean the second phase of C·DOT ? 

I Trans/ation] 

SHRIMATI PATFL RAMABEN 
RAMJIBHAI MA V ANI: How much ex-
penditure v, ill be incurred on the second 
phase? 

[Engl ish] 

SHRI K.R. NARAYANAN: Over 
Rs. 32 CrI,Hl'S is rcquiled. 

MR. SPEAKER: Shri Hannan MoJlah. 

SHRI HANNAN MOLLAH : Question 
No. 524 .. '(lnterruptiolls) 

SHRI AMAL DA ITA: Sir t nobody is 
there to answer this quetion. What is 
'.lappeLling to the Ministry 1 ... (Interrupl;ons) 
Nobody is listening. What is tlte matter ? 
(Interruptions) 

SKRI AlIT KUMAR SAHA: The 
Prime Minister is here. He js responsible. 

SHRI SAIFUDDIN CHOWDHARY: 
Why can't the Prime Minister meet his 
Ministers in the Chamber ? •. (lnterruplio1l8) 

SHRI AMAL DATTA: Sir, this is 
unthinkable .. (Interruptions) 

SHRI SAIFUDDIN CHOWDHARY: 
He may give them time to mett in his 
Chamber ... (llllerruptions) 

MR. SPEAKER: Then, you wiJl also 
avail of this opport uni ty ..• 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.:R. 
NARAYANAN): Sir J I am sorry for it. 
I have not thought tha t this question bas 
come in between ... (Interruptions) 

View\s of L~c Ejcctl·onHs COJumbsion on 
IDlj;Ort of Tuimc.. 'ogy 

*524. SHRI HANNAN MOLLAH t : 
SHRI ANIL BASU : 

Win the PRIME MINISTER. be pleased 
to state: 

(a) the views of the Electronics 
Commission in legnrd to the import of 
technology; and 

(b) whether Government bave consi-
dered the vIews of the EJectronics Commis-
sion and if so, the decision of· Government 
ther~on ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO. 
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, • ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) A draft paper which ' 
addresses to tl1is issue amongst otbers is 
under discussion. within the Electronial 
Conlmission. It 

(b) D~s n'1t arise at this J)oint of 
time. 
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SHRI HANNAN MOLLAH: Sir, the 
Governm~nt's Electronics policy is to 
encourage the idisei.10US entrepreneurs to 
seek foreial1 collaboration. But in the 
present situation, if we do not develop the 
electronics industry in a bigger way and 
only by imporrins high ,technology and 
creating some Islands on high technology, 
that thing will not heJp this industry which 
is the most import ant industry of this age. 
In view of this, I would like to know from 
the hone Minister whether the Government 
would reconsider their policy to encourage 
the collaboration between the Indian and 
foreign firms in electronics and whether they 
wiJI take additional steps to encourage and 
develop the indigenous capability in this 
field. If so, I would like to know what 
steps the Government has taken in this 
regaPd. 

SHRI K.R. NARAYANAN: Sir, the 
entire thrust of the Governmc:nt's policy 
is to achieve maximum indigenisation in the 
e1ectronics industry. For that purpose, 
we have followed a very liberal policy, by 
entering into collaboration with foreign 
firms not only for importing equipment 
and machinery but also for transfer 
of technology to us and the whole 
policy is geared to that. Also, the 
Member may be aware that in this 
policy we have made it possible nnd our 
terms and conditions are that any techno-
logy that is not easily available in India, 
any tochnology that is at a very high level 
and closely held, we give perm ission for [he 
Indian firms to get into collaboration with 
foreign firms on very attract ice condHiollS. 
But, we also make it conditional that they 
should enter into Rand D activities in 
order to imbibe this technology rather than 
engaging themselves in a process of repeti-
tive import. 

SHRI ANIL BASU: Sir, I would like 
to know on which date that draft policy 
paper ~as submitted to the Government 
and how much time the Governm.:nt will 
take to finalise and approve that draft 
policy. 

SHRI K.R. NARAYANAN: The 
policy paPer h:.\s not been submitted to the 
Government so far. Tb is is a paper on 
electronics which is being reviewed and 
being discussed by the Electronics Commis-
sion. When it emerges in the form of 

final recommendations, it would be submit .. 
ted to the Government and at tbat time the 
Government wilJ consider it. 

SHRI ANIL BASU : I would also ]ike, 
to know whether the Government is consi .. 
dering delicensing of all sectors of electro .. 
nics industry WhlCb have achieved indige-
nous technology. 

SHRI K.R. NARAYANAN: Already 
the policy is that where we have indigenous 
capabiJity and where something can be met 
by the indigenous industry and technology, 
we do not allow import. It is only such 
technologies which are not available indi-
genously and which are of very strategic or 
high technology, that we allow importation. 

WRITTEN ANSWERS TO QUESTIONS 

BO'llb j~ xf}!osiotl'i in Sau 'ushtra Re:doD 
of Guiarut 

* 515. SHRI DIGVIJA Y SINH: Will 
the Minister of HOME AFFAIRS be plea-
sed to state : 

(a) whc1her Government arc Ilware of 
the bomb explosions which took .,laee in 
different parts of Saur3shtrn reflOn of 
Gujarat during past few months coinciding 
with religious festiva Is namely, explosion 
in \¥ankaner during Janmnshtmi, in 
Morvi during Navratri and in Junagarh 
during Mahashivratri; 

(b) whether the State Govclnmcpt and 
other religious and social bodie~ have 
approached the Union Govcrnrnt'"nt to 
agree to these incidents being investigated 
by the CBI with a view to unravel mystery 
as to these explosions having synchronised 
with religious festivals and also to have the 
culprits brought to book without delay; 
and 

(c) jf so, the decision taken in the 
mltter ? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : (a) Yes, Sir. 

(b) and (c). A few repreSt~ntations have 
been received by the Central Government 
from MPs and other persons in this regard 
but no such request has been received from 
the State Government. These case'll are 
being investigated by the State C.1.D. 
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Jiev'uon of Sala.., Qf aaal ..... and 
Members of UPSC 

• 516. SHRI CHAltANJIT SINOH 
WALIA : Will the PR.IME MINISTER be 
pJeased to State: 

(a) whether the case for revision of the 
salary of Chairman and Members of Union 
Public Service Commission was referred to 
the Fourth Pay Commission; 

(b) jf not, the reasons therefor; 

(c) whether there is any proposal under 
consideration to revise the salary of the 
Chairman and Members of Union Public 
Service Commission; 

(d) if so, whether Government are also 
considering to enhance the pension and 
other benefits of the Members of the 
Commission; and 

(e) if so, the details thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) No Sir. 

(b) The question of salary and allowan-
ces of ConstitutJonal functIOnaries are not 
referred to the Central Pay Commission. 

(c) to (e). The issue of orders revising 
the salaries of the Chairman and Members 
of the Union Public Service Commission 
is under process. The pension and other 
benefits for the Members of the Commission 
will be review separately. 

Concessione; to Children of In!urcd IPKF 
Personael 

.517. SHRI H.A. DORA: Will the 
Mini ster of DEFENCE be pleased to state : 

(a) whether Government propose to 
extend a package of concessions to the 
children of Indian Peace ~eeping Force 
personnel killed or injured in Sri Lanka; 
and 

(b) if so, the details thereof? 

THB MINISTER OF PIlFENCE (SHRI 
K.C. PANT): (a) and (b). Government have 
.,ready announcod exfension of Liboralised 

Pensionary awards and other conceaJoJlt as 
applicable to ba.ttle casualities, for the 
families of IPICF men kiDed or wounded in 
Sri Lanka. Children of such personnel 
have beta ,ranted educational concessions 
ioeludinl complete exemption from tution 
and other fees, school bus charges, hosTel 
charges for boarding students and fuJI cost 
of book. and stationery, as well as cost of 
unJform. wbere compulsory. 

Upa:o two membeR of eace of the fami-
lies of Defence Personnel killed in 
service or invalidated out with over 
50% disability attributable to servic~ 
are given Priority IJA in employment 
throush employment exchanges for Group 
C and Group D posts. 

Dependents i.e. son/daughter/near 
relative of defence services personnei who 
die in harness and eligible to be provided 
with suitable Group cC' or Group '0' 
civil appointments, without registration in 
employment exchanges, as available in the 
Record Office/Regimental Centre/Parent 
Corps or unit/Armed Forces Headquarters 
and other Defence Establishments, subject 
to fulfilment of age and educational stan-
dards prescribed for the posts. 

Diplomatic Relations with Foreign CC)ulltries 

... 5 18. SHRIMA TI N. P. JHANSI 
LAKSHMI : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state; 

(a) the names 0 f countries with whom 
India has no diplomat ic relations; and 

(b) whether Indian passport hoJders are 
peJ'mitted to visit these countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SlNGH): (a) India 
does not have diplomatic relations with 
Dominican Republic, Haiti, Honduras, 
Israel, Morocco and Republic of South 
Africa. 

(b) As pe, Passport Rules, Indian 
passports are valid for trav~l to Ie all 
countries except Republic of South Africa". 
In case of South Africa, special endorse-
ments are issued for specific purposes like 
that of termi.al sickness, death etc. of 
near reJatives in South Africa 8S per th~ 
prescribod guidelines, 
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[TMu/.tlcm] 
Pands UtJ!J~ation under Special Compoaent 

Plan 

.520. SHRI R. P. SUMAN: WUI tbe 
Minister of WELFARE be pleased to 
atate : 

(a) the provision made under the 
S,eciaJ Component Plan during the Jast 
three years year-wise and the amount 
aJlocated to e&lcb State and the amount 
released by the end of the year; 

(b) the amount spent by the States 
out of the amount aJlocated and released 
to them during the last three years and the 
amount that remained unutilised, State. 
wise; 

(c) the reasons for not utilizing the 
anlount funy; and 

(d) whether Government propose to 
issue airective for utilising the entire 
allocated amount within the stipulated 
period properly and fix the responsibility 
therefor and if so, the time by which its 
impJementation will be ensured? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (DR. 
RAJENDRA KUMARI BAJPAI): (a) to 
(c). Statc!UT-wise outlay and expenditure on 
SCP during the past three years is given 
in the statement below. 

For the country as a whole, utilisation 
of funds provided under special Component 
Plan has been about 95 %. However, in 
case of some States like Andhra Pradesh, 
BUlar, Karnataka, Orissa, Sikkim and 
Rajasthan, there have been short .. faHs. 

Some of tho reasons for short·falls in 
expenditure are delay in mobilisation of 
agencies in the field, improper selection of 
beneficiaries, defects in formulation and 
implementation of schemes. weak monitor-
ing etc. 

(d) Guidelines already exist for utilis .. 
ing the entire SCP outlay by the Statesl 
UTs durin! the year. The progress of the 
implementation of various schemes/program-
mes under the Special Component Plan of 
the State Oovernmen ts is discussed every 
year with the representatives of the State 
Governments/U.T. Administrations in the 
meetings held in the Ministry of Welfare 
for finalising the Special Component Plan 
of the next year. While aIJocating funds 
under Soecial CeutraJ Assistance to the 
States/Union Territories, the size of the 
Special Component Plan and the utilization 
of funds provided thereunder are inter-alitl 
taken into consideration and the StatesJ 
Union Territories which do welJ get 
enhanced allocations. 

Statrrnent 

(Rs. in croTes) 

S. No, State/UT J 984-85 1985-86 1986·87 -SCP Expdr. SCP Expdr. SCP Expdr. 
outlay outlay outlay 

------ ------
J 2 3 4 S 6 7 

--- - ,---_-... ---- ,..._ --- ....._..------- - - ~- .. --_ -- - ... -~-.----

1. Andhr a Pradesh 127.51 102.47 120.64 109.43 154.30 135 00 

2. Assam 7.72 7.75 10.44 10.91 13.95 
'II 15.03 

3. Bihar 16.77 45.94 67.27 54.28 103 59 76.01 

4. Oujarat 26.90 26.90 25 87 24.93 29.83 28.96 

S. Haryana 31 07 22.18 30.34 26.16 32.33 35.30 

6. Himachal Pradesh IS.75 IS.7S 19.49 16.42 22.56 22.56 

1. J and K 9.50 9.JS 9.56 9.~6 lO.~O lO.?O 
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1 2 

8. Karnataka 70.20 

9. Kerala 28.74 

10. Madhya Pra<ksh 59.10 

11. Maharashtra 43.91 

12. Manipur 8.12 

13. Orissa 31.81 

14. Punjab 23.33 

1 S. Rajasthan 53.62 

16. Sikkim 0.74 

17. Tripura 8.04 

18. Tamil Nadu 123.01 

19. Uttar Pradesh 135.90 

20. West Bengal 57.00 

21. Delhi 21.35 

22. Chandigarh Admn. 1.54 

23. Pondicherry 4.82 

24. Goa. Daman and 
Diu 7.67 

-----------~ ._----
3 

70.07 

20.74 

60.04 

43.91 

1.00 

31.58 

23.33 

48.54 

0.05 

8.11 

99.25 

162.99 

57.06 

21.35 

1.55 

4.04 

0.43 

.4 

76.22 

29.58 

63.32 

42.87 

1.42 

36.51 

21.87 

52.00 

0.39 

7.55 

126.16 

172.67 

65.41 

13.09 

2.35 

S.20 

0.81 

67.17 

29.S8 

64.8' 

63.55 

0.87 

36.01 

18.24 

43.83 

0.19 

6.86 

113.73 

175.82 

61.38 

18.02 

1.57 

4.76 

0.63 

(; 

104.13 

3S.81 

76.66 

57.38 

1.08 

47.07 

24.76 

69.28 

0.41 

10.71 

128.04 

199.42 

71.('1 

18.50 

1.83 

6.24 

0.62 

7 

17.69 

3S.01 

74.65 

71.04 

1.08 

44.92 

28.59 

37.60 

0.16 

10.45 

140.07 

196.40 

71.14 

20.90 

1.88 

5.58 

0.71 

Total : 974.12 884.28 1001.03 959.17 1221.62 1151.63 

[English] 

Involvement of Travel Aglots ill Is!uillg of 
.Fake-PRssrorts 

*521. SHRIMATI VYJAYANTHI-
MALA BALI : Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) the number of persons tnc1udinl travel 
agen ts who were involved in the nefarious 
activi ties of issuance of fake and bogus 
passports to the public between 1985 and 
1987; 

(b) how many licences of tbe travel 
agents were cancellcd or suspended for indu-
Jging in such activjties during 1985-87; 

(c) whether some travel agents were 
found involv cd in procuring passports for 
anti-national elements having contacts with 
territorists in Sri Lanka and 

(d) if so, the action taken apinst 
those agents ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) and (b). 
During the period 1985·1987, 14 trave) 
agencies, recognised to deal with Passport 
Offices. were found involved in proeesains/ 
procuring fake and boaus passports for 
ineligible per$oDS. Their licences were 
suspended or cancelled dependiol upon 
the extent of their involvement in sucb 
aeti vities. 

The number of unrecOlwsed trawl 
agencies / persons j nvolved in these nefarious 
activities is not known. 

(0) and (d). No such case invoJvilli a 
recognised travel aacncy has come to the 
notice of the Government. 



Smu~g1iDg of Arms Across Indo Pak Border 

.523. SHRI K. MOHANDAS : Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether smuggling of sophisticated 
arms across the Indo-Pat border is still 
going on; 

(b) if so, the number of cases register-
ed in each of the last six months; and 

(c) the steps taken to check it tully? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : (a) Yes, Sir. 

(b) A Statement containing informa-
tion is given below. 

(c) The BSP on border are constantly 
on alert. In order to increase vigilance, 
the Government of India have sanctioned 
2S additional Bns. of BSF for Indo-Pak 
border to be raised in a period of five 
year CHarting from 1986-87. 

Statement 

Number of cases registered with the 
local police by the BS F during the 
period from 1.9.87 to 29.2.1988. 

Month and Year 

September, 1987 

October, 1987 

November, 1 987 

Decomber, 1987 

January, 1988 

February, 1988 

[ Translation] 
• 

No. of cases 
registered 

1 

1 

2 

7 

Central Assistance fer Tribal Sub-Plan and 
Special Component Plan 

*525. SHRI K. N. PRADHAN : Will 
the Minister of WELFARE be pleased to 
state: 

(a) the amount· of Speci al Centra) 
assistaoce proposed to be given to c1Ut"erent 
States for Tribal Sub-Plan and Special Com-

ponent Plan during tbe Seventh Five Year 
Plan period; and 

(b) whether Government consider that 
under the norms for giving amount of 
assistance for each family of Scheduled 
Castes/Scheduled Tribes as recommended 
by tho Working Group constituted for 
dovelopmen t of ScheduJed Castes and 
Scheduled Tribes during the Seventh Five 
Year Plan period, the amount being givon 
to Madhya Pradesh is adequate to achieve 
the target 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. 
RAJENDRA KUMAR} BAJPAI) : (a) The 
Seventh Five Year Plan contains a provi-
sion for Special Central As sistance to 
Tribal Sub-Plan of Rs. 756 crores and 
that for special Component Plan Rs. 930 
crores. The allocations for SeA in the 
Seventh Plan have not been made State-
wise and these are decided on year to 
year basis. 

(b) The Special Central Assistance is 
provided to augment resources otherwise 
available from the State Plan, institutional 
finance and other CentI alJy Sponsored 
Schemes for development of Scheduled 
Castes and Scheduled Tribes and the targets 
fixed for economic assistance from year to 
year have been achieved. 

[English] 

Poverty Line 

* 526. SHRIMATI KISHORI SINHA: 
SHRI BHADRESWAR TANTI : 

Will the Minister of PLANNING be 
pleased to state : 

(a) what according to Government, 
is the income level at which poverty line is 
drawn; 

(b) whether this level takes into 
account annual inflationary impact on 
real income; 

(c) whether million of people still 
remain below this poverty line; and 

(d) if so, their l1umber and proportion 
to rural and urban populations 1 



THE MINISTER OF PLANNING 
AND MINISTER. OF PROQRAMMli 
IMPLEMENTATION (SMBI P. SHIV 
SHANKER): (a) and (b). The poverty line 
was deftnod as per capita monthly expen-
diture of Rs. 49.09 in rural areas and 
Rs. 56.64 in urban areas at 1973-74 
prices. The poverty line is updated periodi-
cally to take into account the inflationary 
impact on real income. The updated 
poverty line is Rs. 101.8 per capita per 
mon th in rura] areas and Rs. 11 7. S per 
Capita per month in urban areas at 
1983·84 prices. 

(c) and (d). According to the estmates 
based on the 38th Round of National 
Sample Survey of Household Consumers 
Expend iture, 271 million persons were 
below the poverty line in the country 
in 1983-84. The number of persons below 
poverty line in rural areas was 221.5 
million constituting 40.4 % of the rural 
population and in urban areas it was 
49.S million constituting 28.1 % of the 
urban population. 

Proposal for New Defence Production Units 

*528. SHRI K. KUNJAMBU : Will 
the Minister of DEFENCE be pJeased to 
state : 

(a) whether Govel nment propose to 
set~up new defence production units in 
1988 .. 89; 

(b) if so, the det ails thereof; 

(c) whether the Government of Kerala 
has requested that a defence production 
unit be set up in Kcrala; and 

". 

(d) if so, the reaction of Government 
thereto? 

THE MINISTER OF DEFENCE (SHltl 
K.C. PANT) (a) and (b). Yes, Sir. There 
is a propsal under cons.ideration for setting 
up an ordnance factolY. The details are 
under flnalisation. 

(c). Yes, Sir. 

(d). The request of the Kerala Govern· 
ment is for setting up an ordnance factory 
in the State for manufacture of packages, 
inclusive or inner liners and containers and 
outer casings. Setting up such an ordnance 
factory is not under the consideration of 
Government at present. 

Keyiew of S .. ,iee RuffS aDd ReplatJODI 

*529. SHlU KAMLA PRASAD SINGH: 
Will the PRIME MINlSTER be pleased to 
state : 

(a) whether Government propose to 
revjew the provisions of Rule 20 of tbe 
CCS (Conduct) Rules, 1964, regardins 
bringing of poJitical or other inftuence by 
Government servants in services matters; 

(b) if so, the details thereof; and 

(c) whether there is any proposal to 
review all the existing rules and regulations 
and instructions on service matters to bring 
about improvements thereon keeping in view 
the changing atmosphere and to make them 
in tune with the time ? 

TIlE MINISTER OF STATE IN THE 
MINISTER OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) and (b). The matter 
is under consideration. 

(c) Review of various Service Rules, 
Regulations and Instructions on service 
matters is an on-going process aimed at 
securing improvement in administration. 

Persons Arrested for Preaching Hatred 
and COlDJDunalism 

·530. DR. PHULRENU OUHA : 
Will the Mini~ter of HOME AfFAIRS be 
pleased to state : 

(a) the number of persons arrested in 
the country, state-wise and Union Territory-
wise. for delivering speeches preaching 
communa J hatred and for writing and 
preaching hatred among various communi-
ties in the country during the years J 985, 
1986 and 1987; and 

(b) the number of persons convicted 
dUrinl these years ? 

THE MINISTER OF HOME 
AFFAIRS (S. BUTA SINGH) : (a) and (b). 
below. A Statement is given. 

Statement 

Adequat e powers are vested wIth the 
State Governments and U.Ts under 
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sections 153-A, 153-B, 29S .. A and 50$ of 
IPC to launch proseattions against persons 
indul,inl in fnflaJl)lDatory writings and 
preaching communal hatred. Moreover, 
any published material which promotes 
communal disharmony or feclinss of enmity. 
hatred or ill-will between different com .. 
munities can be prescribed under section 
95 Cr. p.e The Centra] Govcloment has 
issued jnstructions from time to time to 
States and UTs for strict enforcement of 
these provisions and has reviewed the 
arrangements mJde by the States and UTs 
for scrutiny of objectionable, inflammatory 
and 'icurrilous writIngs In the Press. 'Public 
Order' is a state subject and hence the 
Central Gov~rnment does not mainta in 
statistics in regard to persons arrested and 
convicted under the above offences as the 
action under the above offences is initiated 
by the Statc!UT authoritIes. 

AASU A~itHti()n fm' "t"c Imp!cml'Dtation 
of AS'Jam A"co:d 

5367. DR. B.L. SHAILESH : 
SHRI NARAYAN CHOUBEY : 

Will the Mmister of HOME AFFAIRS 
be pleased to state : 

(a) whether the All Assam Students 
Union (AASU) decided to block the move-
ment of crude oil and other products for 3 
days from the 27 February, 1988 as part 
of its movement to seek speedy implemen-
tation of the Assam accord; 

(b) whether the oil blockade has great 
impact on the working of the oil Refineries 
in Assam and the transportation of oil to 
other parts in the North-East India and Its 
ovel all economy; 

(c) whether AASU has resorted to such 
blockade on other oc('asions also and if so, 
the details thereof; and 

(d) the action Government propose to 
take to countenance this phenomenon to 
ensure the uninterrupted working of the oil 
refineries and supplies of oil in and outside 
Assam? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
rRY OF HOME AFFAIRS (SHRI P. 

CHmAMBARAM) : (a) The AASU under-
took sixty hours oil blockade from 0500 
hr. on 27.2.1988 to 1700 hrs on 29.2.88. 

(b) whJle operations at Digboi and 
Barauni Refineries were continued with the 
available stocks, the crude distiHation unit 
of the Gauhati Refinery had to be shut 
down at 1000 hrs on 27.2.88 due to non-
availability of crude. 

(c) Besides this, tbe AAUS undertook 
6 agitational programmes of bandhs during 
the current financial year, whIch affected 
the working of O.N.O.C. In Assam. 

(d) The State Government have been 
requested to pel'Suade the AASU to eschew 
the agitational approach which is neither 
in the State's nor in national interest and 
to ensure that there is no disruption in the 
vital oil sector. 

Collections mad(' in Vt'ri('us D::f, ncc 
Welfare Funds 

5368. SHRI YASH\\'ANTRAO 
GADAKH PATIL: Will the Minister of 
DEFENCE be pleased to state : 

(a) the collect ions made in the varrious 
Defence Welfare Funds from April, 1987 
to December t 1987; and 

(b) the grants made from these funds 
during the ,period ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC .. 
TION AND SUPPLIES IN THE MINIS .. 
TR.Y OF DEFENCE (SHRI SHIVRAJ V. 
PATIL): (a) Collections are made in 
resJ'C',-t of the Armed 'Forces Flag Day Fund 
only, which faJls on 7th December every 
year. During the period April, 1987 to 
December, 1987, a total amount of 
RI. 24,41.498.89 was coHected. This 
amount incJudt's Central share of Flaa Day 
remitted by Rajya Sainik Boards as collec-
tions of December, 1986 and part collec-
tions of 7th December, 1987. 

(b) Grants are made from the various 
Welfare Funds out of income accruIng 
from tbe interest on investment of the 
corpuses of tbe Funds. There are nine 
Welfare Punds administered by the Kendriya 
Sainik Board. The position regarding the 
various grants made from these Funds 
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during April, 1987 to ilecem1ter. 1987 
are given in the Statement below. 

Statement 

S. Name of the 
No. Fund 

Amount paid during 
period from 1.4.87 
to 31.12.87 (in Rs.) 

1. War Bereaved and 
Disabled Strvicemen 
Special Relief Fund 

2. Flag Day Fund 

3. Indian Gorkha Ex-
servicemen Welfare 
Fund 

4. Armed Forces Rec-
construction Fund 

5. Armed Forces Bene-
volent Fund 

6. Services Welfare 
Fund 

7. Indian Soldiers and 
Sailor~ Airmen's 
Board Fund 

8. Special Fund for 
Reconstruction and 
Rehabi1itation of Ex-

38,18,622.41 

22,32,620.00 

2,97,300AO 

15,00,000.00 

4,51,440.00 

3,63,000.09 

28,723.30 

Servicemen 34,99,714 10 

9. St. Dunstan's 
(India) Fund ) ,50,000.00 

Mmt.Jr~' P .. rr,\,no('1 lnvohed in Traffic 
Ac( tlfent IlCRl' l\1ad"1l~ 

5369. SHRJ N. DENNIS: Will the 
Minister of DEFENCE be pleased to state : 

(a) whether a number of military 
personnel were involved in a fatal traffic 
accident near Madras at the Grand Trunk 
Road on 7th February, 1988; and 

(b) if so, the dc(ails thereof and action 
proposed for the rehabilitation of the 
families of the personnel who died and also 
help rendelcd to those who were injured ? 

THE MINISTER OF STATE IN THE 
PEPARTMENT OF DEFENCE PRODUC-

nON AND SUPPLIES IN THE MINIS-
TllY OF DBFENCE (SMRl SHIVaAJ V. 
PATIL) : <a> arid (b). On 7th February. 
1988 a military truck collided with a bus 
gf Pal1avan Transport Corporation near 
Madras jn which 3 army personnel were 
kiJJed and 5 army personnel sustained 
injuries. Apart from the service benefits 
admissible to the families of the deceased, 
other compensation/rehabilitation will be 
decided on the basis of the reccmmenda-
tiOtlS of the Court of Inquiry which is in 
progress. 

[Tran,\/alion] 

Training to Delbl Police \\ ircless Opentors 

5370. SHRI R.M. BHOYE : Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(8) whether attention of Government 
bas been drawn to the news item appearing 
in the Hindustan dated 4th January, 1988 
regarding use of indecent language on 
wireless sets by Delhi Police Officials; 

(b) if so, ttoe factual position in this 
regard; and 

(c) steps proposed to be taken to infuse 
discipline and impart training to the 
wireless operators in Delhi Police 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) Yes, Sir. 

(b) and (c). The wireless operators of 
the communication un it are adequately 
trained. Extensive training is imparted to 
the newly recruited Assistant WireJess Opera-
tors before putting them on duty. There is 
no problem of indiscipline and the allega-
tion of use of abusive language is denied by 
Delhi Police. 

Appointment of Top T('d !lirs) Pel .or~nd 

5371. SHRI PARASRAM BHARDWAJ: 
Will the PRIME MINISTER be pleased be 
state: 

(a) whether any memorandum has been 
received by Union Government that on 
many pos~s in the Cenlral Ministries 
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requiring technical inowiedae. lAS officers 
have been posted causing dissatisfaction 
among the technical personnel; 

(b) if so, wbether any decision has been 
taken to appoint only technocrates and not 
lAS ofticelS on such posts; 

(c) whether Government also propoae 
to advise the St ate Governments to do the 
same; add 

(d) whether Governmen t propose to 
review their policy regarding appointment 
of top technical personnel in public sector 
Units also? 

THE MINISTER OF STATE IN mE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TR.Y OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) No. The Govern-
ment, in tile Ministry of Personnel have 
not received any such memorandum. 

(b) No. 

(c) Docs not aris(!. 

(d) No. 

AlUla.' Plan Outlay for Andhra Pradeth, 
Kerafa, T.lputa and \Vest Bengal 

for the year 1987-88 

5372. SHRI ANAND PATHAK: 
SaRI SURESH KURUP : 
SHRI AJOY BISW AS : 
DR. SUDHIR ROY: 

Will the Minister of PLANNING be 
pleased to state : 

(a) the sector-wise Plan outlay for 
Andhra Pradesh, Kerala, Tripura and 
West Bengal for the year 1987-88; 

(b) how does it differ from the pre-
vious year; 

{e) the targets fixed in the sa id Plan 
for agriculture and industrial production; 
and 

(d) the rate of growth achieved? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI B.S. ENGTI) : (a) and (b). State-
ment I is given below. 

(c) and (d). Statement II is given below. 
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Freedom Fighters Pension Scheme 

5373. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether any cases regarding the 
sanctjon. of Freedom Fighters Pension 
scheme have been cJeared during the last 
quarter of the calendar year 1987; and 

(b) if so; the names of Freedom Fighter 
who have been given the pensions during 
the th ree months, State-wise '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) Yes, 
Sir, 553 persons were sanctioned Freedom 
Fighters Pension dUring the last quarter of 
the calendar year 1987. 

(b) A state-wi6e lIst of freedom fighters 
granted pen~ion during the three months 
is given in the statement below. 

Statement 

S. Name 
No. 

2 

Bihar 

1. Shri Ashok Kr. Singh 

2. Shri Dhanna Lal 

3. Shri Nanu Singh 

4. Shri Vsishawnath Pd. 

5. Shri Bagicha Mishra 

6. Shri Veni Pd. 

7. Besh Lal Singh 

8. Shri Surendra Kr. Singh 

9. Kedar Nath Mukhia 

10. Baldev Sharma 

11. Shivaji Sharma 

12. Ramavtar Pd. Verma 

1 3. Shri Jagdish Pd. Singh 

14. Shri Surel1dra Jha 

1 S. Satrughan Sahu 

1 2 

16. Shri Fahim Khan 

17. Mohd. Mustaffa Kamal 

18. Leela Chawdhary 

19. Deep Nr. Singh 

20. Bam Nr. Singh 

21. Ram Bilas Rai 

22. Dinesh Dutt Mlshra 

23. Jagan Nath Pd. Singh 

24. Ambika Singh 

25. Laxmi Nr. Das 

26. Smt. Tetri Devi 

27. Shri Nitai Chander Bose 

28. Awadh Singh 

29. Surya Paul Ojha . 

30. Muni Lal Singh 

31. Smt. Nau]ash Devi 

32. Bibi Khadija 

33. Kasho Sao 

34. Dharmawati Devi 

35. Kamla Singh 

36. Basgeet Singh 

37. Jagat Nr. Singh 

38. Mathura Singh 

39. Mahendra Pd. Srivastava 

40. Bhagwat Singh 

41. Tapeshwar Singh 

42. Ramanand Sinah 

43. Nawal Kishore Pd. Verma 

44. Ram Sujan Singh 

45. Ram Nath 

46. Shri Mahabir Sab 

47. Sanjha Devi 

48. Radha Shyam Mato 
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49 Muneshwar Sharma 

50. Ganp Sao 

51. Kamal Nathay Mahto 

52. Prayag Sharma 

53' Smt. Sunita Devi 

54. Shashi Singh 

55. Oajadhar Singh 

56. Saryu Pd. Verma 

57. Ram Nr. Pd. 

58. Chanka Lal Ganj 

59. Dev Sundari Devi 

60. Rajendra Sharma 

61. Mahavir Pd. Mahto 

62. Mohd. Subhan Akhtar 

63. Kedar Singh 

64. Laxmi Nr. Singh 

65. Mohd. IsmaJ KbaD 

66. Ram Nr. Prasad 

67. Gopal Ram 

68. Ram Swarup Pr. Gupta 

69. Ramjee Pr. Singh 

70. Ram Chritra Ram 

71. Bhagya Narayan Thakur 

72. Asarfi Thakur 

73. Dhaaat Pro Sah 

74. Ram Pukar Sinah 

75. Sadhu Sinah 

76. Ram Raksha Sinah 

71. Jaldish Prasad 

78. Deb Sabay 

79. Yamuna Pro Thakur 

80. Sarju Sinah 

81. Sayed Md. Halim 
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82. Shiv Shankar Singh 

83. Bhagwat Sinsh, 

84. Banshi Rai 

85. Jwala Yadav 

86. Ganga Prasad 

87. Ram Sundai Pr. Singh 

88. Judgi Ram 

89. Raj Narayan Roy 

90. Ram Deo Mahto 

91. Laxmi Yadav 

92. Sidhnath Pandey' 

93. Dev Narayan Rai 

94. Baldeo Sinha 

95. Ganori Rai 

96. Ramuna Prasad 

97. Digambar Jha 

98. Krishna Kant Chowdhury 

99. Mahadeo Khan 

100. Bhagwan Sill8h 

101, Jagdish Singh 

102. Kedar Singh 

103. Tarah Nath Kar 

104. Sidgeswar Pd. Singh 

lOS. Aik La) Yadav 

106. Amrit Yadav 

107. Nathuni Ram 

108. Radheshyam Singh 

109. Sudha Srivastava 

110. Dharbharam Dc:vJ 

111. Ram Dev Singh 

112. Smt. Rewa Mitra 

113. Amrit Sinah 

114. Bhaawat Sinah 
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115. Smt. Devni Devi 

J J6. She Chandrika Singh 

J 1 7. Chamari Mahto 

118. Vidya Sharan Sharma 

119. Smt. Shyam Kunwar 

120. Masofir Singh 

121. Dinesh Pd. Mishra 

122. Smt. Pratima Singh 

123. Basudanand Singh 

124. Dhanesh Singh 

125. Haribans Jha 

126. Damodar Mishra 

127. Brij Nandan Singh 
.,.. 
128. Kashi Lat 

129. Smt. Sudama Devi 

] 30. Shri KamIeshwari Pd. Singh 

131. Shri Thakur Bir Bahadur Singh 

Madhya Pradesh 

132. Shri Prem Chand Vaid 

133. Smt. Laxmi Bai Jalkhere 

134. Shri Raghunandan Sahu 

West Bengal 

135. SjShri Nanda Dulal Mitra 

136. Sat yendl' a Mohan Chatterjee 

137. Smt. Protima Ghosh 

138. Chandra Prasad Misra 

139. Nripendra Bbusj.n Roy 

140. Prabodh Ch. Samanta 

141. Shyamapada Das 

142. Smt. Bijaya Shoo 

143. Dwijendra Lal ChI Sinha 

144. Madan Choudhury 
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145. Narayan Das Mahanta 

146. Sudhindra Kr. Basu 

147. Shri Ourwaro Rangrao- Iraadar 

148. Shri Upendra Narayan Bajpai 

149. Shri Mohan L81 Ahuja 

150. Shri H.N. Bahugong 

151. Smt. Lalita Shastri 

152. Smt. Indrani Devi 

IS3. Shri Bhagwat Dayal 

154. Shrj Oi ani Zail Singh 

J S 5. Shri Anand T. Hingorani 

156. Smt. Shankutala Dogra 

157. Smt. Gayatri Devi 
Challdigarh 

158. Shri Shankar Lal 

Orissa 

159. Shri Pabitra Mohan Pradhan 

160. Shri Magata Pradhan 

161. Shri Barnder Parija 

162. Satchidendra Remt Roy 

163. Shri Dhruba Char an Khontia 

Assam 

164. Shri Khageshan Ohotia 

165. 5hri Dimber Warchutia 

Karnataka 

166. Shri Pandappa 

167. Shri S. Nijalingappa 

168. Shri P.D. Nagraja Setty 

169. Smt. Sangawwa 

1 7 O. Shri B. Basappa 

171. Shri Sanganagonda Basanagonda PatH 

172. Smt. Dokawwa 

1 73. Shri Koppreshrao 
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174. Shri Rajaram Sakharam 

175. Shri Narsing Rao 

176. Shri Sangappa 

1 77. She Sangayya C. Hiremath 

178. Shri Rudrayya 

179. Shri Kalanagouda 

J 80. Shri Nana Rao 

181. Gulappa S. Hugar 

182. Shri ShivaJingappa 

183. Shri Dharmappa V. Jadaeli, 

184. Shri Andappa B. PaUa Noshetti 

185. Shri Jagannathrao B. Desai 

186. Shri Narayanrao N. BaOOeb 

187. Shri Veerabarappa L. Sajjanar 

188. Shri Virupanarayya S. UHirmath 

189. Shri Virabhadragouda V. PatH 

190. Shri Gnngadharyya S. Hiremath 

Mallarashlra 

1 91. Shri Anil Kumar Basu 

192. Shri Kishan Singh Mahabir Singh 
Padawanshi 

193. Shri K. Ananda Rni 

194. Smt. Sulochana Madhukar Varadkar 

19 S. Shri Anantrao Vithalrao Patil 

196. Shri Suryakant Gopal Sula~he 

197. Shri Gancsh Bhaskar Pandit 

198. Srnt. Kusum Gajanan Shirke 

199. Shri Mulshankar Gangarak Mehta 

200. Shri Augustus Alvares 

201. Smt. Savita Umashankar Pandya 

202. Sbri Ramanlal ManUal Pattani 

203. Shri Rajaram Oopal 

204. Shri Frederwk MJchae' Pinto 
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20S. Shri Motwani Sumchand Relumal 

206. Shri Motitam Hasasam Chug 

207. Govindram Sachanand Thawani 

208. Komarappa 

209. Venkatrao H. Biradar 

210. Parba D. Parge 

211. Shrikrishna R. Desbpandc 

212. Oirjaba Sarjaba (Kotte) 

213. Narayan K. Yavad 

214. Adinath S. Bopalkar 

215. Nivarati M. Ka'Warkhe 

216. Jagannath Babarao 

217. Smt. Harabai K. Doiphode 

218. Balacharya A. Joshi 

219. Govindsingh V. Rajput 

220. Noorandappa R. Salgare 

221- Digambar G. Puri 

222. Bhimrao J. Sutar 

223. Tulsiram K. Kamad 

224. Das Ambadasrao Bangale 

225. Jjwaraj B. Dcshmane 

226. BaJmappa M. Bajure 

227. Gulab Singh K. Chan dele 

228. Rjrasingh U. Bayaa 

229. N arsingrao B. Deshmukh 

230. Smt. Tanibai D. Shinde 

231. Namdeo K. Birajdar 

232. Namdeo B. Khade 

233. Namdeo S. Khase 

234. Narhari S. BeJurlikar 

23 S. Vaman N. Nalke 

236. Smt. Kerabai G. Yadav 

237. Smt. Kashibai K. Po~ 
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238. langalappa D. Kaspate 

239. Smt. Anandibai C. Pesbwe 

240. Smt. ~hardftbai U. PatH 

241. Shrirang D. Katehar 

242. Smt. Droupadabai 

243. Smt. Patne Sakrewa 

244. Narayan D. Choudhary 

245. Smt. Godawaribai 

246. Saheba M. Langel' 

247. Smt. Gajarabai G. Mankar 

248. Shri Eknath M. Kulkarni 

249. Kondiba J. Tcnknle 

Gujarat 

250. Shri Hitendra Desai 

251. Smt. Dholiben 

252. Shri Chellaram Mayaram Motiani 

Uttar Pradesh 

253. Smt. Sanichari Devi 

254. Sh. Kishore Chandra 

255. Smt. Sumitra Devi 

256. Smt. Subhadra 

257. Smt. Dropadi Devi Upadhyay 

258. She Abhay Raj Singh 

259. Sh. Chander K.etu 

260. Sh. Ganpati Vedalankar 

261. Sh. Pyare Lal 

262. Bal Ram Karnkar 

263. Musaphir Sharma 

264. Sh. Kamla Prasad Pandey 

265. Sh. Parmeshwari Das 

266. Sh. Salish Chandra Gupta 

267. Smt. Dilraji Devi 

268. Shri Raghuvir 
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Punjah 

269. Sh. Karam Sinp 

270. Sb. Hari Krishnan 

271. Sh. Ourpal Singh 

272. Sh. Gurbux Sinah 

273. Sh. Badri Nath 

274. Smt. Vidya Devj 

275. Sh. Sardar Lal Chopra 

Jammu and Kashmir 

276. Sb. Durga Dasa 

Rajasthan 

277. Ram Chander Acharya 

278. Smt. Ram Piyari 

Haryana 

279. Sh. Nauhria Ram 

280. Sh. Bhudeo Shastr j 

281. Smt. Mant Kaur 

282. Sh. Santokh Singh 

283. She Rashubir Saren 

Gujaral 

284. Smt. Neelam C. Parekh 

Kerala 

285. Sh. N. Gopala Krishnan Nair 

286. Smt. Jolly Mathew 

287. She K. Sadnandan 

Or;SS(l 

288. Sh. Debraj Baliar Singh 

Madras 

289. She N. Subra~iam 

West Bengal 

290. Smt. Pratarna Ghosh 
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Moha rash tril 

291. Sh. Shripat Game Chaudhari 

Andhra Pradesh 

29":. Kondapaul Laxminarasimha 

293. P. Lakshmi Nar asimha Reddy 

294. D. Mohan Reddy 

295. P. Lakshmi Naryana Rao 

296. K. Buchi Reddy 

297. Ch. Mukundam, 

298. L. Rajeshwar Rao 

299. Smt. Pupendra 

300. V. Narasimha 

301. P. Yellaiah 

302. A. Morthy Unjaya 

303. R angasY(amy 

304. Manga YHaiah 

305. K. Pitchaiah 

306. K. Seethramachandcr Rao 

307. N. RamaJingam 

308. C. Bhaimrao 

309. N. Yadagiri 

310. Konda Narayan 

311. Smt. Mothyala Vithalaxmi 

312. P. Subbareddi 

31 3. P. Chinna Reddy 

314. N. Lakshminarsimharao 

315. B. Vellamenda 

316. Komati Yellayya 

317. A. Vykuntam 

318. N. Manikyam 

31 9. Q" Lakshrni 

320. Edma Peddapurnm 

321. Sl)~la yen kaiah 
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322. T. Ramanujayya 

~23. O. Raghavaiah 

324. Bantu Cbandraiah 

325. Smt. Singireddy Chandrakantanmam 

326. Jinna Bhadraiah 

327. Ch. Kotayya 

328. Narayan Lingareddy 

329. K. Venkat Ramaiah 

330. Satyanarayan Singh 

331. Chara Sangaiah 

332. Shaik Bikkam 

333. Madderia Sayann a 

334. Maddi Gonga Reddy 

335. Vytla Sathaiah 

336. Sec1am Gopaiah 

337. P. Venkat Reddy 

338. MiryaJa Amarnath 

339. Ja)adi ChaJamaiah 

340. K. Venkat Reddy 

341. Kotha Narayya 

342. Smt. Ch. Seetharamma 

343. P. Venkataramaiah 

344. Lmgala Somaiah 

345. Pammu Venkataiah 

346. Doranama Buchaiah 

347. Gaddam Raghave Reddy 

348. Injamuri Yellaiah 

349. Ketavarapu Basavaiah 

350. Potta Ramaiah 

351. Vasant Shrinivas Gadikar 

352. Smt. K. Venkat Laxmi 

3 $ 3, Gapareboina Vepkatchalam 



67 W, itten Answers 

1 2 

354. Padasanaboina Ythaiah 

355. Thota Saidaiah 

356. Gollapalli Govind Rao 

357. Marthi Muthilingam 

358. P. Chinna Ramulu 

359. S. Narayana Rao 

360. B. Narayana 

361. Kudikal MalJdiah 

362. Venichetty Chandramouli 

363. M. Ramalah 

364. B. Ramaswami 

365. Balarapu Knshthiah 

366. Kacharapu Venkata Rao 

367. Yada Gurnadham 

368. IntI Muthalah 

369. ChakiJam Sreepathy Rao 

370. Palreddy Narayan Reddy 

371. T. PichI Reddy 

372. l)omakuntla Rajveero 

373. P. Chinna Smuraiah 

374. T. Balaiah 

375. V. Ramircddiys 

376. R. Mondaiah 

377. P. Tirupathaiah 

378. Buggamarappu Pullaiah 

379. Smt. P. Lakshmi Tulasama 

380. B. Abbu Ramula 

381. K. Ugarayya 

382. B. Nadayya 

383. M Somalingam 

384. M. RaJaiah 

385. P. Laksminarsimharao 

386. G. Lakmiah 
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387. S. Pitchi Reddy 

388. B. Sat yam Raju 

389. M. Lakshminarsaiah 

390. S. Suryanarayana Rao . 
391. P. Narsimha Ramaiah 

392. Ch. China Appaiah 

393. Chitralu Seetharamaiah 

394. M. Veeraiah 

395. Shaik M. Mohd. 

396. G. Vasudeva Reddy 

397. Ganti Venkata Ratnam 

398. Yarram Sudarshan 

399. T. Shankar Singh 

400. Pedduri Bakkaiah 

401. K. Venkata Reddy 

402. Kum. Madam Adamma 

403. Muthavarapu Laxmaiah 

404. Smt. M. Pochamma 

405. Singram Laxmaiah 

406. A. Papaiah 

407. Vasa Lmgalah 

408. Modireddy Narayana Reddy 

409. Baireddy N ar ayana Reddy 

410. Konka JOJalah 

411. Smt. EruDladl Uttaramma 

412. Smt. Vangala Savithramma 

413. Samala Narayana 

414. Smt. D. Sai Laxmamma 

41 S. Peddaboina Belaiah 

416. J. Jangaiah 

417. Smt. C. Rukmabai 

418. Thoudoju Dakshina Murthi 

419. Mohd. Hussain 
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420. Smt. Seelam Narsamma 

421. Pottapaui Jagam Mohan rao 

422. Podisetty Satmaiah 

423. Vengavcti Ramulu 
424. Mandla Lingaiah 

425. B.H. Nagabushnan JIao 

426. Vedire Venkatarama Reddy 

427. Puttamohan Reddy 

428. Anan Thula Venkatarajaiah 

429. Naroj veeraiah 

430. Aruapally Bangaiab 

431. Vempati Krishnamurthy 

432. India Ramaswamy 

433. Pauida Mari Maudiah 

434. M.P. Mallaiab 

43 S. Chillamacheria Bauhunatham 

436. Manchukonda Ramulu 

437. Vasudevula Ram Reddy 

438. Padmala Narrayana 

439. Guguila Rangaiah 

440. Vangala Mollaiah 

441. Mekala Pattabhi 

442. PoJijala Venkateshwar Rao 

443. M. Venkaiah 

444. Jamalapuri MalJaji 

445. Sankineni Satyanarayana Rao 

446. Odla Venkaiaiab 

447. Dhamarapu LaJiash 

448. Chinthala Veeraiah 

449. Guduro Rajaiah 

450. M. Narsimma Reddy 

451. C. Narayana 

452. Y. Gopaiah 

-------------------------------1 2 

453. O. Pachaiah 

4S 4. I. Lachaiah 

455. C. Lachaiab 

456. C. P. R. Reddy 

457. G. Yellaiah 

458. Smt. Vaddl Rajamma 

459. Prof. H. K. Mazumdar 

460. B. V. Rao 

461. N. G. Reddy 

462. S. Ramaiab 

463. Thota Venkalappaiah 

464. D. Papiah 

465 U. Sayulu 

466. M. Satyanarayana 

467. K. V. Narayana 

468. P. Chandraiah 

469. K. Rajamallaiah 

470. V. Ramulu 

471. M. Murlidhar 

472. C. Sanjeeva Reddy 

473. Smt. P. Komaramma 

474. Smt. N. Savitramma 

475. M. Muthaiah 

476. M. Ramulu 

477. Smt. U. Jagdamba 

478. G. Mallaiah 

479. V. C. Rao 

480. Smt. G. Baramma 

481. Smt. T. Savithranima 

482. K. Pullaiah 

483. Sh. K. Suryanaroyana 

484. J. Ramuloo 

485. K. Mallaiah 

486. T. Kankaiah 
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487. R. C. V. Reddy 

488. A. Agaiah 

489. M. Pitchaiah 

490. B. Thiropathaiah 

491. Smt. Sushilabai 

492. Sardar Kadak Singh 

493. D. Hanumantho 

494. Meriga Pullaiah 

495. J. M. Laxman Rao 

496. B. Veeraiah 

497. B. Appaoah 

498. B. Venkataramulu 

499. Smt. P. ShyamaJamma 

500. D. Hanmanth Reddy 

501. Ganaji Thirupathaiah 

502. Konn~poao Koiga 

503. Srnt. Sornu 

504. Smt. Gade Kanakamma 

505. Yalavarihi Setharama Swamy 

506. Lingala lantbaiah 

507. Tudum China Ramaiah 

508. Tudum Pulliga 

S09. Tudum Peda Ramulu 

510. Smt. Mandadi 

511. Smt. SanJlepu R ajya Lakshmi 

512. KadigaUu Sai) u , 
513. Smt. K. Rajamma 
514. Smt. Veerammani 

515. C. Ramulu 

516. Soot. G. Sushila 

517. J. B. MuthyaJ Rao 

518. Markala Narayana Reddy 
519. Smt. Sapathi Pulamma 
520. K. Narsing Rao 
521. M. Jamalapuri Mallaji 
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522. Smt. Bhavamena Lingamma 

523. Smt. Papakka 

524. Smt. Minkoori Rukamma 

52 S. Smt. Ramakka Ayyapu 

526. Smt. Kana Kanaka Durga Devi 

527. Smt. Bojni Gattamma 

528. Smt. Nagidi Vcnkata Lachamma 

529. Charla P. Vena Reddy 

530. Muthaiah 

531. Srnt. K. Thayaramma 

532. Smt. V. Susheela 

533. Smt. Chandvao KanunaJamma 

534. Smt. Manthula MaIlamma 

535. Smt. M. Emunabai 

536. Gajjala Rosiga 

537. Kat) a Rajaram 

538. Smt. Kakkireddy Laxmi Devaramma 

539. S. RajarnaJJa Reddy 

540. Siva Prasad Moriya 

541. EJegeti Sundariah 

542. Smt. Chintala Kistavva 

543. S. S. Choudhary 

Kerala 

544. Smt. V. Karishyaniamma 

545. Smt. PalattuthocliyiI Itheerumma 

546. Smt. Vayankapa Pathumma 

547. Smt. Annappathiathayyakty 

548. Smt. Madila Veettlkadeesuma 

549. Smt. Kodapalli Patakmma 

Tamil Nadu --550. Shri G. Nagiah 

551. Shri T. V. Namadev 

S S 2. Shri K. Kaiammal 

SS3. Smt. Amravathi 
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Pending case of Paying Guests 

5374. PROF. MADHU DANDA-
VATE: Will lhe Minister of LAW AND 
JUSTICE be pleased to state : 

,-
(a) whether the Supreme Court has 

recently rules that no "'Paying guest" can 
claim sub-tenancy or tenancy in the 11at of 
his/Jler host; and 

(b) if so, whether Government propose 
to issue orders to dispose of all the pending 
suits of Paying Guests on that basis to 
reduce the burden on Law Courts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRJ H. R. BHARDWAJ): (a) The 
Government is not In a position to jndicate 
whether the Supreme Court h(.lS given any 
such decis ion recently. 

(b) Does not arise. 

Amount for Development of Transport 
Rnd ComnlUuication 

5375. SHRI MATILAL HANSDA: 
Will the Minister of PLANNING be pleased 
to state the amount allocated for develop .. 
ment of transport and commuilication sys-
tem during the last three years to each of 
the States and Union Territories, year-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINISTRY 
OF l>ROGRAMME IMPLEMENTATION 
(SHRI B. S. ENGTl): A statement is 
given below : 

~t8ti!mellt 

Originally approved Plan outlays for developmellt of Transport and Communicatioll 
ill the Plans of Slates and Union Territories 

SLates/UTs 

1 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

Himacha1 Pi adcsb 

J and K 

Karnataka 

K.erala 

Madhya Pradesh 

Maharashtra 

Manipur 

1985-86 
Outlay 

2 

6118 

2373 

2841 

7305 

1210 

4728 

2827 

3035 

3284 

4567 

4044 

5800 

12549 
1030 

1986-87 
Qutlay 

3 

6928 

2907 
3620 

9150 

1120 

6400 

2689 

3097 

3236 

4698 

4530 

5636 

14075 
1215 

(Rs. lakhs) 

1987-88 
Outlay 

2 

8234 

3772 
4073 

11405 

1225 

7616 

2936 

3790 

3709 

5101 

5200 

6694 

15124 
1487 
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1 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

&ikkim 

Tamil Nadu 

Tripura 

Uttar PTade~h 

West Bengal 

Total States 

Union Territories 

A and N Islands 

Chandigarh 

Dadra and Nagar Haveli 

Delhi 

Daman and Diu 

Lakshadweep 

Pondicherry 

Total (UTs) 
----- - -

Total (States and UTs) 

*Iocluded under Goa. 

2 

1250 

1037 

1270 

3869 

2520 

2000 

756 

4823 

995 

17369 

3870 

101470 

1431.94 

312.00 

148.50 

5000.00 

* 
152.00 

396.10 

7440.54 

108910.54 

Point Objective for Elect(onics Policy 

5376. SHRI JAGANNATH PATNAIK : 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government have proposed 
a nine point objective for the electronics 
policy; and 

(b) if so, the details regarding this new 
strategy of Government ? 

3 

1310 

1180 

1560 

3995 

2596 

2029 

989 

5775 

1159 

19740 

4900 

114534 

5270.00 

225.00 

157.00 

7140.00 

* 
169.00 

675.85 

13636.85 

128170.85 

4 

1752 

1300 

1750 

4759 

2961 

2315 

1141 

7354 

1181 

22494 

5820 

133193 

2096.00 

231.00 

176.58 

8172.00 

* 
343.40 

771.00 

11789.98 

144982.98 
~ --------------_ ..____-~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K. R. 
NARA Y ANAN): (a) The National Elec-
tronics Policy - 1988 is presently under 
discussion within the Electronics Commis-
sion. 
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I (b) Does not ·arise at this point of 
time. 

Inclusion or DcIlCUficd, Nomadic and 
S(.mi·~()madic Communiti~ f«!r 

Ned Ccns~s 

5377. SHRI KAMAL NATH: Will 
the Minister of HOME AFFAIRS be pleased 
to state 

(a) whether Government would consi· 
der inclusion of vulnerable groups like 
denotified, nomadic and semi-nomadic com-
munities in the next census enumerations 
to facilitate preparation of realistic develop-
ment plans for these groups; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF P~RSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) and (b). On the eve of the 
1981 census, a policy decision was taken 
to coJlect data only in the case of Scheduled 
Castes and Scheduled Tribes and not for 
other castes and tribes Consequently it 
was not possible to collect through the 
census the data relating to denotified, 
nomadic and semi-nomadic communitj('s 
who do not appear in list of Schedult.d 
Castes or Scheduled Tribes. In the circums-
tances there is no proposal as at present 
to consider inclusion of vulnerable groups 
like, dcnotified, nomadic and semi-nomadic 
communities in the next census enumeration 
in 1991. 

Barbed ""ire Fencing alon~ fndo-Bn'lg!n 
Border 

5378. SHRI CHINTAMANI JENA: 
Will the Minister of HOME AFFAIRS be 
pleased to s(ale : 

(a) the progress so far made in regard 
to construction of barbed wire fencing 
along the Indo-BangIa border; 

(b) by when it will be completed and 
what will be the expenditure involved; 

(c) whether ~any Bangladeshis have 
crossed the border and settled in Indian 
territory; 

(d) if so, the number of such persons; 
and 

(e) the steps taken to repatriate them 
and to check the infiltration till the wOlk 
of barbed wire fencing completes ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHJDAMBARAM) : (a) and (b). The 
survey work for construction of barbed 
wire fence for 153 Kms and 83 Kms for 
Assam and MeghaJaya respectively has been 
completed till February, 1988. The cons-
truction of fence will be taken up after 
constructIon of roads sector wise and will 
take approximately 3 years to complete on 
the commencement of work. The approxi-
mate cost of construction of fence in 
Mcghalaya and Assam would be about 
Rs. 48 crores. 

(e) to (e). Despite various steps taken 
to prevent infiltrat ion, the possibility of 
some Bangladesh nationals mfiJtrating from 
~lCIOSS the border and migrating to interior 
States cannot be ruled out. The State 
Governments and BSF on the border have 
bun given standing instructions to expel/ 
push back such infi1trators as soon as they 
art detected on the border. Various steps 
have been taken to further augment vigi-
lance on the border to effectively check 
infiltration. Border patrolling has been 
intensified both as the land and riverine 
border. A five year programme commencing 
from 1986-87 h as been sanctioned for streng-
thening surveillance by augmentation of 
nSF, establishing additional Border Out 
Posts, construction of more Observation 
Post Towers, providing increased mobility 
throUgh border patrols and equjpping them 
with mOre sophisticated anti-infiltration 
dcvires. 

JlOfodlicnon of ISOtOpes 

5379. SHRI SANAT KUMAR 
MANDAL : WiJI the PRIME MINISTER be 
pleased to state: 

(a) whether the Department of Atomic 
Energy has set up a board for the isotopes 
programme; 
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(b) if so, the use to which the produc-
tion of isotopes will be put to in the hospi .. 
tals and industrial sphere; and 

(c) whether the requisite personnel 
to handle them outside the Department of 
Atomic Energy have 'been or are being 
trained? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENT OF OCEAN DEVE-
LOPMENT ATOMIC ENERGY, ELECTRO-
NICS AND SPACE (SHRI K. R. 
NARAYANAN); (a). Yes, Sir. 

(b) Radioisotopes produced at Bhabha 
Atomic Research Centre are already in ex-
tensive usc in medicine and industry. ln 
hospitals, radioisotopes are used in nuclear 
IJ1cdicine procedures for diagnosis of various 
diseases and in radiation therapy of cancer. 
In industry radioisotopes are used for non-
destructive testing of castings, welded pipes 
and industrial components. Radiation 
technology is also used for steriliz:ltion of 
medical products in addition to being used 
in improving industrial production pro-
cesses. 

(c) The Department of Atomic Energy 
conducts training programmes in safe hand-
ling of radioisotopes for personnd from 
hospitals nnd industry. These programmes 
are of a continuing nature. 

PrOp(\,\~1j to ~~hmur~!('tu"c PO'l'tn'~~e 
Co'o~;r T. V. ~{'ts 

5380. SHRIMATI D. K. THARA 
DEVI SIDDHARTHA: Will the PR1ME 
MINISTER be pleased to state : 

(a) whether there is a proposal to 
manufacture portable colour T.V. sets; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY. ELEC-
TRONICS AND SPACE (SHRI K. R. 
NARAYANAN); (a). Yes, Sir. 

(b) and (c). The manufUcture of por-
table Colour TV sets will start with the 
availability of indigenous Colour Picture 
Tubes (CPTs) of 36 em. size. The indi· 
gcnous CPT manufacturers have been 
requested to take necessary steps to com-
mence production of 36 ems. ePTs. The 
production is expected to commence by 
end 1988. 

Demand., of NatiolJaI Fl..dNation of 
Defence WOl~C:S 

5381. SHRI SYED SHAHABUDDIN ! 
WiJJ the Minister of DEFENCE be pleased 
to state : 

(a) whether the National Federation 
of Defence Workers recently held a demon-
stration in New Delhi to press for their 
demands; 

(b) if so, the brief particulars of their 
demands; and 

(c) the response of the Government 
thereto? 

TIlE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE })RODUC· 
TfON AND SUPPLIES IN THE MINISTRY 
OF DEFENCE, (SHRI SHIVRAJ V. PATIL): 
('1). YC6, Sir. 

(b) A list of their demands is given in 
(he statement hcJow. 

(c) 1 he demands h~lve been forwarded 
to the conc~rned Defence 01 gnnisationsl 
Service HQrs for consideration. 

Stateme.lt 

List 0/ Dem{ll1dr; Submitted by National 
Federation 0/ Defence Workers 

1. (a) Recognition of 
Federation of 
Workers (NFDW). 

National 
Defence 

(b) Participation of the represen .. 
tatives of Chbcoki Depot 
Labour Union at COD: 
Chhcoki Allahabad in 4th 
Level JCM. 

2. (a) Implementation of arbitration 
awards in respect of Drafts-
man, Packers, Storekeeping 
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Staff, MT Drivers and 
Implementation of those 
awards given by the Contral , 
Administrative Tribunal of 
Avadhi and JabaJpur in 
respect of In terim Relief -
BCC expert classification 
committee report and Drafts-
man/tracers respectively. 

(b) Bs.tending facilities to 50,000 
civilian employees 0 f Border 
Roads Oraanisation at pax 
with Defence Personnel work-
ins in BRO as per Supreme 
Court suggestive directions 
dated 6.S.83 or to grant 
service Association rights. 

3. (a) Ffxation of pay of Mazdoors 
employed in AOC on monthly 
rates of pay instead of their 
payment on Daily Rates. 

(b) Time bound promotion to the 
unskilled mazdoors employed 
in Defence Establishments. 

4. Grant of pay to skilled workers 
Grade-I of Ordnance Factories 
equivalent to supervisors - B 
Grade, B (Tech). 

S. Revision of rates of pay of piece 
workers in Ordnance Factories as 
per recommendation of 4th Central 
pay Commision. 

6. Appointment of the anomalies 
committee for sorting out anoma-
lies in various pay scales of 
Defence Workers in various 
categories. 

7. Regularisation of Casual Labour 
in Defence Establishment and 
MES as per mode1 standing orders 
of Ministry of Defence and 
Labollr and also about 1 Iakh 
casual employees in Border Roads 
Organisation. 

8. Cadre review in MES in respect 
of subordinate Engineers, Drafts-
man, Storekceping Staff, Upholsters 
etc. 

9. Stoppage of giving work to private 
apncies/contractors and conse-

~uent Joss of ~nin.. of worke~ 
In OrdoaJWO F~ctorios. , 

1 O. Lifting of Bah on employment fa 
Defence EstabJishmeJ1t for provld· 
ing employment avenues to tho 
sons/daughters of Defence 
Workers. 

11. Paymenl of Bonus to Defeace 
Workers equivalent to the werk .. 
of Railway Department and 
increase in the existing CeiUne 
limit of Rs. 2500 to 4,000. 

12. (a) Stopping victimisation of 
Trade Unionl AaCKiiatiolJ 
activists/Members in Defence/ 
BRO Establishments. 

(b) Reinstatement of 5 S uprooted 
civilian employees of Border 
Roads Organisation for 
Association activities during 
1979. 

13. Immediate stopping of declaratioD 
of the manipulated and false 
surpluses in the DGI Organisation. 

14. Increase in ratio from 3S % to 
100 % in rl!spect of Highly skilled 
Grade. I, II in respect of Indus-
trial Tradesmen of MES. 

15. Upgradation of scales in respect 
of tent mendors and tailors effect-
ed in Ordnance Factories. and EME 
also to be extended to those 
working in Ordnance depots under 
Army Ordnance Corps, and Rope 
workers. 

16. Exclusion of HRA in pay for the 
purpose of the Income Tax or 
providing accommodation to all. 

17. Rcgularisation of muster ro1e em· 
ployees on priority whenever 
vacancies exist. 

IS-Point Progr9rrlme for Minorities 

5382. SHRI G. M. BANATWALLA: 
Will the Minister of WELFARE be pleased 
to state: 

(a) wheter Union Government have in 
terms of the 15 Point Programme for 
Minorities issued to State!UnioJl T~rritori e_ 
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GOVernment any guidelines for and laid 
down any scales of ex .. gratia grant relief 
aq4 ~~sa~ion in respect of victims of 
colPPlunal fiots; 

(b) ,r so, the details of the guidelines 
and the scales; 

€f} w~ther all the State/Union Terri-
tQr!t OGyenunen~ have adopted tbeae guide-
Ii_ an~ ec*, an~ if not (i) names of 
s\llb 8ta~JUnipn Territories which have 
made vwUons and details of such varia. 
tions and (ii) the names of such States/ 
Utdon Territories which have not accepted 
tlte guidelines and the need to lay down 
se.-rate scales. 

(d) the steps being taken to persuade 
the States/Union Territories to observe the 
&\lidelines and scales; and 

(e) whether the States/Un ion Territo-
ries have in fact implemented these scales 
by providina ex-aratia grant, etc. and the 
names of those who failed to do so ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. 

RAJENDRA KUMARI BA,lPAI) (a) 
Yes, Sir. 

~ 

(b) The information is liven in tbe 
Statement I below. 

(c) All the States accpt Andhra 
Pradesh. Maharasbtra. Meabalaya, Orissa. 
Punjab and l'amiJ Nadu have aareed to 
adopt the guidelines and the scales luuestcd 
The Government of Mllhalaya do Dot 
consider it necessary to adopt any guidtlines 
since there is no such problem in that state. 
The States of Andhra Pradesh, Orissa, 
Punjab and Tamil Nadu have prescribed 
slightly different scales as given in state-
ment II below. The Government 0( 
Maharashtra would consider tormu latina 
schemes for assistance, after taking into 
account the various relevant factors, after 
each incident instead of adopting fixed 
scales I guidelines; 

(d) Does not arise in view of (c) 
above. 

(e) During the quarter ending Decem-
ber, 1987 no State has reported having 
given any ex-gratia grants to communal 
riol victims. 

Statement I 

Guidelines Oil Rehabilitatioll 0/ and Payment 0/ Ex-Gratia GranIto the Victims 01 
Communal RiolS 

(i) Death (whether of earnidg or non-earning member of family) 

(ii) Permanent incapacitation (whether of earning or non-earning 
member of family) 

(iii) Temporary incapacitation 

(iv) Grievous hurt shol t of incapacitation 

(v) Loss of movable property 

(vi) Loss of bouse 

(vii) Loss of eaminl assets like vehicle, boat or bullock, etc. 
---_----------

Rs.20,000 

Rs • .5,000 

Rs. 1,000 

Rs. 500 

Rs.2,000 

Ra. S, 000 to 
Ra.IS,OOO 

Rs. ~,OOO 
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Indo-Hungary Pact in the Field of Scienceand 
Technology 

5383. SHRI BALASAHEB VIKHE 
PATIL·: Will the PRIME MINISTER be 
pleased to state : 

(a) whether India and Hungary have 
signed any accord in ear1y March, 1988 for 
greater co-operation in the field of Science 
and Technology; and 

(b) if so, the detail thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS, AND SPACE (SHRI K. R. 
NARAYANAN) : (a) Yes, Sir 

(b) The following areas have been 
identified for cooperation in Science and 
Technology between India and Hungary for 
the years 1988-90 : 

1. Electronic components 

2. Industrial application of laser 
optics 

3. Biotechnology-fermentation techno-
logy 

4. Ceramic components 

5 .. Mining 

6. Aluminium industrial research 

7. Neuro Sciences. 

8. Catalysis 

9. Machine-tools 

10. International conferences 

11. Acoustics 

12. Transport 

13. Information 

The programme of cooperation will 
involve exchange of visits and joint work 
by the scientists of the two countries. 

Upliftmcnt of Trlbals 

5384. SHRIMATI JAYANTJ PAT-
NAIK : Will the Minister of WELFARE 
be pleased to state: 

Written A,.,,,,ers 88 

(a) whether some projects bave been 
un(jertaken in the Similipal area of Orissa 
for the upJiftment of tribals : 

(b) if so, the names of the projects; 
and 

(c) the share borne by Union and the 
State Government for implementing those 
projects? 

THE DEPUTY MINISTER IN THE 
MIMISTRY OF WELFARE (SHRIMATJ 
SUMATI ORAON): (a) to (c). The infor· 
mation is being collected and and will be 
laid on the Table of the House. 

Freedom FightErs Pension to Ex-INA 
Personnel 

5385. SHRI SURESH KURUP: Will 
the Minister of HOME AFFAIRS be pleased 
to state 

(a) whether freedom fighters pension 
has been denied to certain Ex-INA personnel 
on the ground that they have not under-
gone imprisonment; 

(b) whether the clause regarding 
imprisonment has been lifted in the case of 
former members of the Jhansi Rani Regi-
ment in al10wing pension; and 

(c) if so, whether Government would 
sympathetically consider the plea for pen-
sion from those Ex-INA personnel who has 
not undergone imprisonment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : (a) Under 
the freedom fighter's pension scheme person 8 
who had suffered imprisonment for a 
minimum period of six months (jail/deten-
tion/underground/internment/externment) in 
connection with freedom struale are "lili-
ble for central pension. The minimum 
period of imprisonment has been reduced 
to three months, in cas~ of women and 
SCjST freedom fighters with effect from 
1.8.1980. Those who have not suffered 
for a minimum prescribed pe riod are not 
eligible for central pension. 

(b) In view of the tremendous hardships 
suffered by the Women freedom fighters of 
the Rani of Jhansi Regiment, who took 
up arms and fought alongside tbeir com-
rades-in .. arms under the leadenhip of 
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Notan Subbasb, Chan4 .. a Bose, it has boen 
4edded that 161 surviving .members may 
IJe cOIlSidered eli.ible for pension in relaxa-
tioa of tho minimum suffering of three ..,1Ith. pr03Cribed Cor various freedom 
ftabtors, subject to the following conditions: 

(I) A certificate granted from Dr. 
(Mrs.) Laksbmi Sehgal who was 
incharge of the Regiment, in each 
case; 

(ii) An affidavit regarding gennuiness of 
the claim from a member of Rani 
of Jhansi Regiment who is already 
in receipt of Freedom Fighter 
Pension for baving . undergone 
imprisonment for miOimum period 
of 3 months. 

(c) The CLCle of the former members 
of the Rani Jhansi Regjment is of a special 
nature. The Government do not feel the 
need to extend the special procedure adopted 
in their case to other cases of ex-INA per-
sonnel to whom the normal criteria is 
applicable. 

Ffnaacia' Crisis in M.e.D. 

5386. SHRI RAM SAMUJHAWAN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whethel the financial position of 
the Municipal Corporation of Delhi' has 
become so poor I arave that its employees 
may not get their salaries after 2-3 months 
reported in the "Hindu.tan Times" or 12 
March, 1988; 

(b) if so, reasons for reacbins dds 
stage; 

(c) how much taxes were coJlec,(ed 
during 1987·88 and how does it compue 
with the tax coJIection of the last three 
years; and 

(d) how much house-tax is in arrears . , 
zone-wise? 

THE MINISTER Of' STATE IN THE 
MINISTRY OF HOME AFFAIR~ (SHit! 
CHINTAMANI PANIGRAHI) : <a> No, Sir. 

(b) Does not arise. 

(c) The position of revenue collection 
during the preceding 3 years along with 
RE 87·88 is given in the Statement below. 

(d) Zone-wise arrears are not available. 
However, as on 1.4.1987 the total arrears 
property tax were Rs. 27.59 crores. 

Statement 

__ ~ __ ----10....- _______ --- ------
Actuals 

1984-85 

1. Grants from Governments 1817.18 

2. Share of Assigned Taxes 
from Government 4083.02 

3. Mpl. Taxes and Rates 5138.85 

4. Rents, Fees and Fines 429.63 

5. Others 2393.54 

Total: 13862.22 

Central Investment in Punjab and Haryana 

5387. SHRI KAMAL CHAUDHRY: 
Will the MiDister of PLANNING be pleased 
to state: 

(Rupees in lakbe) 
----.----

Actuals Actuals R. Ea. 
1985-86 1986-87 Ig87-88 

1717.38 2103.35 2200.00 

3772.42 4205.56 4160.23 

6285.78 10827.47 11602.01 

489.98 559.19 1412.82 

1848.J S 1255.14 2866.14 

14113.71 18950.57 22241.20 

(a) the share of Central investment in 
Punjab and Haryana durins the last three 
years ending 31 December, 1987 State-wise 
and year-wise. 
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(b) whether the share has declined in 
these States; and 

(c) if so, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN TIlE MINISTRY 
OF PROGRAMME IMPLEMENTATION 
(SHRI B. S. ENGTI): (a) to (c). The 
figures of Statewise Central lnvestment are 
not maJntained jn the Planning Commission, 
as plan investment by the Centre covers a 
wide range of both infrastructural and 
sociaf welfare services. However, Planning 
Commission has worked out 10 consultation 
with the val ious Ministries/Deptts. estimates 
of Statewise expenditure of the central plan 
for the Sixth Five Year Plan 1980-85. 
M Central pJan investment is neither 
plaDDed Dor accounted for Statewise, some 

assumptions have been made in attemptloa 
such a break Up. 1'1lerefdre, In viI'W or 
the multiplicity of sources and t~ ~s 
assumptions made for this ex_lee, t1&e 
figures so compiled at best 1m only a dfmeb· 
sionaJ appreciation of the situation. StatMebt 
giving these figures Statewise is gi'fCD ~1oW. 

As regards Central investment in the 
States durin. the 1985·86, 1986.87 and 
1987 -88 t Planning Commisslon bas already 
requested various Ministries/Departments to 
supply the break up of central plan expendi. 
ture Statewise. The information received 
so far is being scrutinised and collated by 
the Planning Commission. HOWevere due 
to certain problems in the State"ise alloca-
tion of central plan expenditure as indicated 
in the Annexure referred to above, the 
matter is being sorted out through discus-
sio ns and solutions, based On certain 
assumptions, beIDa evOlved. 

Statemewt 

Slate-wise Distribution 0/ Central Plan Expenditure durllll Sixth 
Five Year Plan 1980-85 

(Rs. in crores) 

States/UTs Amount Pereeataae 

1 2 3 4 

I. Amfhra Pradesh 5404.57 9.37 
2. Assam 219Q.07 3.80 

3. Bihar 4162.40 7.22 

. 4. Oujarat 3130.33 5.43 

5. Haryana 618.63 1.07 

6. Himachal Pradesh 368.46 0.64 
7. Jammu and Kashmir 501.58 0.87 

8, Karnataka 1999.47 3.47 

9. Kerala 1346.22 2.33 

10. Madhya Pradesh 4710.56 8.17 

11. Maharashtra 4901.16 8.50 

12. Manipur 125.20 0.22 

13. Meghalaya 71.01 0.12 

14. NaaaJand 87.92 0.1.5 
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1 S. Orissa 2855.08 4.95 

16. Punjab 656.61 1.14 

17. l\aJastbllft l67S~35 2.91 

11. IIkkim 34.47 0.06 

J9. Tamil N .. 3H57.09 5.49 

20. Tripura 135.93 0.23 

~1 ~ \1tw Pf,*sh 4302.20 7.46 

22. West DenIal 3480.04 6.04 

~~, Total-S ... " 4$9l4.4J 79.64 

I. Andaman and NJcobar Island 30.21 O.OS 

2. Arunachal Pradesh 50.69 0.09 

3. Chandiaart. 52.86 0.03 

4. Dadra and Nagar Haveli 3.65 0.01 

5. Delbi 1170.95 2.03 

6. Ooa, Daman and Diu 162.04 0.28 

7. Laksbadweep 4.04 0.01 

8. Mizoram 30.13 0.0' 

9. pondichcrry 30.63 0.05 
----- - ~--- -

Total-UTs 1535.20 2.66 
--- -- ----- - _ .. 

Unallocated 10204.26 17.70 

Total-States and UTs 57663.87 100.00 
--.---- _- ~--~----~ - --~-~----.... -. ~ _--

Note: (i) The unallocated amount (Rs. 10204 crores) includes offshore and other 
investment of Rs. 5500 crores in the Petroleum Sector. 

(ii) The tota] Central Plan expenditure during the Sixth Plan was 
Rs. 57800 crOl'es. The break-up available in the statement i$ (in-
cludilll the unallocated portion) for Rs. 57664 crores. 

(iii) The data had to be compiled in a short time from a number of sources. 
A more precise and detailed Plan wise compilation has been taken up in 
eonswtation with the Ministries; that will tako considerable time. 

(iv) AI CoDtral Plap investment is not planned or accounted State-wise, aome 
asBWDptioDS have been made in attempting such a break-up. While they 
seem to be best possible assumption to base such an exercise 81, their 
valWhy II certainly of a limited nature. Some exampieJ ad .-
below: 
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(a) Railway investments OD DcwJines, suase conversioDl and elcctrifi-
cation have been broken up State-wise based on approximate )enlth 
completed in each State. 

(b) The remaining 80 % of Railways Plan has been alJocated to differeDt 
States on the basis of route Kilometres falling in each State. 

(c) Expenditure on purchase of aircraft (Civil Aviation 'Ian) has been 
allocated on the basis of the number of the landings in each State. 

(d) Expenditure on Air India on acquisition of aircraft h .. been allocated 
to four international airports on the basis of traffic handled by these 
Airports. 

~ 

(e) Regarding Shipping, the State-wise allocations, have been done 
on th~ basis of traffic earned by the major ports in each of the 
maritime States. 

(v) As Central investment in projects is mostly in areas whore the necessary 
economic factors are in optimum availability, the objective of regional 
balance can have only limited relevanoe in such cues. 

(vi) Housing and Urban Development includes provision for six achcmea only. 
For HUDCO the total plan outlay was Rs. SO crores. The actual 
releases amount to Rs. 675.87 crores. This is due to market borrowinp 
of the HUDCO. Besides information on Stationery and Printing is stiU 
awaited. 

Selection of lAS Officers liS Chah man .. 
cum-Managing Directors of Public 

Sector Undertakings 

5388. SHRI M. V. CHANDRA-
SEKHARA MURTHY: WiU the PRIME 
MINISTER be pleased to state : 

(a) whether it is a fact that a trend 
come in vogue to select lAS officers for the 
post of Chairman-cum-Managing Directors 
of various public sector undertakings; 

(b) if so, whether this is in accordance 
with the declared policy of Government in 
this regard; if not, the reasons for this 
trend; 

(c) whether the PESB has recently 
conducted several interview boards and 
selected a few lAS officers to man these 
posts with exemption from the rule of 
absorption; 

(d) whether these interviews were 
done without any advertisement in some 
cases; and 

(e) if 80, the facts and details thereof 
and what action is being proposed to be 
take" to stop such process of eeJection ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHJDAMBARAM) : (a) No, Sir. 

(b) Does not arise. 

(c) Only one such interview was con-
ducted by the PESB during the last six 
months wherein lAS officers have been 
recommended. 

(d) No, Sir. 

(e) Does not arise. 

Refu~a! of l'ermission to set up Polling 
Booths in Meghalaya 

5389. SHRI P. M. SAYEED: Will the 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Ejection Commission 
received a message from the State Govern-
ment of Assam before the recent MeghaJaya 
elections were conducted regarding refusal 
of permission to set up polling booths: 

(b) if so, the details tbereof; 
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(c) the reaction of the Central Govern-
ment thereto; and 

(d) the decision taken in this rClard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) Yes, Sir, 

(b) The Government of Assam bad 
inter alia claimed that two pollina stations 
In Pillangkata village lying in Il-Jirang (ST) 
constituency and five polling stations in three 
villages namely Kamphaduli. Hakumari and 
Lumpi (Langpih) lying in 34-Nongstoin (ST) 
constituency proposed to be set up by the 
Governmen t of Meghalaya were located in 
areas belonging to the State of Assam. 

(c) and (d). In the matter of setting 
up of polling booths in disputed areas, it is 
for the State Governments to settle the 
matter (i) having regard, inter alia, to the 
fact that in the absence of this facility, the 
electorate in the said areas will be deprived 
of their right of franchise, and (H) the 
practice followed in the previous elections. 
The State Governments of Assam and 
Meghalaya were advised to settle the pending 
boundary disputes through mutual dis-
cussions. 

As a resu)t of such discussions and ad-
justments between the two State Govnrn-
ments, the matter was sorted out in respect 
of the two polling stations in 11·Jirang (ST) 
constituency and aJso in respect of two, 
out of five polling stations in 34-Nongstoin 
(ST) constituency. In the remaining three 
polling stations in 34-Nongstoin constitu-
ency, the dispute is stm not settled. 

Setting '~p of tlit' l\iinoritics Commission 
in States 

5390. SHRIMATI BASAVARA-
JESWARI : Will the Minister of wELFARE 
be pleased to state: 

(a) whether the Minorities CommJssioo 
in its report has suggested that the States 
should set up second Minorities Commis-
sion ; 

(b) if so, how many States have so far 
agreed to implement this suggestion; and 

(c) how many States have already 
set up second Minorities Commission? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHlUMATI 
SUMATI ORAO.N) : (a) to (c). The Minori. 
ties ,Commission in. their FOUl1h Annual 
Report had recommended t: e establishment 
of Minorities Commissions or panels in each 
State to look into specific grievances of 
members of minority communities. Ther. 
was no suggestion or recommendation to 
set up second minorities commission. 

The Minorities Commissions/Boards are 
in existence in tbe States of Andhra Pradesh 
Assam, Bihar, Oujarat, Madhya Pradesh 
and Uttar Pradesh. 

Security Forces Operating In DarjeeJIQg 
Hill Area 

5391. DR. KRUPASINDHU BHOI : 
SHRIMATI BASAVARAJES-
WARI: 

Will the Minister of HOMB AFFAIRS 
be pleased to state : 

(a) the number of security forces 
personnel killed in violence by Gorkha 
National Liberation Front in DarjeeJinl 
areas in last six months; and 

(b) the steps taken to restore peace in 
Darjeeling hill area ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) and (b). As per 
information furnished by the State Govern-
ment of West Bengal, eight (8) personnel of 
the Security Forces were kiUed in the 
Darjeeling areas from September 1987 to 
March 17, t 988. The State Government 
have also informed that strong administra-
tive measures have been taken to curb 
violence in the area. 

Mfd-Term Appraisal of Seventh Plan by 
India International Centre 

5392. SHRI K. RAMAMURTHY: 
WiJJ the Minister of PLANNING be pleased 
to state: 

(a) whether Government are aware of 
a mid-term appraisal of the Seventh Plall 
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done by the Economic ,Affairs Group of the 
India' InterQational Centre, New Delhi; 

(b) if so, the principal features thereof; 
and 

(0) the efforts being made by the 
Commission to cut down the expenditure 
aD Defence and the subsidy which will 10 
a long way in raising the resources for the 
Seventh Plan ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY. OF PRoGRAMME IMPLE-
MENTATION (SHRI B.S. ENGTI) :(a) The 
Economic Affairs Group of India Inter-
national Centre, New Delhi considered at a 
Seminar a paper "Mid-Year Review of 
Economy 1987-88 and Assessment of 
Seventh Plan" by Dr. Malcolm S. Adise-
shiah. 

(b) The resources position, the linkages 
between agriculture and industry, the energy 
scenario, the measures regarding social 
welfare and the budget deficit etc. were 
considered at the Seminar. 

(c) Defence expenditure and subsidies 
are the items of non-pJan expenditure. The 
Mid-Term AppraisaJ of the Seventh Plan 
has emphasised the need for containing the 
growth in non-Plan expenditure and it also 
emphasises that the future problems can be 
mitigated by avoiding the use of borrowed 
resources for non-revenue earning activities. 

Trafl"ic P, ohJem ;n D('lhi 

5393. SHRI P.R. KUMARAMAN-
GALAM: 
DR. G. VIJAYA RAMA RAO : 

Will the Minister of HOME AFFAIRS 
be pleased to st ate : 

(a) whether Government are aware that 
Delhi is one of the worst managed eity in 
case of tr affic; 

(b) if so, the action proposed to be 
taken to case the traffic congestion; and 

(c) whether citizens are proposed to be 
involved in planning traffi.e and finding prag-
matic solution in this problem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARA M) : I t is not correct io 
say that Delhi is one of the worst manased 
city from the traffic point· of view. 

(b) In order to ensure smooth flow of 
traffic, following steps have been taken : 

(0 Widening of roads; 

(ii) lnstaUation of traffic singals and 
construction of cycle tr acks and 
service roads. 

(Iii) Construction of over-bl idges and 
under-bridges for pedestrians. 

(iv) Restrict ion on the entry of heavy 
transport vehicles in congested 
areas. 

(v) One way traffic in waUed city. 

(c) A Committee known as the Road 
Safety, Traffic and Transportation Engineer-
ing Committee with representatives of the 
Police, Civil Authorities, Railways, Tele-
phones, Electricity, P.W.D. etc. is already 
eXisting for traffic planning and implemen-
tation. 

Su~m~&tions at the ml:eting of Cent.lll 
COdlmiU(e 011 Prohihition and 

Drug Abuse 

5394. SHRI S.M. GURADDI : 
SHRI G.S. BASAVARAJU : 

WJlI the Minister of WELFARE be 
pJeased to state : 

(a) whether the Members of the Centra] 
Committee on Plohibition and Drug Abuse 
has expressed great concern over the in-
creased availability and consumption of 
liquor lind narcotic substances across the 
country; 

(b) if so, whether in the meeting a 
number of voluntary organisations and 
sociaJ workers who attended the meeting, 
proposed a number of suggestions for the 
considcrntion of Government; 

(c) if so. the details of sUBsestipQs 
made; and 
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(d) the number of tbem accepted by 
Government and implemented so fa r '1 

mE DEPUTY MINISTER IN THE 
MINISTRY OF WELf'ARE (SHRIMATI 
SUMATI ORAON) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The recommendations made by the 
Central Committee on Prohibition and Drug 
Abuse in its meeting held on 3rd Feb. 1988 
are given in the statement below. 

(d) The recommendations of the 
comD1ittee have been sent to the State 
Governments, Union Territories and con-
cerned CentJal Ministries/Departments for 
appropriate action in respect of recommen-
da1ions concerning them. The Government 
arc taking action to set up a CeU in the 
Ministry and to strenathen the NISD. An 
inter-disciplinary approach to provide for 
treatment and prevention of drug addiction 
has been adopted by Government. 

Statement 

Recommendations made in the meeting of the 
Central Committee on Prohibition and 

Drug Abuse held on Jrd Feb. 1988 
ill New Delhi 

0) An effective mechanism may be 
evolved for continuous assessment 
of the changing forms and trends 
of the problem; planning and 
development of preventive, thera-
peutic and rehabilitative services; 
and, coordination among official 
and non-offici",l agencies engaged 
in this field. A concentrated atten 
tion may be focussed on prevalent 
patterns among students and non-
student youth so as to nip the 
probJem in the bud. Moreover, 
the impact of industrialisation, 
urbanisation, rural-urban drift, 
trade, transport, communications, 
etc., on drug taking behaviour may 
also be scientifically verified. 

(ii) A Cell may be established in the 
Ministry of Welfare to assist the 
government in planning, coordi-
nation and development of drug 
prevention and control measures. 
The envisaged cell may also moni-
tor the activities and programmes 

of voluntary organisations ensaaed 
in prohibi tion work, public edu-
cation and de addiction services. 
It may serve as a forum for the 
exchange of knowledge and expe-
rience among various official and 
non-official qencies concerned 
with the problem and, thus as an 
etfec~ive instrument for an inter-
disciplinary and integrated 
approach in this field. 

(iii) The strategies of preventive edu-
cation against drinking and drug 
abuse may be devised in keeping 
with the socio-cultural characteris-
tics of the target group. The 
message for youth may be so 
worded as not· to arouse any undue 
curiosity. The educative work in 
rural, industrial and tribal areas 
may form an integral part of the 
welfare efforts to improve the 
quality of life there. Teachers 
and community leaders may be 
actively involved in creating a 
climate against drinking" and drug 
abuse. All forms of mass commu-
nication, including folk media. 
may be used in transmitting appro-
pri ate messages. 

(iv) Voluntary welfare organisations 
may be actively associated with the 
care, treatment and rehabilitation 
of drug addicts as contemplated 
in the Narcotic Drugs and Psycho-
tropic Substance Act, 1985. 
Adequate financial and technical 
support may be extended to them 
in creating facilities for referral, 
deaddiction, counseJling and gui-
dance and follow up of cases, 
within the family and community. 
A cadre of voluntary workers may 
be prepared in each State and 
Union Territory through a syste-
matic programme of training in 
this fieJd. 

(v) In keeping with the spirit of the 
reJevant provisions in the Constitu-
tion of India, prohibition of 
intoxicating drinks and of drugs, 
except for medicinal purposes. may 
be pursued as an essential aspects 
of the policy towards raising the 
quality of life in the country. How-



ever. in view of tbe chanaing socio-
cultural and economic conditions 
greater thrust may be provided to 
arousing social consciousness and 
awareness building and weaninl 
the people away from addiction 
through vigorous involvement of 
social organisations, religious 
institutions, voluntary agencies 
and community-based welfare 
agencies. 

(vi) In view of the traditional nature of 
the Indian Society, the inherent 
potential of the family, the commu-
nity and social institutions may 
be utilised to the maximum to 
fore stall conditions making indivi-
duals vulnerable to addiction. In 
this regard voluntary organisat ions 
active 'in the spheres of family 
welfare, education, health, labour, 
rural development, mass commu-
nication and social welfare may be 
provided assistance by the Ministry 
of Welfare, both financial and 
technical. 

(vii) In view of the complexity of socio-
cultural and economic conditions 
associated with drug abuse, the 
programmes in this field may be 
conceived, developed and coordi-
nated within the overall frame-
work of soc ial welfare. The 
Ministry of Welfale may adopt 
an inter-discipJin ary approAch to-
wards the prevention and treat-
ment of drug addiction. As the 
supply and demand for drugs are 
inter-dependent, the activities of law 
enforcement against drug abuse; 
care, treatment and rehabilitation 
of drug addicts; and, awareness 
building and public education may 
be coordin ated under the Ministry 
of Welfare. For this purpose, 
besides harnessing human and 
material resources within the coun-
try, the United Nations Fund for 
Drug Abuse Control may also be 
availed of to the extent deemed fit. 

(viii) The Ministry of Welfare may 
develop infrastructure for the 
planning, production and dissemi-
nation of informational and edu-
cational material for drug abuse 

prevention among various popula· 
tion groups, in keeping with their 
specific socio-cultural and economic 
characteristics. Similar facilities 
may be created at the state level in 
close coordination with voluntary 
agencies, research jnstitutions and 
academic organisations. Both 
formal and informal media may be 
purposefully utilised in organising 
these programmes. The Bureau 
for Drug Abuse Prevention within 
the National Institute of Socjal 
Defence may be established without 
any further del ay . 

(Ix) A differential app,oach may be 
adopted towards awareness build-
ing and education against dlug 
abuse in relation to the various 
strata and segments of the general 
population. Messages against drug 
abuse may be carefuHy prepared so 
as not to arouse any undue cu rio-
sity or to project any exaggeration 
of the actual realities. The langu-
age, content and choice of media 
for preventive educ.:ation may be 
selected carefully in keeping with 
the varied life style of the target 
groups. One single message with 
one single symbol wjJJ have a better 
and everlasting effect. 

(x) Appropriate literature may be 
devised to convey rdevant infor-
mation keeping in view that the 
target audience is not just the 
addict but his family too because 
in this condition the amicted and 
affected both have to made aware 
of the pitfalls of a person falling 
prey to addiction. 

(xi) Serving of liquor should be ban-
ned on occassions like marriage 
as this practice gives wrong social 
values to the younger generation. 

(xii) No liquor shop should be allowed 
to come up within a radius of 
one kilometre from any educational 
institution or place of worship. 

(xiii) If 7 S % of the peop]e in a village 
or town do not want a liquor shop 
in their vicinity no such shop 



should be allowe to come up and 
jf one had been sot up already it 
should be closed down. 

(xiv) The Narcotic Drugs and Psycho-
tropic Substances Act, 1985 may 
be so amended as to eliminate 
completely grant of bail to any 
drug trafllcker and also to provide 
for setting up of special courts to 
try cases under the Act. 

(xv) The drug Jaw enforcement agencies, 
should work with the local commu-
nity leaders. The polices should 
be given training for identification 
of drugs and how to handle drug 
addicts. Parents and teachers 
must a Iso work closely to help 
young people to extend a helping 
hand to those who have been 
afflicted with the problem to create 
the necessary inner strength and 
will power not to indu1ge in drug 
abuse. 

(xvi) There is need for a properly struc-
tured proforma to be maintained 
in each institution, hospital, 
private clinic, deaddiction clinic 
and in all such institutions enga-
ged in the treatment of addicts 
which could form a data base for 
collecting information for formulat-
ing programmes aimed at preven .. 
tion and rehabilitation of addicts. 
Such a proforma may be devised 
by the National Institute of Social 
Defence and circulated to all con-
cerned agencies. 

(xvii) A comprehensive programme of 
training and manpower develop-
ment in the field of drug abuse 
prevention may be introduced as 
an integral part of the activities of 
the NISD in close cooperation 
with the State Governments. 
academic institutions and volun-
tary agencies. Besides extensive r 

training of functionaries in social 
welfare departments, all those con-
cerned with social development in 
the voluntary sector may also be 
oriented towards effective preven-
tive and-control strategies against 
druB abuse. AmoDl aovemment 
functionaries, priority attention 

may be aiven to the trainiDI of 
those involved In law eaforcemcm, 
judicial processes and correctional 
work. 

Crash of an IAF Aircraft Doar Lucknow 

5395. SHRI C. MADHAV REDDI : 
Will the Minister of DEFENCE be pleased 
to statc : 

;-

(a) whether investigations have been 
made into the crash of an Indian Air Force 
aircraft near Lacknow on 10 February, 
1988; and 

(b) if so, details of the mishap? 

TIlE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRdbuc-
TJON AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI SHIVRAJ V. 
PATIL) : (a) and (b). An IAF aircraft 
crashed at 1300 hours on 10.2.1988 at a 
distance of 4 to 5 Kms. from Bakshi-Ka-
Talab airfield (Lucknow). The pilot ejected 
successfully and was uninjured. The air-
craft was totally destroyed. A Court of 
Inquiry has since been ordered to investigate 
the cause of the accident. However, its 
findings and recommendations would be 
classified and can not be drs-closed in the 
public interest. 

Robbery and Tbef. in Rur.ning Trains 

5396. SHRI BANWARI LAL PURO· 
HIT: Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whethel Government are aware that 
the incidents of robbery and theft in the 
running trains are mounting day by day; 

(b) whether recently Delhi bound, 
Grand Trunk Express between Ongole and 
Vijayawada stations was robbed; and 

(c) if so, the details of the robbery held 
and steps taken by Government to prevent 
recurrence of such incidents in trains in 
future '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) Cases of crime 
on Railways are reported to, resistcred and 



inveslipted by the State Governments' 
, aaeneies iaeluding Government RaHway 

Police which functions undor the control 
of the State Governments. Figures of 
robbery and theft in runnins trains are not 
available with Centra) agencJes. 

(b) and (c). Information is beinl collec-
ted from the Government of Andhra Pradesh 
and will be laid on the Table of the House. 

Ship Services for Haj Pilgrims 

5397. SHRI PRAKASH V. PATIL: 
Will the Minister of EXTERNAL AFFAIRS 
be pJeased to state: 

(a) whether the only ship used for taking 
the Haj Pilgrims has recently been diverted 
lor other purposes without making suitable 
arrangements to cater to the requirements 
of Haj Pilgrims; 

(b) if so, the reasons thereor ? 

(c) whether this has compelled the Haj 
Pilgrims to travel by air and many will not 
be able to attend it; and 

(d) if so, the steps taken to provide 
another ship to see that such dIfficulties do 
not arise at all ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) to (d). 
The ship which has been used since 1984 

S. Concession Rates 
No. 

for Haj sailings will be ut ilized for the same 
purpose in 1988. The ship will transport 
the same number of pilgrims in 1988 as it 
did every year since 1984. 

[Translation] 

Pay Restriction OR Chl'dren Ed.cntioa 
Facility 

5398. DR. CHANDRA SHEKHAR 
TRIPATHI : Will the PRIME MINISTER 
be pleased to state : 

<a> whether Government have lifted pay 
restriction in regard to provis ion of children 
education facility to it.i employees; 

(b) if so, when and the number 0 f the 
employees likely to be benefited thereby and 
the rate at which it will be given; and 

(c) the details of the facilities proposed 
to be given to the employees ? 

THE MINISTER OF STATE IN THE 
MJNISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) to (c). Under the 
\cheme of Children Education Assistance 
the follow ina concessions are admissible to 
the Central Government employees subject 
to fulfilment of the prescribed conditions: 

Approximate Number 
of benefiCIaries 

(in Jakhs) 

(i) Children Educational 
Allowance 

Rs. 50 per month per child 
for Primary, Secondary 
and Higher Secondary 
Classes 

0.60 

(ii) Re·irnbursement of 
Tution Fee 

(iii) Hostel Subsidy 

Class X and beJow .Rs. 20 
per month per child. Class 
XI and XII RI. 2S per 
month per child. For 
physically handicapped and 
mentally retarded children 
Rs. SO per month per 
child. 

Rs. SO per month per child. 

1.91 

.005 
- --~"-._._-~---_ .. _ --_ -_ -_ 

From 1.12.87 the above concessions are admissible to all Central Government 
employees without any pay limit. 
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[English] 

P,'oductfon of Mirage by HI.dustan 
AerOftttutlcs I ~Im Ited 

5399, SHIt I llHATTAM SRIRAMA-
MURTY: Will the Minister of DEFENCE 
be pleased to state : 

(a) whether India has not accepted the 
French offer to licence the production of 
150 mirages at Hindustan Aeronautics 
Limited Factory; 

(b) if so, the reasons therefor; 

(c) whether India has received some 
more mirage Fighter planes trom France 
recently; and 

(d) whether Indian Air Fore has pro-
jected further requirement of Mirage 2000 
Air crafts and jf so, whether it was cleared 
by the Governmen t ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO-
DUcrlON AND SUPPLIES IN TIlE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL) : (a) and (b). On 
techno-ecomic considerations, Government 
has decided not to go in for licence produc-
tion of the Mirage - 2000 aircraft. 

(c) Yes, Sir. 

(d) The requirements of the Air 
Force are constantly kept under review 
in the light of possible threats to the 
country's security. It would not be in the 
public interest to disclose further details in 
this regard I 

l.egal Aid to Poor 

S400. SHRI V. SOBHANADREES-
WARA RAO: 

SHRI B. B. RAMAIAH 

WiU the Minister of LAW AND 
JUSTICE be pJeased to state : 

W,ltten .4.I18W,,, 110 

(a) the total amount carmaked for 
1987-88 under Legal Aid to poor, State-
w.se; 

(b) tbe amont SpeDt in the first six 
months of the year, Stale-wise; and 

(c) the steps proposed to streamline 
and see that poor and .oeody litilants arc 
assisted in t hue ? 

THE MINISTER OF STATB IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H. R. BHARDWAJ) : (a) The State LeBa! 
Aid and Advice Boards whk:h diapense 
legal aid and advice to the poor are funded 
by the respect ive St ate Governments. • 

The Committee for Implementinl l.e&al 
Aid Schemes renders financial assistance to 
the needy State Lep) Aid and advice Boards 
and Social Action Groups (or implemention 
of various specific legal aid proaramrnes, 
such as legal Literacy, boldin, of Lok 
Adalats. etc. The statement showing tbe 
financial assistance aiven by the Committee 
for Implementing Legal Aid Schemes to 
the various State Legal Aid and Advice 
Boards during the financial year 1987-88 
is liven below. 

(b) In so far as assistance from 
CommiUee for Implementing Legal Aid 
Schnmes is conce_rned. according to 
the terms and conditions governing the 
grant-in-aid released to various State Legal 
Aid Boards, the Boards, are expected 
to submit the Audited Statement of Accounts 
of the expenditure incurred after three 
months of the expiry of the relevant finan-
cia] year. In the circumstances, the amount 
spent by the Beards in the first six months 
of the year has not been made available 
to the Committee. 

(c) The State Legal Aid and Advice 
Boards have set up Legal Aid Cominittees 
and the free legal services are beins 
provided to the poor litigants from the 
lowest Courts to the Supreme Court. 

Statement 
Grants-In-Aid SOllctioned to various Slale Legal Aid and Advice Boards 

by C.I.L.A.S. dur(ng the FilUlncia/ Year 1987-88 

Sl. Name of the State Lega] 
No. Aid and Advice Board 

--_._---_" ---. 
Amount of 0 rant Purpose in brief for which 

sanctioned grant-in-aid was sanctioaed 
-----.~ ~------------------~-----------------------------------1 ,. __ ._~_____ 3 

1. Assam State Legal Aid 1,00,000 For holding Lok .. Adalats in the 
and Advice Boud State of Assam 
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1 2 3 

2. Haryana State Level 
Legal Service and 
Advice Commi Uee 

3,000 For meeting expenses in con· 
nection with travelling aDd 
training material of para-legal 
literacy camp 

3. -do-

4. Karnataka Legal Aid 
Board 

S. Mabarashtra Slate 
Legal Aid and Advice 
Boards 

6. M. P. State Legal 
Aid and Advice Board 

3',000 

1.00,000 

45,000 

1,00,000 

For holding Lok·AdaJats 

Por holding Lok .. Adalats 

For meeting 50 % expenses 
involved in the functioning of 
Legal Aid Clinics of 9 CoJleges 
in the State of Maharashtra 

For boJding Lok-Adalats 

7. Goverment of Pondi- 50,000 For implementation of specific 
Jegal aid programmes cherry Law and 

Labour Department 

8. Orissa State Legal Aid 
and Advice Board 

9. A. P. State Legal Aid 
and Advice Board 

10. Tamil Nadu State Legal 
Aid and Advice Board 

11. Government of Punjab, 
Department of Home 
Affairs and Justice 

Total: 

1,00,000 

1,SO,OOO 

2,00,000 

50,000 

9,33,000 

Application of Piotechnc:o'~Y in Agricultu\'al 
Sect 01' 

5401. PROF P. J. KURIEN: Will 
the PRIME MINISTER be pJeased to 
state : 

(a) The details of the Science and 
Technology activities in the agricultural 
sector; 

(b) whether any effort to apply Biotech-
nology in this sector has been made in 
order to sustain the growth; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTR Y OF SCIENCE AND 

For holdmg Lok-Adalats and 
training of para-legal camps 
and promotion of legal litelacy 
programmes 

For holding Lok-Adala 

For holding Lok-Adalats and 
for runnin, Conciliation Cells 

For opening and funning of 
counselling Centres fOf women 
and training of para-legals 

TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K. R. NARAYANAN): (a) to (c). 
Present activities in the application of bio-
technology in the agricultural sector 
include : 

(i) ploduction of homozygous and 
high-yielding varities of rice 
through anther culture. 

(ii) improving the protein content of 
cereals and pulses through genetic 
engineering methods. 

(iii) culture of elite blue-green a1gal and 
rhizobia] strains to improve the 
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nitropn economy particularly of 
rioe and pulses. 

(iv) development of drouaht and salt 
tolerant varieties or mustard and 
other crops tbrouSh 8Omaclonal 
variation. 

(v) tissue culture propagation of 
disease-free Iuprcano, FIIICr, 
cardamom etc. 

Advaneed work in the above areas is 
being carried out in the laboratoriea under 
the aegis of ICAR, CSIR, DST, DAB. and 
uni versities. 

Development or Space Centre at TrlvantlrUID 

5402. ·SHRI V. S. VUAYA-
RAGHA V AN: Will tbe PRIME MINISTER 
be pleased to state : 

(a) whether there is any proposal to 
develop the space centre at Trivandrum; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY, 
ELEcrRONICS AND SPACE (SHRI K. 
R. NARAYANAN) : (a) and (b). Vikram 
Sarabhai Space Centre (VSSC), Trivandrum 
is a well developed Centre with a number 
of active prosrammes. Over the past two 
decades, this Centre has been" responsible 
for a number of important projec~sl 
programmes. The Space Profile for this 
decade envisages the continuation of the 
important role played by VSSC in shapinl 
of our future launch vehicle programmes 
as we II as Rand D activities in critical 
technical areas. 

A~hlevements of Research Projects at 
C.R.R.I. 

5403. SHRI K. S. RAO : Will the 
PR.IME MINISTER be pleased to state : 

(a) the new Specific achievements of 
research projects initiated after 1983 at 
Central Road and R.esearch Institute apart 
f(om the consultancy projects undortaken; 

(b) whether any one of them won 
recoanition or acceptance and if so, the 
detail. thereof; and 

(c) if not, what steps are proposed to 
be taken by Government for im-
provement' ? 

THE MINISTER. OF STATE IN THB 
MINISTR.Y OF SCIENCE AND TECHNO-
LOGY AND THE MINISTER OF STATE 
IN niB DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY , 
ELECTRONICS AND SPACE (SHRI K. R. 
NARAYANAN) : (a) and (b). During the 
period, Central Road Research Institute 
(CRRI) has made several significant contri-
butions to R and D of value in the field of 
road and traffic enlineering. 

Some of the important projects that have 
been accepted by the usersJ sponsors haver 
been in the area of : . 

0) Design, construction and mainte-
nance of roads and runway 
pavements: 

Development of maintenance 
based riding quality models for 
trunk routes and National high-
ways; pavement degradation 
models to facilitate highway 
deSigns/road investment. 

(ii) Beneficiation of local materials fot' 
road construction : 
Study of appropriate grade bitumen 
suitable for load construction under 
specific climatic conditions; 

Design of semi-dense and dense 
bitumen macadam has resulted in 
the publication of IRe specifica-
tions. " 

(iii) Transportation planning : 

Studies on traffic carrying capacity 
of urban roads have yielded results 
that provide more r ationaI basis 
for design of roads. 

(iv) Traftlc engineering : 

Models developed for traffic ftO\l 
and fuel consumption for mixed 
traffic on inter-urban roads. 

(v) Improv~ t~hniques fOf streDf. 
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thening/maintenance of bridges 
and RCC structures and cont 01 
of landslides; 

Techniques for strengthening of 
RCC bridges by extel'G81 pre-
stressing have vastly improved 
structural behaviour and load 
be3rjn~ capacity of bridges; 

Improved designs I()f expansion 
joints for long span bridges has 
been adopted at the ITO Barr aae 
bridge in Delhi. 

As phalt mulch techniques using 
coir netting for control of erosion 
on slopes through vegetation is 
being propagated by the Coir 
Board? 

Technique for control of rock-fan 
by use of geo-grids has been 
successfuHy applied on the hill 
slopes of NainitaJ. 

Technique of compact 1ime soil 
colums for improved stability is 
bting effectively adopted On the 
Jamrnu-Srinagar highway. 

(c) Does not arise. 

[Translation] 

'Talk-Ten' ~hemc for Invltln~ Indian 
Sclenti'lts Settled Abroad 

5404. SHRI PRATAP BHANU 
SHARMA: WIll the PRIME MINISTER 
be pleased to state : 

(a) the number of the scientists known 
as 'Talk-Ten' has been prepared by the 
Government of India with a view to seek-
ing advice from the Indian scientists settled 
abroad by inviting them on a short visit to 
India; 

(b) H so, the details thereof; 

(c) the number of the scientists who 
have visited India so far under this scheme; 
and 

(d) the efforts being made by the 
Government to make this scheme more 
attractive and effective in future? 

THE MINISTER OF STATE IN THE 
M1NISTRY OF SCIENCE AND TECHNO-

LOGY AND THE MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENl3RGY, 
ELECTRONlCS AND SPACE (SHRI K. R. 
NARAYANAN): (a) A UNDP Project 
entitled 'TOK1EN' is currently in opera .. 
tion for this purpese. ' 

(b) Under tbis project distinguished 
Indian expatriate scientists and technologists 
are invited to undertake short term assign-
ments, on voluntary basis, for the transfer 
of knowledge/know-how in their areas of 
specialisation relevant to national priorities, 
frontier areas of technology and technolo-
gical innovation in key sectors 

(c) 185 Indian expatrIate scientistsl 
technologists have so far visited India under 
this scheme. 

(d) The scheme is working satisfactorily 
and yielding desired effects. No need has 
therefore been felt to bring in any changes 
in its operation. 

Scheduled C:astc Development Corporation 

~40S. SHRI ASH.KARAN 
SANKHA WAR : Will the Minister of 
WELFARE be pleased_to state : 

(a) whether some State Governments 
have constituted Scheduled Caste Develop.. 
ment Corporations; 

(b) if so, the names of the States 
where these Corporations are functioning 
an d the role bemg played by them in the 
development of Scheduled Castes; 

(c) whethet Government have under 
consideration any proposal to set up such 
corporations in other States; and 

(d) if so, the details therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON) : (a) Yes, Sir. 18 States 
and 3 Union Territories have constituted 
Scheduled Caste Development Corporations. 

(b) The names of the States and the 
Union Territories where Schedukd Caste 
Development Corporations are functioning 
are.: Andhra Pradesh. Assam, Bihar" 
GUJarat, Haryan8, Himachal Pradesh 
Jammu and Kashmir, Karnataka, Kerala 
Madhya Pradesh, Maharashtra, Orissa 



117 Writ/en A.nswers CHA1TRA 10, 19JO (SAKA) Written Answers 118 

P •• jab, "Rajasthan, Tami Nadu, Tripura, 
Uttar Pradesh, West Bell8aI. Chandigarb, 
Delhi and Pondicherry. 

These Corporations are envisaged to func-
tion as catalysts in the successful implemen-
tation of various economic Pl'ogrammes for 
Scheduled Ca;,tes. The promotional role con· 
sists of identifying Scheduled Caste benefici-
ary clusters through special surveys, identifica-
tion and motivation of eligible beneficiaries, 
assessment of their felt needs, preparation of 
suitable economic development schemes for 
different occupational groups, their financial 
and other requirements and bringing the 
target groups in contact with financial 
institutions and G~vernment development 
agencies, By providing the Margin Money 
Loan at low rates of interest and meeting 
the viability gaps, taking the assistance of 
the other agencies also, these Corporations 
prove helpful in encouraging the com-
mercial banks to provide loans to Sche-
duled Caste beneficiaries on a sufficiently 
extensive scale. 

(c) There are no proposals under 
consideration. 

(d) Question docs not arise. 

[English] 

Cases Pertaining to Election Disputes Pend· 
iog ill Supreme Court and High Courts 

5406. SHRI K. RAMACHANDRA 
REDDY : WiJl the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) the number of cases pending in 
various High Courts and Suprmee Court 
pertaining to election disputes to Lok 
Sabha since 1985; 

(b) the reasons for this delay; and 

(c) whether the Union GovernmeDl 
chalked out any plan to expedite the pro-
ceedings of courts in cases of election 
disputes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): (a) Accord-
ing to the information furnished by the 
Election Commission, the number of election 
petitions pertaining to Lok Sabha elections 
pending in the various High Courts since 

.J 98S is 20; likewise the number of appeals 
pending in the Supreme Court is 6. 

(b) According to sub-section (6) of 
the Representation of the People Act, 19 S 1 
traiJ of 4n eJection petition shaH, so far 
as is practicable consistently with the 
interests of justice in respect of the trjal, 
be continued from day to day until its 
conclusion, unless the High Court finds 
the adjournment. of the trail l2eYond the 
following day to be necessary for reasons 
to be recorded. Sub-section (7) of e same 
section provides th at every eJection petition 
shall be tfled as expeditiously as possible 
and endeavour shall be made to conclude 
the trial within six months from the 
date on which the election petition 
is presented to the High Court for 
trial. In the said Act, there is no such pro. 
cedural requirement or time limits in respect 
of appeals to the Supreme Court. The dis-
posal of election petitions thus tends to get 
delayed on account of these factors. 

(c) The appointments of more Judges 
in the Hi gh Courts would, to some extent, 
ensure expeditious disposal of eject ion 
petitioI1s. Accordingly, Chief Ministers and 
Chief Justices concerned bad been reques-
ted to send proposols in this regard. Pro-
posals for creation of new posts in some 
High Courts have also been agreed to. 
Government are making all possibJe efforts 
to fill up the existing vacancies of perma-
nent Judges and Additional Judges in the 
High Courts and also to make appoint-
ments against the new posts to faciJitate 
speedy disposa1 of ejection petitions. 

Per Capita Plan Allocation for 
Karnataka . 

5407. DR. V. VENKATESH ! Will the 
Minister of PLANNING be pleased to 
state : 

(a) the per capita allocation of plan 
assistance to Karoataka du ring the Seventh 
Plan and how does it compare with the 
Sixth Plan; and 

(b) whether any special central assis-
tance has been aJJocated for the development 
of tribal areas '? 

THE MINl~TER OF STATE IN THE 
MINjSTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
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PROGRAMME IMPLEMENTATION 
(SHRI B. S. ENOTI) : (a) Per capita 
allocation of Central assistance 
to Karnataka for the Seventh Plan is 
R.I. '308 which shows a step up of 54.8% 
4!'Jver the corresponding per capita allocation 
of Rs. 199 for the Sixth Plan. 

(b) Yes, Sir. 

Facilities in Tribal Villages in K~natak. 

5408. SHRI SRlKANTIIA DA'ITA 
NARASIMHARAJA WADIYAR : Will 
the Minister of WELFARE be pJeased to 
state : 

(a) whether the provision of funds for 
creation of infrastructure facilities in tribal 
villages has not been made for Kamataka 
State; 

(b) if so, the reasons therefor; and 

(c) the amount provided to other 
States in 1986-87 and 1987·88 for creation 
of ioCrastructural facilities in tbe tribal 
vil1qes ? 

mB DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (8) and (b). The 
8th Finance Commission Award for upgra-
dation of Tribal Administration covers, 
among other things, progrPJIlmes for pro-
visioD of infrastructural facilities in selected 
tribal vjJ1ages. This Award does not cover 
the State of Karnataka since it is a Revenue 
Surplus State and is expected to meet these 
requirements without additional assistance 
from Central Government. 

(c) Information is given in the State-
ment below. 

Statement 

States 

1 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Himachal Pradesh 

S. Jammu and Kashmir 

6. Kera]a 

7. Madhya Pradesh 

8. Manipur 

9. Megbalaya 

10. Nagaland 

11. Orissa 

12. Punjab 

13. Rajasthan 

1986-87 
Infrastructure for 

Villages 

2 

44.85 

(Rs. in Lakhs) 

1987-88 
Infrastructure for 

Villages 

3 

125.62 

64.75 

274.7S 

8.75 

7.25 

374.50 

22.75 

322.00 

73.50 
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1 

14. Sikkim 

15. Tripura 

16. Uttar Pradesh 

17. West Bengal 

Total: 
----- -- -----
rropo.!tnl for Additional Check Posts 

from Slkkltn Gon'rnment 

5409. SHRIMATI D.K. BHANDARI: 
Wi)] the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether certain proposals for addi-
tional check-posts on the International 
Border have been received from Government 
of Sikkim; 

. (b) if so, the details of such proposals; 

(c) whether Government have accorded 
its approval to these proposals; 

(d) if so, the details thereof; and 

(e) if not, the reasons thorefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TR.Y OF HOME AFFAIRS (SMRI P. 
CHIDAMBARAM) : (a> No, Sir. 

(b) to (e). Do not arise. 

[Trans/at Ion] 

Filling UP of Reserved Posts 

5410. SHRI RAM PUJAN PATEL 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether the quota rese.rved for 
Scheduled Castes/Scheduled Tribes in various 
categories has so far been filled up fully in 
his Ministry; 

(b) if not, the percentage of Scheduled 
Castes/Scheduled Trj~es working at present 
in various categories; 

(c) whether any arrangements are beina 
made to fiU up the Quota reserved 
tor them; and 

2 

44.85 
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2.13 

8.75 

1.75 

73.50 

1360.00 

(d) if so, the details thereof 1 

THE MINISTER OF HOME 
AFFAIRS (5. .BUTA SINGH): (a) 
to (d). A statement is given below. 

Statement 

Percentage of Sche<!uJed Castes! 
Scheduled Tribes employees working 
at present in various categories of posts in 
the Ministry of Home Affairs is as under : 

Percentage Percentage 
of S. c. of S. T. 

employees employees 

Group 'A' 11.88 2.91 

Group'D' 13.43 1.23 

Group 'e' 13.47 2.82 

Group'D' 26.35 4.06 

In the Ministry of Home Affairs, 
majority of Group 'A' posts are fiUed by 
deputation from All India and Centra) 
Services. Certain grades like Joint 
Secretaries, Directors t Deputy Secretaries 
and Under Secretat:ies are filled both by 
deputation and promotion. For promotion. 
at the Under Secrotaries level {the 
lowest in Group 'A') the reservation is 
1 5 % for Scheduled Castes and 7 t % for 
Scheduled Tribes. However, promotion to 
this grade is made on aU Ministry basis 
and proper representation of Scheduled 
Castes and Scheduled Tribes is taken care of 
at tbe tIme of preparation of common Select 
List for promotion by the Department of 
Personnel and Training. Moreover, speciaJ 
steps are also taken to fin up tbe quota 
reserved for tbem by holding special exami-
nation. Limited to Scheduled Castes 
and Scheduled Tribes as and when 
necessary. 
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The posts in Group 'B' and ·C' 
like Section Officer, Assistants, Stonogra-
phers Grade 'A', 'B" act, and 'D·, Upper 
Division Clerks and Lower Division Clerks 
are filled partly by direct recruitment 
through UPSC and sse and partly by 
promotion either through Departmental 
Competitive Examinations or by seniority-
cum-fitness on a centralised basis. To 
ensure representation of Scheduled Castes 
and Scheduled Tribes in these posts in 
accordance with the prescribed quotas, the 
appointing authorities maintain separate 
rosters for direct recruitment and for 
promotion and the reserved vacancies so 
arrived at are taken into account while 
making recruitment through UPSC or sse 
on all Ministry-basis or while prescribing 
zones for promotion on all Ministry-basis. 
Direct recruitment to Group 'D' posts in 
the Ministry is made through Employment 
Bxchange. 

There is no backlog of reserved vacancy 
in Scheduled Caste category in regard to 
Group 'D' posts. On the other hand their 
overall representation is more than the 
reserved quota. However, there in backlog 
in respect of ST category in Group '0' 
posts which is due to non-availability of 
Scheduled Tribe candidates. However, in 
1987 the recruitment of STs in (houp 'D' 
posts was 11.4 %. 

If suitable SC/ST candidates are not 
available for fiilling the reserved posts, such 
posts are carried forward to three subse-
quent recruitment years and in the third year 
of such carry forward, vacancies resened 
for STs can be exchanged for SCs and 
vice verSQ. 

Space Programme 

S41t. SHRI RAM BHAGAT 
PASWAN : wm the PRIME MINISTER 
Ite pleased to state the space prograll'lftlles 
proposed to be undertaken by 1990 ? 

THE MINISTBR OF STATE IN nIE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENEaGY~ 
BLECfRONICS AND SPACE (SHRI K. R. 
NARAYANAN): The year 1990 is the 
last year of the Space Profile for the decade 
1980-90. The projects and programmes 
for the period 1980 .. 90 include : 

- Design, fabrication and launching of 
the first operational Rornote Sensing 
SateJlite, IRS-1 

-Design, fabrication and Jaunching of 
the Stretched Rohini Satellite Series 
(SROSS) SatellItes carrying scientific 
payloads 

- Design, development and fabrication 
of the Augmented SateJJite Launch 
Vehicle (ASLV), capable of launching 
the SROSS satellites 

- Design, development and fabrication 
of the Polar Satellite Launch Vchicl e 
(PSLV) capable 0 f launching IRS 
class satellites -

-Operationalization of the two-satellite 
INSAT-l system, comprising the 
INSAT-IB and IC spacecraft, using 
foreign procured satellites. for sus-
taining national services for TV and 
Radio networking, direct broad-
Casting tele-communications and 
meteorology 

- Taking up the design, development 
and fabrication of the first two test 
spacecraft of the second generation 
INSAT·II series of satellites which 
will replace INSAT -1 sateJJites dUring 
19908. 

-Initiating the development of the 
Geostationary Launch Vehicle capable 
of launcbing INSAT class of sateUites 
into Oeo-stat ionary orbit; develop-
ment of Cryogenic Engine and Stage 
will be taken up as part of the GSL V 
Programme. 

-Setting up of the National Natural 
Resources Management System using 
remat sensing data products, for the 
efficient man8aement of the country's 
natural resources. 

t1Ie -prograane fOr the st>ace Profile 
.'990-2000 are ill the pooc:ess of finalisatjQll. 
Thae programmes stronaly focus on tbe 
opel'ationalisation of the Space services on 
a continuing basis to enable the country to 
derive run bonefits of Space technology in 
the ateas of communication, including TV 
and Radio broadcasting and networking, 
resources survey and management, meteoro-
101)' and in1roduction of specialised services 
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such as search and rescue operations and 
mobile communications, drought monitorio, 
etc. The progress envisaged include 
development of both rocket and satellite 
techJW10u and building up of industrial 
interfacos. A few advanced Rand D 
eJemeMS are also envisaged keeping in viow 
the world scenario as well as the require-
ments of the country beyond 2000 A.D. 

[Engli:sh] 

P'ometlon Quota of States to All India 
Services 

5412. SHRI SHANTARAM NAIK: 
Win tke PRIME MINISTER be pleased to 
state : 

(a) the percentage of quota of State 
Governments for promotion to All India 
Sesvices, State-wise; 

(b) whether the percentage of quota of 
the State of Jammu and Kashmir is higher 
than other SJates and if so, how much; 

(c) whether the period for which the 
State of J and K was given special conside-
ra tion is.lwer; 

(d) whether State Government of 
J and K has requested the Union Govern-
ment to alJow the State enhanced percentage 
for some more years; and 

(e) jf so, the decision taken in this 
regard 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRrEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) Except for the 
Indian Police Service in Nagaland which 
has been recently constituted where the 
"romotion quota is 50 % of the senior 
posts under the State Government and the 
Central Deputation Reserve, the promotion 
quota in respect of all other States for all 
the All India Services is 3 3 .1/3 % of the 
senior posts under the State Ooverrunents 
and the Central Deputation Reserve. 

Head of Development 

1 

1. Agricultural and Allied Activities 
2. Rural Development 

(b) No. Sir. 

(c) Yes, Sir. 

(d) Yes, Sir. 

(e) The request was not acceded to. 

'No Smoking Day' in Government Offices' 

5413. SHRI H. B. PATIL: Will the 
PRIME MINlSTER be pleased to state: 

(a) whether there is any proposal under 
consideration of Government to observe 
atleast one day in a month 'No Smoking 
Day' in the Union Government offices as 
weB as in the officia1 meetings and functions; 
and 

(b) if so, the details thereof? 

mE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) No, Sir. 

(b) Does not arise. 

[Translation] 

Amount for Tribal Welfare Pl'ogrammes to 
llttar Pr~dcsh 

5414. SHRI HARISH RAWAT ! Will 
the·Mjnister of PLANNING be pJeased to 
state the amount proposed to be spent on 
the triba) welfare programmes in the hill 
ar;as of Uttar Pradesh during 1988.89? -

THE MINISTER OF STArE IN nIB 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINI5TRY 
OF PROGRAMME IMPLEMENTATION 
(SHRI B. S. ENGTI): A total sum of 
Rs. 1937.821akhs have been quantified by 
the State Government exclusively for the 
Tribal development for 1988-89 under the 
Sub-Plan for hin areas of Uttar Pradesh. 
Sector-wise details of quantified amoUll& are 
as follows 

(Rs. lakU) 
---------- ----------

2 



127 Written Answrs MARCH 30, 1988 Wrltt. Answ.rs 128 

1 

3. Irrigation and Flood Control 

4. 
5. 

6, 

7. 

8. 

Energy 

Industry and Minerals 

Transport 

General Economic Services 

Social Services 

(i) Education 

(ii) Medical and Public Health 

(iii) Water Supply and Sanitation 

(iv) Housing 

(v) Welfare of Scheduled Tribes 

9. Labour and Employment 

10. Nutrition and Social Welfare 

Total; 

[English) 

Visit of i run~ urian Foreign Mini~ter 

5415. SHRI SHARAD DIGHE: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether the foreign Minister of 
Hungary recently visited ]ndia; 

(b) if so, the outcome of the talks held 
with him; 

(c) whether any agreement has also 
been signed between the two countries; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NA 1W AR SINGH) : (a) Hunga-
rian Foreign Minister paid an official visit 
to India from February 21 to March 2, 
1988. 

(b) Both sides reviewed matters of 
bilateral and international concern with a 
view to further strengthen bilateral ties and 
expand ing cooperation between the t\\'o 
countries on international matters also. 

2 

260.7S 

240.00 

23.38 

380.00 

30.80 

666.40 

199.00 

71.90 

210.00 

12.50 

J 73.00 

IS.00 

6.50 

1937.82 

(c) and (d). A fresh programme of 
sciencitific and technjcal cooperation for 
1988-90 signed with MOS (S and T) will 
open possibili ties of cooperation in the 
following areas. 

1. Electronic components 

2. Industrial appJication of Laser 
Optics 

3. Bio-technoJogy and Fermentation 
technology 

4. Ceramic components 

5. Mining 

6. Aluminium Industrial Research 

7. Neuro--Sciences 

8. Catalysis 

9. Machine tools 

1 o. Acoustics 

11. Transportation 

12. Informat ion 

1 3. International Conference 
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[n-anslat ion] 

Punishment for Attempt to Commit Suicide 

5416. SHRI DILESP SINGH 
BHURIA: WiD the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Bombay and Delhi High 
Courts have nullified Section 309 of the 
Indian Penal Code regarding awarding 
pUnishment for attempt to commit suicide; 

(b) if so, whether keeping this in view 
Government propose to delete this section 
from the penal code or to 'brinl a bill in-
corporating an amended section defining 
various circumstances of attempts to commit 
suicide and providing punishment therefor; 
and 

(c) whether Government also propose 
to introduce a bill to abolish the provision 
of capi tal punishment from the penal code 
in view of the judgements given by the 
courts? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 

,CHIDAMBARAM) : (a) The Delhi High 
Court characterised the continuance of 
Section 309 IPC relating to attempt to 
commit suicide as an anachronism and 
quashed all prosecutions pending under this 
section. The Bombay High Court held 
section 309 [PC ultra vires of the: Constitu-
tion being violative of articles 14 and 21 
thereof, and struck it down. However, the 
Constitutional validity of this section is to 
be decided by the Supreme Court where a 
writ petition is pending. 

(b) The Law Commission in its 42nd 
Report recommended repeal of section 309, 
IPC. This recommendation will be kept 
in view when the Government processes 
amendments to the Indian Penal Code. 

(b) No, Sir. 

[English] 

Help to Deaf and Dumb Schools 

5417. SHRI G. DEVARAYA NAIK: 
Will the Minister of WELFARE be pleased 
to state: 

, <a> I whether Government are cobsider .. 
ing to give more help to Deaf' and Dumb 
Schools in the country; 

(b) jf so, the details thereof; and 

Cc) the number of proposals received 
from Karnataka Government and how 
many of them have been approved 80 far 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) and (b). Under 
the Scheme of Assistance to Organisations 
for the disabled persons, this Ministry is 
giving grant-in-aid to the voluntary organsj. 
tions who are engaged in running Special 
Schools for the Handicapped in the country 
which includes Deaf and Dumb schools. 
During the last two years. an amount of 
Rs. 283.92 lakhs and Rs. 321.17 lakhs 
was sanctioned to Voluntary Organisations 
working for the Welfare of disabled persons, 
which includes deaf and dumb schools. 
During 1987-88, a sym of Rs. 340.30 lakhs 
has been released so far. More funds are 
likely to be made available for giving 
financial assistance during the year 1988-89 
to the Organisations which include Deaf 
and Dumb Schools. 

(c) Four proposals have been received 
dUring 1987-88 from Voluntary Organi. 

sations running Deaf and Dumb Schools 
in Karnataka. Out of these, tprec have 
been sanctioned grant-in-aid. 

Survey of Indhm Work in Super Conductivity 
by a U.S. Agcm'Y 

5418. SHRISATYENDRA NARAYAN 
SINHA: Will the PRIME MINISTER 
be pleased to state : 

(a) whether Government are aware 
that the United States National Science 
Foundation conducted a survey (If Indian 
work in super conductivity; 

(b) if so, whether permission for such 
a survey was granted; and 

(c) if so, Government's views on its 
findings on possible co-operation between 
the two countries on this subject ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO. 
LOGY AND THE MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
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DEVELOPMENT, ATOMIC ENERGY, 
ELECfRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) and (b). Reports about 
a survey having been conducted by the 
U.S. National Science Foundation (NSF) 
appeared in a U.S. technical maiazine 
and in the Indian newspapers recently. 
However, no permission was sought by or 
given to the NSF by the Government of 
India for conducting the survey. It is 
appears that the reports were based on the 
analysis of the technical publications of the 
Indian researclwrs in some of Ute leadjng 
journals. 

(c) No such proposal is under considera-
tion of the Governmtnt. 

[Translation] 

Poverty Alleviation Programme in U.P. 

5419. SHRI RAJ KUMAR RAI 
Will the Minister of PLANNING be pleased 
to state : 

(a) the amount aJlotted for the Poverty 
Alleviation Programmes in UUat Pradesh 
during the last two years; 

(b) the number of persons living below 
the poverty line in Uttar Pradesh provided 
assistance under each of the Poverty Allevia-
tion Programme during the last two years; 
and 

(c) the number of persons brought above 
the poverty line in Uttar Pradesh during 
this period ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI B.S. ENGTT) : (a) There are three 
major Poverty Alleviation Programmes, viz., 
Integrated Rural Development Programme 
(IRDP) , National Rural Employment Pro-
gramme (NREP) , and Rural Land1ess Em-
ployment Guarantee Programme (RLEGP). 
The amount allocated for these programmes 
in Uttar Pradesh during the last two years 
(1985.87) comes to about Rs. 608.97 
crores. 

(b) While 12.47 lakh households were 
assisted under IRDP, 96.7 million mandays 
of employment were generated under NREP 
and 99.6 million mandays were generated 

under RLEGP during the last two years 
(J 985·87). 

(c) The number of persons brought 
above the poverty line wo uld be known as 
and when the result' of the taext quinquennial 
survey. of. the National Sample Survey 
OrganJsatJon (NSSO) are received. 

(Bnglish) 

I~e of Passport Appli~a. iOD Forms 
through Post Offices 

5421. SHRI AMARSINH RATHAWA: 
Will the Ministsr of EXTERNAL AFFAIRS 
be pleased to State: 

(a) the present system of issuins of 
passport forms and passports; 

(b) whether Government are aware that 
people are facing great difficulties in getting 
the forms for applying passport; 

(c) whether Government proposed to 
issue passport application forms through 
post offices; and 

(d) if so, the steps being taken in this 
IC8ard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NA TWAR SINGH) : (a) Passport 
forms are available at the counters of 
Passport Offices Or by post and also through 
recognised travel agents. 

Passport arc issued after verification of 
identity, nationality, antecedents etc. through 
the concerned Pojice authorities. 

(b) There was a temporary shortage of 
application forms as a result of non-supply 
of J orms by the Government prin ting 
Presses. However, passport forms are now 
available. 

(C() and (d). Reintroduction of sale of 
Passport application forms through Post 
Offices is being examined in consultation 
with the Department of PQ4;ts. 

Modernisation of INS V ikrant 

5422. PROF. K.V. THOMAS: Will 
the Minister of DEFENCE be pleased to 
state: 
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(a) whether INS Vikrant is underaoing 
modernisation and refitting process at JNaval 
Dockyard, Bombay; 

, 
(b) the estimated cost in this regard; 

and 

(c) the target date for completion of the 
job? .. 

THE MINISTER 'OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC· 
TION AND SUPPLIES IN THE MINIS .. 
TRY OF DEFENCE (SHRI SHIVRAJ V. 
PATIL): (a) Yes, sir. 

(b) and (c). It is not possible to disclose 
these details for reasons of national security. 

Opcning of Regional Passport Office 
at Nagpur 

5423. SHRI MUKUL WASNIK: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether it is a fact that Govrenment 
propse to open a Regional Passport Office at 
Nagpur; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) No, 
Sir. Applicants from the ~tate of Maha-
rashtra are served by the Regional Passport 
Office, Bombay. 

(b) Does not arise. 

(Trans/at ion] 

Cooperafion with Poland in the Field of 
&!oDomic, Trade, Science and Technology 

5424. PROF. NIRMALA KUMARI 
SHAKT A W AT: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether talks were held recently 
with the Polish Foreign Minister for coope-
ration in the field of economic, trade, 
scie;Dce and technology; 

(b) if so, the future prospects in this 
regard; 

(c) whether an assurance has also been 
given to provide special technical assistance 
in the field of coal minina; and 

(d) the commodities mainly to be 
ex)'Orted to Poland ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) Yes 
Sir. 

(b) and (c). Official talks were held to 
increase coo~ration in aU areas including 
the field of coaJ mining. 

(d) Main items of India's exports to 
Poland have been Tea, DeoHed Cakes, 
pepper, Leather Goods· and Cotton Textiles. 
Some now items like Photocopy and Textile 
Machinery, Electronic Components and 
Machine Tools have been added to the 
traditional items. 

[English] 

Regional Imba'ances 

5425. SHRI VJJAY N. PATIL: Will 
the Minister of PLANNJNG be pleased to 
state : 

(a) whether a few States are complain-
ing of regional imba1ances during tbe 
current Seventh Five Year Plan; and 

(b) if so, the names of those States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI B.S. ENGTI) ; (a) and (b). Mainly, 
States of Bihar, Madhya Pradesh, Orissa, 
Rajasthan and Uttar Pradesh have been 
referring to the problem of inter-State 
imbalance in development during the Seventh 
Five Year Plan. 

Arrangements to pr01'idc Comf0l1s 10 
Soldic;!rs ill Siaehen Glarier 

5426. PROF. RAM KRISHNA MORE: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether Indian soldiers face high 
altitudinal problems in Siachen Glacier area; 
and 

(b) if so, the st~ps taken to provide 
necessary comforts to them to fight adverse 
climatic conditions ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS. 
TRY OF DEFENCE (SHRI SHIVRAJ V. 
PATIL) : (a) Yes. Sjr. 

(b) Suitable measures have been taken 
by Government to provide necessary 
comforts to the troops located in the 
Siachen area. These include provision of 
special snow clothing, mountaineering and 
ski equipment speciaJ arctic tents, snow 
mobiles and fibre glass shelters, provision 
of adequat~ medical facilities and periodic 
turn over of troops. 

Inquiry into Crash of Transport Plane 
in Cuttack 

5427. OR. B.L. SHAILESH : Will 
the Minister of DEFENCE be pleased to 
state : 

(a) whether any investigation had been 
ordered into the crash of the AN-12 
Transport plane in Cuttack on 8 March 
1988; and 

(b) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V. 
PATIL) : (a) and (b). A Court of Inquiry 
has been ordered to investigate the cause of 
the accident, which is in progress. However, 
its findings and recommendations wouJd 
be classified and would not be disclosed jn 
the public interest. 

ill 
[Translation] 

Allpointment of Selected Candidates io 
510 Army Base Worl~shop, Meerut 

Cantonment 

5428. SHRI JAGDISH AWASTHI 
Will the Minister of DEFENCE be pleased 
to state : 

(a) whether tbe Commanding Officer 
of the 510 Army Base Workshop, Meerut 
Cantt. ca lIed some candidates for test 
interview for making recuitment as 
labourers in the above workshop and the 
fatbers of those candidates had earJier 
worked in the workshop; 
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(b) if so, whether the successful candia 
dates have been appoinled; 

(c) jf not, the reasons thereror; 

(d) whether those suceessful candia 
dates have sent representations for giving 
th~m appointments; and 

(e) whether Government propose to 
provide employment to these candidates in 
the above workshop? . 

TIlE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V. 
PATIL) : (a) Yes, Sir. 

(b) All candidates, who met the required 
eligibility conditions and were successfu I 
in the trade test have been appointed. 

(c) to (e). Do not arise. 

[English] 

Progress made in Saintala Project in 
Bolangir District, Orissa 

5429. SHRI RADHAKANTA DIGAL: 
Will the Minister of DEFENCE be pleased 
to state : 

(a) the progress made in the completion 
of the Defence Production unit at Saint ala 
in Bolangir district of Orissa; 

(b) if so, when the uni t is likely to 
start production; 

(c) the number of local peopJe given 
employment in that Defence production unit; 
and 

(d) how many of them are from among 
the displaced persons following the execu-
tion of the project ? 

TIlE MINISTER OF STATE IN mE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIST. 
TRY OF DEFENCE (SHRI SHIVRAJ V. 
PATIL) : (a) On the basis of the 'go-ahead' 
sanction given in Oct. 84 in respect of the 
ordnance fiJljng factory at BoJanair, 
certain preliminary activities of an urgent 
nature requiring long leadtime were taken 
up, in respect of which considerable pro ... 
aress bas been made. 
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(b) The project is expected to be set up 
and commissioned in a time frame be 4 
years' after issue of final sanction. 

Cc) Seventy. 

(d) Sixteen. 

Study Group for Irrigation Potential 

5430. SHRI R.M. BHOYE: Will the 
Minister of PLANNING be pleased to 
state : 

(a) whether t he Planning Commission 
has studied the reasons why a large gap 
exists between the irrigation potential 
created and utilised; 

(b) if so, the details thereof; 

(c) whether a commission was set up in 
September, 1986 to study and guide the 
implementation of the Action Plan in 
respect of water management and irrigation; 
and 

(d) if so, whethel it has submitted its 
report and if so, the details regarding its 
recommendations/suggestions accepted by 
the Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PROGRAMME IMPLEMEN-
TATION (SHRl B.S, ENOTI): (a) Yes 
Sir. 

(b) The main reasons for tbe gap in 
utilisation are inadequate micro distribution 
system Ilnd on-farm development works 
besides the time needed by farmers to 
switch over from traditional dry land farm-
ing to irrigated agriculture 

(c) and (d). An dvisory Group to study 
and guide implementation ·of the Action 
Plan in respect of Water management and 
irrigation utilisation was -set up in the 
Planning Commission in September 1986 
and the Group has not so far submitted its 
recommendations! suggest ions. 

Laud Holding Systeln in Tribal Areas 

5431. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of PLANN-
ING be pleased to refer to the reply given 
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on 13 August, 1986 to Unstarred Question 
No.' 4018 regardtng land problem of Tribals 
and state: . 

(a) main recommendations made in the 
report of the Study Group on Land Holding 
Systems' in Tribal' Areas under tbe Chair-
manship of Dr. B. K. Roy Burman; and 

(b) the action taken on the implementa-
tion of such recommendations as have been 
accepted by the Government ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANN1NG AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI B.S. ENGTI): (a) The main 
recomendations include (i) examination of 
the question of communal ownership and 

'I' 
management of land and land-based arSOUl":, 
ces 'including forest resources in trikal 
areas, (ii) taking steps to prevc,ot disP06-
esssion of tribals through development 
programmes, (iii) enforcement of tribal and 
alienation laws and (iv) rehabilitation of 
project displaced tribals. 

(b) The report has been forwarded to 
the concerned departments in the State 
Government and Central Mjnistries. The 
exisiting policy measures under the Tribal 
SOb-plan provide a framework for imple-
mentation of the broad aspects of the 
important recommendations. By their vary 
nature, the recommendations call for con-
tinuing review and implementation. The 
policy approach is revised/prefected with 
the experience gathered in implementation of 
verious development measures. The Rural 
Deve)opment Department has sponsored 
a survey through the Tribal Research Insti-
tutes to ascetain' the extent of alienatjon 
of tribal land, adequacy of Jegislative 
provisions and shortcomings in the adminis-
trative machinery in the implomentation of 
concerned protection laws in 13 States. A 
Standing Committee has also been consti .. 
tuted by the Ministry of Welfare to review 
rehabilitation of project displaced tribals in 
a con t inuing manner. 

Recoaunendation of Mandai C()mmis~jcD 

5432. PROF. NARAIN CHAND 
PARASHAR: Win the Minister of WEL-
FARE be pleased to state: 
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(a) whether the views of tho Stato 
Governments regardina the .recom_nda· 
lions of the MandaI Commission for ba"" 
ward classes have since been received and 
analysed by Union Government; 

(b) if so, the decision taken by Govcm-
ment regarding impJementat iOB of th .. 
recommendations in the light of these 
views; 

(c) jf not, the likely date by which a 
decision would be taken and the implemen-
tation taken in hand; and 

(d) the names of the State who have 
not responded so far? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (8) to (d). Govern .. 
ment continues to be of the view that statuI 
quo should be maintained on the issue of 
reservations, etc. for the Other Backward 
Classes tiJJ a national consensus is evolved. 
In doing so, Government has taken note of 
the views of the State Governments. 

Financial Assistance Received by 100Ututions 
from Abroad 

5433. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether the matoriaJ for the year 
1981 and any subsequent years is re...,. 
of the financial assistance received by the 
!Various institutions from foreisn ~OWlkiei is 
available; and 

(b) if so, the details thereof and if DOt, 
the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTBll OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) Yos, Sir. 

(b) The amount of foreign contri-
bution as reported by the various 
organisations under FOtteisn CeatributiQn 
(Regulation) Act, 1976 is as foUows : 

ltll 

1982 

1983 

1984 

1985 1 
1986 J 
1987 

_---

230.46 CI'GI'II 

233.78 " 
264.22 It 

253.98 n 

Under Computerisation 

Information is still being 
received. 

------ ----_ -_ -
Target Date for CoolpldioD of Ceotral 

Projects 

5434. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of PR.O· 
GRAMME IMPLEMENTATION be pleased 
to refer to the reply given on S November, 
1986 to Unstarred Question No. 231 
regardiQl monitorinl of Central Projects and 
atate : 

(a) the steps taken to expedite the cons-
truction of each of the projects referred in 
aJll1'lCr to part (b) as on date; 

(b) whether any target dates for their 
completion have since been fixed; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor and the 
liJody date by which the tuaets dates would 
be fixed aad continuous moni toriJll aSUled 
10 .. to expedite their completion ? 

THE MINJSTEll. OF STATE IN THE 
MINISTRY OF PLANNING AND MINJ.S.. 
TER OF STATE IN THE MINISTRY OF 
PAOGltAMME IMPLEMENTATION (SHRI 
BUlEN MNGH ENGTl) : (a) to (d). Steps 
caken fof ~etion cf pro~ta, anticipa-
ted det. of oammiisiOlJ.iDs and otba _tails 
afe In,.. QUa pyen iG tbe statement 
below. 

Target dates for commlsslonmg of 3 
out of 6 Railway projects have not been 
fixed by the Railway Ministry due to funds 
OOftltl'aint in the Ilailway Plan and there-
f0re their compJeUoll dates hinae on avail. 
abIIily of r.esources la future. 



Sl. 
No. Name of project 

1 2 

Ra Itwa, Projects 

t . Silchar-1irlbam MG line 

2. Lalabazar - Bhairabi 
New Line 

3. Railway-cum-Road Bridge 
across Brahamputra and 
BG line from Jogighopa 
to Gauhati 

4. Dharam Nagar .. lC.umarghat 
MG line 

S. Nangal D am-Talwara 
DO line 

6. lammu Tawi·Udbampur 
new line 

H.E. Power PrDjlcl1 

7. Kopili Hydro Eloctrl¢ 
Project (NEEPCO) 

AntfdfJated 
d ate of comPlis~ 
sioninl as on 
31.12.1987 

3 

December, 89 

March, 90 

Not ftxed 

December, 89 

Not fixed 

Not fixed 

Match, 198& 

W,htell AnIWers 142 

Propes., e~. 
(as. on 31.12.1987) 

4 

Overall progress of 
project 59% 

Overall progress 60 % 

1.2 % completed upto 
December, I 987. Target 
for completJon not fixed 
in view of constraint of 
resources 

77% of work completed 
upto December, 1987. 
22 krns. Jine between 
Dhar am Nagar and 
PenchartaI commissioned 
and opened to passenger 
traffic 

9.3 % progress up to 
December, 1987. 7 KMs. 
completed. Work on 
next 11 KMs is in 
progress. Date of 
compJetion not fixed 
due to funds constrajnt 

OveraJJ pro Bress B % 
upto December, 1987. 
Work js in progress in 
the first 23 KMs. Taraet 
for completion not fixed 
due to funds constraint 

Khandong Power House 
has since been re .. 
commissioned and the 
first unit of Kopili REP 
has been re-commissioned 
in February, 1988 and 
the second unit is due 
for commission ina 
shortly 
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1 2 4 

8. Doyang Hydro Electric 
Project (NEEPCO) 

June, 1993 Project parameters 
revised. N aga) and 
Government yet to hand 
over the land for the 
project 

9. Chamera Hydro Electric 
Project (NHPC) 

May. 1991 All generation and other 
electrical and mechanical 
equipments ordered; 
delivery being regulated 
to match availability of 
work front at project 
site 

10. Salal Hydro Electric 
Project (NHPC) 

Commissioned 
in November, 
1987 

Project completed 

11 . Dulhasti Hydro Electric 
Project (NHPC) 

December, 1992 About 142 hec. Jand 
acquired by NHPC. 
AcquiSition of balance 

Calcutta High Court Judgement in Case 
of Vircnder P! u\ad vis Union 0 <" 

India 

5435. SHRI KAMLA PRASAD 
SINGH : Wlll 1he PRIME MINISTER be 
pleased to state: 

(a) whether Calcutta High Court in the 
case of Virender Pra~ad vis Union of India 
has held on 3 June, 1986 that every act 
cannot be termed as "mIsconduct", unless 
coupled with such other act or acts by 
which motive would be apparent either 

L expressly or implicitly; and 

(b) if so, the steps ·taken to bring 
this home to all administrative authorities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) The judgement 
of Calcutta High Court pertains to a case 

J 9 8 hee. in progress, 
Development of infras .. 
tructural facilities in 
progress. Agreement for 
turnkey contract with 
French Consortium is to 
be finalised 

where disciplinary proceedmgs were taken 
on the ground of alleged violation of Rule 
3(1) ot the CCS (Conduct) Rules, 1964. 
The High Court have inter alia made an 
observation in the judgment that "mere 
error of judgement or a mere ncglfgent way 
of dealing With a matter cannot by itself be 
termed to be a misconduct. It must be 
coupled with such other act or acts by 
whilh motives would be appal ent." 

(b) Instructions have already been 
issued to al1 Ministries and Departments to 
ensure that whIle taking aetJOn for violation 
of rule 3 (1) of the Conduct Rules, special 
care is taken by admmistrative authorities 
to eliminate cases of trivial nature and 
proceedings are not initiated on grounds 
which are unjustified. It is not, therefore, 
considered necessary to issue any further 
instructions in this matter. 

Enquiry against General Manager of an 
Ordnanc(\ Factory ~ 

5436. PROF. MADHU DANDAVATE: 
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Will the Minister of DEFENCE be pleased, 
to state : 

(a) whether there have been report¢ 
allegations of malpractices and irregularities 
against the General M,anaaer of an 
ordnance factory in M aharashtra; 

(b) if so, whether there was a CDI raid 
at his residence in November, 87; 

(c) if so, whether significant am~t of 
unaccounted cash and gold was seIzed; 
and 

(d) whether the officer has been sus-
pended pending inquiry to enable his 
colleagues to give evidence without fear or 
favour 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V. 
PATIL): (a) Yes, Sir. There have been a 
few allegations against the General Manager 
referred to. 

(b) Yes, Sir. 

(c) Investigations, in this matter. are 
being made by CBI and their fu)) report is 
awaited. However, CBI have intimated that 
the officer was found to be in possession of 
assets tq, the ""me of approximately Rs. 10 
lakhs ~\wHether they are disproportionate 
to the Status' and income of the officer is 
being v~it\cd b~ t~e CBI. 

(d) He has b~n transferred. He has 
not been suspen~d. Action as per require-
ment and rules is £,ping taken. 

'j> 

Proposal to set·up Modem Slaughter Houses 

5437. SHRI JAGANNATH PATNAIK: 
Will the Minister of PLANNING be pleased 
to state: 

(a) whethsr ~ernment propose to I.C;I 
up modern slaught... houses and leatber 
processing ctntt-S aU over the cOWltry 
to harnes" ,."" '~xi~um possible leather 
resources;~ 

~ , 
(b) whethOr\ uy \ suggestions from 

Indian Leather Producers Association have 
b~n received in this ~egard; 

(c) if so. the dctaf\s thereof; and 
i 

(d) the reaction 
thereto? 

of <lovet~nt 

TIlE MINISTER OF STATE IN mE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PR.OGRAMME IMPLEMENTATION 
(SHRI B.S. ENGTI): (a) and (b). 
\' es, Sir. Government have pro-
posals to set up modern slaughter house. 
and to modernise the existing slaughter 
houses wherever feasible. However, no 
suggestion has been received from any 
Association known as 'Indian Leather 
Producers Association' regarding leather 
processing cent res. 

(c) and (d). Do not arise. 

Private Detective and Security Agencies 

5438. DR. B.L. SHAILESH : Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Government are aware of 
the mushroom growth of private detectIVe 
agencies in the capital and eleswhere; 

(b) whether these private firms even 
pretend that they are no different from the 
C.B.I. or the I.B, misleading the gullible 
client who are being blackmailed by them; 

(c) whether these private detective and 
security agencies personnel also wear 
uniforms similar to the ones in the Police 
or the Army; and 

(d) if so, the action propose to take to 
check the activities of these private detective 
and security agencies and their wearing of 
uniforms similar to the Police or Anny ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) A number of 
private security agencies are functioning 
in DeJbi. 

(b) No such complaint has been made 
to the Police. 

(c) and (d). The personnel of these 
agencies also wear uniforms. Instructions 
bad been issued to prosecute perSODS found 
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wearing uniform and insignia, is miJar to 
the one worD by the Police personnel. 

Fire Stations In Delhi 

5439. SHRI CHINTAMANI JENA: 
Will the Minister of HOME AFF AIRS be 
pJeased to state : 

(a) the number of fire stations in Delhi; 

(b) the details of equipmeots provided 
in these fire stations; 

(c) whether Government will consider 
to establish more fire stations with better 
fire fighting equipments in Delhi; and 

(d) if so, the details thereof and the 
names of the areas where these fire stations 
are likely to be established and by when? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHl): (a) 19 
including one Training Centre at Moti 
Nagar and Headquarters at Connaught 
Lane, New De1hi. 

(b) A list of the equipments provided, 
is given "below. 

(c) and (d). Yes, Sir. Six more fire 
stations at Laxmi Nagar District Centre, 
Nehru Place, Bhikaji Cama PJace, Kirti 
Nagar Industrial area, Prashad Nagar, 
Wazirpur Industrial area, are under cons-
truction and are likely to be completed by 
the end of 1988. 

S1. No. 

1 

Statement 

Name of the 
Equipment 

1. Water Tenders 

2. Motor Pumps 

3. Trailer Pumps (Small) 

4. High Pressure Pumps 

5. Trailer Pumps (Large) 

6. COol Foam Crash Tender 

7· Emergency Tender 

Quantity 

2 

76 

16 

4 

s 

15 

3 

2 

1 2 
----- -~~-~ --- ---- ........ 

8. Hose Tender 2 

9. Rescue Tender 1 

10. Water Bousers 8 
II. Break Down Vans 3 

12. Turn Table Ladders 3 
13. Control Van 1 

14. Jeeps 21 

15. Motor Cycles 20 
16. Utility Van 3 

17. Van 2 

18. T. W. 1 
] 9. Car 2 

20. Boats 20 

21. Band Bus 1 

22. Simon Snorkel 2 

23. Bronto Skylift 1 
24. Smoke Exhauster 1 

25. Generator 6 

26. Saw Cutter 3 
27. High Pressure Compressor for 2 

B.A. sets 

28. Trekkers 3 

29. Hydraulic Cutting Tools Set 4 

3 O. B.A. Sets 200 
31. Oypsys 2 

--_----- ------------
Reduction of Staff Strengtb and Expe.lditure 

of Embassies Abroad 

5440. SHRIMATI O.K. TIlARADEVI 
SIDDHARTHA : Will the Minister of 
EXTERNAL AFFAIRS be pleased to 
state : 

(a) whether as an economy measure 
Government propose to reduced the staff 
strength and expenditure of the Indian 
Embassies and other offices abroad; and 

(b) if so, the details thereof? 
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THE MINISTER OF STATE IN nIB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) and 
(b). India'8 cole in international affairs 
bas been increaing steadily over the years. 
Taking into account the functional require-
ments in fulfilling this role, the staff strength 
and expenditure of the Missions abroad 
are kept under constant review. 

Attacks on Newsmen 

5441. SHRI P. M. SAYBED : Will 
the Minister of HOME AFFAIRS b~ pleased 
to state: 

(a) whether any representations have 
been received that in view of repeated 
attacks on the newsmen by the police; 
a permanent machinery be set up to enquire 
into police excesses on newsmen; 

(b) if so, the details thereof; and 

(c) the reaction of Government there-
to ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS : (SHRI P. 
CHIDAMBARAM) : (a) to (c). The 
Central Government do not seem to have 
received any such representation in the 
recent past. However, in early February, 
1896, a representation was received from 
the Indian Federation of Small and Medium 
Newspapers requesting Government to co"s-
titute Advisory Committee with representa-
tives of the press for forging better under-
standing between the enforcers of law and 
order and the press. The representation 
was forwarded to all the State Governments 
in April, 1986 with the request to taker 
appropriate action in this regard. 

Starvation Deaths or Trib~es in Orissa 

5442. SHRI MULLAPPALLY RAMA-
CHANDRAN : Wi)) the Minister of 
WELFARE be pleased to state: 

II 
(a) the number of starvation deaths 

among tribals of Koraput distrjct, reported 
during 1987-88; 

(b) whether consequent to the Prime 
Minister's visit to Kashipur Block in Kora-

put district, any assurance was liven to 
supply better nutrition and medical facilities; 
and 

(c) the measures Union Government 
have adopted to ensure that the needy are 
supplied with food and medical care? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAI) : (a) Certain 
cases of death among tribals of Koraput 
district reported in 1987·88 and al1eged to 
be due to starvation were investigated and 
found to be caused by diseas~s and not by 
starvation. 

(b) and (c). The Government of Orissa 
has been asked to utilise funds and resources 
effectively for meeting the minimum nutri-
tional needs of the peop1e, to strengthen 
~he medical and health covet facilities for 
these areas and to introduce suitable 
immunisation programmes after appropriate 
medical survey. 

Programmes and Courses Conducted 
'by IIPA 

5443. SHRI MULLAPPALLY RA~{A­
CHANDRAN: Will the PRIME MINIS-
TER be pleased to- state : 

(a) the functions/curricula of Indian 
Institute of Public Administration (IIPA); 

(b) the programmes and courses con-
ducted by the IIPA during 1986-87; 

(c) whether Government have given 
maintenance grant to the IIPA for the year 
1987-88; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) The objectives of 
the Indian Institute of Public Administration 
as stated In their Memorandum of Associa-
tion and Rules are given in statement-I 
below. 

(b) Statement-II is given below giving 
the programmes and courses conducted 
by IIPA during 1986-87. 
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(c) Yes, Sir. 

(d) The maintenance grant proposed 
to be given to IIPA for 1987-88 is 
Rs. 65, 44,669 out of which Rs. 55,11,000 
have already been released. The balance 
grant of Rs. 10.33,669 is under release. 

Statement-I 

Objectives 0/ the Indian Institute 0/ 
Public Administration 

The objects for which the Society 
(Indian Institute of Public Administration) 
is formed are : 

(i) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

to promote and provide for the 
study of public administration and 
economic and political science with 
special reference to pubhc adminis-
tration and the machinery of 
govemmen t and for educational 
purposes incidental thereto. 

to undertake, organise and facilitate 
study courses, conferences and 
lectures and research in matters 
relating to public administration 
and the machinery of government. 

to undertake and provide for the 
publication of a journal and of 
research papers and books to 
impart training in and promote 
study of pubJic administration. 

to estabJish and maintain libraries 
and information services to facili-
tate the study of public administra-
tration and spreading information 
in regard thereto. 

to constitute or cause to be consti-
tuted Regional Branches at 
convenient centres in India to 
plomote the objects of the Society. 

to cooperate with approved 
institutions and bodies for the 
purposes of helping the cause of 
public administration. 

(VIi) to issue appeals and applications 
for money and funds in furtherance 
of the said objects and to accept 
tilts, donations and subscription 
of cash and securities of any 
property either movable or immov-
able. 

(viii) to invest and deal with funds and 
money of tbe society. 

Ox) to acquire, ptJrchase or otherwise 
own or take on lease or hire in 
the State of Delhi or outside, 
tempor arlly or permanently, any 
movable or immovable property 
necessan' or convenient for the 
furtherance of the Society. 

(x) to sell, mortgage lease, exchange 
and otherwise transfer or dispose 
of all or any property, movable, or 
immovable of the SOCICty for the 
furtherance of the objects of the 
Society. 

(xi) to construct, mamtain, alter, 
improve or develop any buildings 
or works necessary or convenient 
for the purpose of the SocIety. 

(xii) to undertake and accept the 
management of any endowment or 
trust fund or donation. 

(xiii) to establish a provident fund for 
the benefit of the employees of the 
Society. 

(xiv) to offer prizes and to grant scholar-
shIps and stipends in furtherance 
of the objects of the Society, 
and 

(xv) to do all such other lawful things 
as are conducive or incidental to 
the attainment of the abOve 
objects. 

Statement-I I 

SI. No. Name of Course 
1 2 

Management Development Programme-I 

(Sponsored by the Training Division of 
the Department of Personnel and Training, 
Ministry of Personnel, Public Grievances 
and Pensions, Government of India) 

J • XIlth Advanced Programme in 
Public Administration 

A. Management Development Programme 

I . Second Course on Rural Develop-
ment (with emphasis on Admini s-
trative Aspects) 



1 2 

.. 2. Sixth Course on Inventory 
Management and Control 

3. Tenth Course on Computers in 
Government 

4. First Course on Zero Base Budget-
ing 

S. Third Course On Managerial 
Finance 

6. Fifth Course on Administta-
tive Law 

7. Tenth Course on Management 
Information Systems 

. 8. Tenth Course on Personnel 
Managememt 

9, Thirtieth Course on Administrative 
Leadership and Behaviour 

10. Third Course on Multi·Level 
Planning (with specIal emphasis on 
District Planning) 

11. Fifth course on Criminal Justice 
Administration 

1 2. Twentyfifth course on Budgeting 
and Financial Control 

1 3 . Eleventh Course on Computers in '\ 
Government 

14. Seventh Course on Manalement by 
Objectives 

B. Special Programme 

1, Seventh Special 
Policy Planning 
Energy Pol icy. 

Programme on 
and Analysis. 

2. First Course on Strengthening 
Administrative Capabilities in 
Public Organisations 

3. Eighth Special Programme on 
Policy Plannin& and Analysis-Food 
Policy 

4. Seventh Training Programme on 
Financial Management for officers 
of Integrated Finance Divisions 
of the Government of India and 
State (Jovernxncnt, 

1 2 
,,------------------------

s. Ninth Special Programme on Policy 
Planning and Analysis-Urbanisation 
and Urban Policy 

6. Fifth Management Development 
Programme for Group 'At Officers 
(11 .. 16 years) 

7. Tenth Special Programme on Policy 
Plannmg and AnaJysis-Environ-
mental Policy 

8, E1eventh Management Development 
Programme for Empanellel Deputy 
Secretaries of the Central 
Secretariat Service 

~. Fourth Special Programmes on 
PoHey Analysis-Public Transport 
policy; Personnel Policy; National 
Textile Policy; and Defence Policy 

10. Eleventh Special. Programme on 
Po]jcy PJanni~ and AnaJysis-
Urban Development Policy 

11. Fifth Special Programme on Policy 
Analysis- Law and Order Policy; 
Education Policy; Tribal Deve]op-
ment Policy; and Social Welfare 
Policy 

12. First Course on Management of 
PubJic Offices 

13. Twelfth Management Development 
Pt~gramme for Ernpanelled Deputy 
Secretaries of the Central Secre-
tariat Service 

14. Sixth Special Programme on Policy 
Analysis-Human Resource 
Development Policy, Public Sector 
PoJic::y; and Health Policy 

1 S. Fifth Course on Planning for Rural 
Development 

16. Twelfth Special 
Policy Planning 
Fiscal Policy 

Programme on 
and Analysis-

J 7. Thirteenth Special Programme on 
PoUcy Planning and Analysis-
Educat ion Policy 

18. Fourteenth Special 'Programme 
on Policy Planning and Analysis-
Poverty Al1eviation Programme 
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19. Fifteenth Special Programme OD 
Policy Planning and Analysis-
Industrial Policy 

20. 

21. 

22. 

Special Intensive Practical Course 
on Project Formulation and 
Implementation-Power for Senior 
and Middle Level Executive of 
Madhya Pr adesh Electricity Board 
at JabaJpur 

Sixteenth Special Programme on 
Policy Planning and Analysis-
Poverty Alleviation Programme 

Thirteenth Management Develop .. 
ment Programme for Empanelled 
Deputy Secretaries of the Centlal 
Secretariat Service 

Management Development Programme-II 

A. Fee-based Programme 

1 . First Course on Approach to Zero 
Base Budgeting 

2. Eighth Course on Management 
Accounting 

3. Seventh Course on Urban Project 
Appraisal 

4. Third Course on Management 
Trainina for motivation 

S. Eiahlh Course on Training of 
Trainers 

B. Sponso:ed Programmes 

(Conducted at the request of other 
organisations) 

1. F .A.O. Sponsored National Work-
shop OD Training of Asricultural 
Developmen t Administrators 

2. Second Course on Manaaement of 
Rural DeveJopment 

(Sponsored by the Training Divi-
sion, Department of Rural 
Development, Ministry of Agricul-
ture, Government of India) 

3. Fourth General Management 
Course for Probationers of Indian 
Telecommunication (Service Spon-
sored by the Advanced Level 

1 2 
------ --_ .... ------

TeJecommun ieatioD Training Centre, 
Ghaziabad) 

4. First on Implementation of Deve-
lopmental Programmes for Schedul-
ed Castes/Scheduled Tribes 
(Sponsored by the Department of 
Personnel, Ministry of Personnel, 
Public Grievances, and Pensions, 
and financed by the Ministry of 
WeJfare, Government of India) 

5. Second Special Intensive Practical 
Course on Project Management 
Through Network Techniques 
(PERT/CPM) for the Hindustan 
Petroleum Corporation Ltd. at 
Bombay (Sponsored by the Hindus-
tan Petroleum Corporation Ltd. 
Bombay) 

6. Special Programme on Zero Base 
Budgeting for Senior Officers of the 
Government of Gujarat at 
Ahemedabad (Sponsored by the 
Sardar Patel Inrtitute of Public 
Administration, Government of 
Gujarat). 

7. Fifth Course on Development 
Through Participation (~ponsored 
by the Department of Rural Deve-
Jopment, Ministry of Agriculture, 
Government of India) 

8. First Training Seminar on Manage-
ment of Law and Order for Senior 
IPS Officers (Sponsored by the 
Bureau of Pol ice Research and 
Development, Ministry of Home 
Affairs, Government of India). 

Centre lor Urban Studies 

1. Second Course on V jgilance in 
Urban Authorities 

2. Third Course on Solid Wastes 
Management and Environmental 
Cleanliness 

3. Second Course on .M anagement of 
Urban Development 

4. Third Course Ob Financing of 
Integraled Development of Small 
and Medium Towns 

S. Fourth Course on MunicipaJ 
Budgeting and Financial Control 
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6. Thirteenth Course on Valuation and 
Assessment of Property Taxes . 

7. Ninth Course on Urban Plan 
Administration 

8. Fourteenth Course on Manasement 
, of Municipal Personnel 

9. Seventh Course on Management of 
Integrated Development of Small 
and Medium Towns · 

10, Fifth Course on Housing the Urban 
Poor. 

Termination of Sea Voyage Facility for 
Haj Pilgrims 

5444. SHRI P.M. SAYEED: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Government have decided 
to terminate the facility of sea voyage for 
Haj pilgrims from this year; 

(b) whether some protests against tbe 
decision have received; and 

(c) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) (a) No, 
Sir. 

(b) and (c). Do not arise. 

EXpO,.t of Nuclear know-bow 

5445. SHRI BHADRESWAR 'rANTI 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether any foreign country has 
approached the Indian Government for 
export of nuclear know-how; 

(b) if so, the facts thereof; and 
(c) whether Government proposed to 

stop export of nuclear know-how to Corcian 
countries ? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE rAND TECHNO. 
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT ATOMIC ENERGY, 

ELBCrR.ONICS AND SPACE (SHRJ K.R. 
NAllA Y ANAN) : (8) Many countries bave 
bilateral qreements in the field of peaceful 
uses of nuclear energy with India. Joint 
cooperative programmes are undertaken 
under these arrangements. No request for 
export of nuclear know-how received. 

(b) and (c). Does not arise. 

Fcnign Collaboration In Computer Printers 
and Electronie Telepbones 

5446. SHRI ANANDA PAnlAK : Will 
the PRIME MINISTER be pleased to 
state : 

(a) whether the country has entered into 
~ny foreign coJlaboration in computer 
printers and electronic telephone; and 

(b) if so, the details of each such 
collaboration ? 

THE MINISTER OF STATE IN nIE 
MINISTRY OF SCIENCE AND TECHNO. 
LQGY AND MINISTER OF STATE IN 
mE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMJC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a)Yes Sir. 

(b) Six collaborations have been approv-
ed for Line Printers and Fifteel1 coll~bora. 
tions for Dot Matrix Printers. The three 
collaborators selected by the Government 
for manufacture of Electronic Telephones 
and the number of parties who have been 
granted foreign colJaboration for each arc 
as follows: 

(i) MIs. Siemens AG - J 4 

(ii) MIs. Ericsson Informatjon 
System - 11 

(iii) MIs. FACE Standard - 6 

Appraisal of Plan Objectives by the Indian 
Council for Research of International 

Economic Relations 

5447. SHRIMATI BASAVARAJES-
WARI : Will the Minister of PLANNING 
be pleased to state : 

(a) whether the Indian Council for 
Research on Intern ationa! Economic 
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Relations has pointed out that unless 
financial rectitude is restored, eliminating 
wlste and corruption, the Seventh Plan and 
the development process may well be 
written eff; 

(b) if sO', whether the study bas also 
pointed out that It will be a sreat set back 
to the development process; 

(c) whether the study has also caned 
for a critical appraisal of plan objectives 
and implementation procedures; 

(d) other suggestions made by the study 
group; and 

(e) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SURI B.S. ENGTI) : (a) to (b). The Hon-
ourable Member is presumably referiD8" 
tbe publication "Global Economy and India: 
Challenge and Opportunities" by Shri N.A. 
Sarma. a Consult an t in Finance and 
Development of Indian Council for Research 
of Internattonal EconomIC Relations 
(lCRIER). The vIews arc those of Shri 
Sarma and do not necessarily reflect thc 
views of the ICRl ER. 

The Govel nment do. not agloo that the 
Seventh Plan and the development process 
is to be written off. 

National Inl~om(' 

5448. SHRI DHATTAM SRIRAMA· 
MURTY: Will the MinIster of PLANNING 
be pleased to state : 

(b) what was the share of agriculture 
and industry III the national ~ income in 
1970 .. 71 ; 

(b) what was the share of these sectors 
in 1985 .. 86; and 

(c) what i~ the present position? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF PLANNING AND MINIS" 
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SMR} BIREN SINGH ENGTI) : (a) to (c). 
The lal.est official estimltes released bl th~ 

Central Statistical Organisation relato to 
1986·87. The shares of agriculture and 
mallufacturinl SectolS in the national 
income in tho years 1970-71, 1985-86 and 
1986-87 are as follows: 

Sector Percentage share in the 
national income in 

1970-71 1985 .. 86 1986 .. 87 

Aari~ult Ute 47.8 32.4 

18.3 

31.0 

18.4 Manufacturing 13.S 

The figures above relating to 1985-86 
and 1986-87 are of the new series which 
has 1980-81 as the base year, while the 
figures for 1970 .. 71 are on the older series 
with that year as the base. 

Colour/Black and \Vlifte T.V. Manufacturer 

5449. SHRI N. DENNIS: Wlll the 
PRIME MINISTER be pleased to state : 

(a) the total number of colour and 
black and white Television set makers in 
the country, State-wise; 

(b) the detdlls of forclgn collaboration; 
and 

(c) the details of loan taken by each 
of them from Union and State financial 
corporation ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND TECHNO. 
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT ATOMlC ENERGY, ELEC. 
TRONICS. AND SPACE (SHRI K.R. NA-
RAYANAN) : (a) There arc 230 Black and 
White and Colour TV manufacturers in the 
counhy. State-wise distribution of these 
units is given below in Statement-I 

(b) No toreign technical collaboration 
bas been permitted in regard to manufacture 
of Television sets in the co un try. However, 
companies having foreign equity not 
exceeding 40 % are permitted to manufac. 
ture TV sets. The Ii st is given below in 
Statement-II. 

~c) Loans are gr anted directly by 
Financial Institutions to Industrjal Units. 
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...... 1 
1 2 3 

8,.,... Dis"ibution of UIIi" I!IGnli/_- -------
__ Black aM Whit. lI1td Colo.,. t. Ooa, Daman and Diu 1 ,. T.Y. 361. 10. Gujarat 15 

S. No. StatoJ No. of Units 11. Madhya Pradesll l~ 
Union Territory 

12. Maharashtra 26 
1 2 l 

1 S. Assam 1 

1. Chudigarh 1 14. Orissa 4 

2. Delhi 49 1 S. We.I Denaal 21 
3. Haryana 7 16. Andhra Pradesh 10 

4. Himachal Pradesh 1 17. "am at aka 9 

s. Jammu and Kashmir 2 18. Kerala 11 

6. Punjab 8 
19. Pondicherry J 

20. TamiJ Nadu J6 
1. Rajasthan 2 

~, Uttar Pradesh 33 
21. Bihar 2 

Statement-II 

Companies having forelgll equity upto 40% granted LOIIIL for the Manufacture 
of Colour Television sets 

s. No. Name of Unit/Party 

1. MIs. National Radio and Electlonics 
Company Bombay 

2. MIs. Delta Hamlin Ltd .• New Delhi 

3. MIs. Peico Electronics and Electricais 
Ltd., Bombt\y. 

4. MIs. Aluminium IndQStries, Ltd" 
Trivandrum. 

s. MJs. Uptron Electronics Devices 
Ltd., Sahibabad. ' 

6. Mis. K.aJyani Sharp India Ltd., 
Pune. 

7. MIs. Indo National Ltd., Madras 
-----------~- ------- _--- ------

Location 

Andheri 
(Bast) 

Chandiaarh 

Calcutta 

Trivandrum 

Ghaziabad 

Puno 

Aurangabad 

Capacity APPl9vod 
-------

IL-21akh 

IL·50.000 

IL-SO,OOO 

LOI.SO.OOO 

LOI·SO,OOO 

IL·SO,OOO 

LOI-SO,OOO 
-----_..---~----
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High Technology Transfer from U.S. 

5450. SHRI VIRDHI CHANDER 
JAIN : \fill the Mini~t9I of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the United States approved 
high tcchaology transfer licences to India 
during 1987-88; and 

(b) if so, how many licences have been 
approved so far indicating their total value. 
item-wis,? ? 

THE MINISTER OF STATE IN THE 
MINISTJtY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) Yes 
Sir. 

(b) According to available information, 
in 1987 the US Government approved 4690 
licences for the export of controUed items to 
India valued at $ 826.1 million. 

-\chie\em('nt~ of the (oost Guard 

was Rs. 13.00 crotes. SMu:e Jui),1987, 
the CoasL Guard ships in the Eastern 
Region. deplo~ under ,the operational 
control of tbe Indian 'Navy, are .. lively 
assisting in the peace keeping operations 
in Shri Lanka. 

Per Capita Income 

5452. SHRI K. MOHANDAS: Will 
the Minister of PLANNING be pleased to 
state: 

(a) whether there has been appreciable 
increase in the per capita income after 
every plan; 

(b) if so, the Plan-wise details; 
(c) per capita plan expenditure of 

Kerala during aU the previous plans with 
Plan·wise break-gp; 

(d) how does it compare with other 
States; and 

(e) whether the per capita income of 
5451. SHRI VIRDHI CHANDER Kerala ha~ risen; if so, the details thereof? 

JAIN: Witl the Minister of DEFENCE be 
pleased to state: THE MINISTER OF STATE IN THE 

MINISTRY OF PLANNING AND MINIS. 
(a) whether the Indian Coast Guatd was TBR OF STATE IN THE MINISTRY OF 

constituted as an armed force in August PROGRAMME IMPLEMENTATION 
1987; and (SHRI B.S. ENGTI): (a) and (b). There 

(b) if so, its achievements in peace has been an increase in the per capita 
kl'eping operations as well as prevention income in the country through tbe successive 
of smugglmg and infiltration by foreign Five Year Plans. Details can be seen at 
nationals in the last five years '1 Statement I below. 

THE MINISTER OF STATE IN THE (c) and (d). Information regarding 
DEPARTMl~NT OF DEFf~NCE PRODUC- approved plan outlays/expenditule and per 
TION AND SUPPLIES IN THE MINISTRY capita plan outlays/expenditure from the 
OF DPFENCE (SHRI SII1VRAJ V. PATIL) First Plan to 7th Plan in respect of tach 
(a) YC(;). SIr. State/Union Territory is given in Statemcnt 

(b) During the Jd.')t fhe years, the Coast II below which iives a comparative position 
Guard has apprehended 148 foreign of per capita expenditure of Kerala vis-a-vis 
fishing trawlers 'with 1662 fishermen for other States. 
their illegal entry and fishing activities in (e) The per capita income of Keral at 
our Exclusive Economic Zone. Its contri· constant prices of 1970-71 has' risen from 
hution in the confi~cation of contraband Rs. 593 in 1978·79 to Rs. 625 in 1984-85 

Sta tement-I 

Per capita income in the country at the end of each plan period 
Per Capita Income (Rs.) 

- -- ----- ---
Plan Terminal At Current At Constant 

Year of Prices Prices 
the Plan (1970-71) 

--- --- -~ -- - ----- ---------
1 2 3 4 ------- ----- ---_ ... -. --

1st Plan 1955·56 236 S08 
lind Plan 1960-61 306 SSP 
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-------
1 2 3 4 

_ ... -.._ ..... -----
IUTd Plan 

IVth,P'an 

Vth P,lan 

VIth Plan 

1965·" 

1973-74 

19-78-79 

1984-8·5~ 

426 569 

870 6'21 

12~3 7J7 

2355 ?'IB~ 

t , 

Source: National Accounts Statistics, '1970-71.1984-85 January, 1987 (Appendix Al). 

SI. 
No. 

1 

* As per DeW series, the estimates of per capita irrcome in 1984-85 at 
current and constant (1980-81) prjces arc Rs. 2477 and Rs. 1791 respec-
tively. (New Series on National Accottnts Statistics with J 980-g 1 as ba~e 
year, 19,80-81 to 1985-86, February, 1988). 

Statcmfot -II 

Approv,d Plan Outlays/Expenditure and Per Capita plan Oullay.\/E).pelldlture First Phm 
1951-56 to Seventh Plan 1985-90-States/Ullion Territol ies ' \ 

(Rs. crorcs) 

State/UTs t First Plan Second Plan Third Plan Annual Plan 
1951-56 1956-61 1961 ... 66 1966-69 -----, ----------

Outlay Expendi- Outlay Expendi- Outl"y Expendi- Outlay Expendi-
ture ture ture ture 
----- - -_. - -- ------_- - _ _ - ~ 

2 3 4 5 6 7 8 9 10 
--- .. _...- _--..L_ 

1. Andhra 114.14 107.00 219.19 180.64 305.00 344.78 221.0J 235.~~ 
Pradesh (36) (33) (64) (53) (82) (92) (55) (59) 

,2. Assam 21.67 28.00 57.94 63.15 120.00 132.24 89.25 87.12 
(26) (34) (61) (66) (104) (115,) (69) (67) 

3. Bihar 68.67 102.00 194.22 176.87 337.04 331.74 216.59 217.37 
(17) (25) (44) (40) (70) (69) (42) (42) 

4. Gujarat 39.49 99.00 55.59 146.83 235.00 237.68 204.56 207.80 
(18) (58) (29) (77) (l08) (110) (85) (86) 

5. Haryana @ @ @ @ @ @ 50.36 84.62 
(56) (94) 

6. Himachal 5.70 4.99 14.72 16.97 27.93 33.85 40.22 39.88 
Pradesh (23) (20) (55) (64) (96) (116) (127) (126) 

7. Jammu and 12.74 13.00 33.92 26.82 75.00 61.24 60.99 59.28 
Kashmir (39) (39) (99) (18) (202) (165) (148) (144) 

8. Karnataka 50.92 94.00 84.37 138.72 250.00 250.69 164.64 192.15 
(25) (47) (38) (62) (l02) (102) (62) (72) 

9. Kerala 31.28 44.00 71.95 79.00 170.00 181.59 128.70 14474 
(22) (31) (45) (SO) (96) (102) (66) (74) 
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1 2 3 4 5 6 7 8 9 10 
---- -------

10. Madhya 83.68 94.00 230.19 .. 145.50 300.00 288.35 171.17 ."".12 
Pradesh (31) (35) (76) (48) (88) (85) (46) (44) 

21. Maba- 159.86 125.00 261;.25 214.03 390.00 433.60 384.47 388.13 
.... Iltra (48) (37) (72) (58) (94) (lOS) (84) (85) 

12. Manipur J .55 1.08 6.25 "6.22 12.88 12.82 10.14 7.20 
(25) (18) (89) (88) (155) (154) (107) (76) 

13. Meahalaya @ @ @ @ @ @ @ @ 

14. Naaaland @ @ @ @ 7.15 10.79 11.36 15.98 
(180) (271) (382) (352) 

15. Orissa 21.23 B5.00 99.97 80.36 160.00 224.06 128.69 122.75 
(14) (56) (61) (54) (87) (122) (64) (61) 

16. Punjab 44.62 163.00 162.68 151.43 231.39 254.23 131.58 121.85 
(47) (I73) (157) (146) (200) (220) (lOS) (97) 

11. Rajasthan 27.28 66.00 105.27 99.86 236.00 210.69 136.21 136.60 
(16) (40) (56) (53) (112) (100) (59) (59) 

18. 5ikkim @ @ @ @ @ @ @ @ 

t9. TamiJ Nadu 90.20 85.00 173.06 186.19 290.88 342.33 236.53 265.99 
(29) (28) (53) (57) (83) (98) (62) (70) 

21). Tripura 2.29 1.6:l 8.47 9.41 16.32 15.51 14.00 11.44 
(32) (23) (8S) (98) (132) (126) (100) (82) 

21. Uttar 129.83 166.00 253.10 228.32 497.00 560.25 450.52 451.40 
Pradesh (20) (25) (36) (32) (65) (73) (55) (55) 

22. West 76.45 154.00 153.66 155.84 250.00 300.49 179.17 161.47 
Bcnaal (28) (56) (48) (49) (68) (82) (44) (40) 

Total : 972.60 1432.69 2190.80 2115.16 3911.59 4226.93 3036.18 3118.91 
(26) (39) (54) (52) (86) (93) (61) (63) 

Vllloll Terr;loTies 

I. Andaman 3.83 0.83 5.92 3.32 9.79 6.17 7.0' 5.29 
and Nico- (l094) (237) (1184) (724) (1360) (857) (766) (575) 
bar Islands 

2. Arunachal 4.21 2.31 9.51 3.74 7.15 7.32 8.57 7.79 
Pradesh (139) (76) (293) 115 (199) (203) (209) (190) 

3. ChamSilatb @ @ @ @ 1 9.56 3.60 2.72 
(655) (180) (136) 
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1 2 ·3 4 s 6 7 8 9 10, 

•• Dadra _d @ @ @ @ 1 0.25 
(41) 

1.29 
(193) 

0.71 
(106) Nqar Haveli 

s. Delhi 

(;. Goa Daman 
and Diu 

7. Lakshadweep 

8. Mizaram 

6.79 5.85 
(35) ,(30) 

@, 

@ @ 

@ @ 

16.97 
(72) 

11.42 
(48) 

81.75 
(283) 

93.09 
(322) 

75.25 63.88 
(220) (187) 

@ @ 23.04 15.27 24.02 19.82 

@ 0.42 
(183) 

@ @ 

(349) (231) (321) (265) 

0.97 
(388) 

@ 

0.99 
(396) 

@ 

1.62 
(579) 

@ 

0.9-5 
(339) 

@ 

9. Pond icherry 0 . 73 
(23) 

0.50 
(15) 

4.76 
(137) 

3.66 
(lOS) 

6.93 
(180) 

6.01 
(156) 

6.50 
(J 53) 

5.26 
(124) 

Total : 15.56 
(45) 

9.49 
(27) 

37.16 
(91) 

22.86 
(56) 

129.63 
(266) 

138.66 
(284) 

127.90 106.42 
(225) (187) 

Total States 988.16 1442.18 2227.96 2138.02 4041.22 4365.59 3164.08 3225.33 
and UTs. (26) (38) (54) (52) (88) (95) (63) (64) 

Population 
Estimates 
used 1953 1953 1958 1958 1963 1963 1967 1967 

------....... -~___.._-~- ------ - -- - ---

Sl. StatejUTs 
No. 

2 

I. Audbra 
Pradesh 

2. Assam 

3. Bihar 

4. Gujarat , 

-5. HaryaDa 

Fourth Plan 
(1969-74) 

Fifth Plan 
(1974-79) 

Sixth Plan 
(1980.85) 

(Rs. crores) 

Seventh Plan 
(1985·90) 

Outlay Expendi- Outlay Expendi- Outlay Expendi- Outlay 
ture ture ture 

3 4 5 6 8 9 

420.50 425.51 1333.58 1469.18 3100.00 3221.29 5200.00 
(97) (98) (277) (305) (557) (578) (868) 

223.75 J98.41 4"3.84 428.63 1115.00 1279.79 2100.00 
(153) (136) (279) (252) (533) (612) (919) 

531.28 479.21 ~296.06 1187.17 3225.00 2948.71 5100.09 
(94) (85) (207) f190) (442) (404~ (642) 

455.00 545.02 1 J 85.76 1379.35 3680.00 3880.45 6000.00 
(170) (204) (392) (456) (1034) (1091) (1563) 

225.00 358.26 601.34 677.18 1800.00 1569.47 2900.00 
(224) (357) (527) (593) (1318) (1149) (1911) 
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1 2 3 4 S 6 7 8 5) r 

----- --.. ~~---------------_ ..... _--- ._---- -----_ 

6. Himachal 101 40 113.43 238.9$ 235.10 560.00 668.83 1050.00 
Prades (293) (328) (621) (611 ) (1258) (IS02) (2194) 

7. Jammu and 158.40 162.22 362.64 376.05 900.00 919.37 1400.00 
Kashmir (343) (351 ) (685) (710) (1440) (1471) (2045) 

8. Karnataka 350.00 374.14 997.67 1079.83 2265.00 2665.47 3500.00 
(119) (128) (304) (329) (583) (686) (830) 

9. KcraJa 258.40 333.35 568.96 667.71 1550,00 1645.39 2100.00 
(121) (156) (242) (284) (588) (624) (741) 

10. Madhya 393.00 475.51 1379.71 1437.39 3800.00 3864.74 7000.00 
Pradesh (92) (114) (294) (307) (697) (709) (J 178) 

11. Maharashtra 898.12 1004.51 2347.61 2659.11 6175.00 6520.68 10500.00 
«(178» (199) (415) (471) (942) (994) (1480) 

12. Manipur 30.25 31.15 92.86 "98.90 240.00 243.32 430.00 
(283) (291) (747) (796) (1804) (1626) (2608) 

13. Meghalaya 38.00 36.24 89.53 99.07 235.00 259.96 440.00 
(376) (359) (770) (852) (1662) (1838) (2794) 

14. N agal and 40.00 38.52 83.63 96.25 210.00 229.79 400.00 
(769) (741) (1360) (l565) (2488) (2723) (4065) 

15. Orissa 222.60 249.34 585.02 638.00 1500.00 1562.20 2700.00 
(l01) (114) (241) (263) (549) (572) (619) 

16. Punjab 293.56 428.47 1013.49 940.16 19,57.00 1891.50 3285.00 
(217) (316) (675) (626) (1117) (1080) (1746) 

17. Rajasthan .302.00 308.81 709.24 867.94 2025.00 2134.64 3000.00 
(117) (120) (241 ) (295) (559) (589) (746) 

18. Sikkim @ @ 39.64 40.10 122.00 J 47.80 230.00 
(1573) (1491) (3567) (4322) (5838) 

19. Tamil Nadu 519.36 551.69 1122.38 1149.62 ~150.00 3583.50 '750.00 
(126) (134) (248) (254) (630) (717) (1077) 

20. Tripura 34.66 34.66 69.68 75.96 245.00 292.71 440.00 
(222) (222) (395) (430) (1131) (1351) (1850) 

21. Uttar 965.00 1162.58 2445.86 2909.48 5850.00 6519.02 10447.00 
Pradesh (109) (132) (249) (296) (50S) (563) (832) 

22. WestBengaJ 322.50 363.55 1246.83 1253.23 3500.00 2433.27 4125.00 
(73) (82) (253) (255) (616) (422) (672) 

---- ~--

Total: 6772.78 7674.58 18864.22 19765.41 47204.00 48481.90 78097.00 
(125) (142) (302) -- (327) (670) (688) ! (1022) 
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i I' 2 3 4 S 6, 7 8 9 
--- - - ........ -- ~-- - -- --- -- - ... --- - ---.... ----~ 

.' 
Union TerritfJries 

1. Andaman and 14.00 14.70 33.72 28.40 96.60 99.90 28S.00 
Nicobar )Slan4s (1273) (1336) (2278) (1919) (4644) (4803) (11400) 

2. Arunachal 17.99 21.12 63.30 64.83 2J 2.00 223.01 400.00 
Pradesh (383) (449) (1161) (1190) (3J69) (3333) (5355) 

3. Chandigarh 7.7S 17.37 39.76 37.30 100.7S 111.72 203.10 
(298» (668) (J J 90) (J 117) ( 1995) (2212) (3265) 

4. Dadra and 2.30 2.33 9.41 8.87 23.09 30.02 46.29 
Nagar Haveli (329) (333) (1094) (1031) (2099) (2729) (3826) 

5. Delhi 162.65 155.10 316.01 341.06 800.00 1042.09 2000.00 
(400) (381) (630) (680) (1183) (J 512) (2520) 

6. Goa. Damad 39.50 41.93 8S.00 87.38 192.00 224.42 360.00 
and Diu (459) (488) (855) (879) (1687) (J 972) (2871) 

7. Lakshadweep 2.00 1.90 6.23 5.14 20.35 28.25 43.90 
(667) (633) (1731) (1428) (4845) (6726) (9977) 

8. Mizoram 2 9.30 46.59 48.73 130.00 150.09 260.00 
(282) (1195) (1249) (2421) (2795) (4180) 

9. Pondicherry 12.50 14.37 34.04 34.56 7].54 98.96 170.00 
(266) (306) (635) (645) (1128) (1561) (2457) 

Total: 258.69 278.12 634.06 656.27 ) 646.33 2008.46 5768.29 
(388) (417) (735) (812) (1553) (l894) (3067) 

---------- ---~ -------- ----_._------_ --~--
Tot al : States 7031.47 7952.70 J 89 J 8.28 20421.68 48850.33 50490.36 81865.29 
and UTs. (128) (145) (303) (333) (683) (706) (1054) 

Population 
Estimates Used 1971 1971 1976 1976 1983 1983 1987 

--- - ...._._ __ ... _- ""..__--~ ....._--~-- ~----

N.B. : Figures in brackets are the pel capita outlays/expenditure in Rs. 
@ : Was not State/UT than. 
1 : The UT came in existence dUring 1965-66. 
2 : JncJuded under Assam. 

Tribal Welfare ii' Kerala 

54S3. SHRI K. KUNJAMBU : Will the 
Minister of WELFARE be pleased to state : 

(a) the total amount allotted and spent 
on tribal welfare in Kerala during 1987-88; 

(b) wbeth~r proper I'tlonitoring has been 
doq~ by her M~njstry; an~. 

(c) the details of the prolrammes under-
taken and the benefits accrued to the 
tribdb? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHR1MATI 
SUMATI ORAON): (a) The total amount 
of Special Central Assistance allotted to 
the Sta te of Kerala for Tribal sub·Plan fot 
1987-88 is Rs, 83.74 laths. Oove.rDJne~t 
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of Kerala had reported an expenditure 
cut of SCA of Rs. 16.612 lakhs till the end 
of 31.1 2.1 98 7. 

(b) Monitoring of beneficiary oriented 
schCJlle8 is done through the Ministry of 
Welfare and also through the Ministry of 
Programme Implementation and Depart-
ment of"Rura) Development. 

(c) The developmental programmes 
cover al1 sectors re]evant to tribal develop-
ment and incJude programmes for Provi-
sions of drinking water, educational, health 
and nutritional facilities, credit and market-
ing, soi] conservation tneasures and land 
reclamation, cottage and small scale indus-
tries. horticulture, dairy development and 
other schemes under poverty alleviation 
programmes like IRDP and Employment 
Generation Programmes such as NREP and 
RLEGP. DUring 1987-88 as against 4380 
families targeted to be economically assisted 
for enabling them to cross the poverty line 
4806 families 'were assis ted tiII February, 
1988. 

SQpremc Court .Judgement in Case of 
O.P. G~pta VIs Union of India 

5454. SHRI KAMLA PRASAD 
SINGH : Will the PRIME MINISTER 
be pJeased to State: 

(a) whether the Supreme Court has 
desired in para 23 of its judgement 
delivered on 3 Scptembt!r, 1987 in the case 
of O.P. Gupta vIs Union of India, the 
Union Government to ensure that depart-
mental proceedings are concluded with 
reasonable dihgcncy and not allowed 
to be protracted unnecessarily as public 
interest in maintaining efficiency of the 
service require that civil servants should 
not be unfairly dealt with are not subject, d 
to untold hardships and humiliation and 
has ordered payment of 12 per cent interest 
on backwages and pension; 

(b) if so, the details of action taken to 
implement the judgement, and 

(c) whether there is any proposal to ask 
tbe disciplinary authorities to fol1ow the 
di roc tions of the Supreme Court for expe-
diting the finalisation of departmental 
proceedings ? 

THE MINISTER OF STATE IN TaE 
MlNJSTRY OF PERSONNEL, PUBLlC 

GRIEVANCES AND PENSIONS ANI) 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) to ~e). The oItRr-
vations of the Supreme Court referred to · 
in part (a) of the question were made ill 
the context of the pecuJiar oircum.lances 
of Shri Gupta's casco There are already 
comprehensive instructions emphasisi11& the 
need for expeditious conclusion of all 
disciplinary cases initiated against the 
Government servants All adminis.trativ. 
authorities are req,uired to foIJow these 
instructions. 1t has not been considered 
necessary to issue any furtbe! instruction. 
in pursuance of the ~udgement of Supreme 
Court. 

As regards implementation of the order 
of the Supreme Court in She Gupta's case, 
the Central Public Works Department have 
a1ready made the payment of arrears due 
to Shri. Gupta in respect of pay and allo-
wances aJid pension. 

,Judf~cment of Central Adminilitrative 
Tribunal in Case of NaDak Chand VIs 

Registrar Delhi High Court 

5455. SHRI KAMLA PRASAD 
SINGH: Will the PRIME MINISTER be 
pleased to st ate : 

(a) whether Principal Bench of tbe 
Central Administrative Tribunal has held 
in the case of Nanak Chand vis Registrar, 
Delhi High Court and oth.s on 14 Jaunary, 
1987 that the disciplinary proceedings are 
quasljudicial and no other authority can 
participate in those proceedings or express 
any opinion thereon; and 

(b) if so, the instructions issued in the 
light of the said judgement? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) and (b). The discip-
linary proceedings conducted under tho 
Central Civil Services (Classification, Control 
and Appeal) Rules, 1965 or any other 
corresponding statutory rules, are quasi-
judicia) in nature. The powers under thesc 
Rules have to be exercised by the competent 
authorities themselvee and the orders 
issued by sllch authorities sbotdd have tho 
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attributes of a judicial order. This position 
has been brought to the notice of a11 
administrative authorities through executive 
instructions issued from time to time. It 
has not, therefore, been considered neces-
sary to issue any further instructions in 
pursuance of the judgement of C.A.T. in 
case of Nanak Chand va. The Registrar, 
Delhi High Court. 

Pending Caces in Lok Adalats 

5456. DR PHULRENU GUHA : Will 
the Minister of LAW AND JUSTICE be 
pleased to state the State-wise number of 
cases pending in Lok Adalats as on date ? 

THE MINI~TER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : The Lok Adalats 
are not regularly constituted Law Courts, 
They are Voluntary Agencies and arc 
organised, from time to time in different 
parts of the country. Normally, the cases 
taken up at the Lok Adalats are disposed 
of on the same day. Such of the cases 
which are not settled at the Lok Adalats 
revert back to the concerned Courts for 
disposal when they had been taken from the 
Courts. If disputes at pre-litigation stage 
are handled ordinarily they arc resolved at 
the Lok Adalt. Occasionally if any matter 
is left over, it is handled at the next Lok 
Adalat in the area. This is more an 
exception than the rule. Therefore nothing 
remains pending in Lok Adalats. 

Identity Card to Border Area Pcop!e 

5451. SHRIMAII BASAVARAJESWRI 
Will the Minister of HOME AFFAIRS be 
pleased fo state : 

(a) whether the issue of identity cards 
for border areas have been started and is 
nearly in completion : 

(b) if so, the border areas where identity 
cards have been issued so far; 

(c) the areas where not even a single 
identity card was issued; 

(d) whether any specific areas have been 
earmarked; and 

(e) by what time the issue of identity 
cards is likely to be completed ? 

THE MINISTER OF STATE IN THB 
MINIS'TRY OF HOME AFFAIRS (SHIt I 
CHINTAMANI PANIGRAHJ): Ca) The 
Government have approved Pilot Schemel 
for issue of identity cards in four selected 
Tehsils in four border districts in Rajasthan 
and in one taluka of a border district in 
Gujarat. The Government of Punjab arc 
also working out schemes for issue of 
identity cards in border areas. 

(b) to (d). The Pilot Scheme hal been 
taken up in PoogaJ, Nachna, Karanpur and 
Chauhatan Tehsils of Bikaner, Jaisalmer, 
Ganganagar and Barmer districts respecti-
vely in Rajasthan and Bhuj Taluka in 
Gujarat. According to available informa-
tion, over 1. SO lakh identity cards have 
been issued so far in Rajasthan and nearly 
10,000 cards have been issued in Gujarat. 

(e) Efforts will be made to complete 
the above Pilot Schemes during the current 
calendar year. 

Identification of Priority Areas of Research 

5458. SHRIMATI BASAVARAJES. 
WARI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Scientitic Council of the 
Indo-French Centre for the Promotion of 
Advanced Research has identified 13 
priority areas of reasearch as long term 
joint projects; 

(b) if so, the main projects identified; 

(c) whether project proposals have been 
approved by the Government of India; and 

(d) if so, by what time they are likely 
to be implemented '/ 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND THE MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELEcrRONICS AND SPACE 
(SHRI K.R. NARAYANAN) : (a) Yes, Sir. 
The Scientific Council of Indo-French 
Centre for the Promotion of Advanced 
Research has identified the fOllowing 13 
thrust areas for being supported by the 
Centre during the years 1988-90 : 

- Puro and Applied Mathemalics 

-Theoretical Computer Scjenc~ 
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--Cellular and Molecular Biology! 
Genetics; Genetic Engineering; Bio-
technology-applications to Medicine 
and aglonomy 

- Medical Sciences, Epidemiology; 
Immunology; Virology; Development 
of new vaccines and new druss; Bio-
medical Engineering (e.g. design of 
artificial aids) etc. 

-Chemistry of natural products with 
special reference to biologically active 
compounds; Agro-chemicals 

-Catalysis-Science and Engineering 

-Liquid interface Science 

-Material Science and Engineering 
Advanced Ceramics; Composites; 
polymers etc. 

- Rare Earths 

-Astro-Physics and Radio Astronomy. 

-Seismic data procc~sing 

-Remote sensing applications (Ground 
water prospecting; forestry; etc) 

-Water treatment and distribution 

(b) The projects have not yet been 
identified 

(c) No. S,r. 

(d) Question docs not arise. 

5459. SHRI K. RAMACHANDRA 
REDDY: 
SHRI G. BHOOPATHY: 

wm the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether Government propose to 
introduce electronic voting device'S in the 
coming General Elections; 

(b) if so, whether the indigenous elec-
tronic devices are proposed to be used or 
these wilt be imported; and 

(c) if imported, the names of the cou n-
tries from where Government propo s to 
.mpC'rt the Electronic Voting Devicesc ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (a) Government 
have already taken a preliminary decision 
to introduce the electronic voting system. 
However, no final decision has been taken 
SO far, regarding the introduction ot the 
electronic voting systems in the next General 
Elections. 

(b) The machines are to be manufac-
tured indigenously. 

(c) Does not arise. 

Development Boards in Maha.·ashtr a 

5460. SHRI BANWARI LAL PURO .. 
HIT : Will the Minister of HOME 
AFFAIRS be pleased to refer to the reply 
given on 11 November, 1987 to Unstarred 
Question No. 671 regarding Development 
Boards in Maharashtra and state: 

(a) whether any final decision has 
since been made in regard to setting up of 
Development Boards in Maharashtra under 
Article 371(2) of the Constituti0n; and 

(b) if so, the details thereof? 

THE NINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : (a) and (b). 
In August, 1984, on the basi~ of a Resolu .. 
lion Passed by both the Houses of State 
Legislature, a communIcation was received 
from the Government of Maharashtra 
recommendjng establishment of separate 
Development Boards for Vldarbha. Mara-
thwada and the rest of Maharashtra through 
Presidential Order under the provisions of 
articJe 371 (2) of the Constitution. The draft 
scheme received from the 8t ate Government 
for establishment of these Development 
Boards was not fund to conform to the 
requirements of the Constitutional provi-
sions and, therefore, the matter has been 
taken u'p with the State Government. Keep-
ing in view the legal position that any 
scheme for operating the provisions of 
article 371 (2) will inevitably involve {he 
discharge of special responsibility of the 
Governor of the State in his discretion and 
to that extent will militate against the 
democratic set-up, the State Government 
are reconsidering the whole matter. In this 
situation, the question of issuing a Presi. 
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dential Order at present under the said 
Constitutional provision does not arise. 

Inreo;tlgatlo, of Complaints about Corruption 
alld Malpractices 

5461. SHRI BANWARI LAL PURO-
HIT: Will the PRIME MINISTER be 
pleased to state : 

(a) whether COl has expressed COD-
cern over the delay on the part of public 
departments and ol'eganisations in investigat-
ing complaints of corruption and malprac-
tices referred to them; 

(b) whether Government have issued 
any strict directions to the departments 
and organisations to investigate the cases 
of crruptton urgently and report back to 
the CBI; and 

(c) whether these jnstructions have a1so 
been issued to the State Govevnments/ 
Union Territories? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) to (e). No. Sir. 

Meeting between Def(>l1ce Minh ter and 
Soviet Army Chief 

5462. SHRI BANWARI LAL PURO-
HIT: WiJl the Mmister of DEFENCE be 
pleased to state: 

(a) whether a discussion was held 
between Soviet Army Chief and Defence 
Minister about aoquisition of fresh defence 
related equipments and the impJementation 
of the current contracts; . 

(b) If so, whether any agreement was 
reached between the two countries; and 

(c) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI 
K.C. PANT) : (a) to (e). The Raksha Mantei 
had visited the Soviet Union durmg 
February, 1988 at the invitation of Army 
General Yazov, Minister of Defence, USSR. 
During his stay in the S")vict Union the 
Raksha Mantri held discussions with General 
Yazov. The discussions mainly related to 
issues of Indo-Soviet Defence cooperation 
which included, inter-alia, procurement of 

Defence equipment, prodoct &Qpport 'GI 
equipment already in used, training of 
Defence persunneJ and transfer of technology 
in defence related industries. It wilJ not be 
in the nation al interest to divulge details. 

Ir..do-VS Vaccine Action Programme 

5463. DR. B.L. SHAILESH : 
SHRI YASHWANT RAO 
GADAKH PATIL : 

Will the PRIME MINISTER be pleased 
to state : 

(a) whether the rndo-US Joint WothlOg 
Group for Indo-US Vaccine Action Pro-
gramme agreed on 3 March. 1988 to 
collaborate efforts of ~ientists of both 
countries for developing and improvioa 
vaccines for certain diseases relevant to 
India; 

(b) if so, the priority areas in which 
it is aimed to develop joint Research and 
Development programme towards the 
development of safe and efficacious vaccine 
and irnmunodiagnostics against some of the 
major communicab1e diseases in uldia; and 

(c) The Research Institutions both in the 
private and public sector where Vaccine 
Action Programme will be undertaken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH .. 
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARA Y ANAN) : (a) Yes Sir. 

(t9) The priority diseases identified jn 
the first meeting of the Joint Working Group 
of the Indo-US Vaccme Action Programme 
for collaborative Research and Development 
are: 

Viral Hepalities, Rota viral Diarrhoea, 
Cholera, ShigeJlosis, E. coli Diarrhoea, 
Typhoid, Pertussis, Pneumococcal disease. 
H. Influenza, Respiratory Syncytial Virus, 
Canine Rabies and Pol iomyelities. 

(c) Under the INDO-US Vaccine Action 
Programme, Scientists and Institutions have 
been invited to submit joint collaborative 
research propos pals in the priority areas. 
Selection of Institutions/Scientists win be 
possible only after the proposals are receiv. 
ed, examined and reviewed by scientific 



183 Written A~$ MARCH 30, 1988 Written Answe', 114 

expert peen and also after other adminis-
trative clearances/applovals within the 
Government of India. 

Foreign Contributions Received by Organisa-
tions aad Indidduals ID Jammu and Kssl,mir 

5464. SHRI SYED SHAHABUDDIN : 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) the names of institutions and 
individuals in Jammu and Kashmir who 
have received foreign contribut ion during 
the last three years according to information 
received by Government from various 
sources; 

(b) the names of those iucluded in (a) 
above who have registered themselves under 
the Foreign Contribution (Regulation) Act 
and 

Cc) whether any of these persons in (a) 
above have been placed on the prohibited 
list or in prior approval categoJY 1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SARI P. 
CHIDAMBARAM) : (a) A list is given 
in the statement below. 

(b) All the associations mentioned in 
the enclosed list are registered under the 
Foreign Contribution (Regulation) Act, 
1976. 

(c) None of the associations mentioned 
in the list has been p1aced on the prohibited 
list or in prior approval category. 

Staetment 

51. No. Name of the association 

1 2 

1. Prefecture apostolic of Jammu and 
Kashmir Srinagar. 

2. Franciscan Sister of Mary of 
Jammu and Kashmir Bar~mulla. 

3. Dar-UI-Fazl Children's Horne, 
Sri nagar. 

4. Karlil Restoration Project, Karail. 

1 2 

s. Iqbal Memorial Trust, Srinaaar. 

6. Emmanuel Mission Hostel, Ram-
nagar, Udhampur. 

7. Kashmir EvangeJical Fellowship, 
Udhampur. 

8. Madrasa-I-Taleemul Quraan, Sri-
nagar. 

9. Tibetan Muslim Refugee Welfare 
Association, Srinagar. 

10. Lions Club of Leh, Ladakh. 

11. Ladakh Ecological Development 
Group, Leh. 

12. SOS Tibetan Children's Village, 
Ladakh. 

13. Alexander Memorial High School 
Project, Jammu Taw;' 

14. Ladakh Committee for Tibetan 
Bible Revision, Ladakh. 

15. Moravian Mission School, Ladakh. 

16. KashmIr Rural Uphft, Udhampur. 

17. Save the Children Fund, Leh. 

18. Indian Pentecostal Church of God, 
Udhampur. 

19. Catholic Social Service Society, 
Srinagar. 

20. Wakha Mulbek Welfare Project. 
Kargil. 

21. North India Pentecosta] Fellow-
ship, Jammu. 

22. Salfia Muslim Educational Research 
Trust, Srinagar. 

23. John Bishop Memorial Hospital 
Anantnag, Kashmir. 

24. Jammu and Kashmir Samaj Kalyan 
Kendra, Jammu Tawi. 

25. Kashmir Dast kar Anjuman, 
Srinagar. 

26. Karma Dupgyud Chhoe]ing. Leb. 
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Manufacture of Coast Guard Vesse!s 

'465. SHRI PM. SAYEED: Will the 
Minister of DEFENCE be pleased to state : 

(a) the range of the Indian Coast in 
miles which the Indian Coast Guard has to 
guard for defence purposes; 

(b) whether the vessels for coast guard 
are manufactured indigenously as regards 
both material and technology or coopera-
tion'" of some other country has been sought; 
and 

(c) if so, the det ails thereof '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINS TR Y 
OF DEFENCE (SHRI SHIVRAJ ~. 
PATIL) : (a) The maritime zones of IndIa 
lie along 4697.9 miles. 

(b) and (c). While a few vessels have 
been acquired' from abro&d to meet the 
urgent requirements of the Coast Guard, the 
remaining vessels arc/have been constructed 
indigenously. Wherever requi.rcd, technology 
and material have been acqulfed from other 
countries. 

Bomb-like Object Found Near Raihtay 
Track 

5466. SHRI P.M. SA YEED: Will the 
Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether a bomb-like object was 
found on the railway track near Azadpur 
Railway Station of New Delhi recently; 

(b) if so, the report of the Central 
Forensic laboratory in tbis regard; 

(c) whether any arrest has been made 
in this case; and 

(d) if so, the details thereof? 

was cut and an empty cylinder of card. 
board was found inside it. No explosive 

. substance was found. 

(b) to (~). Do not arise. 
[Translatio,,] 

Status of Uni9n Territory to filii Areas 

5467. SHRI HARISH RAWAT: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Governmen t propose to 
give the status of Union Territory to some 
hiU·areas of the country; 

(b) whether there has been a demand 
to give the status of a separate State to the 
hill areas of Uttar Pradesh Or to declare 
them as Union Territory; and 

(c) if so, the reaction of Union Govern .. 
ment thereto ? 

THE MINISTER OF STATE IN THE 
MINIS1'RY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRARI) : (a) No, Sir. 

(b) There has been a demand for 
creation of a separate hiU State comprising 
hill areas of Uttar Pradesh. 

(c) Such demaI!ds for separate State 
arise on account of economic imbalances. 
The Government of India is of the view that 
such imbalances in a particular State or 
region shOUld be tackled thrOUgh the 

mechanism of planning and that the creation 
of a separate State may not be the answer 
to the problem. 

Proposal for River Valley I)(ovelopment 
and Soil SODservation Programme in Hill 

arca~ 

5468. SHRI HARISH RAWAT: wm 
the Minister of PLANNING be pJeased to 
state: 

(a) whether there is a proposal to 
formulate any Special scheme for giving 
wjde shape to the river valley development 
and soil conservalion programme in hill 
areas of the Uttar Pradesh dUring the 
remaining years of the Current Plan : 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN TIlE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) A circuJar baJJ of 
PVC pipe material, containing a hole and 
a small thread, was found iying about 50 
yards near the railway track. The bomb 
disposal squad was summoned. The ban 

(b) if not, whether there is a proposal 
for some more water loggins schemes in 
these areas; and 
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(c) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STAlE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI B.S. ENGTJ): (a) to (c) 
There is a separate sub-Plan for 
development of hill region of Uttar 
Pradesh, Besides the effm ts already being 
made in this direction by the State Govern-
ment as a normal activity and also the 
implementation of the following lhICC 
Centrally Sponsored Schemes (i) Centrally 
Sponsored Scheme of Soil Conserv .. ltion in 
the catchments of River Valley Projects-
Ramaganga (jj) Centrally Sponsored Scheme 
of Soil Conservation in the Catchments of 
Flood Prone Rivers--Upper Ganga and 
Upper Yamuna; and (iii) World Bank 
Aided. Projects on Himdlyan Watershed 
Management in Uttar Pradesh, a few new 
projects are under the active consideration 
of the State Government. 

1 hese projects are: 

1. Aglar River Valley Project; 

2. Bhimtal Project; 

3. Benalgad Projcct~ 

4. Van Panchayat Afforestation 
Project; 

5. Ramgad Project; 

6. Amlawa Seligad Project; 

7. Kuchgad Project; and 

8. Kamolgad Riknargad and Khutno-
gad Project. 

[Englishj 
Dcv~JoplnCllt oj J\.(ate ·h,h ror E'e~trooics 

Indu':itry 

5469. SHRI BHADRESWAR TANTI 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government propose to set 
up any centres for the deveJopment of 
matetials for the Electronics Industry; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPART~ENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS, AND SPACE 
(SHRI K.R. NARAYANAN): (a) Yes, Sir. 

(b) Department of EJectronics bas 
proposed to set up Centres for Rand D 
and subsequent production at pj]ol/demons-
tration plant level for important materials 
for ekctlonics industry. Items with 
Slr ategic import anee, export possibility and 
which al e required in small quantities and 
therefor~ 110t taken up by industry would 
also be taken up it these Centres. Plcsently 
these Centres would be impicmented under 
Ekctronic Materials Development Agency. 
A Commith"e to work out further details on 
each of the Centres has been set up. 

As a part of this programme, a pilot 
pi ant for the production of lleryllum 
Copper with an annual capacity of over 10 
tons has been commissioned with joint 
financing from Department of Space and 
Department of rJectronics. This material 
has applications in electronic connectors, 
Jc]ays, switches and other electro-mechanicaJ 
components as also in space and defence. 

Candidates for All India Services from 
Rural Areas 

5470. SHRI BHADRESWAR TANTI: 
Will the PRIME MINISTER be pleased to 
state ; 

(a) whether the percentage of selection 
of candidates for All India Services from 
rural areas has been very low as compared 
to the urban candidates ; and 

(b) if so, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) No, Sir. An 
analysis of the information furnished by the 
candidates to the Union PubJic Service 
Commission IWeaJs that nearly 50% of the 
successful canQldates in the Civil Services 
Examinations held in 1982 and 1983 
could be cafegories as being from rural 
areas, when the pJace of birth is taken as 
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the criterion. If the res idence in a village 
for the first 1 5 years of life is taken as the 
criterion the percentage of candidates fronl 
rural areas works out to about 33-1/3 % 
or these years. If the place of residence of 
parents/guardian during the last 15 years 
is taken as the criterion, percentage of 
candidates from rural areas works out to 
37.7%. 

(b) Does not arise. 

A('hie. t'Ir.I'ht fiy C. S . J. R. during Scv('nth 
finn 

5471. SHRI BHADRESWAR TANTI : 
Will tht' PRIMP MINISTER be pleased to 
state : 

(a) whether CSIR has made any signifi-
cant achievement in the Seventh Plan; 

(b) if so, the broad features thereof; 

(c) whether any inventions have been 
made by ~my of its laboratories; and 

(d) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND THE MINISTER OF STATE 
IN TJ-IE DEPARTMENTS OF OCEAN 
DEVELOPf..1ENT. ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARA YANAN) : (a) and (b). Durillg the 
Seventh Five Year Pian period CSIR has 
many achievements to its credit. Some of 
these arc in the fields of : 

Petroleum,' Pelrol efil1illg 

Dl!velopmcnt of new non-noble meta) 
catalyst for use in the production of 
xylencs. ethyl benzene. reforming of 
naphtha; ploces"! for ')ulphaJonc prodm'-
tion. 

Mining 

Devdopme nt 0 f speci al thyrister con-
trolled drive for mining locomotives; 
discovery of new kimbcrJitc source for 
diamonds ncar Anantpur in Andhra 
Pradesh. 

Aeronautical 

A Light Canard Research Aircraft with 
airframe built entirely of composite 
materials test flown. 

Materials Development 

GaJlium metal produced in pilot plant; 
ablative polymer and severa) super-
conducting compounds at high TC develop.. 
ed. 

Post-harvest technology 

Low energy and cheap process for the 
stabilisation of rice bran. 

Drugs and Pharmaceuticals 

Development of three entirely new drUgS 
and two diagnostic kits. 

Electronics and Instrumentation 

Developmcnt of instruments for quality 
control in paper manufact4.re, Micro-
processor controlled instrumen ts for sugar 
industry. digital cassette and analog seismo-
graphs. 

Civil Engineering 

New tcchniques developed for laying of 
roads in'Sandy terrain. 

Basic Research 

Ozone profiles developed for 20 to 40 
kms of Indian Middle Atmosphere; mecha-
nism of cataract formation in ,?ycs studied, 
a comprehensive modd for regulation of 
cclI division and malignant transformation 
developed. 

(c) and (d). During this period CSIR 
has made avail.lbfc to users over 100 
technological inventions. Some of the 
important inventions indude the following: 

J. Glass Reinforced Gypsum Compo-
sites 

2. Jndu~trial Sewing Machine 

3. Cloth Cutting, Automatic Machine 

4. Dialysis' ~Iachjne 

5. Cycle ambulallce 

6. Chrome Lignite ... 
7. Alcrotan and casprol T (leather 

a uxill aries) 

8. Corrosion Rate Monitor 

9. Automatic Visual Range Assessor 

10. Amoebiasis Kit. 
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[Translat ion] 

Codification of Pcrsonnl I 8"" of Adivasls 

5472. SJiRI DILEEP SlNGH BHURIA : 
Will the Minister of LAW AND JUSTICE 
to be pleased to state : 

(a) the names of the States in which 
personal laws of Adivasis have been 
codified; 

(b) whether in most of the States 
several cases of land disputes have arisen 
and are still pending in courts in the 
absence of personal laws in regard to 
succession of Adivasis; and 

(c) if so, whether Government propose 
to issue directives to codify such laws in all 
the States in the interest of Adivasis ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) The infor-
mation is not readily avuilable. The same 
will be collected from the State Govern. 
ments and will be laid on the Table of the 
House. 

(b) No such informatIOn has come to 
the notice of the Gove] nment so far. 

(c) Does not arise. 

[English] 

Acquhitlon of Land for Soutlh.'rn Ail· 
('"mmand 

5473. PROF. K.V. THOMAS: Will 
the Minister of DEFENCE be pleased to 
state : 

(a) whether Government propose to 
shift Southern Air Command Headquarters 
from Trivandrum to Madura i; 

(b) whether the necessary land and 
other facilities for the expansion of the 
Southern Air Command have been made 
available in Kcrala; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPL1ES IN THE MINIS-
TRY OF DEFENCE (SHRI SH1VRAJ V. 
PAUL): (a) No, Sir. 

(b) and (c). A major portion of the 
Jand required for locating Headquarters 
Southern Air Command in Trivandrum has 
been acquired. The remaining amount of 
Jand is also being acquired. 

Rate of J nllation 

5474. SHRI BHAITAM SRIRAMA 
MURTY: Will the Minister of PLANNING 
be pleased to state: 

(a) whether the plan projections have 
been made in terms of constant prices and 
that all the estimates are based basically 
on the assumption of zero rate of inflation; 

(b) whether the plan assumed lower 
capital to output ratio of 5.0 when the 
prevailing ratio was 5.5 with the result that 
the requirements of capital are underesti-
mated; 

(c) whether the plan expected savings 
ratio to go upto 24.5 per cent whereas it 
is on the decline; and 

(d) if so, the action taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI B S. ENGTl): (a) Five Year Plan 
projections arc made at pfJce level in the 
base year of the plan. This is done to 
ensure comparability of financial magni-
tudes In the different years of the Plan. 
The PI an does not a~sum(.· a zero rate of 
inflation. 

(b) The Seventh Plan expects the 
incremental capital output ratio (ICOR) 
to be arollnd 5. This is a little higher than 
the ICOR realised in the Sixth Plan but 
lower than the trend value of 5.5. The 
lower value is expected to be realised 
because of the emphasis on efficiency which 
is a crucial part of the Seventh Plan 
Strategy. 

(c) and (d). According so the Seventh 
Plan projections the domestic savings as a 
per cent of GDP was expected to rise from • 
23.3 per cent in 1984-85 to 24.5 per cent 
in 1989-90 indicating a step up of 1.2 

percentage points in the savings rate, 
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However. in the latest revi8ed series of 
~adoD..l Accounts, the levels of GDP for 
aU the year. since 1980-81 have increased 
tvitb9ut corr.spondinj Jncrease in Jevels of 
.. vings and capital formation resulting in 
I~er rates of savings .. rate for 1984 .. 85 iD 
tJae pre-revised sories was 22.9 while it 
turned out to be 19.5 in the revised series. 
The realised savings and capital fromation. 
Thus the realised savings rate in 1986·87 
was 21.7 per cent showing an inciease of 
2.2 per cent age points over the first two 
years of the Plan. 

Optimum Utilisation or Resources 

547S. SHRI C. MADHAV REDDY: 
WiU the Minister of PLANNING be pleased 
to state: 

(a) whether any measures have been 
formulated for decentralisation of the plan-
ning process in the country for optimum 
utilisation of human, material and financial 
resources; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI B.S. ENGTI); (a) and (b). Seventh 
Five Year Plan provides for decentralisa· 
tion of the planning process to districts 
in the first phase and ultimately to the 
blocks. To assist the States in achieving 
this objective, copies of the report of the 
Working Group on District Planning 
wbich is -in the nature of guidelines 
have been made available to the States 
and through them to the districts. States 
have been advised to take up formulation 
of District plans for a few selected districts 
on pilot baais with the help of academic 
institutes, the cost of which will be shared 
between Centre and State on equal basis 
subject to a ceiling of Rs. 1 lakh per St ate. 
Besides. the National Institute of Rural 
Oevelopment, Hyderabadt has been entrusted 
wi'h the formulation of district plans for 
one district in each of the five represntative 
States of Tamil Nadu, Maharashtra, Bihar, 
Himachal Pradesh and Uttar Pradesh. 
These plans would serve as model for being 
rapltcated in other districts of the country. 
The States are also being financially assisted 
to set up/strengthen district level planning 

mlohinery. Pacilities have also been tttated 
to impart traininl to the planum. ltd at 
ttte districtl• 

r 

,Reported U.S. Decision to Share ,ntelJlgeaee 
with Pakl$tan 

5476. SHR! SANAT KUMAa 
MANDAL : WiU the Minister of DEFENCB 
be pleased to state : 

(a) whether Government are aware of 
the reported decision of US Administration 
to go ahead with intelligence sharing 'faCI. 
lities with Pakistan, desPite the Soviet decI-
sion to withdraw from Afghanistan and tbls 
has posed a great menace to India's defenco 
establishment; and 

(b) jf so, the steps Governtnent proJ)Ole 
to take to meet this situation ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI SHIVRAJ V. 
PATIL) : (a) and (b). Government bave DO 
information about the USA having decided 
to go ahead with inteIligence sharing 
arrangement with Pakistan, thoutih there 
have been media reports recent1y about the 
possibility of such an arrangement. 

Government keep a constant watch OD 
all developmen ts having a htaring' on our 
national security and 'take appropriate 
measures from time to time to ensure full 
defence preparedness. 

Stenographers Posts in Dt-fencc Ministry 

5477. SHRI KAMLA PRASAD 
SINGH; Will the Minister of DEFENCE 
be pJeased to state: 

(a) whether as per Government instruc-
tions, while creating/sanctioning posts of 
officers eligible for s tenographic ass~ta.nce, 

stenographers posts are also to be created 
sanctioned side by side; 

(h) how many posts of officers were 
created/upgraded during the last three years , 
who were eligible for stenographic assis-
tance; and 

(c) the sanctioned strength of steno-
grapbers grade-wise as on date and details 
of the vacancies existing therein with reasons 
and details of steps raken to fill them up ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V. 
PATIL): (a) The scale of stenographic 
assistance for various grades of Officers in 
the Secretariate is laid down. and posts are 
created simultaneously with that of officers 
if the requirement cannot be met by internal 
adjustment. 

(b) 19 posts of Officers eligible for 
stenographic assistance were created/up-
sraded after 1.4.19~S in the Ministry of 
Defence Secret ariat. 

(c) The grade-wise sanctioned strength 
of stenographers and vacancies, as on date 
are as under : 

Private Secretaries 
Ode • A' and 'B' 

(Merged) 

Ode 'C' 

Ode '0' 

Sanctioned Vacancies 
Strength 

4 Nill 

42 2 

96 5 

156 19 

The reasons for these vacancies existing 
and steps taken for filling them up are as 
under: 

(i) Post of officer recently created but 
not yet filJed up; 

(ii) Retirement, resignation, or trans-
fer, of stenographers; 

(iii) Vacancies arising very recently; 
and 

(iv) Nominations from Department of 
personnel and Training awaited. 

Installation of Cray-XMP-14, Super 
Computer 

5478. SHRIMATI USHA CHOU .. 
DHAR Y: Will the PRIME MINISTER 
be pleased to state: 

(a) whether cray-XMP-14, super com-
ter has since been installed in the country : 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor ? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF SCIENCE AND TIiCHNO-
LOGY AND THE MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K. R. 
NARAYANAN) : (a) No, Sir. 

(b) Does not arise. 

(c) The commercial contract is being 
negotiated with the supplier. 

Growth of Computer Science 

5419. DR. KRUPASINDHU DHOI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether any long term plan has 
been drawn up for the growth of computer 
science in the country; 

(b) if so, the details thereof; and 

(c) the steps taken to expand the use 
of computers in different sectors 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS, OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) Yes, Sir. 

(c) Government are implementing a 
programme on Generation of Manpower 
for Computers to meet the requirement of 
Computer Personnel at different levels. The 
Plans have been made upto the year 1990. 
The Schemes in the area of Computer Man-
power development initiated by Department 
of Electronics inc lude one year and one and 
half year Postgraduate Diploma, one and 
half year Postgradua te Diploma in Com-
puter Application (Hindi medium), B. Tech .• 
M. Tech.Master of Computer Applications, 
Diplomai n Computer Engineering, Teacher's 
Re-orientation Programme for DCA and 
MCA, Computet Aided Instructional Material 
Development etc. 

(c) Department of Electronics has 
taken several steps to expand the use of 
computers for various decision-making and 

,on .. line control applications in various 
sectors such as Government, Railway, Steel, 
Oil etc. The introduction of micropro-
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cessors in various process industries such as 
fertiliser, steel, sugar and cement, service in-
dustries such as road research, railway 
track monitoring, irrigation and water trea-
ment etc. are being encouraged. Steps have 
been taken to spread the Computer Aided 
Engineering and ManagemQl1t culture in 
the country. 

Reports of Millorities Commission 

S480. SHRI SYED SHAHABUDDIN : 
Will the Minister of WELFARE be pleased 
to state: 

(a) the present status of the report of 
the High Power Penal under Dr. Gopal 
Singh on Minorities: 

(b) the present status of the annual 
reports submitted by the Minorities Com-
mission but not yet tabled in the Parliament; 
and 

(c) whether an Implementation Report 
on the Prime Minister's 15 Point directive 
for the welfare of the minorities is under 
preparation and if so, when it is likely to 
be tabled in the Parliament? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) and (b). The matter 
is under examination. 

(b) Progress on the Implementotion of 
the Prime Minister's IS-point Programme 
is included in the Annual Report of the 
Ministry of Welfare which is tabled in 
ParJiament each year. 

Implementation of Recommendations of 
Mandai Commission 

5481. SHRI SYED SHAHABUDDIN : 
W ill the Minister of WELFARE be pleased 
to state: 

(a) the present status of the implemen-
tation of the report of the Mandai Com .. 
miss ion on other Backward Classes; 
and 

(b) whether the discrepancies in tbe 
list of castes to be included has been re .. 

couciJed and the list finalised for each 
State? 

THE MINISTER OF STATE OF 1HE 
MINISTRY OF WELFARE (DR. 
RAJENDRA KUMARI BAJPAI): (a) and 
(b). Government continues to be of the 
opinion that on the question of reservation, 
etc. for tne Other Backward Classes as 
contained in the Report of the Mandai 
Commission, status quo should be 
maintained until a national consensus is 
arrived at. 

J'er Capita Income 
J 

5482. SHRI SYED SHAHABUDDIN: 
Will the Minister of PLANNING be 
pleased to state: 

(a) the latest estimate of the rise in 
per capita income during the current 
financial year at current price 8S we)) as 
at constant price; 

(b) whether in real terms the per 
capita income at constant price have declin-
ed during the las t five years in various 
States; and 

(c) the reasons for this steady fall in 
per capita income in real terms 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS. 
TRY OF PROGRAMME IMPLEMENTA-
TION (SHRI BIREN SINGH ENGTI): 
(a) The latest official estimates released by 
the Central Statistical Organisation relate 
to 1686-87. The rise in per capita income 
at current and at constant (1980-81) 
prices in 1986-87 computed as percentage 
increase over previous year were 9.3 and 
1.8 respectiveJy. 

(b) and (c). The official estimates 
of net state domestic product (NSDP) are 
compiled and released by the respective 
State Governments. The latest available 
relevant estimates for the years J 982·83 
and onwards are given in the 
Statement below, which shows that for 
none of the States and Union Territories 
there is a steady fall in per capita income 
in real terms. 
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Statement 

Per Capita Net State Domestic Prtldllct, 1982-83 to 1986-87 

At tonatant (1970·71) prices (Rupes) 

State/V.l. 1982-83 1983-84 1984·85 1985-86 1986-87 
(P) (P) (Q) (Q) 

1 2 3 4 5 6 

1. Andhra Pradesh 712 746 70S 743 NA 

2. Arunachal Pradesh 716 745 821' 921 NA 

3. Assam 569 586 584 601 60S 

4. Bihar 426 458 476 477 482 

S. Goa (including Daman 1437 1522 1600 1754 NA 
and Diu) 

6. Gujarat 927 921 943 832 860 

7. Haryana 1124 1087 1111 1229 1233 

8. Himacbal Pradesh 735 768 716 788 NA 

9. .Jammu and Kashmir 633 663 664 673 684 

10. Karnataka 700 731 772 756 799 

11. Kerala 616 608 625 646 639 

12. Madbya Pradesh 536 614 577 615 583 

13. Maharashtra 1001 1026 1010 1045 1039 

14. Manipur 543 565 574 597 596 

15. Orissa 450 549 484 551 535 

16. Punjab 1493 1487 1586 1656 1652 

17. Rajasthan 652 716 673 652 646 

18. Sikkim 1689· 1692* 1844* NA NA 

1 ~. Tamil N adu 652 671 745 779 NA 

20. Tripura 617 619 NA NA NA 

21. Uttar Pradesh 556 579 585 598 607 

22. West Bengal 716 822 825 839 845 



1 2 " 3 .. S ~ 

23, Delhi l579 1601 162. 1745 18.2 
pi I 

(.I 

1342 1290 1262 1255 1297 24. Pondicherry 
--'-----

Q : Quick Estimates P: Provisional If • at 1980-81 prices. 
t 

NA: Net made available by tbe poncerned State Governments. 

NO!e: The States of Mizoram and the Union Territories of Andaman and Nicobar 
Islands, ChatWigarh, Dadra and Nag~r Haveli and lakshadweep do not pre-
pare these estimates, whereas states of Meghalaya and Nagaland compile the 
estimates at current prices only. 

Source : Directorates of Economics a~ Statistics of respective State Governments. 

Sale of Pa~sport Forms at R. P.O. 
New Deihl 

S483. SHRI SANAT KUMAR 
MANDAL: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state : 

(a) whether Government are aware of 
the 10llg quese of persons for purchasing 
the passport appJication forms at the 
Possport Sales Counter at Shastri Bhawan, 
New DeIhl; 

(b) whether a form is issued only to tbe 
person who has to apply for the passport 
and aot to his authotised relation or repre-
sentative; 

(c) whether with a view to remove this 
hardship, Government propose to open 
more counters for the saJe of passport forms 
and make these forms available at some of 
the important Post Offices also. as earlier 
anDoUJ]~eQ; and 

(d) if so, the details thereot? 

'l'HB MINISTER OP STATE IN THE 
MlNIS't:l Y OF EXTER.NAL APPAIRS 
(8RRI It. NA TW AR SINGH) : (a) For 
sometime now, there has been considerab!e 
rusp for pasa.port applicalion forms at the 
Passport Oftlce, Saashtri Bhavan. Now 
Delhi. 

(b) to (d). Forms are now available 
easily at "he counters or by post. Reintro-
duction of the sale of passport forms 
tJu.:ouah Post offices is beias examiDod. in 
consultation with the Deputment of Poatf. 

Impounding of Indian Fishing Boats by 
Bangladesb 

5484. SHRI SANAT KUMAR 
MANDAL : WiJl the Minister of EXTER-
NAL AFFAIRS be pleased to state: 

(a) whether four Indian fishing boats 
and their crew of fortyeight persons were 
impounded by the Bangladebh Navy on 8 
March, 1988; and 

(b) if so, the steps taken by Government 
to get them released ? • 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (8) and (b). 
Yes Sir .. As soon as the High Commission 
of India in Dhaka received reports that 
these four Indian fishing boats along with 
tbeir crew, had been seized by the Bangla-
desh Navy on March 8, 1988 theyapproa-
ched the Bangladesh Government fOr the 
release of the Ind ian fishermen and their 
boats. They cOIltinue to pursue this matter. 

Opening a Unit o( Oharat Electronics 
Ltd. In Orjssa 

5485. SHRI CHINTAMANI lENA: 
Will the Minister of DEFENCE be pleased 
to state : 

(a) whether Government propose t(l) open 
a unit of Bharat Electronics Ltd. in the 
State of Orissa; 

(b) if so, details thereof; and 

(c) if DOt. the reasons thereof? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC .. 
TION AND SUPPLIES IN THE MINIS. 
TRY OF DEFENCE (SHRI SHIVRAJ V.t 
PATIL) : (a) No, Sir. 

(b) Does not arise. 

. (c) There is no plan at present to open 
a new unit of Bharat Electronics Ltd. 

[Translatio1l] 

Activities or Foreign Intcl!igrntt" AgcDcies 

5486. SHRI KALI PRASAD PANDEY: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether some foreign intellisence 
agencies have increased their espionage 
in the Delhi during the last few months; 

(b) if so, the number of such cases 
detected during the last six months; and 

(c) the steps taken to check such acti-
vities ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) Government have 
no such information. 

(b) Does not arise. 

(c) Constant vigilance is being mai~tain­
ed by securi1 y agencies to unearth detect 
and neutralise any attempt at espionage by 
individual or organisation. 

[English] 

Uniform Training Code for Police 

5487. SHRI N. DENNIS: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether State Governments are 
allowed to run their own police academies 
in their States to train their recruit.; 

(b) the steps taken to have a uniform 
training code for all States in this regard; 
and 

(c) whether Central Police Training 

Institutions are assisting these State run 
police training institutions ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN mE MINIS-
TR.Y OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) 8Jld (b). Police 18 
a State subject and the State Governments 
are, therefore, competent to open poJice 
training centres in their States to train their 
recruits. The Government of India, how-
ever, have framed basic training courses 
for recruit constables and Sub-Inspectors 
and refresher courses in respect of conS(. 
abIes upto the level of Deputy Superintendent 
of Police. These have been sent to the 
State Police authorities. 

(c) The training institutions of the 
Central Police Organisations are running 
courses such as weapons and Tactics, Basic 
Driving and maintenance, Identification and 
Handling of Explosives, Unarmed Combat, 
Judo, PT Inststructors', Karate, Rock 
Climbing, Basic Mountaineering and Ad-
vanced Mountaineering courses for the 
benefit of State Police Forces. Office rs in 
these Course are trained to become 
trainers so that they could subuequently 
train their own men in their respective 
State Police Forces. 

Financial Grant to Punjab Cor Reno'.ting 
Court Buildings 

5488. SHRI KAMAL CHAUDHRY: 
Will the Minister of LA W AND JUSTICE 
be pJeased to state: 

(a) whether Government propose to 
grant financial aid to Punjab Government 
to construct and/or renovate court buildings 
in Punjab; and 

(b) if so, the details thereof and the 
amount sanet ioned durin. the Jlist three 
years endina· 31 December, J 987, year-
wise ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R.:BHARDWAJ) : (a) No, Sir. 

(b) No amount was sanctioned to the 
Government of \Punjab during the Jast three 
years ending 31 December 1987 for the 
purpose of construction /renovation of court 
buildjnp in Punjab. 
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Vacancies of Uncler Seeretar1/Deputy 
Secretary I Diredor 

5489. SURI JUIHA'R SINGH: Will 
tbe PRIME MINISTER be pleased to 
state : 

, <a> whether it is a fact that a numoer 
of pos 11 of Under Secretary !Deputy 
Secretary /Director level are vacant in the 
Miniltry of Personnel, Public Grievances and 
Pensions; 

(b) if so, for how much period and the 
reasons therefor; and 

(c) the steps taken to 8J1 the vacant 
posts? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF SrATE IN THE MINISTRY 
OF HOMB AFFAIRS (SHRI P. CHIDAM-
BARAM) : (8) and (b). A statement is liven 
below. 

Cc) Action IS In progress to fill up the 
vacant posts in consultation with the con. 
cerned authorities. 

Statement 

S. No. Designation of the post Vacant since Remarks 

1 . Under Secretary 01.04.87 Officer already selected 

2. Officer on Special Duty 
(US level) 

01.03.87 Proposal to bring this post 
under the purview of tho 
Central Staffing Scheme is 
under consideration 

3. 

4. 

S. 

6. 

7. 

8. 

9. 

Senior Analyst 
(US level) 

S.R.O. (US level) 

S.R.O. (US level) 

S. R. o. (US level) 

Joint Director (OS level) 

I>eputy Secretary 

Director 

01.08.87 

17.07.87 

25.09.87 

09.02.88 

01.02.88 

25.01.88 

01.01.88 

1 
I I Restructuring of the > Research Cadre is under 
f consideration 
I , 
J 

Selection being made 

Officer already selected 
,---.--------___ --------- -

One post of Under Secretary has been held in abeyance. 

Spying Activities in Punjab 

5490. SHRI KAMAL CHAUDHRY: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS· 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) There is DO such 
information. 

(a) whether Pakistan's spying activities 
have increased in Punjab; 

(b) if so, the details thereof; and 

(c) the measures adopted to check these 
activities ? 

(b) Does not arise. 

(c) Constans vigilance is beiDa maintain. 
ed by security qencics to unearth, detect 



and neutralise any attempt at espionaae by 
individual or organisation. 

Raids by Sales Tax Dt:part.ent Gf 
Delhi Administt'~tion 

5491. SHRI MOHANBHAI PA'roL 
Will the Minister of HOME AfFAIRS be 
pleased to stale : 

(a) the details of various raids con· 
ducted by the SaJes Tax Department of 
the Delhi Administration during the year 

j 

1987; 

(b) the amount recovered from the 
evaders as a result of the raids; and 

(c) the steps being taken to prevent loss 
of revenue and plug the loop holes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES, AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) and (b). A total 
of 1 8,288 surveys were conducted during 
the year 1987, during which incriminating 
documents were either seized or surrendered 
in the 395 cases. A preliminary examina-
tion of the incriminating documenls reveals 
sUppression of turnover of Rs. 71.34 
erores. 

(c) Various steps have been taken to 
prevent loss of revenue and plug the possible 
loop-holes. Quite a large number of classes 
of goods have been shifted from the last 
point to the 1 st point for the levy of tax. 
Dealer to dealer transactions are being got 
varificd in doubtful cases. Surveys of 
dealers te detect cases of tax evasion have 
been intensified. More vigorous enforcement 
measures have also been undertaken, 

• 
Reports l{cf~arding Mi~sin~ Child,'ell 

wbo Participdted in Freedom 
Run 

5492. DR. D.N. REDDY: 
SHRI CHINTAMANI JENA : 

wm the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether the attention of Govern-
mr:nt bas been drawn to a news hem 
captioJ)ed • '150 children IO$t in Freeoom 

Run '. aprea.rilll in tho I ndiaa Expr.a 'ated 
28 February, 198B; 

(b) jf sc;>. t.,rt=aetion of poveroment; 

(c) the number 0' children lost durin. 
the Freedom Run; 

(d) whether aU the missiol children 
have. beon traced aad restored t.o tbw 
parents; and 

(e) jf not, the number of such children 
who are yet to be traced and res'tored to 
their parents and the steps being taken to 
trace them early 1 . 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMUARAM) : (a) Yes, Sir. 

(b) to (e). At the end of the day of the 
Freedom Run a large number of children 
were repo rtcd missing. On verification by 
the Police it was found that almost all the 
children reported missing had reached or 
had been restored to their homes. Missing 
reports in respect of 2 children were for-
mally registered at P S. Chankyapuri. Both 
of them were also traced soon after. The 
police took every care to restore children, 
who were lost, to theil home/parents. 

U.S. Senate Fo,t'i~n Relations Sub-
CommiHec on Nuclear Iss~ 

5493. SHRI BALASAHEB VlKHE 
PATIL: WiJl the Minister of EXTER-
NAL AFFAIRS be pleased to state : 

(a) whelher the United States Senate 
Foreign relations Sub-Committee is reported 
to have equared India and Pakistan on the 
nuclear issue; and 

(b) if so, the details thereof and the 
reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAlaS 
(SHRI K. NATWAR SINGH) (a)~. 

Sir. However proposals to this effect were 
made by the Senate Appropriations Sub-
Committee on Foreign Operation in DeCem .. 
ber, ] 987. 

(b) The Sub-Committee proposed some 
punitive measures against any coumry in 
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South Asia that produced weapons grade 
enriched uranium or plutonium in unsafe-
guarded facilities. These punitive measures 
could be waived for anyone country if the 
other country in the region refused to accept 
safeguards. Government forthrightly 
rejected any attempts to equate India's 
peaceful nuclear programme with that of 
Pakistan's which has clearly non-peaceful 
dimensions. 

[Transla/ion] 

Recruitment of Soldiers 

5494. SHRI RAJ KUMAR RAJ 
WIll the Minister of DEFENCE be pleased 
to state: 

(a) the number of soldiers proposed to 
be recruited in the different parts of the 
country during 1988; and 

(b) the names of the places where 
these recruitments are likeJy to be made and 
when? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRORUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V. 
PA TIL) (a) It wIll not be in the public 
interest to divulge the information. 

(b) Recruitment of soldiers in Army/ 
Navy is carried out through 71 Recruiting 
Offices according to a programme for which 
due publicity is given in advance. A list of 
such Recruiting Offices is given in the state-
ment below. 

Recruitment of airmen is done at Delhi, 
Kanpur, Bombay, BangaJore, ArnbaJa, 
Bhubaneshwar, Cochin, Jodhpur, Barrackpur 
and Patna in every quarter. 

Statement 

s. No. Recruitment Offices 

1 2 
---------

1. Ajmer 

2. Jodhpur 

3. Alwaf 

1 2 

4. Kota 

5. Jhunjhunu 

6. Ambala 

7. Rohtak 

8. Hissar 

9. Charki Dadri 

10. PaJampur 

11. Hamirpur 

12. ShimJa 

13. Mandi 

14. IRO Delhi Cantt. 

1 S. Bangalore 

1 6. MangaJore 

17. BeJgaum 

18. Trivandrum 

19. Calicut 

20. Calcutta 

21 . SiJiguri 

22. Behrampur (WB) 

23. Cuttack 

24. Sambalpur 

25. Berhampore (0) 

26. Katihar 

27. Danapur 

28. Muzaffarpur 

29. Ranchi 

30. Gaya 

31. J abalpur 

32. Raipur 

33. Gwalior 

34. Mhow 

35. Bhopal 

36. Jalandhar 
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37. Amritsar 

38. Ferozpur 

39. Patiala 

40. Ludmana 

41. Jammu 

42. Srinagar 

43. Lucknow 

44. Lansdowne 

45. Almora 

46. Meerut 

47. BareiUy 

48. Agra 
49. Varanasi 

50. Amethi 

51. Pithoragarh 

52. Madras 

53. Trichirappalli 

54. Coimbatore 

SSe Secunderabad 

56. Guntur 

S7. Vishakapatman 

S8. Pone 

S9. Bombay 

60. Nagpur 

61. Kolhapur 

62. Aurangabad 

63. Ahmedabad 

64. Jamnagar 

6S. ShiUong 

66. Narangi 

67. Jorhat 

68. Silchar 

Wr.U.M~ 111 
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69. Kohbna 

70. Kunraghat 

71. GhOQlD 

[English) 

Sri Laakan Government's Flpandal 
Assistance to Refugees in India 

549S. SHRI G. BHOOPATHY : Will 
the Minister of EXTERNAL AFFAIRS be 
please4 to state : 

(a) the number of Sri Lankan refugees 
who are takins ibelter in India at present; 

(b) whether Sri Lankan Government 
has given financial assistance for these 
refugees living in India; and 

(c) if so, how much? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NA1WAR SINGH): (a) Th~ 
are 1,07,336 Sri Lankan refugees in India 
as on March 24, 1988. 

(b) No Sir. 

(c) Does not arise. 

Hostel {or Scheduled Caste Girls 
of Gujarat 

S496. SHRI NARSINH MAKWANA : 
Will the Minister of WELFARE be pleased 
to state : 

(a) the nwnber of host~ls for 
Scheduled Caste girls in Guj arat and die 
amount of assistance 8iveQ to each of them 
during 1987-88; 

(b) the criteria adopted for givins this 
assistance and whether they are getting this 
assistance accordingly and the arrangements 
made for its monitoring; and 

(c) the steps being taken to open new 
hostels for the girls and the time by whjch 
these hostels will be opened ? 

THE DEPUTY MJNISTJl.R~ IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMAn ORAON): (a) 4f~Q&din8~ to 



available information there are 71 hostelS 
in Gujarat. Under the Centrally Sponsored 
Scheme of Girls' Hostels for SCbedulta 
Castes, financial assistance is provided for 
the construction of hostel buildings only 
aad not for their maintenance, which is 
borne by the State Governments from their' 
own funds. 

(b) The Central assistance under this 
scheme is determined on the basis of rates of 
ceiling cost of construction per inmate i.e. Rs. 
9235 per inmate in Plain Areas, Rs. 12,380 
per inmate in HiIJy Areas, without aacil· 
lary facilities. If the hostel buildings are 
constructed with ancillary facilities 
like dining hall kitchen, sanitary block and 
common room, the rates of ceiling would be 
as. 12,775 per inmate in Plain Areas and 
Rs. 1 7,125 per inmate in Hilly Areas. 
Monitoring Cells have been created both at 
Centre as we)) as Sta tes level for this 
purpose. 

(c) No proposal for the construction 
of new hostels under this schhme durina 
1987-88 has been received from the 
Government of Gujarat. 

Polish Aid to JndustTlal ProJed's 

5497. SHRI MUKUL WASNIK: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to st ate : 

(a) whether a six member delegation 
headed by the foreign Minister of Poland 
recently visited India; 

(b) if so, whether it is a fact that the 
delegation has offered to back industrial 
projects by extending Buamteed Goveren-
ment credits; and 

(c) if so, the details of the offer made? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF EXTERNAL AFPAIRS 
(SRRI K. NATWAR SINGH) : (a) Yes 
Sir. 

(b) No Sir. 

(c) Does not aries. 

Visit of Senior Stall' l\1embcr of US 
Senate Foreign Relations 

Committee 

5498. SHRl SHARAD DIGHE: 

SHRIMATI JAYANTI PAT-
NAiK : 
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WiJJ the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

I 

(a) whether a Senior Saaff member of 
the seDate Fo"i'ciF- R.el,tions COmmittee I or 
USA met the Pllme Minis'ter ill' New ~hl 
in the first week of February, 1988; 

(b) if 80,._ whether any formula to 
meet the growing threat of a nuclear arms 
race between India and Pakistair waJ prOPo" 
sed by him; and 

(c) if so, the detaill thereof aftd the 
reaction of Government theretO' 

THE M!NISTER OF ~TAW IN T~ 
MINISTRY OJ; ~NI\L AFFAIRS 
(SfiRI K. NA1WAR SINGH) : (a) Yes, 
Sir. 

(b) Yes, Sir. 

(c) In his courtesy call on the Prime 
Mibister. a staff member of the Senate 
Foreign Relations Committee put forward 
tbe idea that the daDjer of Duclear MapoftS 
proliferation be addressed in a sub-regional 
or bilatral context. involving inspections of 
nuclear facilities in India aDd PamstaD. 
Government bave consistently maintained 
that there is no change, nor will there be 
any chan.e, in India's nuclear policies, 
including our principled stand on the NPT 
and international safeguards.. OUf policy 
is guided by global consideiations ana Dot 
by regional or bilateral considerations. 

Protocols signecl by ... dariaR 1917 

5499. SHRI SHANTARAM NAIK: 
Witt the Minister of EXTERNAL AFF' AIRS 
be pleased to state : 

(a) the number of protocols silned by 
India during the year 1 987; 

(b) the countries with whom these were 
siped; and 

(c) the nature of each of these proto-
cols? 

~ I ~ 4 

THE MINISTER OF STATE IN mE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATW AR SINGH) : (a) to (c). 
I ndia signed 12 protocols during the year 
1987 of which two are multilateral and ten 
bilateral. The Statement liven below contains 
informations on the countries with whom 
these protocols have been sisned and 
their nature. 
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Statement 

Protocols Signed by India During 1987 

S. No. Name of the Country 

1 2 

Mullilateral 

1. International Maritime 
Satellite Organisation 
(INMARSAT) 

2. International Telecommuni-
cations Satellite Organisa-
tion (INTBLSAT) 

Bilateral 

3. AfabanistaD 

4. RepubHc of Angola 

S. Republic of ADgola 

6. Bangladesh 

7. Peoples Republic of 
China 

8. U.S.S.R. 

9. U.S.S.R. 

10. U.S.S.R. 

11. U.S S.R. 

Title of the Protocol 

3 

Protocol on the P. ivileges and Immunities of the 
International Maritime Satellite Organisation 
(INMARSAT) 

Protocol on INTELSAT Priveleges, Examptions 
and Immunities. 

Proto co) between India and Afghanistan on 
Economic, Technical and Trade Co-operation. 

Protocol relating to Indian experts sent on 
deputation to the peoples Republic of Angola. 

Additional Protocol to the Agreement on Econo-
mic, Scientific, Technical and Cultural Cooperation 
between the Government of the Republic of India 
and the Government of the Peoples RepubHc of 
Angola in the field of Communications. 

Protocol on Inland Watel Transit and Trade 
between India and Bangladesh. 

Trade Protocol betwecp. India and China for the 
period January 1, 1987 to 31st March, 1988. 

Protocol on the 11 th Session of the Indo-Soviet 
Inter-Governmental Commission for Economic, 
Scientific and Technical Cooperation. 

Protocol between tbe Ministry of Communications 
of the Republic of India and the Ministry of Posts 
and Tele-Communications of the Union of Soviet 
Socialist Republ!cs. 

Protocol between the Ministry of Human 
Resource Development, Department of Education, 
Government of India and the Ministry of Higher 
and Secondary SpeciaJist Education of the Union 
of Soviet Socialist Republic on Cooperation in the 
sphe~es of Higher Education and Training of 
students and highly qualified specialists for 
1987-88. 

Protocol between the Government of the Republic of 
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1 2 3 

India and the Government of the Union of Soviet 
Socialist Republics on the Equivalancc of certifi. 
cates, Degl ees and Diplomas Awarded by 
Universities and other Educational and Scientific 
Organisations and Institutions in the Republic 
of India and the Union of Soviet Socialist 
Republics. 

12. U.S.S.R. Protocol between the Government of the Republic 
of India and the Government of the U.S.S.R. on 
Co-operation in the field of Tourism. 

Special pay to under Secretaries/ Depnty 
Secretaries of Central Secretariat 

Service 

SSOO. SHRI V.S. VIJAYARAGHAVAN: 
SHRI NATA VARSINH 
SOLANKI: 

Will the PRIME MINISTER be pleased 
to refer the reply given on 19 August 1987 
to Unstarred Question No. 3651 regarding 
special pay for Under Secretaries of Central 
Secretariat Service and state: 

(a) whether any dec ision has since been 
taken to allow special pay to Under 
Secretaries/Deputy Secretaries of Cenh al 
Secre tariat Service from the date of their 
appointment as admissible to their counter-
parts of Group A Central Services; 

(b) if so, the details of the decision 
taken; 

(c) if not, the reasons for the delay; 
and 

(d) when the dec'sion is likely to be 
taken? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) No, Sir. 

(b) Does not arise. 

(c) and (d). The matter fs stiU under 
cODSidoration. 

Three Pronged Strategy for Drug Abuse 

5501. SHRI MURLIDHAR MANE: 
Will the Minister of WELFARE be pleased 
to state: 

(a) whether Union Government' have 
recently adopted a three pronged strategy to 
counter the growing problem of drug abuse 
in the country; 

(b) if so, the details of the strategy; 

(c) whether the Union Government 
have directed the State Governments to 
follow the str ategy; and 

(d) if so, the reactions of the State 
Governments in this regard and to what 
extent the menace of drug abuse in the 
country is likely to be wiped out as a result 
of adopting the strategy '1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) and (b). The 
Government bas adopted a multi-dimensional 
approach to counter the problem of drug 
abuse which includes measures for curbing 
illicit trafficking, treating addicts through 
motivation, counselling, treatment and 
rehabilitation and awareness education and 
training programme to curb increasing 
demand. 

(c) and (d). Yes, Sir. Some of the 
State Governments have recommended 
applications for grant-in-aid from various 
voluntary organisations working in the drUB 
abuse control programme for financial 
assistance under the Central Sectbr Scheme 
of 'Assistancc to Voluntary' Orpnisationl 
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for Education Work for Probibition. 
Counselling and Rehabilitative Work for 
Alcoholics, Drug Addicts and Other Victims 
or Social Crime'. Considering the serious. 
ness of ·the impact of drugs, all possible 
measures have to be taken with tho coope .. 
ration of State Governments and non-official 
bO(ijes, and the extent of success will 
depend on the efforts made by all the 
cOllCemed organisations. 

Arrest of Ac(usrd for Cdnu.·s against 
Women 

5502. PROF. MADHU DANDAVATE: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether the Supreme Court convic-
ted the husband and the mother .. in-Iaw in 
tbe "Sudha Goel dowry death case"; 

(b) if so, whether the convicts were 
arrested only after three years during which 
time the husband, Shri Ashok Goel, 
entered into second marriage; 

(c) if so, reosons for the delayed arrest 
and the action taken for fixing responsi-
bility; and 

(d) tbe number of similar other cases 
involving delays in arrests of convicts 
involved in crimt..s against women '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) Yes, Sir. . 

(b) and (c). Non-bailabJe warrants 
issued by the Additional Session Judge, 
Delhi for the arrest of the husband and the 
mother-in-law were received on 16th 
January, 1988. The mother-in-law was 
produced in the court on 23rd January, 
1988 and the other accused surrendered 
in the Court on the same day. They 
were sent to jail by the Court on the 23rd 
January, 1988. 

No information is availabJe about the 
second marriage of the accused Laxman 
Kumar. 

(d) No other incident of this kind bas 
come to the notice of tbe Delhi PoHco. 

Le~al Aid to WOJDea 

5503. SHRIMATI lAYANll PAT .. 
NAIK : Will the Minister of LAW AND' 
JUSTICE be pleased to state : 

(a) whether Government are giving 
JC&~J aid to women; 

(b) if not, whether Government propose 
to give legaJ aid to women; 

(c) if so, whether guidelines have been 
sent to the State Government in this direc-
tion; and 

(d) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(~HRI H.R. BHARDWAJ) : (a) to (d). Yes, 
SIr. 

As per the legal aid progf anunes adopted 
by the various State Legal Aid and Advice 
Boards set up by the various State Govern .. 
ments on the initiative of the Committee 
for Implementing Legal Aid Schemes, 
women are eligible for free legal aid and 
advice in all Courts in the country 
irrespective of their income. 
[Translation] 

Constitution of All India Judicial Service 

5504. SHRI DILEEP SINGH 
BHURIA: Will the Minister of LAW 
AND JUSTICE be pleased to state : 

(a) whether Government have given up 
the idea of constituting All India Judicial 
Service keeping in view opPOSition from 
various States; 

(b) if so, the details thereof; and 

(c) if not, the time by which tbi', 
service wiJI be constituted '1 

mE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHItl H. R. BHARDWAJ): (a) aDd (b). 
No, Sir. 

(c) It is not possible to indicate the 
definite time by which the All India Judicial 
Service would be constituted. 

[English] 

Shifting or Regional Centre of N.I.O. 
Cocilinto Goa 

SSOS. PROF. K.V. THOMAS! Will · 



the ~RfME MINIST_ .be f~ to 
.-.c : 

(a) whether there is any proposal to 
shift the Regional Centre of #he National 
Institute of Oceaao,Jra,pby.. Cochin t8 Ooa; 
and 

(b) jf so, the reason thereof 7 

THE MINISTER OF STATE IN THB 
MlNlSTIty OF SClENCB AND 1BOHNO. 
LOGY AND THE MINIS1ER ott STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
BLBCTRONICS AND SPACB (StiRI le.R. 
MARA YANAN) : (8) No, Sir. 

(b) Does not arise. 

Rules for transfer of Hlgb Court Judges 

5506. DR. KRUPASlNDHU BHOI: 
Will the Minister of LAW AND JUSTICE 
be pleasod to atate : 

(a) whether Government have a pro. 
posal to amend the rules with regard to the 
transfer of High Court Judges; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) and (b). 
No, Sir. Transfer of a Judge from one 
High Court to another is done after consul-
tation with the Chief Justice of India, in 
accordance with Article 222 of the Consti-
tution of India. 

Computering or National Accounts 

5S07. SHRI JAGANNATH PATNAIK: 
Will the Minister of PLANNING be 
pleased to state : 

(N wbether Union Government have 
~tb illtroduced a new series for com .. 
putering the National Accounts with 
1980.81 as base year in place of 1970·71 
hithereto be1na followed; and 

(b) if so, the details tbereof? 

nlE MINliTBR. OF STAlE. IN~ THE 
lfQNISTRY,OB PLANNING AND MINIS .. 
TER OF STATE Il"t THE MtNIstRY OF 

pR.OOkAMME IMPLEMENtATION 
(SHRI BIREN SINOH EN()TI) : (a) Yes, 
Sir. 

(b.) The new series on National 
Accounts Statistics has been introduced 
after a comprehcns ivc review of both the 
data base and the methodology employed in 
the estimation of various 8urclatea. ~ 
coverage of the series has also been enlarged 
to include the State of Slkkim. One of 
the major Improvements effected relates to 
the procedulC of estimation of consumption 
of fixed capital. The consumption of fixe4 
capital in the ne w serie~ has been worked 
out by relating it to the value of stock, 
fixed capital formation during the year and 
the life of each type of asset. A broebure 
containing the various changes/improve-
ments effected in the new series has beeD 
issued and copies thereof have been ptaccd 
in the Library of the Lok Sabha. 

12.00 lars. 

[English] 

PROF. MADHU DANDAVATE (Raja. 
pur): Mr. Speaker, Sir, I think that the 
Prime Minister or the Defence Minister 
shc)Uld make a statement on a very serio us 
allegation that has been made. I do 'not 
join in that ... (Interruptions) 

MR. SPEAKER: What is that ? 

PROF. MADHU DANDAVATE : The 
Deputy Chairman of the Swedish 
Parliaments Committee on Constitution had 
made an aIJegation-we do not like it-
he has made an allegation that .•• 

(Interruptions)·· 

MR. SPEAKER : Not allowed. 

(Interrupt Ions ) •• 

MR. SPEAKER': Nobody is allowed. 

(l"ttrruptions)··' 

MR. SPEAKER : No locus 8/QIIIII. 
Nothing doing. 

(Interruptions)·· 
----------------------------------------------

··Not recorded 



MR. SPEAKER: Nothing doil18. ~o- . 
body has been allowed. 

(Interruptions)· • 

MR. SPEAKER : Hon. Members, I 
do not know why you are doing all these 
things. I nave not aUowed anybody to say 
anything. Secondly. you cannot take these 
things lightly like that. 

(Interruptions)·· 

MR: SPEAKER : Nothing goes on 
record. You have not got my permission. 

(Interruptions)·· 

( Translation) 

MR. SPEAKER: Professor, this is not 
the proper way. 

(Interruptions)·· 

MR. SPEAKER: What are you all up 
to? I have not allowed anyone. Nei ther 
you nor him. 

(Interrupt ions)*· 

[English] 

MR. SPEAKER: I have not allowed 
bim nor am 1 allowing you. 

[Translation] 

It is of no use. 

(Inlerrupt ions)·· 

MR. SPEAKER: If you cannot listen. 
I cannot heJp it. 

[English] 

I have not allowed anybody to say any-
thing. Nobody has my permission. 

(Interruptions)·· 

MR. SPEAKER: Why expunction ? 
There is nothing on the record. What is 
this? 

(Interruptions)·· 

·*Not Recorded. 

MR.. SPBAKBR. Please sit down. 
Nothing doing. I have not allowed any. 
body. 

[Trans/ution] 

Why are you shouting? 

(lmerruptions) . 

[&.tUsh] 

MR. SPEAKER: I have not allowed 
anybody? 

(Interruptions)· • 

MR. SPEAKER : Without my permis-
sion you cannot say anything. You have 
to seek my permission first. Nobody has my 
permission. 

(Interruptions)·· 

12.04 brs. 

PAPERS LAID ON THE TABLE 

[Engllssh] 

Import and Export PoUcy for 1988-91 
(Volumes I and II) 

THE MINISTER OF FINANCE AND 
MINISTER OF COMMERCE (SHRI 
NARAYAN DATT TIWARJ) : I beg to 
lay on the Table a copy of the Import Policy 
for 1988-1991 (Volumes I and II (Hindi 
and English versions). 

[Placed in Library. See No. LT-S829/88] 

Detailed Demands for grants of the MiDis .. 
try of Civil Aviation for 1988-89 

THE MINISTER OF HEALTH 
AND FAMILY WELFARE AND MINIS.. 
TER OF CIVIL AVIATION (SHRI MOn 
LAL VORA): I beg to lay on the Table a 
copy of Detailed Demands for Grants 
(Hindi and English versions) of the Ministery 
of Civil Aviation for 1988·89. 

[Placed iD Library. Sec No. LT .5830/88] 

Notification under Finance Act. 1979 and 
Customs Act. 1962 

THE MINISTER OF STATE IN ~E 
DEPARTMENT OF REVENUE IN THE 
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MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : I beg to lay on the Table. 

(l) A copy of Notification No. O.S.R. 
347(E) (Hindi and English 
versions) published in Gazette 
of India dated the 16th March, 
1 988 together with an explanatory 
memorandum regarding exemption 
to His Excellency Mr. Lee Kuan 
Yew, Prime Minister of Singa. 
pore, Mrs Lee and other eighteen 
members of the delegation who 
vistcd India from 15th to 17th 
March 1988 from the payment of 
fore1gn travel tax in respect of 
their international journey to any 
pl(1ce out!',idc India at the end of 
the visit under section 41 of the 
Finance Act, 1979. 

[Placed in I jl)ra'Y. S('r No. LT-
5831/8~] 

(2) A copy each of the following Noti-
ficatIOns (Hindi and English ver-
sions) under section 159 of the 
Customs Act, ] 962 : 

(i) G.S R. 339 (E) published in 
Gazette of India dated the 
14th March, ] 988 together 
with an explanatory memo-
randum making certain 
amendments to Notification 
Nos 315/83-Customs dated 
the 26th November. 1983 
and 343!S6.Customs dated 
the 16th June, J 986 so as to 
authorise an offer from Direc-
torate Genera] of Technical 
Deve]opment in addition to 
that of Department of Elec-
tronics, to issue essenti ality 
certificate. 

(ii) G.S.R. 348(5) published in 
Gazette of India dated the 
16th March, 1988 together 
with an explanatory memo-
randum making certain 
amendments to Notification 
No. 20S/81-Customs, dated 
the 22nd September, 1981 
so as to amend description of 
one of the items. 

[Placed in Librnry. See No. 
LT-5832/88] 

Report of the Comm ittee of Parliament on 
olficiallanguage (Part ~ 

THE MINIS1ER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): I beg to 
Jay on the Table a copy of the Report 
(Hindi and English versions) of the Com-
mittee of Parliament on Official Language 
(Part .. 2) under sub-section (3) of section 
4 of the Official Language Act, 1963. 

[Placed in l..iorary. See No. I .. T-S833/88) 

[English] 

SHRr AJAY MUSHRAN (Jabalpur): 
Sir, you have admitted a Calling Attention 
today on a very serious matter. Unfor .. 
tUnanately, my name does not figure there. 
Please convert it into a discussion under 
Rule 193. 

MR. SPEAKER: I am helpless. 

PROF. MADHU DANDAVATE (Raja-
pur) : We must congratulate him because he 
was the first one to raise this issue. We 
support him. 

[Trans lat iOIl] 

MR. SPEAKER: Please listen to me. 
Professor, why are you doing like that? 
You are a wise man. 

[English] 

SHRI PRATAP BHANU SHARMA 
(Vidisha) : It i'l an important question. It 
should be converted jnto a discussion under 
Rule 193. (Interruptions) 

[Translation] 

MR. SPEAKER: If the entire House is 
unanimous about it, J do not have any 
objection. They are also here and you are 
also here. 

SHRI PRATAP BHANU SHARMA: 
Mr. Speaker, Sir, kindly aJlow a discussion 
on it under Rule 193. 

rEngilsh] 

MR. SPEAKER. : I cannot do jt on my 
own. 
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SHRI AJAY MUSHRAN: I had been 
there Sir, 1 commanded that place for one 
year. 

LTranslation] 

MR. SPEAKER: Colonel Sahib, I have 
to1d you everything. 

SHRI PRATAP BHNU SHARMA: 
Mr. Speaker, Sir, Colonel Sahib also hails 
from this State. (Interruptions) 

MR. SPEAKER: Why don't you pay 
heed to what I say. I am bound by rules. 

[English] 

PROF. MADHU DANDAVATE : Within 
the rules, I want to make an appeaJ. 

(Translation] 

MR. SPEAKER : Professor, why do 
you behave like that? You are a wise 
man. Why don't you listen to me ? 

[English] 

PROF. MADHU DANDAVATE You 
have the right Sir. 

[Translation] 

MR. SPEAKER; Why are you doing 
like that? I am saying it within rules only. 

rEnglish] 

I am only cxpJaning certain things which 
you aU understand. What 1 do is, I a1low 
certain Motions. 

[Trans/atioll] 

If the whole House is unanimous over it 

[English] 

I am in the hands of the House. 

[Translation) 

I have already told you about it. You 
discuss it with your colleagues. If the entire 
House is unanimous over it, I have no 
objection. 

[English] 

What I have to do I have done. 

PROF. MADHU DANDAVATE : W all 
support him. The House is unanimous that 
he should be allowed. 

[Translatioll] 

MR. SPEAKER: The hon. Minister is 
present here. What can I do ? 

(Interruptions) 

MR. SPEAKER : You have made your. 
point and I have heard it. Why are you 
straining your vocal chords? Have mercy 
on your throat. You are all wise men. 
What is all this? 

(Interrupt ions) 

[English] 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : Sir, terrorists have k iJled 17 
persons. and the kiJling is going on. I have 
given notice under Rule 193. 

MR. SPEAKER: 1 was going to admit 
your Adjournment Motion. 

[Translation] 

If you had not withdrawn it, 

[English] 

I would have a1 lowed you. 

SHRI BASUDEB ACHARIA (Bankura) : 
We want that it should be discussed under 
Rule 193. You please allow a discussion 
under Rule 193 Sir. 

[English] 

SHRI SAIFUDDIN CHOWDHARY ; It 
should be discussed under RU)e 193. 

[Translation] 

MR. SPEAKER: The B.A.C. will look 
into it. I have already told you. 

[English] 

I was going to aJJow your Adjournment 
Motion. 

[Translatioll] 

If you have withdrawn your notice, it 
wiJI be looked into by B.A.C. What can 
I do 1 
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[English] 

SHRI BASUDEB ACHARIA: We have 
asked for discussion under Rule 193. 

[Translation] 

MR. SPEAKER: Sir, that is the job of 
the B.A.C. It is B.A.C. which will decided 
it. When have I objected to that? 

[Engiiolh] 

PROF. K.K. TEWARY (Buxar) : There 
have been cases of sabotage. So many 
cases of sabotage have corne to our notice. 
The latest is the one in Jabalpur in the 
long series of sabotages. It is an extremely 
serious matter. Therefore, it should be 
converted into a discussion under Rule 193. 
You must agree to it Sir. 

I TranJ'iat ion] 

MR. SPEAKER: I have already given 
my decision in this regard. Now it is for 
you to decide. Why are you wasting my 
time 

(Interruptions) 

MR. SPEAKER : I have already given 
my ruling. Colonel Sahib, this has to be 
decided by the entire House. I have asked 
you to decide. Why are you arguing with 
me '/ You discuss it with you col]eagues. 

I EngliJh] 

SHRI AJAY MUSHRAN; I am a 
victin of your ballot, ~ir. I cannot even 
speak about my constituency. 

l Trans/at ion] 

MR. SPEAKER: Colonel Sahib, please 
don't argue with me because I have already 
done whatever was within my powers. Now 
it is for the House to decide. If the House 
wishes to al1ow, it may do so. 

[Ellgltsh] 

SHRI AJAY MUSHRAN : An the 
Membels whose names appear in the Calling 
Attention have no objection. 

[Trallslation] 

MR. SPEAKER: I am not aware of 
it. I cannot understand why you become 

angry. I have done whatever was within 
my powers and now it is in your hands. 
There is no neecl to argue with me. 

[English] 

This is not the first time, this is not the 
second time, there are ,Precedents, this is 
the procedure and this is what I am going 
to do. So simple it is. 

(Interruptions) 

lTranslat ion] 

MR. SPEAKER: Even lif somebody is 
angry with me I do not bother. I am not to 
be cowed down even if somebody threatens 
me. 

[English] 

PROF. MADHU DANDAVATE : Let 
the Madam Parliamentary Minister say. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHIELA DIK-
SHIT) : The Members would like to convert 
tody's Calling Attention Motion into a 
discussion under Rule 193. Am I right? 
I h~ve discussed it with the Ministers 
concerned. They have no objection. There 
is only the paucity of time which must keep 
in view. We will have to take it to tbe 
BAC. Whatever time is allotted and given, 
we have no objection. 

[ Translation] 

MR. SPEAKER : I have do objection. 
You go ahead. 

[English] 

SHRI AJAY MUSHRAN : Why not 
have it in the place of Calling Attention 
today? 

[Translationl 

MR. SPEAKER: It is upto you now. I 
cannot do it. 

(Intel I up/ions) 

MR. SPEAKER: You discuss it among 
yourselves. I will do whatever you wish me 
to do. 
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[English] 

PROF. MADHU DANDAVATE : At 
least kindly suspend the calling attention in 
the mean time. 

[ Translation] 

MR. SPEAKER 
desires, I will do it. 

lEnglish] 

If the House so 

SHRI AJAY MUSHRAN : I am request-
ing you. 

[Tralls!arion] 

MR. SPEAKER : I will do it when it is 
decided. Colonel Sahib, if: 'there is unani-
mity over it, I have no objection. 

[English] 

PROF. MADHU DANDAVATE: )f the 
Calling Attention starts he will lose his 
opportunity to speak. At least suspend in 
your own right the Calling Attention so 
that he can get an opportunity to convert 
it into discussion under Rule 193. 

MR. SPEAKER : If the House so 
desires, I can suspend the CalIing Attention. 
There is no problem for me. It is a problem 
for the House. 

SHRI AlA Y MUSHRAN: Once the 
Calling Attention starts I will lose my 
opportunity to speak. 

rTram'lat ion] 

MR. SPEAKER: If everyone in the 
House wants me to suspend it, I have no 
objection. I wilJ suspend it. 

[English] 

SHRI AJA Y MUSHRAN : Everybody 
has agreed; let it be suspended. 

[Tr~ns lat ion] 

MR. SPEAKER: Agreed. This should 
be sorted out among yourselves. There is 
no point in arguing with me. 

[English] 

PROF. MADHU DANDAVATE : Sir, a 
wrong thing will go on record. Do not 
suspend him. Suspend the CaUing Attention. 

MR. SPEAKER : I would like to sus-
pend you first. 

~ PROF. MADHU DANDAVATE : I will 
feel relieved. 

THE MINISTER OF HOME AFFAIRS 
(8. BUTA SINGH) : For a change suspend 
Professor Sahib. 

PROF. MADHU DANDAVATE : I will 
get some rest. 

PAPERS LAID ON THE TABLE-
COllld. 

I English] 

Notification under Governrntot Savings Banks 
Act, J8"1J and GOHrnm(nt Savings Certi-

ficates Ad, 1959 

THE MINISTER OF STATE IN TIlE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : I beg to lay on 
the Table : 

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (3) 
of section 15 of the Government 
Savings Banks Act, 1873 : 

(i) The National Savings Scheme 
(Amendment) Rules, 1988 
published in Notification No. 
G.S.R. 352(E) in Gazette 
of India dated the 18th 
March, 1988. 

(ii) The Post Office Time De-
posit (Amendment) Rules, 
J988 published in Notifica-
tion No. G.S.R. 353 (E) in 
Gazette of India dated the 
18th March, 1988. 

(iii) The National Savings Scheme 
(Second Amendment) Rules, 
1988 published in Notifica-
tion No. G.S.R. 364(E) in 
Gazette of India dated the 
22nd March, 1988. 

[Placed in Library. See No 
LT .. S34/88] 
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(2) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (3) of 
section 12 of the Government 
Savings Certificates Act, 1959: ,. 

(i) The National Savings Certi· 
ficates (VI Issue) (Amend-
ment) Rules, 1988 published 
in Notification No. G,S.R. 
354 (E) in Gazette of India 
datcd the 18th March, 
1988. 

Oi) The National Savings Certi-
ficates (VII Issue) (Amend· 
ment) Rules, 1988 published 
in Notification No. O.S.R. 
355 (E) in Gazette of India 
datcd the 18th March, 1988. 

(iji) The Kisan Vikas Patra Rules, 
1988 published in Notifica-
tion No. G.S.R. 370(E) in 
Gazette of India dated the 
23rd March, 1988. 

[l":ol:cd ID Lihrary. See No. LT-
5835/R8] 

Notifl{'~ujon under Pa~sJlort Act, 1967 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): I beg to 
lay on the TabJe a copy of the Passports 
(Amendment) Rules, 1988 (Hindi and 
English versions) pubJished in Notification 
No. G.S.R. 84 (E) in Gazette of India 
dated the 11 th February, 1988 under sub-
section (3) of section 24 of the Passport 
Act, 1967. 

[Placed in Library. See No. LT~ 5836/88] 

Notification undei' the All India Services 
Act, 1951 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : I beg to lay on the Table a copy 
of the All India Services (Disciplinary and 
Appeal) Amendment Rules, 1988 (Hindi 
and Englisq versions) published in Notifica-
tion No. G.S.R. 145 in Gazette of Tndia 

dated the 12th March, 1988 under sub .. 

section (2) of section 3 of the An India 
Services Act, 1951. 

lPlacrd in Librar). Sec No. LT 5837/88J 

12.10 hrs. 

MESSAGES FROM RAJY A SABHA 

[EnglishJ 

SECRETARY-GENERAL: Sir, I have 
to report the following messages received 
from the Secretary-General of Rajya 
Sabha : 

(i) "In Accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct 
of Business in the Rajya Sabha. 
J am directed to return herewith 
the Tamil Nadu Appropriation 
(Vote on Account) Bill, 1988. 
which was passed by the Lok Sabha 
at its sitting held on the 28th 
March, 1988, and transmitted to 
the Rajya Sabha for its recommen-
dations and to state that this 
House has no recommendations to 
make to the Lok Sabha in regard 
to the said Bill." 

(ii) "In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct 
of Business in the Rajya Sabha, 
I am directed to return herewith 
the Tamil Nadu Appropriation 
Bill, 1988 which was passed by 
the Lok Sabha at its sitting held 
on the 28th March, 1988, and 
transmitted to the Rajya Sabha 
for its recommendations and to 
state that this House has no re-
commendations to make to the 
Lok Sabha in regard to the said 
Bill." 

(iii) "In accordance with the prOVISions 
of rule 111 of the Rules of Pro. 
cedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to enclose a copy of the Tamil 
Nadu State Legislature (Delegation 
of Powers) BHI, 1988, which has 
been passed by the Rajya Sabha 
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at its sitting held on the 29th 
March, 1988." 

(iv) "In accordance with the provisions 
of rule 111 of the Rules of Pro .. 
cedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to enclose a copy of the TamiJ 
Nadu Agricultural Service Coope-
rative SocietIes (Appointment of 
Speci al Officers) Amendment Bill, 
1988, which has been passed by 
the Rajya Sabha at its sitting held 
on the 29th March, 1988." 

(v) "In accordance with the provisions 
of rule 111 of the Rules of Proce-
dure and Conduct of Business in 
t.he Rajya Sabha, I am directed to 
enclose a copy of the Tamil N adu 
Co-operative Societies (Appoint .. 
ment of Special Officers) Amend-
ment Bill, 1988, which has been 
passed by the Rajya Sabha at its 
sitting held on the 29th March, 
1988." 

12.11 hl"s. 

BILLS AS PASSED BY RAJYA SABHA 

SECRETARY GENERAL: Sir, I Jay 
on the Table the following Bills, as passed 
by Rajya Sabha : 

(l) The Tamil Nadu State Legis1ature 
(Delegation of Powers) BiH, 
1988. 

(2) The Tamil Nadu Agricultural 
Service Co-operative Societies 
(Amendment of Special Officers) 
Amendment BiJJ, 1958. 

(3) The Tamil Nadu Co-operative 
Societies (Appointment of Special 
Officers) Amendment BilJ, 1988. 

12.1Jl hrs. 

COMMITTEE ON PUBLIC UNDER-
TAKINGS 

[English] 
Tbirty-ninth Report 

SHR! VAKKOM PURUSHOTHAMAN 
(Allepey): Sir, I beg to present tbe 

Thirty ninth Report (Hindi and English 
versions) of the Committee on Public 
Undertakings on Action Taken by Govern· 
ment on the recommendations contained in 
their Thirtieth Report on Steel Authority 
of India Limited-Salem Steel Plant. 

BUSINESS ADVISORY COMMITTEE 

[EnglishJ . 
]1'ift~'-!irsi i!eporl 

THE MINISTER OF STATE IN THE 
MINJSTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA DIKSHIT): 
Sir, I beg to present the Fjfty-first Report 
of Business Advisory Committee. 

12.12 hrs. 

[SHRI SARAD DIGH[ III the Chair] 

12. 12 hrs. 

STATEMENT RE: DECISION OF 
GOVERNMENT TO BRING CERTAIN 
PROVISIONS IN DIRECT TAX LAWS 
(AMENDMENT) ACT, 1988 INTO 

EFFECT FROM 1.4.1990 

[EnglishJ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENIJE 1N THE 
MINISTRY OF FINANCE (SHRI A. K. 
PAN] A): The Hon 'hie Members would 
recall that while presenting the Central 
Government's Budget for 1988·89, in 
paragraph 93 of his speech (Part B) F.M. 
had mentioned about the Direct Tax Laws 
(Amendment) Bi 11, 1987, which was passed 
during the Jast session of the Parjiament, 
and referred to the main points that have 
emerged for Government's consideration on 
the basis of the representations received by 
the Governmen t from various quarters. 
The first point mentioned in this para is 
about the new law relating to assessment 
of partnership firms. The other three 
matters pertain to levy of 30 per cent 
additi onal tax, provIsIOns relating to 
charitable trusts/voluntary agencies, ctc. and 
reopening of assessmentB. 
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The representations received by the 
Government arc being considered. How-
ever, since the accounting years for some of 
the partnership firms have already started 
and the new law has become appJicable in 
respect of some of them or would appJy in 
a11 cases with effect from 1.4.1988, and 
since some changes in this regard are con-
templated, it is only fair that the taxpayers 
are not required to make a switchover 
from the old system to the new one and 
then again make further changes in con-
formity with the scheme that may be for-
mulated after taking into account the 
various points raised for Government's 
consideration. It is, therefore, proposed 
to move suita ble Government amend-
ment to provide thar the new scheme 
relating (0 assessment of partnership 
firms will come into operation with effect 
from 1.4.1990, i.e. from the assessment 
year 1990-91. Till that date, the existing 
provisions, before these w~re amended by 
the Direct Tax Laws {Amendment) Act. 
1987 will continue to operate. In respect 
of other matters t where the date of appli-
cation is 1.4.1989, no postponement is 
considered necessary as the new Bi1I propos-
ing amendment to the Income-tax Act, 
1961 (as amended) is expected to be placed 
before this House shortly. 

Some criticism has been voiced regarding 
the proposal in the Finance Bi1l that 
pubHc sector bonds notified by the Central 
Government under section 5(1) (xvic) of 
the Wealth-tax Act wi)] be exempt to the 
extent of Rs. 5 lakhs only aJong with other 
assets such as one house or part of the 
house. while earlier commitment had been 
made that such bonds would be exempt 
from wealth-tax upto an unlimited extent. 
It is not the Government's intention to take 
away the-benefit which has already accrued 
to the taxpayers. By Government amend-
ment, all bonds sold on or after 1.6.1988 
by public sector companies only will be 
brought within the limit of Rs. 5 Jakhs. 
Consequently, a11 bonds sold before 1.6.1988 
by the public sector companies and notified 
by the Central Government as exempt upto 

-an unlimited extent would continue to 
enjoy this benefit. 

12.15 hrs. 

STATEMENT RE : IMPORT OF BUS 
AND TRUCK TYRES ON OGL 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUST&IAL 
DEVELOPMENT IN THE MINJSTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
I rise to make a statement on the decision 
taken by the Government with regard to 
import of bus and truck tyres. 

There has been a persistent increase in 
the pr ices of truck and bus tyres over the 
last three years. Despite the increase in 
the production of bus and tluck tyres, the 
market prices of the tyres have shown a 
rising trend. 

The rising trend in the prices of bus 
and truck tyres has also been the subject 
matter of many Parliament Questions and 
Members have voiced their concern over it. 
The Government have also stated that tbe 
import of Lyres wiU be considered if tbe 
need arises. 

Having reviewed the situation carefuJly, 
Government have taken the following 
decisions: 

(i) The following categories of con-
sumers wi11 be al10wed to import 
bus and truck tyres on OGL : 

(a) Original Equipment Manu-
facturers (as it exists today) 

(b) State Road Transport Under-
takings 

(c) Association of State Road 
Transport Undertakings 

(d) Recognised State Level asso. 
ciations of bus and truck 
operators as may be approved 
by the Department of Indus-
trial Development 

(e) Agencies of State Govern-
ment's -as may be approved 
by the Department of Indus .. 
trial Development. 
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(ii) The bus and truck tyres al10wed 
for import on OGL will be the 
(ollowing catagories : 

1000 X 20-16 PR 

1000X20-14 PR 

900 X 20-16 PR 

900 X 20--14 PR 

900 X 20-12 PR 

Nylon tyres in ribbed, lug and semi-lug 
varieties. 

(iii) The total import duty on such 
tyres wi1l be 100% (excluding the 
5 % drought surcharge). In addi-
tion there wilJ be the applicable 
countervailing duty. 

SirnuJtaneously. Government wiH be 
encouraging maximis ation of production by 
tyre manufacturers. It is hoped that these 
measures will stimulate competition in the 
market and thereby benefit the consumers 
and the indu&try. 

STATEMENT RE : SCHEME FOR 
MAXIMISATION OF INDUSTRIAL 

PRODUCTION DURING SEVENTH 
PLAN PERIOD 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
bEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM: 
I rise to make a statement on the decision 
of the Government to introduce a scheme 
for maximisation of industrial production 
during the 7th Plan Period. 

In order to encourage mdustrial units to 
~aximise their production, Government 
have from time to time been allowing re-
~dorsement of licensed capac Hies on the 
basis of the capacity utilisation or moderni-
sation achieved by them. The 1atest of such 
re-endorsement schemes are contained in the 
Press Notes No.1 and 2 of January, 1986. 
While these schemes take cognisance of the 
Production achieved by an indu~trial under-
taking in the past, it is considered desirabJe 

to introduce a scheme that would give 
advance intimation to industria) undertakings 
and recognise the best production achieved 
by thero in the future. 

Accordingly, Government have decided 
to introduce a new schemt w.e.f. 1st April, 
1988. The main objective of the scheme is 
to maximise industflal production from 
existing installed capacity of plant, machi-
nery and equipment so that the assets 
already inst aJIed could be put to the 
utmost use. The salient features of the 
scheme arc as follows: 

(i) The industrial iicencesj registrat ions 
with technioal authorities will auto-
matically be re-endorsed with 
maximum production actually 
achieved by the industrial under-
takings in any of the financial years 
bctween 1st April, 1988 and 
31 st March, 1990. 

(ii) There will bc no restrictions on 
such re-endorsement of capacities 
except the following : 

(a) The undertaking should have 
a valid industrial licence/ 
registration for the item con-
cerned. 

(b) The item shouJd not be reser-
ved for the sm all scale sector 
nor should it form a part of 
Scheduled IV a.nd V of the 
exemption notification of 16th 
February 1973 issued under 
the IDR Act, as amended 
from time to timc. 

(c) Additional investment, if any, 
in plant, machinery and 
equipment sha1l not exceed 
10% of the existing book 
value of investment in plant, 
machninery and eqiupment 
related to that particular item 
of production. 

The scheme will apply to all industrial 
undC'rtakings including MRTP/FERA com. 
panies as also to all items regardle~s of 
whether or not they arc covered by the First 
Schedule to the lOR Act. Locationa) 
restrictions w ill also not apply to th i s 
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scheme. In the case of MRTP/FERA 
companies, the scheme win be availabJe to 
both Appendix-I as well as Don-Appendix-I 
items. 

This scheme is in addition to, and not 
a substitution of, the facilities already 
available under any existing scheme. 

A detailed pres& Note will be issued by 
the Department of Industria] Development 
explaining the scheme and procedures to be 
followed. 

Government hope that this scheme wiJI 
contribute to the best utiJisation of existing 
investment in plant, machinery and equip-
ment and thereby maximise industrial 
production during the 7th Plan Period. 

MR. CHAIRMAN: Next Item-Call-
ing Attention stands postponed. 

12.20 hr<t. 

ELECTIONS TO COMMITTEES 

[Engli.~hl 

(i) ElOtim!lt{'s Commit~f(' 

MoHon to eielt thirij mcmbcr~ 

SHRI SHANTA RAM NAIK (Panaji) 
I beg to move: 

"That the Members of this House 
do proceed to elect in the manner 
requited by sub-rule (1) of Rule 31 J 
of the Rules of Procedure and Conduct 
of Business in Lok Sabha, thirty 
members from among themsclves to 
serve as members of the Commi ttce on 
Estimates for the term beginning on the 
1st May, 1988 and ending (\n the 30th 
April, 1989." 

MR. CHAIRMAN: The question is : 

"That the membcls of this House 
do proceed to elect in the manner 
required by sub-rule (l) of Rule 311 
of the Rules of Procedure and Conduct 
of Business in Lok Sabha, thirty mem-
bers from among themselves to serve 
as members of th e Committee on 
Estimates for the term beginning on the 
1 st May, 1988 and ending on the 30th 
April, 1989." 

'Che motion was adopted 

(ii) Public Accounts Committee 

(8) l\tIotiOD to Elect fifteen members 
from Lol( Sabha 

SHRI AMAL DATTA (Diamond 
Harbour): I beg to move: 

"That the members of this House 
do proceed to eject in the manner 
required by sub-rule (1) of Rule 309 
of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
fifteen members from among themselves 
to serve as a members of the Committee 
on Public Accounts for the term 
beginning on the 1st May, 1988 and 
ending on the 30th April, 1989." 

MR. CHAIRMAN: The question is : 

"That the members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 309 
of the Rules of Procedure and Conduct 
of Busine~s in Lok Sabha, fifteen 
members from among themselves to 
serve as members of the Committe-
on Public Accounts for the [crrn begin 
ning on the 1 st May, 1988 and ending 
on the 30th April, 1989." 

(b) 1\lotion to recommcml to Rajya 
Sabha to nominate S"V(n members 

SHRI AMAL DATTA : I beg to 
move: 

"That this House do recommend 
to Rajya Sabha that Rajya Sabha do 
agree to nominate seven members from 
Rajya Sabha to associate with the 
Comm ittee on Public Accounts of the 
House for the term beginning on the 
1st May, 1988 and ending on the 30th 
April, 1989, and do communicate to 
this House the name of the members 
so nominated by Rajya Sabha." 

MR. CHAIRMAN: The question is : 

"That this House do recommend 
to Rajya Sabha that ROJya Sabha do 
agree to nominate seven members from 
Rajya Sabha to associate with the 
Committee on Public Accounts of the 
House for the tt'rm beginning on the 
1st May, 1988 and endjng on the 30[h 
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April, 1989, and do communicate to 
this House the names of the members 
so nominated by Rajya Sabha." 

The motion was adopted 

(iiI) CODlnlittec on Public Uadertakings 

(a) Motto. to elect fifteen mem-
bers from Lok Sabba 

SHRIVAKKOM PURUSHOTHAMAN 
(AJleppey): I beg to move : 

"That the members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 312 B 
of the Rules of Procedure and Conduct 
of Business in. Lok Sabha, fifteen 
members from among themselves to 
serve as members of the Committee 
on Public Undertakillgs for the term 
beginning on the 1st May, 1988 and 
ending on the 30th April, 1989." 

MR. CHAIRMAN; The question is ; 

"That the members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 312 B 
of the Rules of Procedure and Conduct 
of Business in Lok Sabha, fifteen 
members from among themselves to 
serve as members of the Committee on 
Public Undertakings for the tel m 
beginning on the J st May, 1988 and 
ending on the 30th April, 1989." 

The motion was adopted 

(b) Motion to r«'commrnd to najya 
Sabha to nominate seven members 

SHRI VAKKOM PURUSHOTHA-
MAN: I beg to move: 

"That this House do recommend 
to Rajya Sabha that Rajya Sabha do 
agree to nominate seven members from 
Rajya Sabha to associate with the 
Committee on Public Undertakings of 
the House for the term beginning on 
the 1st May, 1988 and ending on the 
30th April, 1989 and do communicate 
to this House the names of the members 
so nominated by Rajya Sabha." 
MR. CHAIRMAN: The question is : 

"That thIS House do recommend 
to Rajya Sabha that Rajya Sabha do 
agree to nominate seven members from 
Rajya Sabha to associa te with the 

Committee on Public Undertakings of 
the House for the term beginning on 
the 1st May, 1988 and ending on the 
30th April, 1989 and do communicate 
to this House the names of the members 
80 nominated by Rajya Sabha." 

The motion was adopted 

(iv) Committee on the Welfare of 
Schcdull'd Caste~ and Scheduled 

Tribes 

(a) Motion to ('l(ci twrnty members 
from I o!{ Sabha 

SHRI RAM RATAN RAM (Hajipur) 
) beg to move : 

"That the members of this House 
do proceed to elect in the manner 
required by sub-rulc (1) of the Rule 
331 B of the Rules of Procedure and 
Conduct of Business in Lok Sabba, 
twenty members from among themselves 
to serve as members of the Committee 
on the Welfare of Scheduled C~lstes and 
Scheduled Tribes for the term beginning 
on the] st May, ] 988 and ending on 
the 30th April, 1989." 

MR. CHAIRMAN : The question is : 

"That the members of thi sHouse 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 331 B 
of the Ru]es of Procedure and Conduct 
of Business in Lok Sabha, twenty 
members from among themselves: to 

4! 
serve as members of the Committee on 
Welfare of Scheduled Castes and 
Scheduled Tribes for the term beginning 
on the 1st May, 1988 and ending on 
the 30th April, 1989." 

The nwrion was ado;ted 

(b) Motion to recommend to Rajya 
Sabhu to nominate t(.'u nu'mhers 

SHRI RAM RATAN RAM: I beg to 
move: 

"That this House do recommend 
to Rajya Sabha that Rajya Sabha do 
agree to nominate ten members from 
Rajya Sabha to associ ate with the 
Committee on the WC1farc of the 
Scheduled Castes and Scheduled Tribes 
of the House for the term beginning 
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on the 1 st May, 1988 and ending on 
the 30th April, 1989 and do communi-
cate tv this House the names of 
the members so nominated by Rajya 
Sabha." 

MR. CHAIRMAN: The question is : 

"That this House do recommend to 
Rajya Sabha that Rajya Sabha do agree 

to nominate ten member from Rajya 
Sabha to associate with the committee 
on the Welfare of Scheduled Castes and 
Scheduled Tribes of the House for 
the term beginning on the 1st May, 
1988 and ending on the 30th April 
1989, and do communicate to this 
House the names of the members so 
nominated by Rajya Sabha." 

T~ie motio11 was adopted 

12.25 brs 

MATTERS UNDER RULE 377 

[English[ 

(0 N~ed to take steps to rl'move drink-
in.; ,;at,!l" SC8;.'(ity in ccrtain towns of 

M:Hl:1ya Pradesh 

SHRI PRATAP BHANLI SHARMA 
(Vidisha) : 1\1r. Chairman, Sir, there is an 
acute short age of drinking water in the 
rural and urban areas of Vidisha parliamen~ 
tary constituency. Recently, the Government 
of Madhya PrJ.desh has scnt proposals to 
the Central Government to instal new 
hand pumps and tube wells in the problem 
villages of Vidisba, Raisen and Sihore 
districts. Approximately, 700 villages are 
covered under the CSP Scheme. District 
twenty-point Committcc.s and District 
drought vigilance Committees have also 
ex pressed deep cOncern over the alarming 
situatio:-.: of drinking water in the important 
towns like Vidisha, Ganj Baloda, Sironj, 
Raisen, Sanchi, Begamganj, Mandideep etc. 
I urge upon the Cen tral Government to 
take urgent action in this mattet. 

[Trans/at ion] 

(ii) N cccl fo" finanl'ia~ aurl other A~si!'Jtallce 
to the t"al·mers of DaUa district of 
1\1 adhya Pradesh affe~ted by reccnt 

bailst.,rm 

SHRI KRISHNA SINGH (Bhind) : 
--- ---.-._-_._----- -----------------

Mr. Chairman. Sir, hajJstorm has badJy 
damaged the standing crops in Datia district 
of Madhya Pradesh recently. Consequently. 
the crops have been destroyed in about SO 
villages. Out of these in about 30 villages 
80 to 100 per cent crops were destroyed. 
According to a Government estimate, crops 
worth more than Rs. 1.5 crores have been 
destroyed. 

This area has been in the grip of 
drought for the second successive year and 
the farmers had toiled hard and were expect. 
ing a good crop. But the hailstorm has 
dashed all their hopes. Special relief pro-
grammes should be launched in this area 
immediately so that the small farmers and 
farm labourers are able to get employment. 
Due to Jack of irrigation facilities Datia is 
a very backward district and the farmers 
are by and large dependent on nature here. 
In order to end this dependence, maximum 
irrigation projects should be undertaken in 
the area. 

I demand that the incomplete canal 
under Rajghat irrigation project should be 
completed by starting large scale relief 
works. Besides, the crop insurance scheme 
should aJso be implemented effectively. 
Land revenue, bank loans, takavl, electricity 
bills and all other outstanding payments 
should be written off as far as possibJe or 
at least their recovery should be postponed 
temporari Iy. 

(iii) Need to set up aT. V. l·elay centre at 
KeonjhargArh in Orissa 

·SHRI HARIHAR SOREN (Keonjhar) : 
Mr. Chairman, Sir, the Government of 
India had a proposal to set up some tele-
vision relay centres in Orissa during the 
Seventh Plan period. Keonjhargarh was 
identified as the location of one such televi-
sion centre. But it is regrettable that 
the television relay centre has not been set 
up at Keonjhargarh so far. Demand has 
been at different times for the instaJlatioD 
of a television relay centre at K.eonjhargarh, 
but it is unfortunate that steps have not 
been taken in that direction. 

The two television centres locoted at 
Cutlak and Sambalpur are situated far 
away fr om Keonjhargarh. Therefore, the 

IiITranslation of the matter originally raised in Oriya. 
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people of Keonjhargarh are not able to 
see the programme shown by either of 
these two television centres. If a television 
relay centre is set up at Keonjhargarh, it 
will go a long way in the promotion of 
its culture and education. Besides providing 
entertainment programme, it will create 
awareness among the people. The poor and 
illitrate people will have dear idea of the 
centrally sponsored programmes which are 
being implemented in the backward area 
for the upliftment of those people. As such, 
I request that a television centre should be 
set up at Keonjhargarh dUring the 1988-89 
financial year. 

{Translation] 

(iv) Need tn ~U!1p!y raw m:lkrial at cheap 
r'.t~.s t·,_; t':c wea'vcrs in tile ('ouotr i 

SHRI KAMLA PRASAD RAWAT (Bara-
banki) : The weavers in the country are facing 
great hardship due to excessive increase in 
the prices of yarn. The prices have risen by 
30 to 40 per cent whereas Government ha& 
not made any arrangements to provide raw 
material to thl' weavers particularly silk 
yarn. So the non-availability of raw material 
and the high prices is creating great 
ditTculty in selling the finished products. 
Due to steep rise in the price of yarn, 
weaving work has almost come to a stand 
still and the families of weavers arc on 
the verge of starvation. The yarn merchants 
are recover ing loans advanced to the 
weavers, by auctioning there looms. We 
urge dIe Government to provide raw 
material to the weavers at cheap rates and 
make provision for the purchase of fini'shed 
products. 

(v) Need to introduce a t!'ain between Delhi 
and Lucknow via Chandausi 

MOHD. SIDDIQ SHRI HAFIZ 
(Moradabad) : The Railways has progres-
sed a lot in the last few years and has 
started some new trains. But Moradabad 
Division has remained neglected in this 
regard. No addition in trains has been 
made here since long. There is a grain 
market and a RaIlway Training College in 
Chandausi, in my constituency. The people 
of that area have been demanding for years 
that a train should be introduced between 
Delhi and Lucknow via Chandausi. It would 
not onJy immensely benefit them but the 

earnings of the Railways will also increase 
thereby. 

Therefore, I urge the Central Govern-
ment to introduce a train from Delhi to 
Lucknow via Chandausi, for the benefit of 
the people of my constituency. 

[Engltsh] 

(vi) Need to tone Uj) ttc workinp, of Public 
Sector lJndertakings 

SHRI SHANTARAM NAIK (Panaji) : 
These days, privatisation is looked upon 
as a solution to many problems. The 
country is following the concept of mixed 
economy, but at the same time, it is well 
understood that in certain spheres private 

sector will have no role of significance to play. 
Principles in our industrial policy resolu-
tions, adopted from time to time are also 
quite indicative of the areas earmarked, 
by and large, for the two sectors. Yet, 
even in service-oriented areas, where profi-
tability is not and should not be a criterion , 
people are seen recommending privatisation. 

The State cannot and should not shirk 
. away its responsibi Jities of playing its role 

in the mi""cd economy. In a particular 
field, if public sector has failed to deliver 
the goods, there is 110 rationale in handing 
over the job to private sector and admit 
the inefficiency of the public sector. If 
private sector can succeed in a given area 
the public sector has got to succeed. Iden: 
tification of causes and finding remedies to 
the same is what is required rather than 
introduce private sector, the moment a 
public undertaking fails. Failure of public 
sector, it is now well known, is basically on 
account of human negligence and lapses 
besides the element of extravagance prevail. 
ing therein. All these matters are curable. 
We should not burn the house in order to 
kill a rat. 

I, therefore, urge upon the Govern-
ment .. to tone up the working of public 
sector undertakings. 

vII • ~e;.d '0 umcnd Plantation I.~tt uur Act, ( .• ) r I 

1951 and Rules mnde thucunder 

SHRI BHADRESWAR TANTI 
(Kaliabor) : The Plantation Labour Act, 
19 S 1 and its subsequent amendment and 
the rules made thereunder by the State 
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Government need immediate amendment in 
respect of certain provisions like, housing 
accommodation, drinking water, medical 
facilities, maternity benefits, creches, sanita-
tion etc. The Government have totally failed 
to Implement the Plantation Labour Act 
and the Rules made thereunder in the 
country, more particularly in about 800 
tea estates in Assam, as a result of which, 
the tea garden labourers who have been 
employed in the tea estates in Assam have 
been deprived of the benefits provided 
under the said law. The said law is so 
I enient that the Government cannot compel 
the managements to implement the same 
The labourers have lost all confidence in 
the s aid law as it is not being properly 
implemented. The labourers have b~en 
frustrated and there may be agitation by 
the lobourers at any time. It is requested 
that the said law should be amended 
drastically by providing compulsory fine 
of rupees fifty thousand and imprisonment 
for minimum two years for violation of 
the said Act by the Managements of the 
tea industry. 

( vi i i) Need to i rr; p"o ~ e ~ e:'~ic(' conditions of 
Coffee Boa"d Elrp2oyc('s 

SHRI BASUDEB ACHARIA (Bankura) : 
Coffee Board Employees arc agitating since 
long for their genuine demands for rationa-
lisation of Pay Scales and reservation of 
POS(S for SCjST community. But unfortu-
nately these problems have not been settled 
so far. The Board is only adopting dilatory 
tactics by appointing Committees, sub-
Committees, staff grievances Committees, 
vigilance enquiry etc. The reports and 
recommendations of these Committees are 
gather ing dust in the archives of the Board 
but no action has been taken on these 
reports and recommendations. These 
documents are merely being forwarded to 
the Central Government. It, 

The Coffee Board employees are neither 
treated as Industrial employees nor like 
Government employees thereby depriving 
them of benefits available to Industrial 
workers and also the benefits of Fourth 
Pay Commission available to the Central 
G01/ernment employees. Coffee Hoard 
employees have no scientific basis of work 
evaluation. They are even deprived of 
the benefits available to their counterparts 

in the Tea Board and in the leAR. Although 
they were paid bonus as per Bonus Act 
stin they are not being treated as Industrial 
Workers for all purposes. Similarly their 
wages remain stagnant despite continued 
rise in prices of essential commodities. The 
mechanism available to Central Govern-
ment employees to partial1y counter the 
price rise problem is not available to Coffee 
Board employees. As such nearly 4500 
coffee board employees are suffering and 
agitating for a fair deal. I urge upon the 
Government to intervene and end their 
exploitation by the Coffee Board. 

12.37 hrs. 

MESSAGES FROM RAJYA SABHA-
COl1td. 

[English] 

SECRETARY-GENERAL: Sir, 1 have 
to report the following messages received 
from the Secretary-General of Rajya Sabba : 

(i) In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct 
of Business in the Rajya Sabha, 
I am directed to return herewith 
the Appropriation (Railways) Bill, 
1988, which was pass(.d by the 
Lok Sabha at its sittings held on 
the 21st March, 1988, and trans-
mitted to the Rajya Sabha fOr its 
recommendations and to srate 
that this House has no recom-
mendations to make to the Lok 
Sabha in regard to the said BilJ. 

(jj) In accordance with the provisions 
of sub-rule (6) It()f rule 186 of 
the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Appropriation 
(Railways) NO.2 Bill, 1988, which 
was passed by the Lok Sabha at its 
sitting held on the 21 st March, 
1988, and transmitted to the Rajya 
Sabha for its recommendations 
and to state that this House has 
no recommendations to make to 
the Lok Sabba in regard to the 
said Bill, 
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(iii) In accordance with the prOVISions 
of sub-rule (6) of rule 186 of 
the Rules of Procedure and Con-
duct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Appropriat ion (RaHw 
ways) No. 3 Bill, 1988, which 
was passed by the Lok Sabha at 
its sitting held on the 21st March, 
1988, and transmitted to the Rajya 
Sabha for its recommendations 
and to state that this House 
has no (ocommcnd .. ltions to make 
to the Lok Sabha in regard to the 
said Bi1l. 

12.38 brs. 

DEMANDS FOR GRANTS, 1988-89-
Contd. 

[English] 
Ministry of Humus TI.t's()urrc De/cTo;;ment-

Gonld. 

MR. CHAIRMAN (SHRI SHARAD 
DIGHE) : Next Item. Further discussion 
and voting on the Demands for grants 
under the control of Ministry of Human 
Resource Development. Dr. Sudhir Roy. 

DR. SUDHIR ROY (Burdwan) : I 
rise to oppose the Demands for Grants 
made by the Minister of Human Resource 
Development. This is a large umbrella and 
many small Departments have been kept 
under this umbrcl1a but allocation is sO 
poor. It has been found that during the 
Seventh Plan period only 1.8 per cent of 
the total outlay has been aJJocated for 
education. This shows the concern of the 
Government for education. It is a proof. 
There is a programme called Operation 
Blackboard. There arc programmes like 
National Literacy Mission, Eradication 
of illiteracy f!te. But with this paltry 
sum how can the Government reach the 
goal of universal education? Therefore, I 
demand that the Constitution should be 
amended and right to education should be 
made a fundamental right because unless 
there is a justici able right, there will be 
only pious platitudes on the part of the 
Government. There is little prospect that 
we shall reach this goal of universal educa-
tion. If there is no universal education, 
how we can expect that democracy would 
have sturdy growth, how we can expect 

that people would have developed scientific 
attitude, how we can expect that children 
would be strong and healthy. Therefore for 
an all round developmen t of the country. 
universal education is a must and for 
achiev ing . this, Constitut ion should be 
amended and it should be made a funda-
mental right. 

As regards secondary education, I beg 
to submit that instead of concentrating 011 
Navodaya Vidyalayas, we should lay empha-
sis on Neighbourhood Schools where the 
sons of the rich and the poor living in the 
same locality can get themselves admitted. 
If this neighbourhood school concept is 
developed, then even the rich and the 
influential persons 1 iving in a loca-
lity would pay attention to the development 
of the schools, because this Navodaya 
Vidayalaya continues the same elitist bias 
of our education system. SpeciaJly I find 
that never before had we laid so much 
emphasis on the public school system. Un-
fortunately, since Our Prime Minister came 
to office, the Doon School is being depicted 
as the most ideal school of the country, 
and all are singing in praise of the pubJic 
schools. Therefore, these Navodaya 
Schools are being set up. It will simpJy 
strengthen the elitist tendency of 0 ur present 
education system. 

In this connection, 1 would also say that 
sports and games should be compulsory in 
schools and colleges. When the Soviet 
Festival was inaugurated, we found that 
ten crores of peop1e, out of 26 crores dai1y 
take part in physical exercises. sports and 
games in that country. In China also, 
crores of young men and women regularly 
take part in physical exercises, sports and 
games. But in India, there is little facil it y; 
and there is too much of politicking in the 
sports boards and the cricket boards. So, 
for a sound education system, sports and 
games should be made compu1sory in 
schools and colleges. 

It would also pointout that teachers 
shou1d enjoy the same pay scales in all 
schools, irrespective of their type or cate-
gory. But unfortunately, the recommenda-
tions of the Chattopadhyaya Commission 
have been shelved, and they are gathering 
dust. 
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It has also been pointed out to us that 
30,000 teachers serve in Kendriya Vidya .. 
lays, but these tcachers do not have an 
adequ..lte machanism for settling their 
grievances. Thete is no sound policy for 
promotion or transfer; and often. the leaders 
of teachers' organizations are victimized; 
and, therefore, I would request the Minister 
to Jook into the affairs of the Kendria 
Vidyalya Sangha than. 

As regards higher education, I would 
like to point out that Dr. K.othari or Mr. 
Gajendragadkar, all laid emphasis on 
democratic management of the educational 
institutions, and said that teachers, non-
tcching employees, students and guardians 
should run the educational institutions. 
But, unfortunately, our rulers do not like 
the idea of democracy in educational insti-
tutions. We find that UOC has sent a 
circular that for getting its grants, the 
University Courts or Syndicates should con-
si~t mainly of ex-officio or nominated 
members. Teaehers must not send elected 
representatives. Students should have no 
repn;sentation. Not onJy this. The Vice-
Chancellor should be selected by the 
Chancellor' nominee, UGC's nominees etc. 
and that the Chancellors should have the 
over-riding power of vetoing any resolution 
passed by the University authorities. Be-
cause the Vidyas~gar University at Midna-
pore has not agreed to all these conditions, 
grants are not being released to that 
university, though the State Government 
has spent more than Rs. 3 crores for that 
university. 

Now., I do not understand the logic. The 
Chancclfors should have the overriding 
powers of vetoing nny resolution adopted 
by the universi ty authorities. But unfor-
tunately, we find that the Chancellors are 
simply political nominees of the Central 
Government. They should have over-
riding powers of vetoing any resolution 

• passed by the academic body. 

I would request the hone Minister to 
see why the Vidyasagar University at 
Midnapore is being refused grant year after 
year? 

Regarding autonomous co]Jcges, I I;\ffi a 
coIJege teacher myself. We college and 
university teachers are dead against auto-
nomy, because we find that Bood colleges 

like Calcutta Presidency CotJege . or St. 
Stephen College Bombay or Delhi are 
aranted autonomous status. Then what will 
follow? The degrees of the universities will 
be devalued and the students readinl in 
otber coJJeaes will not find employment 
opportunities. Not only this, takin, advan-
tage of these autonomous colleges, some 
academic record holders will start new 
col1eae8; they will charge high tuition fees 
and the academjc standards would be 
diluted. I have been told that in Madras 
a reputed commercia) college has been 
granted the autonomous status. Four-five 
students used to get First Class from tbat 
coUege when it was under the Madras 
University. But last year 70 students 
appeared and 69 students got First Class. 
Not only tbis, in the autonomous coJlegea, 
our UGC Mughals have laid down their 
rules that there would not be any election 
of representatives. The governing body 
should consist of teachers' representatives 
who would corne on rotation. There would 
be so many ex-officio members. Therefore, 
we are dead against autonomous coJloges 
though the UGC has fixed up the target 
that at the end of the Seventh Five Year 
Plan, there would be 500 autonomous 
coHeges, but only 67 coJleges have got the 
saction. I find that most of these colleges 
are situated in Tamil Nadu. 

I would also like to point out my 
opposition ag ainst scheme introducing 
IES that is Indian Education Service. It 
would concentrate powers in the hands of 
the Central Government and this would 
di stort the delicate Cetre-State relatiODi. 
At the same time, we are opposed to the 
proposal of national reeruitment of coli. 
and university tcachers. College and uni. 
versity teachers should be recruited only on 
the basis of merit and experience. We 
accept this. But let there be State Service 
Commissions as there is one in West Ben .. J; 
let this Service Commission appoint college 
and university teachers only on the ground 
of merit and experience; but there should 
be no national recruitment because it would 
distort the delicate Centre-State relations. 

As regards development of maj or Indian 
languages. tbe amount js not at all very 
much ratber the government spends much 
on the development of Hindi. We are not 
opposed to the development of Hindi; we 
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do accept that Hindi should be developed 
as a link language, but, at the same time, 
government should spend for the deve)op.. 
ment of major Indian languages which are 
included in the Eighth Schedule. 

Last year, all over the country, there was 
an unprecedented strike launched by college 
and university teachers. It continued for 
32 days. And in this august House mem-
bers belonging to all the parties supported 
the case of the teachers and there was an 
accord between the Government and the 
teachers' leaders on the 4th September, 
1987. But, like all accords, for Punjab 
Accord etc., this accor d had a similar fate 
because till now no G.O. has been issued 
by the Government and therefore the State 
Governments have not been able to introduce 
the scales. Only Punjab which is under the 
President's rule has introduced the scales, 
apart from Manipur and Goa. But no 
other State Government has introduced the 
new scales. The Central Government has 
not issued the G.O. and it has not issued 
the necessary funds. I would request the 
hone Minister to issue the necessary G.O. 
so that the State Governments my imple-
ment [he recommendation. 

Lastly, I would like to extend my support 
to my hone friend Mr. Mukul Wasnik who 
demanded that students should have repre-
sentation in aU educational managements. 
I may point out that in West Bengal in the 
universities and in the colleges the students 
have elected representatives on the boards 
of managements and we believe that each 
student body should have elected representa-
tives. Then there will be cordial relationships 
between the students and the teachers. Then 
much of the problems wiIJ be solved, be-
cause Sir, you know, Chanakya Pandit has 
said: 

"Prepte ira Sarosha Barshe Putrang 
Mitra Badacharet. tt 

That is, students who are adults, slowly 
they should be looked upon as friends. 

DR. PHULRENU GUHA (Conttai) : 
Mr. Chairman, I stand to support the 
Demahd.i for Grants under the control of 
the Ministry of Human Resource Develop-
ment. There are number of departments 

under this Ministry. So, it is not easy to 
cover aU the departments. Even a few 
departments will take a long time. It is 
known to you that I always take my seat 
before you ring the bel), Today I may take 
a few minutes mOte. 

It is difficu1t to select from which point 
I shall start. I shalJ take some points, 
which most probably will not be taken up 
by my colleagues in this House. 

It is known that the West Bengal 
Government did not agree to start Navodaya 
VidyaJayas. I know from my personal 
experience that if upportunity is given to 
a boy from the street, he can develop in 
a wonderful way. I can give you hundreds 
.of examples from my personal experience 
of my long life. But I wiU give you one 
example. Perhaps you know that there was 
a man-made famine in Bengal-not West 
Benga], before the partition-in 1943. At 
that time there were a large number of 
people who were on the streets. We picked 
up a few bodys and girls from the street 
and kept them in our houf)e for some time 
and we opened a number of children's 
homes in West Bengal. And, with reference 
to this I am telling you about the Home of 
Calcutta. One boy was a little boy when 
we picked him up. We thought that he 
was a boy of seven or eight years. But after 
some time, when he stayed with us, after 
he was fed well, we reaJised that the boy 
was not less than 12 years old. Gradually, 
we could realise that he is not only good 
in education but he is a wonderful singet 
and a good painter. A few years later, 
we took the painting of that boy to no less 
than a person, a fcmous painter. 

Abanindra Nath Tagore of Santineka-
than. You will be surprised to know that 
the boy was not educationally very sound 
but he took the boy in his institution at 
Santi Niketan because of his painting. You 
will be surprised to know that after 1947 
when different colJeges wanted a paintin~ 
teacher, Abanindra Nath sent that boy to 
a college. This is just one example. If my 
friends want. I can give hundred of examples 
to show how a street boy or a girl can be 
developed as an asset of the country. 

Now, I request through you, Sir, that 
the West Bengal Government should start 
this Scheme. How they are denying the 
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ROOple; they do not know. 1 do Dot want 
to SO jllto that controversy. I request 
them to think over it. In tbis connection. 
I would like to point out that in 1942 
movement, they did not agree, but later on 
tbey said. it was a mistake. In 1947 t they 
said 'this independence is false't but later 
on they said, it was a mistake and they are 
lakins advantage of independence'. So, they 
will come down. But J would request them 
to come quickly and without waiting for a 
lona time: 

Sir, I ~ould like to suggest that a 
special programme should be introduced 
for girls in sports. Usually our parents are 
not cOn:ljng forward to send their girls for 
sports. Special efforts must be made so 
that the girls could come to the sports. 

I would like to point out that the scheme 
of stadium must be helped in the sub .. 
division and even in the villages. In this 
connection. I would like to submit that I 
have tried my level best to get some money 
for the stadium in Contai. Sub-division, but 
I was not successful. I hope I will be 
successful later on. 

As far as I know, tribal dances arc not 
included in the Dance Degree Course. Jt 
must be introduced and tribal people are 
to be arpointed as tribal dance teachers. 
It is not that a person from outside 
should learn and come to the University 
or colleges. Tribal people should be trained 
and appointed as teachers. 

Development of folk dance must be 
looked into. In this connection, I would like 
to submit that col1ection of folk stories and 
themes are to be planned from the remote 
corners of our country because as you all 
know, if those can be collected, we shall 
have a real treasure in our country. 

I would like to sugsest that 'yatra' is to 
be revitalised with patriotic and develop· 
ment themes. Teams can go from village to 
village to spread the message of secularism, 
national integration, womcns' equality, 
etc. I may say that patriotic yatra in my 
early life helped me to develop myself. 

There are a number of very good 
schemes under Department of youth Affairs, 
Sports and Women Child Welfare, but I am 
sorry to say that delay in releasing grant 

spoil everythina. I am forced to say that 
deJay in release of grant gives scope of false 
accounts and even the situation makes for a 
few organisations not to use money pro-
perly. If money is not released for months, 
how the teachers are to be paid, how 
children are to be fed. how medical care 
can be given and where is the money for 
medicine. 

J3.00 hrs. 

The policy of our Government is to 
help voluntary organisations. But I am sorry 
to say that sometimes many voluntary 
organisations do not get proper treatment. 
After the applications from voluntary 
organisations are sent, they are kept pend-
ing for a long time. My request is this. If 
the Government cannot give grants, let them 
say that for certain reasons, they are not 
able to give them the grant. Do not keep 
them pending and keep them hanging. Then 
money is not released in time. Of course, 
must say that I am the last person to sugl 
gest that the Government should assis .. 
voluntary organisations Without propet 
enquiry. I further suggest that some organir 
sations which get money from various fore-.. 
ign organisations Government should keep 
proper vigilance so that the money is spent 
properly according to the budget. In this 
connection I would like the Minister to 
take note of this and do the needful. 

Government have decided that jf no 
application for adult education is forwarded 
by the State Government within three month 
the Central Government will examine and 
release the grant directly. In this connection 
I suggest that the Central Government 
should extend thIs procedure for other sche-
mes also. I am sorry to say that a number 
of schemes are not forwarded by the State 
Governments for years together. I request 
the Government to consider this suggestion 
of mine. I say this because of my pers6nal 
experience not of one State but of different 
States. The schemes remain pending for a 
]ong time with the State Governments. So 
something should be done. The money is 
there. Why should the voluntary organisa .. 
tions suffer and the people should not get 
the benefit of the money which is already 
al1otted? 

Now, I would ]ike to point out certain 
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things about the State SociaJ Welfare 
Advisory Board. The Central Social WeI· 
fare Board is to nominate half of numbers 
of membership of State Boards. I am not 
talking of the membership which are nomi-
nated by the State Government but of the 
membership which are to be nominated by 
the Central Board. Before nomination the 
Central Board should go into the details 
about each member. lhese members must 
have a good base of social work and some 
members must be village level workers. 
Workers of different types and categories 
must be selected so' that the State 

Board can deal wHh different types of 
applications. 

Lastly, I wouJd like to point out that a 
number of laws have been passed, but they 
are not as effective as we want them to be. 
The status of women may have been raised 
a little bit, but it is far from satisfactory. 
Unless women ale educated and they have 
economic freedom, it will not be possible to 
raise the status of women as much as we 
want. Through education we have to change 
the attitude of all the people, both men and 
women. Society should accept that women 
have equal rights in home and in society and 
in every sphere of life. In this connection, I 
request all the friends in thiS House to take 
a vow that women in their houses and areas 
are treated equally, because many people 
talk many things outside but inside their 
houses, women are not given equal oppor-
tunities. This is my personal experience. I 
request the Min\stry to bring the report on 
the Status of Wom(~n in India upto date. 
We have to make it up-to-date and print 
it as there is a demand for this Report. It 
is' not available because it is out of stock. 
I hope, al1 the schemes, such as, the new 
Education Policy, Mass Literacy, etc., 
adopted by the Education Ministry. will be 
taken up with right earnestness and their 
implementation wiH be taken up very 
seriously. 

As the time is short, J thank you, Sir, 
for giving me the time and I support the 
Demands for grallts of the Minish y of 
Human Resource Development. 

[ Trauslationl 

SHRIMATI PRABHAWATI GUPTA 

(Motihari): Mr Chairman, Sir, I rise to 
support the Demands for Grants of the 
Ministry of Human Resource and oppose 
the cut motions. 

Mr. Chairman, Sir, the new education 
policy was formulated in early 1986. The 
Ministry of Human Resource Development 
comprises departments like education, 
culture, art, sports, youth and women. As 
Shrimati Phulrenu Guba pointed out every 
thing cannot be discussed in detaiJ here, 
but I would I ike to highlight some saJient 
features. With the introduction of new 
National Eduction Policy a new chapter bas 
begun in our education. Human Resources 
Development has been given a new direction 
in the Seventh Five Year Plan and a natio-
nal debate has started on it. OUf young 
Prime Minister Shri Rajiv Gandhi has 
righJy pointed out in his foreword to 
Seventh Five Year Plan document that the 
construe tion of dams and roads might be 
helpful in the development of country but 
actual plogress cannot take place without 
giving proper considcrmion to the various 
aspects of the development of human factnr. 
Because man is the only medium ihrough 
which work is accomplished. National 
Education Council consisting of nine sub 
councils has been set up to implement the 
National Education policy. It has already 
held several meetings. We are thankful to 
the State Minister of the concerned MinI-
stry, who hails from Bihar our native land. 
He is all experienced man in this field and 
we hope him to do well. 

I would ltke to mention some important 
points. Since National Education poJicy 
has been launched emphasis has 
been laid on making eduction compulsory, 
easily available and providing primary 
education to the chHdl'en aged between 5 
and 14 years. The target has been to 
make education compulsory by 1990 for 
children between 6 and 11 years. We are 
glad that after making a survey NCERT 
has stated in a report that 100 per cent 
success will be achieved within three years, 
as far AS boys are concerned. But in case 
of girls the Central Government has decided 
that so far as admission is concerned the 
ratio between boys and girls at the primary 
level would be 5 = 3 and at middle Jevel it 
wouJd be 2: 1. Inspite of all these efforts and 
strict instructions by Government, admission 



261 D.G.-Min. 0/ H.R.D. CHAITRA 10, 1910 (SA/(A) D.G.-Min. 0/ H.R.D. 2~2 

of girls has been quite low. 40 % girls have 
been admitted for primary education in the 
last two to three years. I wouJd request the 
hone Minister to ensure compulsory educa-
tion for girls, otherwise the target of educa-
ting all girls and boys by 1995 will not be 
fulfilled. Therefore, I request you to pay 
attention towards the reasons. The New 
Educat ion Policy has been evaluated. The 
Hon. Prime Minister along with the Human 
Resource Development Minister-who is also 
the Education Minister-has been vigilant 
in this regard and have evaluated whether 
we have progressed in the past two-three 
years or not. The conclusions of the 
evaluation should be implemented. We 
should ensure that aU are educated. I want 
to discuss many point, the Chief being the 
need to pay special attention towards the 
education of girls. 

It is a matter of great joy that the 
number of women getting education has 
increased under the Seventh Five Year Plan. 
The number of women getting higher 
education has increased from 11 lakhs 
in 1986-87 to 14 lakhs. Even then the 
ratio of girls is quite less. The country 
cannot make progress until every child is 
educated. Mother is the first teacher. The 
Vedas say-

"Matrivaan, Pitrivaan, Acharyavaan. 
Shiksha Deva Purushovdeshat. " 

A would-he-mother has to become a 
teacher first. This requires special attention. 
The target of achieving 100 per cent suc-
cess in providing compulsory education 
should be ensured by 1995. I am saying 
this because I do not think your evaluation 
wiU help much in achieving this target. 

As far as adult education is concerned, 
laudable steps have been taken. A few 
schemes in this regard existed earlier also. 
A Literacy Mission has Seen set up at the 
national level and its meetings have been 
held on various occasjons. Rs. 550 crores 
have been allocated for it and it is expected 
to be ~t up in every Stat~.AEvery block is 
a unit. The evaluation reI'lfrt reveals that 
the target has not been achieved. Therefore, 
I would request you that in order ~o achieve 
the targetr of Literacy Mission it should be 
set up in every State by 19~5. Not only 
this, if need be other sdlemes should also 

be extended through this network. Atten-
tion has to be paid to all these thngs. 
Implementation of the scheme shoulid be 
done in letter and spirit so that the eval-
uation report does not go waste. We hope 
that evaluation will be· done in future 
also. 

Operation Black-Board has been launched 
for providing education to all. It is a good 
effort. The number of primary schools 
should be increased to two in place where 
there is only one and two teacher including 
one lady reacher should be provided there 
by 1995. I urge the Government to follow 
the footsteps of Orrisa Governmen[ and 
entrust primary eduction in the hands of 
women, because it has been felt that they 
can teach in a loving manner. Therefore, 
I propose that the' Government should 
entrust teaching work at primary level to 
the women and girls. Besides, their pay-
scales should also be revised and housina 
facilities should be provided to them wher-
ever they go so that they may teach the 
children will full devotion. 

I want to discuss one point regarding 
Navodya Vidyalayas. Central schools are 
already there, but the target would not be 
fully met wi th the help of these schools 
alone. This is because rich famHies admit 
their children in public schools. All the han. 
Members present here, including the Minis-
ters send their children to these Public 
Schools. How long will both these schools 
function simultaneously? I want to submit 
that as long as these two types of educa-
tional inst itutions are there two types of 
citizens will continue to be produced. We 
are the citizens of free India and therefore, 
we want that uniform eduacation should be 
provided so that all of us are equal. I 
would urge the Government to stop priva· 
tisation of education and ban capitation fee 
which is being charged by Public Schools 
in Darjeeling, ShimJa and Mussourie. AU 
these institutions should be closed down 
and if need be, the funds allocated for 
educational schemes shOuld be raised. Last 
year while presenting the Budget, the Hon. 
Prime Minister raised the allocation for 
education to Rs. 800 crores from Rs. 352 
crores in 1986-87. But only Ra. 700 
crores weres spent. The remaIDJOg 
Rs. J 00 crores were not spent. Why did 
the Government not spend this amount 1 
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This year's Budget is an ambitious one. 
The amount allocated for Department of 
Education in 1988·89 IS Rs. 1550 crores 
as against the Revised Estimate of Rs 1185 
crores for 1987-88. This is a good sign. 
There is no doubt about the Government's 
good intentions. I know the Government 
is willing to do this, but a lot of dedication 
and devotion is needed for that. 

Now 1 want to say something about 
Navodaya Vidyalayas. The Government 
aims at opening 'Navodaya' Vidyalayas in 
442 districts of the country. 83 such 
vidyalayas ",cre opened in 1986· 87, 126 
in 1987-88 and 50 more are planned for 
1988-89. 1 want to know how the Govern-
ment wm go about I calising this concept of 
Navodaya Vidyalayas. The funds earmarked 
for this purpose should be increased. I 
would also Jike to request that when the 
selection process for opening a Navodaya 
vidyaJaya is set in motion, the Member of 
Parliament from the di~trict should also be 
taken into confidence. The concelned M.P. 
should be consulted on the selection of site. 
The work can be done in a better way if 
M. Ps are inducted into the Governing 
Bodies and also involved in selecting 
teachers. The target for admission of girls 
to N avodaya Vidya] ays is 33 %, only 18 % 
girls have been admitted so far. The 
Government's principle of keeping aside 
80% of the seats in these vidyalayas for 
rural children is· followed more in 
theory than in practice. May I know 
how many of the students in these vidylayas 
are Harijans, Adivasis or of rural origms? 
When city-bred children fail to get admis-
sions to schools of their choice, they declare 
themselves as residents of rural areas and 
get admission in these vidyaJayas. There-
fore, I want that the admission process in 
Navodaya vi dyaJayas should be 
streamlined. 

I shall take one minute more. I want 
to say something about pre-primary educa-
tion. A child's first teacher is mother. 
She gives the child the first taste of Jearning 
at home. To strengthen the foundation 
of children the Government should open 
Kindergarten and Montessori schools in 

-'·Not recorded . 

villages and cities. Montessori schools 
can be opened on the lines of Kendriya 
Vidyalayas and Navodaya Vidyalayas. 

The Government has plans for vocatio. 
nalisational of education. 20 % students 
will be admitted to these courses under the 
10+2 system ti1l 1990. I welcome the 
funds set aside for this purpose. The basic 
schools which used to function earlier have 
closed down. Shri Manot Pandey is present 
here. The school in Kumar Bagh has 
stopped functioning, The Government has 
not been abJe to achieve rhe targets in this 
regard. Kindly check the assessment 
report of the department in this connection. 

I want to say something about sports. 
OUf performance in the field of sports has 
been very poor. Who is responsible for 
thb ? The people who are responsible are 
those who are at the helm of sports affairs. 
They do not select the right sportsmen and 
women. How long will this continue? 
Only briJIiant and talented sports persons 
should be selected. 

I welcome the guidelines and pOlicies 
formulated by the Ministry of Human 
Resource Development in this regard. Only 
by following these principles wiJI the country 
make progress and a revolutionary change 
come about on the economic and social 
fronts. 

You have started ringing the bell when 
I have not even consulted my papers. 

I want to say one thing about my cons· 
tituency Motihari. 

[English] 

MR. CHAIRMAN: It will not go on 
record. Don't record. 

(Interrupll'ons )** 

[Trans/at ion] 

MR. CHAIRMAN: Whatever you are 
speaking how is not being recorded. 

*SHRI M. MAHALINGAM (Nagapatti-
nam) : Hon. Chairman, sir, I feel extremely 
glad to participate in this discussion on the 
demands for grants relating to the Ministry 
of Human Resources Development. 

• The speech was originally delivered in Tamil. 
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Sports activities must receive proper 
a tteotion. Health education is vital for 
the development of a balanced personality. 
Hop.. Dr. MGR save due importance to tho 
development of sports. Sports education 
is a basic education for the youth. I, there-
fore, request that a sports University must 
be established in Tamil Nadu. As a mark 
of tribute to the departed leader of Tamil 
Nadu, I would like to request that the 
University may be named after Bharat 
Ratna Dr. MGR. When the Hon. Minister 
Mrs. Maragaret Alva visited Coimbatore, 
she promised to set up a sports college in 
Coimbatore. I urge the Minister to adhere 
to her commitment. 

About the development of languages in 
the country, Mr. Chairman, Sir,] would 
like to emphatically state that the people of 
Tamil Nadu will stubborn1y resist all 
attempts; of impos ing Hindi. These Navo-
daya schools which you propose to establish 
are going to serve as centres for propaga-
tion of Hindi in Tamil Nadu. Therefore, 
I would like to request the Minister that 
Navodaya Schools should be established 
in Tamil Nadu only if these schooJs playa 
vital role in the development of regional lan-
guage~. You are spending crores and crOres 
of rupees for these schools and this money 
should not be wasted for impOSing Hindi on 
unwilling Tamil people. You must give 
adequate importance to all the 15 languages 
.included in the 8th Schedule to the Consti-
tution. The assurances given by late Prime 
Ministers Jawaharlal Nehru and Indira 
Gandhi should not be flouted and the 
assurances should be implemented in Jetter 
and spirit. 

About women education let me state 
frankly that this field requires improvement. 
As men move out of the villages to urban 
areas for education, women do not go. 
Unless you provide hostel and other facili-
ties including concession in educational fees, 
these women in rural areas will not move 
to urban areas for study and will remain 
illiterate. Alternately you can improve 
the conditions in villages and set up stan-
dard educational institutions in villages. 

Unemployment is a serious problem in 
Tamil Nadu. You must set up more 
industries. Stress must be liven on vocatio-
nal education. Millions Il'aduating out of 
eoDeges and Universities do not aet employ-

ment. They must be provided with 
necessary monetary assistance for starting 
their own ventures. 

The conditions of teachers should be 
improved. The teachers placed certain 
demands before Dr. MGR Government and 
we accepted many of the demands. They 
have submitted a memorandum containing 
fresh demands to Hon. Ministers ND 
Tiwari and PV Narasimha Rao. Their 
demands should be agreed to. The 
recommendations of the Chattophadhyaya 
Committee on the pay scales of teachers 
must be implemented in it to. 

For removing unemployment in Tamil 
Nadu, the Centre must set up more indus-
tries in the State. By setting up more 
industries the backward State should be 
helped to limp back to its original position. 

With these words, S1!, I thank you for 
the opportunity given. 

[English] 

SHRI RANJIT SINGH GAEKWAD 
(Baroda) : Mr. Chairman, Sir, I thank you 
for a1Jowing me to participate in this debate. 
Firstly, I support the grants allotted to tbis 
Ministry. I personally feel the allotment 
is Jess as the Ministry and the Gov~rnment 
are going in for the New Education Policy 
wherein Culture, Education and Sports have 
been clubbed together. It is a very big 
step for the Government ond I personal1y 
feel that some more time should have been 
spent on assessIng the· whole structure and 
the results before actually put it into 
practice. 

SIr, there are two major things which 
have affected Our education and that is the 
rural and the urban peopJe have got separa-
ted. They have different standards of 
living. I t is one crux of the problem and 
the gap has to be bridged so that the youth 
living in the rural areas have equal opportu-
nity J equal standing along with the urban 
youth and society. 

Secondly J educationa"l institutions like 
any other institution should have autonomy 
for achieving better standard. Whenever 
there is competition, there is always an 
attempt to do better. For that reason to . ' Improve the educational system, to improve 
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better educational facilities,' it would be 
advisable to give mOle powers to these 
institutions so that they compete with each 
other for better results. Further, the role 
of the Govemmcn t should be th at of an 
observer and not an active participant as it 
bas been, now. Sir, there is too much of 
involvcmenl- poli tical involvement which 
hinders the development of the institutions 
and also the educational system. 

The National Education Policy was 
adopted in 1986. Unfortunately, we have 
been having drought for the IJst three years. 
In spite of that, I very strongly fccl that 
the aJlocation of funds for education should 
not have been cut. For, the educat ion is 
a very important factor for a developing 
country like ours, !:lpecially where there is 
too much illiteracy and for devc~0pment, it 
is very essential that a new awakening 
among the masses, specially among 
the backward people, the uneducated 
people is important. For that reason, the 
allocation, as I said earlier, is not enough. 
It should not have been cut either. 

I would now come over to Culture where 
I want to say a few words. I was referring 
to tbe Dictionary to find out exactly what 
Culture means. It means trained and 
refined state of the understanding and 
manners and uptake. There seems to be 
a certain amount of confusion when culture 
is referred to especially in the Government. 
Culture is everywhere in whatever you 
do-eat, sleep, walk, talk-· It is not only 
an art. Culture has to be inborn. It 
cannot be implanted into anybody just Jike 
you implan t education. No doubt, the 
Government is doing a laudable job in 
trying to get the massive public interested 
in culture. But the biggest blunder thoy 
made-and I can quote - is the Upna 
Utsav that was organised in Delhi last year. 
No statement has been brought forward to 
show how much culture has been created in 
the city of Delhi. What was the idea 
behind so much expenditure and so much 
culture that does not exist? No doubt it 
was like giving a book on law to a two-
year old KG-going student and telling him 
to study. 

Culture can be brought into prominence. 
But, at first, it is necessary to understand 

how much acceptance is there amongst the 
public. As you travel, you will see that 
most of the public Jistens to film music, 
ghazals, geels, light music, but suddenly 
you give them classicaJ music by the top-
most artistes of our country. Naturally, 
they are not going to understand what is 
happening. It is a gradual consumption 
which should take place from light music, 
which can be understood, gradually to better 
music and better arts. 

Same is the case wilh the folk dances. 
Now, folk dance 1S not artis tic-not aJ) of 
them, hut a lot of them are not artistically 
inclined. There are spontaneous activities 
which take place during festival or during 
other rites. They seem always right 
amongst their own atmosphere, their own 
surroundings. cannot be prcsC'nted on a 
stage and ask people to accept them 
as a form of art. 

All this should have been thought before 
organising these festivals. No doubt it is 
a very good idea to sho w what our CUltUIC 

is to other countries where it docs not exist 
Or where they don't have. We have a very 
rich culture in our country - varying cuJture. 
Culture is one thing which can replace 
words. It does not mean any words to 
convey something which our Govelnmcnt is 
trying to do. 

We have got several museums in the 
country. All over the world, there are 
museums which arc recognised as educatio-
nal institutions. I have been shouting for 
the last five years, why this step has not 
been taken by the Government where our 
museums are taken as educational institu-
tions, where our culture is housed. TIle 
Government has not come forward with 
any policy. 

Today the museums, especially private 
museums, are finding it so difficult to main-
tain their artefacts, their exhibits, because 
of the heavy taxation that they have to pay. 
They are not held as charitable or public 
trusts. If the Government real1y wants to 
do something for culture to preserve it, this 
is one big step they should take. No doubt 
they should be careful whom they recognise 
and which institution they don't. But this 
is something they must encourage, where 
public autonomous bodies are encouraged 
to look after the cultural aspects. to look 
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after their own institutions. Government 
is not expected to do everything and should 
not. Even the museums have been allotted 
very 1 tttle funds. I happened to be on the 
Committee. I know that very little has 
been allotted while, on the other hand, 
to send our artefacts and exhibits abroad, 
we are spending so much. But nothing has 
been given to preserve our musenms which 
have a lot of valuable exhibits, which no 
other country has. I think this is some-
thing which the Government should do so 
that education and culture would go hand. 
in-hand. Through the educational system, 
cuHure should be imbibed and taught from 
an early stage. Unfortunately, sports is 
elaborate and expensive equipment. Why 
do we do that? We have our own cultural 
sports, we have our own games which are 
as competent and at the same time cheaper 
to organise and maintain but we don't do 
that. We give more prominence to games 
which are internationally renowned which 
are more popular. Why can't we make 
an attempt to have Olympic Indian Games 
or something similar to that? We have 
several games which can be played by very 
poor children because it does not need 
equipments like in tennis or badminton. I 
have also been trying to convince the 
Government that we should encourage our 
indigenous gamos hut very little advance-
ment has been made. 

Secondly, there arc several young, 
talented artists and sportsmen and renowned 
artists who hav~ won international awards 
but their recognition also goes unknown. 
I will give an e1(ampJe. I have also given it 
Jast year. One of OUf poor artists from 
Baroda University has won in photography 
and in turn was gifted with expensive 
camera of J~lpan. That camera is still lying 
with the customs authorities because the 
poor artist has not bee,) able to pay the tax 
and get it reJcased. Why can't the Govern-
ment come forward and help this artist? 
They do not have to do much except to give 
that camera to the poor photographer who 
has won recognition in this country. These 
are the little things which the Government 
should do and not the big things. Let the 
autonomous bodies do the cultural work. 
Let the Government be the aodfather and 
see that .proper distribution of work and 
allotment is done. I can quote the figures 
which I have and I do not want to revea I. 

I do not want to embarrass the Govern-

mente During 'Upna Utsav' how much 
money was misused 1 It should not have 
happened so. For a country like ours, money 
js a very important factor and with better 
management and better thinking, we could 
have had better results. 

Another medium is Television and All 
India Radio. They are also agencies of tho 
Government which can do a lot for encou-
raging teJent~ which they have not been 
doing. For years together, the All India 
Radio has been conducting competitions of 
all types. They give prizes but not a single 
person has really managed to come up 
through these agencies that the agency can 
take credit for. It is only after they have 
made a name abroad, they have been given 
prominence by the Government agencies. 
Don't we have ~xpcrts to decide as to who 
is good and bad? It it only people and 
countries abroad recognise their talents, that 
we' start recognising their talents '1 Same 
thing is happening in sports a]so. 1 wouJd 
like to request the Government that these 
factors should be taken into account and 
all round involvement should be taken. 

I would like to touch music which is 
my favouri te suject. Gharanas which are 
very important arc the basis of our music 
and are fast vanishing. What has the 
Government Jone today? Nothing. Gwa-
lior Gharana and Agra Gharana are dying 
out. The Gt)Vcrnment claims that tho 
archives has not been recording. Who are 
helping them ? They arc not helping 
anybody The students can't take get any 
benefits from 1 hCJl1. What is the good of 
having these archives, jf they don't help 
anybody? For this sort of programme, 
the Government should come up with where 
they are helpful in prcscrving the culture 
and encouraging culture. 

Sir, I thank you for allowing me to 
have given some time to express my views. 

SHRI K.S. RAO (Machilipatnam) : Mr. 
Chairman. Sir, I rise to support the 
Demands of the Ministry of Human 
Resource Development Not only that, I 
wish that the han. Minister will come 
forward for substan tial supplementary 
Demands by utilizing the entire money 
aUocated to him in the Budget. The reason 
is that since the day the name of the Minis .. 
try has been changed from the MinistQ' of 
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Education to the Ministry of Hwman 
Resource Development, possibly the Govern-
ment has realised the importace of improv-
ing the human resources. As I said in the 
past, the entire ills of the society of 
the economy are because of not paying 
adequate attention to the improvement or 
skiUs of the human beings which are there 
ill abundance in this country. If the Finance 
Minister were to say that he was lackins 
adequate revenues, I would say that these 
revenues had to come only from more and 
more generation of wealth which is possible 
only when there are competent people to 
generate that. Once again it leads to the 
human resource development. 

Human resources arc the key to solve 
the entire problems whether those belong to 
the Fmance Ministry, Civil Aviation or 
other Ministries. If you take any Ministry. 
you will find that u1ti mately it leads to the 
right human beings that are required to 
manage or to generate wealth or to improve 
that. 

I am of the opinion that the al1ocations 
made to the Human Resource Development 
Ministry are inadequate and obvous)y the 
importance is possibly nGt realised in right 
degree though it is realised to some extent. 

It is accepted by everyone in this 
country that the system of education in this 
country is not suitable to the present needs, 
particularly if we look at it in comparison 
to the growth that is thelc outside the 
country. Many of the countries are moving 
very fast technologically. Let us take the 
case of Japan particularly; they have gone 
ahead in the matter of generation of wealth 
like anything. We must learn flom them, 
we must think what made them rich, what 
made Japan to go ahead of even America 
in certain fieJds. It is purely because of the 
improvement of the human resources there. 
It was possibly the determination of the 
Government and the emphasis of the 
Government there on improving the skills 
of the human beings there as also the 
values, which is very important. It must be 
impressed upon the people that hard work, 
discipline and skills are essential for them 
to go up in the ladder or live better in the 
society. This must be made a part of the 
~urricul~m and enough emphasis has to be 

laid on tbe value of educati on riabt frosn 
the bcainning, from the primary school. 

In the new Education Policy, it is stated 
that the thrust is more on improving the 
quality of education. Every word in the 
Education Policy is very important and 
interesting, but I would only urge upon 
Shri Shahi-Shri Narasimha Rao is not 
there-that all that is written in the Edu-
cation Policy must be implemented thorough. 
Iy; not only thoroughly, but in a very radical 
and speedy manner. In my opinion, in the 
last two years since the new EdUcation 
Policy was announced. that speed is not 
there in enough degree. I do not know at 
what level it is lacking, whether at the 
Minister's level or the officers' level, but 
the change that was expected by the hone 
Prime Minister may not have come in the 
required degree. 

If you look at the Reporters, who are 
now before us, and recording whatever is 
being said here, and if they were to be 
absent for a few days, I am sure, the work 
will come to a standstill. The reason is 
that there are no good Rcporters available, 
there are no good interpreters available and 
there are no good people available who can 
work in the field of accountancy, technology 
or in the field of rural technology that is 
required. You don't have the skilled people, 
The dearth is only of the skilled peopJe, 
the competent people. This Department 
and this Ministry should generate aU these 
things. I agree that it is not entirely in 
the hands of the Government of India. 
The States have to realise. The States 
have to co-operate with the Govern-
ment of India in implementing the policies 
formulated by t~e Government of India in 
this regard. 

VocationaJisation of education is the best 
way for bringing in this radical change. 
There arc sufficient number of people who 
are Graduates, Post Graduates and Doc-
torates in this country. But When we check 
them. whether they are suitable or not, it 
was found that they are absolutely not 
suitable for anybody's requirement. So why 
should we generate these Graduates or 
Post Graduates who are not fit for the 
needs of the coun try 1 Why not we divert 
our attention and resources for generktinl 
moce people from the rural areas foe 
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improving their' skills by making them to 
adopt modern technologies for generating 
wealth. So somebody has to concentrate on 
education. They should not be drop-outs 
from . the Schools. The parents' must get 
convinced that the education which their 
children are going to have will get them 
bread. They look at the jobs. The jobs do 
not mean white collared jobs. So, the 
Government must give an emphasis on the 
education, for self-employment and not 
for white collared jobs. This will be 
possible only if you concentrate mainly on 
the rural areas. I am of the opinion-I 
mentioned this in my previous two Budget. 
specches--that rural training schools arc more 
important. Boys of 8th Class or 10th Class 
or Intermediate level must be trained in 
the technologies or the skiHs that arc 
required for a particular area. They are 
the people who will generate wealth. When 
we go to the constituencies, we found that 
hundreds and thousands of youn boys come 
to us for some means of livelihood. When 
we ask them, on which subject we can help 
them or on which line of production we 
can help then'l, they say that they do not 
know. They do not know anything. So, it 
is our responsibility, it is our duty to train 
them in their respective fields. I wish the 
hon. Minister will also see that the loans 
given by the banks or any assistance that 
is being given to them under the twenty 
point programme -whether under NREP, 
RLEGP or IRDP-must be linked to the 
trainees who come out of the rural training 
institutes. Then only they will have confidence 
on the type of education which they are 
getting and say, "Yes, now we can live with 
respect and pride and can stand 011 our own 
legs." The assistance being given to them 
is most important. Because of this only they 
ca n stand on their own legs. 

It must be realised by all of us that 
today the problem of population is a 
major one. It can be solved by our Minis-
ters. For raising the level of education or 
literacy in the country, first the problem of 
population should be solved. If this problem 
is solved, then automatically, the other 
problems will also be solved. It is because 
of illiteracy prevailing among our women-
folk, this problem is going up. It is going 
up in a very unexpected degree. So, I 
would say, even the allocations that are 
made to the Ministry of Health can be 

reduced and diverted to this Ministry. By 
doing so, it can do a~ery important job for 
reducing the population of this country. 

I am of the opinion that for admission 
of boys to higher education, the standards 
should be kept high. Ii is not that everbody 
should be admitted to Post Graduate or 
Doctorate courses. Unles a boy proves 
that he is highly comptent, he should not 
be aUowed to join the Post Graduate or 
any other higher education. 

Unless the boy has got an innovative 
thinking or research-oriented mind, be 
should not be allowed to go in for PhD. 
Today, we find umpteen number of PhDs. 
When they open their lips -" barring a few-
you can find how holJow they are. I sug-
gest, these institutes should be opened for 
admission without any age limit. Even if 
a person is coming forward for admissiop 
at the age of SO or 60 years, it should not 
matter. He must have confidence that he 
can go to any of these directions, so long 
as, it is proved that he is competent to go 
in that direction. 

Similarly, take the case of privatisation 
of education. Many people want privatisa-
tion of education. I won't say that priva-
tisation shoUld be encouraged without any 
restrictions. But because ,",e are lacking in 
the funds, in the required resources, the 
infra-structure and all that, for improving 
the quality of edcation, the examination by 
certain private institutions can be encour-
aged. 

It is not that we must encourage them 
freeely. 

13.50 hrs. 

[MR. DEPUTY SPEAKER in the chair] 

Similarly, in regard to employment of 
teachers, I am of the opinion that the status 
of the teachers must be increased-parti-
cularly their social status. It has gone 
down during the last few decades. Their 
remuneration should abo be increaSed. 
J am happy that their remuneration has 
been increased substantially. In spite of 
that, I don't understand why the teachers 
went on strike, last year. Possibly they 
did't involve themselves in the task of th~ 



275 D.G.~-Min. of H.R.D. MARCH 30, 1988 D.G.-Min. 0/ H.R.D. 276 

[Shri K.S. Rao] 

Government of India in formulating the new 
education and for improving the quality 
of education. 

Coming to physical education-to ~the 
best of my knowledge-there is only onc 
college, which is run by the Government 
of India and that is the L.L.C.P. Gwalior. 
The constituents of my district have asked 
me to start one college there, for which they 
are prepare to give the required land and 
also the funds. They will collect money 
from the people for starting this college. 
If the Government does not have sufficient 
funds, why not utilise the collections of my 
constituency people who are very much 
ready to give the same? ] t is also a basic 
requirement. It ~ould resquest the hon. 
Minister to consider starting a college of 
physical education in my constituency in a 
place called Gudlavallcru which was adjud-
ged as the best village ill the country, a 
few years back. The people arc also vety 
progressive. That would be an ideal 
place for st art ing a college of physical 
education. 

I do not want to take much time of 
the House. 1 really ttank not only the 
Minister and the Deputy Speaker but also 
the Minister for Parliamentary Affairs for 
givmg me an opponumty to speak on this 
subject. In a lImited way I consider this 
subject as most important. 

I request the m;nj<;tcr and the Members 
of Parliament to realise how important this 
Ministry is and how important the alJocation 
for this Ministry is. So I would ~ay (aat 
the allocation has to be increased subs-
tantially. 

lTran~latio,,] 

SHRI VIJOY KUMAR YADAV 
(Nalanda) Mr. Deputy Speaker Sir, I take 
this opportunity to draw the hon. Minister's 
attention towards certain issues. Firstly, 
ever since India became independent, 
education has always been experjmented 
with. During the last 40 yeats we 
have been experimenting in this field 
but we have not achieved any success. 

It is being said that the New Education 
Po1i(;'y is the best of its kinds. It has been 

widely debated throughout the country. 
Accordihg to majority of intellectuals this 
policy is useless, keeping, in view the 
prevaiJing situation and ~needs of the country. 
Our Constitutional commitment was to pro-
vide free and compulsory education within 12 
years besides universalisation of education. 
The Government has miserably failed in 
this dhection. The New Education Policy 
say that equal opportunities for education 
will exist for all be they a President's or 
a Sweeper's off spring. How much of this 
is a reality today? The same education 
system which existed before Independence 
continues even today. There is a vast gap 
between the educat ion provided w rich and 
the poor. This has resulted in the forma-
tion of two c1asses. One is that of officers 
and the elitist class while the other consists 
of clerks and teachers. What] mean to say 
IS that in mattcl ~ of education the Govern-
ment is adopting the same attitude which 
the Britishers did in the pre-Independence 
era. 

The Government had made tall claims 
tha1 children from rllral areas would be 
admitted to Navodaya Vidyalayas so that 
they would get a chance to study. Ever 
since the New EducaticlO Policy has been 
implemented it is children from rich 
fanlilies and living in urban areas who are 
actualJy being admitted to these schools. 
The education system which is sought to be 
mtroduced cannot come on its own. Unless 
aUent ion is paid to social and economic 
problems and we approach this issue with 
an open mind. We will not be able 
to achieve Our objcctive~. Although these 
vidyalas have been named Navodaya but it 
would have been more appropriate if we 
can them c; Amirodayo', because it is the 
rich who are benefiting most from them. 

Mr. Deputy Speaker Sir, an hon. Mem-
ber of the ruling party has right ly said 
that due to present education system and 
other circumstances prevailing in the country 
the burden of unemployment has increased 
on the Government. Students seek jobs 
after completing their education. There-
fore. a suggestion has been given and 
Government has accepted it-that emphasis 
should be laid on vocationa1 education. 
~ feel that th.is particular aspect is being 
Ignored. ASSIstance for vocational educa-
tion and training is not forthcommg from 
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the Government. Therefore, the hone 
Minister to should pay attention in this 
direction. 

It is well-known that Bihar is backward 
in every respect particularly, education. 
According to th~ 1981 census, the AII-
India average of literacy was 36.2 per cent. 
But in Bihar it is just 26.25 per cent. More 
than 50% of the students have to attend 
classes in the open. Their examinations are 
not held on time. If the examinations arc on 
schedule the results are not declared for 
2-3 years. Sim Harly, there is dearth of 
teachers in schools. I am referring to 
primary schools in particular. On one 
hand there is unemployment while on the 
other thousands of trained people are 
sitting idle. The manpower is available 
but it is not being put to good use. AfHiated 
colleges in Bihar are not being made consti-
tuent collegcs. Consequently, the future of 
teachers is getting bleak and discontentment 
is surging in them. They do not get salaries 
on time, there is malpractice in transfers 
and housing facilities are virtually non-
existent. 

The much talked about 'Operation 
Black-Board' programme in the New Edu-
cation Policy has remained on paper alone. 
In this connection, I would like to tell you 
about Bihar as I do not have information 
about other places. A survey was conducted 
by the State Council of Educational Train-
ing and Researbh Centre and according to 
the findings of that survey, more than 40 % 
of the primary schools in Bihar lack proper 
building facilities. and more than 20 % of 
such schools are in a dilapidated condit ion. 

14.00 Ilrs. 

The ,urrent financial year's survey of 9 
urban areas and 120 blocks in 39 districts, 
says: 

In 1 3270 primary schools children do 
not even have a mat to sit on, in 7 schools 
there is only chalk and duster, 6939 
schools have no buildings; 2240 schools 
have only one room in all, only 114 schools 
have toilets, 9453 schools do not even have 
drinking water facility. Apart lfrom these 
there is also the lack of library' and sports 
facilities. 

The report recommends the appoint-
ment of 3133 teachers incl uding 277 lady 
teachers in the current financial year. It 
further recommends the construction of a 
minimum of two rooms in every school at 
the tot81 cost of Rs. 72.27 crotes. What 
has happened is that the Bihar Government 
bas sanctioned' only Rs. 18.68 crores on 
27.3.88 for the implementation of 'Opera .. 
tion Black-Board' in the current financial 
year. What was needed in the current finan-
cial year was Rs. 72.27 crores for cons-
truction of two rooms in every school. But 
Rs. 18.68 crores were sanctioned for the 
entire 'Operation Black-Board' by the 
Bihar Government and that too on 27.3.88. 
You can yourself imagine how much can be 
sptmt in three 01' four days i.e. the end uf 
financial· year. What does this mean? I 
think this was done because the Govern-
ment fcJt that nothing can be accomplished 
in three or four days and consefluently 
money would be returned and Bihar will 
remain a backward State. It is also clear 
that the CentraJ Government will finance 
the purchase of certain items under the 
'Operation Black-Board' programme. As 
reported in the Press, the Centre wil1 sanc-
tion Rs. 7215 to every primary schoo) for 
the purchase of maps, charts and sports 
equipment. As far as I know the Centre 
has not released this amount to Bihar so 
far. 

A Jot has been said about adult educa-
tion. So far as Bihar is concerned the adult 
education programme is on paper on]y. 
Crores of rupees arc being spent on this 
programme and there is lot of bungling. 
Fake registers with fictitious names are 
being maintained. There are no students 
but the centres are functioning. ' Similarly, 
at places there are no centres but they are 
get ting money. It has become a source of 
income and a means of livelihood for 
certain people. This can be investigated in 
Rajgir, in my constituency and in other 
areas also. Crores of rupees arc going 
down the drain. Though Government's 
intentions are good, yet those who have 
been entrusted to implement it are not 
following it Pfpperly. In BjhZ:\r, Officers 
from top to bottom are in collusion. 

Nalanda is an ancient university. There 
has been a long standing demand to make 
ita Central University but it has not been 
met so far. Though it is s aId that historical 

t 
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ancestrai and old heritage will be preserved, 
but it is not being translated into action in 
the case of NaIanda. The university is 
famous not only in India but also through-
out world. Even then the Government has 
not taken any steps to renovate it. It was 
decided to declare it on open university 
und~r the New Education Policy. But neither 
office has been opened there so far, nor 
any staff has been appointed. No funds 
have been allotted so far for the purpose. 
How does the Government propose to ful-
fill the commitments made under the New 
Education Policy 7 Obviously, there is a 
wide gap between what the Government 
preaches and what it practices. 

I would like to make one more submis-
sion before concluding. In Bihar the condi-
tion of primary education is deplorable. 
The State lacks in adequate number of 
schools. Schools are being opened on 
political considerations. Before sanctioning 
a. school, its future utility as a polling 
booth in the next elections is kept in view. 
People belonging to the ruling party main-
tain an upper hand in sanctioning the units 
and constructing school buildings. There 
are several villages with large population, 
but there is no school. An enquiry to this 
effect in Jahanabad constituency and in my 
constituency, Nalanda will reveal, how dis-
crimination is being made there. The 
Government talks of universal literacy, but 
a partisan attitude is being adopted in this 

- regard. The Central Government may say 
that is a State subject. But now education 
comes under the concurrent list. If the 
Central Government leaves the entire res-
ponsibility of educatIOn on the Government 
of Bihar and does not monitor or take any 
action against complaints received in this 
regard, Bihar can never develop in this 
respect. J would like to point out that the 
hon. Minister who baiJs from Bihar is aware 
of the facts. He knows the inside story. 
He knows what is happening there. Hence 
I hope that there will be improvement in 
the field of education dUring his tenure, 
and so far as education is concerned, Bihar 
will march ihead. With these words, I 
cunclude. 

SHRI JAG DISH A W ASTHI (Bilhaur): 
Mr. Deputy Speaker, Sir J I rise to support 

the Demands for Grants in respect of the 
Ministry of Human Resource Development. 
Our Prime Minister, Shri Rajiv Gandhi 
has rightJy said in the draft Seventh Plan 
that development does not mean only deve-
lopment of factories, dams or roads, but 
the basic objective of development is the 
material, cultural and spiritual satisfaction 
of the people and, therefore, emphasis 
should be laid on the importance of human 
resource development. Human resource and 
human relations occupy the most important 
place in life. We will have to pay more 
attention to these points in future. In fact, 
in pursuance of the wishes of the Prime 
Minister the Ministry of Human Resource 
Development has made concerted efforts 
for the development of education, culture, 
art. women and chIldren. Stress has been 
laid to further expedite the nation wide 
efforts relating to education, health, nutri-
tion at the State level. In this connection, 
I would like to point out that the present 
national education policy has laid special 
emphasis on pnrnary education. Just now 
an hone Member said that the Governmen t 
is constructing school buj]dings under Ope-
ration Black-board programme. But the 
problem is that the floor is Kuchcha in 
most of these schools. It is a very minor 
thing. I visited a number of schools in my 
district, Kanpur and found there is no 
provision of water and tap in the schools. 
The floors in most of these schools is 
Kuchcha. I would like that the Government 
should make improvements in the pattern 
of school buildIngs so that proper provision 
of water is made and concrete floor is 
laid. 

I would like to submit further that the 
scheme of opening Navodaya Vidyalayas in 
the villages was proposed to benet1t the 
rural poor and it is undoubtedly a goo d 
scheme. This scheme was proposed as an 
alternative to public schools. But unfortu-
nately the progress made in this direction 
so far has not been satisfactory. In the 
first instance SO schools were opened and a 
Plan to open 126 such schools in 1987·88 is 
under way. There is a proposal to open 50 
more schools in future also. In this connec-
tion, I would like to point out that the 
Government should set up good schools so 
that the objectives behind this scheme could 
be fulfilled. For instance, a Navodaya 
Vidyalaya has been opened in Kanpur city 
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but it has no buildiq. Admission is 
continuing in the school and the school is 
housed in a rented building, were no pro-
per arrangements are available. In Kanpur 
Dehat which falls in my constituency no 
schools building has so far been constructed. 
I had raised this issue before the House 8 to 
10 days back. I am sure that Navodaya 
Vidya)ayas will be opened in the no~jndus~ 
try and backward districts on priority 
basis. It should be ensured that poor and 
talented children get admission in these 
schools. The drawbacks of public schools 
should not creep in Navodaya VidyaJayas. 
In this context, I share the views of other 
hon. Members and urge the Government 
to ensure that urban children claiming 
themselves to be of rural origin do not get 
admission in these schools. 

In addition to this, I would like to 
submit that the Adult Education scheme 
launched by the Government under the 
National literacy Mission is a very good 
programme. In fact we should chalk out 
these programmes on the Chinese pattern. 
China formulated a programme in 1984 
and within 5 years it made the entire 
country literate. But we have so far been 
able to educate only 36 per cent people. 
I request the Government to launch a 5 
year literacy compaign on a war footing and 
educate the masses. The payment of 
Rs. 100, to male and female instructors 
who arc engaged in adult education in the 
development blocks is a meagre amount. 
It is a very difficult task to teach old men 
and old' women, but as it is very necessary 
to teach them in the national interest and in 
the in teres t of national unity the instructors 
should be paid adequate remuneration. 

I want to add one thing more. Our 
education is not job·orientcd. The Govern· 
ment has made efforts to make it job 
oriented under tIle new policy. It is, 
therefore, necessary to link the present 
schools to local industrial houses. The 
students who come out of schools after 
doing High School and Inter remain un-
employed. There is no job for them. It is" 
therefore, necessary to link these schools 
to industrial houses for providing employ~ 

ment to them. Polytechnics and Industrial 
Training Institutes should be opened in 
rural areas so that boys may receive train· 
ing in these institut ions and set-up their 
own small industry. 

I may further add that the five I.I.Ts 
in the country which promote technical 
education are not rural-oriented. T~e 
talented students of J.I Ts demoJ;lStrate 
their talent abroad. Engineers, Doctors 
and Professors who are the products of 
these prestigious institutions bring Jaur~ls 
to the country when they serve in foreip 
countr ies. But the country is deprived of 
their talent. The I.I.T. products do not 
serve in the viIJages and go abroad. Out of 
these five I.I.Ts, one is in Kanpur. which 
falls in my constituency, Bilhaur and it is 
the best in the country. There are no local 
representatives in the Governing body. An 
M.P. or an MLA should be nominated to 
this body in order to solve the local prob~ 

lems. I want that the hon. Minister should 
consider my proposal. Regarding primary 
education, whatever I had submitted last 
year, I want to repeat it again An hon. 
Member rightly said that there are two 
types of schools, one is the public school 
and the other the Government school. 
Consequently, two categories of people are 
being brought up. The time has come when 
we should close down these public schools. 
They run counter to the philosophy of 
socialism. We preach socialism but we do 
not practise it. If we aJ low this duai 
system to condnue, it win shake our faith 
in socialism. Therefore, there shou1d be 
such schools which couJd breed good 
cit; zens. 

I want to submit one point regarding 
language. We are al1 aware and we accept 
that Hindi and other Indian languages are 
very rich. We speak in favour of our 
regional languages but we do not practise 
them properly. The English J anguage which 
has come to stay in this country is mainly 
responsible for creating Jinguistic acriQ1QllY 
among people and is thereby d"tro,.ng 
the fabric of country's unity. It is biah 
time now that we stop the use of ~ish 
at public functions and usc the reaional 
languagcs as the medium of instruction 
in schOOlS. English should not be the medium 
of instruction. I am not speakina 
against English language but J want that 
it should not be used the way, it is being 
used today. Regional Janguage should be 
deveJof'ed in each State. 

FiuaJJy, I want to submit one more 
point before concluding. The education 
imparted in the name of Dursery school 
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education in cities, and the commerci ali .. 
salion of education must stop. I want that 
all public schools and other tcaching shops 
must be closed down. Commercialisation 
of education must stop so that our educa~ 

tional endeavours are fruitful. 

What is happening in our schools today? 
The tcachers are engaged in private coaching. 
This has become a business in schools. 
The student who does not engage his teacher 
as private tutor is unable to qualify his exa-
mination. Those students '~\'ho pay Rs. 200 
or mOl'e to the private tutor they easily 
qualify the examination. This practice 
must be stopped. 

I would also like t" draw your attention 
to what is happening in our colleges and 

! 
universities. Mass copying in the ex~mj-

nafions has become more or less a practice. 
The students want to indulge in it and the 
teachers also do not restrict them from 
doing so. It is haprening not only in my 
State but in cvery other State. I 
think the defects in our examination 
systel1l should be removed and some 
radical changes should be brought about 
in it. 

Our universities have become political 
arenas. There is lot of Unionism. Even 
teachers indu1ge in it. The universities are 
full of such people who have nothing to do 
with education whatsoever. They indulge 
in dirty politics there. They are behind 
the various unions. Everyone is aware as 
to how eJections to these unions are held. 
'the entire affair is manipulated from out-
side. Thousands of rupees arc spent on 
elections. Thus, indiscipline is spreading 
among students and they are indulging in 
politics. This should be stopped immedia-
tely so that education is imparted smoothly. 

With these words, I support these 
demands. 

{English] 

SHRI SOMNATH RA TH (Aska) : I rise 
to support the Demands for GrantCJ. I have 
volumes of praise for the Human Resource 
Ministers and the Ministry for trying hard 
to reach the goal. 

Last year the Budget Estimates on 
Education was Rs. 799.57 crores and the 
anticipated expenditure up -to 31 st March, 
1988 is Rs. 751 crores. There must be 
some amount left for unforeseen contingen-
cies. The expenditure is purposeful and 
meaningfu1. 

In the report it has also been mentioned 
that: 

"For an practical purposes the year 
1987 .. 88 is the year for implementation 
of National Policy on Education." 

So, the discussion that is going 
on ill this House wi II certai nly be taken 
into consideratiun by the hon. Minister and 
the M mi~try and the loopholes should be 
plugged. There can be no two opinions on 
this Education Policy and this Education 
Policy besides development has laid, stress 
on national integration which is the need of 
the hour, and emphasis on science and 
technology, voc3tionalisation. blat:.:k-board 
operation, self-employment and univ(Tsalisa-
tion of elementary education. The schemes 
are meant for the needs of the society and 
the country. Teachers' training is certainly, 
the pivot round which this system revolves. 
Of course, steps have been taken in the 
field of culture which is of vital importance 
fOr human development. Attempts have 
been made to take culture to the people. 

Education is now in the Concurrent 
List. It intends to modernise the whole 
educational policy to cope with the challen-
ges and demands and in the right direction. 
From the discussion in the House it is 
crystal clear that there is awareness in this 
country and it must be made a people's 
movement. The people's representat ives, the 
MLAs and the MPs should be involved and 
theIr views should be taken into consi-
deration. 

Coming to the Implementation of the 
National Education Policy, there must be 
cooperation, close cooperation between the 
States and the Centre. It is on partnership 
basis not by confrontation, J do agree. 
Partnership of the Cenlre should not be 
of a sleeping partner. It may so happen 
that certain States and universities may not 
come forward' to implement the schemes 
and may block the schemes. At that 
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juncture the Centre should not be' a silont 
spectator. The Governors in the States are 
the Vice·Chancellors of the Universities. 
The University Grants Commission gives aid 
and assistance to different universities. So, 
there must be a supervising agency to see 
whether the funds given to the different 
States and univef$ities are utilised in right 
perspective. for the proper implementation 
of the scheme. I would invite the attention 
of the Minister to at least one university in 
Orissa, that is, the Borhampur Univer-
sity. In Orissa, there are four universities 
including the Sanskrit University, and in 
al1 these universities there is no elected 
Senate or Syndicate. The Administrators 
are there and thei r term is being enhanced 
from time to time. I have no disrespect for 
bureaucrats, but in Borhampur University, 
a bureaucrat is the Administrator. Unless 
one is an educationist, one wil1 not under-
stand the system of education. You will be 
surprised to know, Sir, how Orissa is 
deprived of taking advantage of the 
Scheme. The aid and funds freely given by 
the Central Government and the UGC, are 
not taken advantage of by the State and the 
universities. While giving recognition, the 
State Government gives recognition to the 
private colleges and institutions because in 
Orissa, education is imparted mainly 
through private colleges. Government 
colleges are much Jess. So, they give 
temporary or provisional recognition and 
later on make it p~rmancnt. Similnrly, the 
universities also give temporary affiliation 
and make it pcrm~,"('nt later 011. Because of 
this, such private coJJeges, which arc far 
better than the Government colleges and 
which havc get good infrastructure, are 
deprivcd of any aid or facilities by the 
UGe. 

The universities never forward their 
applications to the UGC or when forwarding 
they write, 'provisional' or 'temporary' and 
as such the UGC also not gives any aid. 
This is a matter on which the hon. 
Minister will talk to his counterpart in 
Orissa and sec that such 'provisional' or 
'temporary' eoncurrence is not given. Give 
the concurrence or do not give the con-
currence; forward the application or do not 
forward the appJication. For years together 
this system is going on. 

Coming to the Berhampur university, it 
is better thnt much less is spoken about 

Bcrhampur University. I have stated, 
teachers' training is the pivot on fulcrum 
around which the whole educational system 
revolves. The Government is against the 
collection of capitation amount. When tho 
Government has given the thrust to tbis 
teachers' training, the Berhampur Univer-
sity is imparting this training throuab 
correspondence course. Sir, you can well 
imagine how through correspondence course 
teachers will 'be given training not having 
practical knowledge of teaching, and they 
will be appointed teachers. It is not in 
respect of teachers of Orissa only that this 
correspondence course is prevailing in the 
Berhampuf University, but it is open for 
the whole of the country. The Government 
is agAinst reaJi~atjon of capitation fees. The 
University is charging more than thousand 
rupees. The teacher-students are victims of 
this malpractice. Teachers from Andhra 
Pradesh, Kerala etc. are given this corres-
pondence COurse and lakhs of rupees are 
being collected as capit ation fees. 

The University which is near the 
cantonment area has practically become a 
part of the military cantonment. One 
M.L.A. of the Ganjam District in which 
the Berhampur University is situated, when 
he went to the University to ascertain 
certain facts and talked to thl! clerk there, 
the clerk was punished by the university 
authorities by dagrading him to a lower 
status. So, I would like to know from the 
hone Minister how this system could be 
implemented when people's representatives 
arc not taken into confidence by the 
Universities and authorities. So, it is high 
time that the UOC scnt a team to inspect. 
to finc.1 out how the Bcrhampur University 
functions and take suitable steps. 

Sir, as I find from the Implementation 
Report of Orissa, nothing has been sJ')Oken 
about universalisation of elementary 
education. The elementalY school teachers 
have not received the pay since three 
months. Nothing is there about the trainina 
facilities for agriculture. So also not a 
single coJlegc in Orissa has been given the 
autonomous status. Five hundred colleges 
are to be given autonomou~ status during 
the Seventh Five Year Plan. I do not think 
it is possible to do so and it is quite ambi-
tious. At least 50 per cent can be achieved. 
r repeat, not a single college in Orissa bas 
been given autonomous status. The 
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Government is not interested to Jose the 
administrative power on the colleges and 
tho universities are not forwarding the 
application. of the private colleges which 
are eligible, which have got aU the infras-
tructure to raise to the status of the 
autonomous college. The Berhampur 
University did not forward the application 
of KSUB Bhanjnagar college. 1 invite the 
attention of the hone Minister to one 
matter. There are Committees. In those 
Committees a representative of the UGC or 
the Central Government remains. But who 
is the representative of the Central Govern-
ment or the UOC? He is a man suggested 
by the concerned University or the State 
Government. So, justice cannot be done in 
this way. I suggest that when a member of 
the committee to be there from the UGC or 
from the Centre, let the Central Govern-
ment or UOC send their representatives to 
the respective committee from here and not 
that they ditto the suggestion made by that 
university or by that State. 

I would invite the attention of the hone 
Minister in this connection. I wrote a 
letter to the then Minister of State for 
Education, Shrimati Krishna Sahi for which 
I received a reply on 25th June, 1987 : 

"I have received a copy of your 
letter dated 16th June, .] 987 regarding 
stopping the correspondence course for 
B.Ed. in Berhampur University, Per-
manent Affiliation to the K.S.U B. 
Training Co1Jege at Bhanjanagar etc. I . 
am having these looked into." 

But so far I have not received a reply as to 
what action has been taken. About the 
relevance of education, I quote the Prime 
Minister: 

"Education must make our people 
the masters of technology and not 
slaves. We must not ape or imitate. 
We must understand. modify and utilise 
knowledge for our benefit, for the 
country's benefit. II 

There is no brain·drain in India. It has 
been amply proved by OUr indigenous 
production of surface to surface missile 
and renl0[e sensing satellite. Of course, 
educationists and scientists go to different 
parts of the world. But our standing on 

our own leas has been amply proved by 
our achievements made by our scientists 
and ensinecrs. 

I would suggest to the hone Minister to 
give his kind attention to some of the 
matters in my constituency. UGC grant 
should be given to B.Ed. College and 
Savitri Women College at Bhanja Nagar. 
Since importance has been given to sports 
and camps necessaJ y aid should be given 
to Nehru Memoria) Association at Bhanja 
Nagar where there is stadium. Bhanja 
Sahitya Parishad at Bhanjanagar, district 
Ganjan. Orissa is a citadel of learning. It 
has published many works of Kavi Samrat 
Upendra Bhanj. poet laureate of Orissa. So, 
necessary aids and grants should be given 
to this institution to develop the regional 
culture. Similarly, I request that the 
Bhanjanagar College should be given 
autonomous st atus. 

I suggest that there should be a code 
of conduct not only for the teachers of 
universities but als 0 for the whole education 
system. beginning from secondary education 
up to colJege education and the achieve-
ments should be supervised and COl rective 
steps taken where necessary. 

As for Delhi, it is mentioned education 
survey is being conducted to identify 
uncnrolled chJldren and potential drop-outs 
and efforts arc being m..lde to ensure 
maximum enrolment and Jetention. This 
should be adopted in all the States. 

SHRI A.E.T. BARROW (Nom mated 
Anglo-Indian): Mr. Deputy-Speaker, Sir; 
whHst waiting for my name to be called, I 
could not heJp but recall the words of 
Shakespeare in. "As You Like It" : 

"Time travels in diverse paces with 
diverse persons. 

"I'll tell you who Time ambles 
withaJ, who Time trots withal, who 
lime galJops withal and who he stands 
stiJ) withal." 

For the Memher who is waiting for his 
name to be called, Time stands c;tiH withal· 
for the Member who is speaking, Tim; 
gallops withal. So as Time wjJ1 gallop when 
I speak, I shaJl plunge into my subject 
straiptaway. 
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I moved three Cut Motions but J 
believe the most important of these is in 
respect of the functioning of the University 
Grants Commission, I have made this 
observation based on a cliticism of the 
Supreme Court in a case, judgment of which 
was delivered on the 13th August, 1987. I 
am quoting from the judgment: 

"The Constitution of India vests 
Parliament with exclusive authority in 
reg,nd to coordination and determina-
tion of standards in institutions of 
higher education. Parliament has 
enacted th~ UGC Act for that purpose. 
University Grants Commission has, 
therefore, a' greater role to play in 
shaping the academic life of the country. 
It shall not falter or fail in its duty to 
maintain a high ~tandards in the 
University. It is hoped that the 
University Grants Commission will 
discharge its responsibi1ity to the nation 
and play an increasing rolc to bI ing 
about the needed transformation in the 
academic 1ife of the Universities." 

This is a stron g indict ment of our pre-
eminent educational pace-setting organisa-
tIOn which j" ChatgLd with the maintenance 
and coordination of standards. 

No lcs~ a distinguishtd educationist 
than Dr. Amrik Singh ha~ described this 
Body as "the academic cripple caUed 
the UGC." let me place on lccord briefly 
the background agajn~t which Ibe Supreme 
Court judgment was given. 

In 1986 the Government of Andhra 
Pradesh appoin tcd a Committee to under-
take a critical burvey of higher education 
in the State. On the basis of the report of 
this Higher Education Committee, legislation 
wao; enacted and the State set up State 
Commissionerate of Higher Education to 
control higher education in (he State. The 
Osmania Teacher's Association challenged 
this legislation on the ground that it was a 
duplication of the University Grants Com-
mISSIon Act. The validity of the Andhra 
Pradesh Act was upheJd by the Andhra 
Pradesh High Court. On an appeal, the 
Supreme Court struck down thc Act as 
being null and void, being beyond the 
legislative competence of the State. What 
did the Supreme Court go on to observe? 
It observed. n that the defects and defi-

ciencies pointed out by the High Power 
Committee in regard to higher education 
may continue to remain. Such defects in 
higher education may not be an isola ted 
feature jn the State of Andhra Pradesh. It 
may be a common feature in some other 
States as wel1." 

As a result of this judgment we have, 
what I would describe, a Pickwickian 
situation. The UOC is not acting and 
w here a State Government wants to act it 
cannot act, what is the solution to it ? 

Apart from thi'" in practically all 
States, standards are deteriorating because 
of the uncontroHed establishment of sub-
standard colleges which arc eventually 
affiliated to our universities. One of the 
duties of the University Grants Commission 
is to Jay down criteria, norms and require .. 
ments for the establishment of coJleges. So. 
far, the University Grants Commission haa 
not done anything in this regard. This is a 
matter of grave national concern. Once 
Colleges are established by some means-I 
do not know how - persuasive or otherwise, 
they are affiliated. Once they are affiliated, 
because they are sub-standard colleges, our 
standards of education are diluted. 

It is 35 years or more than 35 years 
since the University Grants Commission 
Act was passed. Now, the University Grants 
Commission in India is different from its 
counter-part in Britain. There, the main 
function is to fund bigher education. In 
India, the primary task of OUr University 
Grants Commission - which is enshrined in 
our Const itution - is the task of coordinat-
ing and maintaining of standards. The 
secondary or minor task of the UGC is to 
act as a post office, as a cl1anncJ fo distri. 
huUng tbese funds. But the objective Ol. 

giving the funds to the Univorsity Grants 
Commission to distribute is to enable it to 
coordinate and maintain high standards. 
This has not been done. And I feel that 
there should be a high-powered Committee 
set up to go into the functioning of the 
University Grants Commission and to see 
whether it is failing in its primary objective 
of the maintenance and coordination of 
standards. 

The National Policy of education has 
also made provision for the establishment 
of State Councils of Higher Education. The 

• 
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purpose of these is to prepare programmes 
of higher education, scrutinise and monitor 
development programmes and - which is 
more important -to assess the performance 
of institutions of higher education. Sir, I 
wou1d ask the Minister to enlighten the 
House LS to what steps have been taken to 
establish these councils of higher education. 
When are they going to begin to function 1 
Both the UGC and these Councils of Higher 
Educntion are the bodies which will be able 
to prevent the deteriorating standards in 
higher education anti the proliferation of 
sub-standard colleges. Further, the Pro-
gramme of Action has a chapter-it bas a 
very significant and high-sounding caption 
"Making the System Work." The National 
Education Policy refers to the necessity of 
introducing discipline into the system and I 
am quoting ju~ t six words: "here and now 
in existing condition." I am not going in-
to the rampant indiscipline in every sphere 
of life,but I would like to quote from a lettl"r 
written to one of pur newspapers by a boy 
of Class Ten. This is what he says: 

"I for one do not know in which 
dIrection the country is gojng. Doctors 
go on strike, te.lchcrs go on strike, trans-
port personnel r;o on strike, farmer s 
go 011 "trike and ev("n lawyers go on 
!Hrikc". 

AN HON. MEMBER: Judges also. 

SHRI A.E.T. BARROW : 'Nell, this 
young~ter did nut ~ay 1 hat. 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRJ 
P. V. NARASIMHA RAO) : Nurses. 

SHIH A E.T. BARROW: Sir, everyone 
goes on ~tlikc. 

SHRI P. V. NARASJMHA RAO : you 
are doing less than justice to me because I 
had faced it. 

SHRI A.E.T. BORROW: I know Sir, 
you hHd. But I bdievc I aID not wrong; it 
W.!.S reported in the papers that in the 
Congress Party meeting there was a demand 
that strikes should be bannt.:d. I support 
this demand. Strikes sholild be banned in 
every service oriented OJ ganisation. 

AN HON. MEMBER: Even in produc-
tion also. 

SHRI A.E.T. BARROW : I am talking 
about service 01 iented organisations sueh 
as hosplta1s, schools, colleges, research 
institutes -whatever organisation is dOing 
something for the service of society. 

In December a BiJJ was introduced by 
the Labour Ministry caHed ·'The Hospitals 
and Other InstHutions (RedressaJ of 
Grievances) of Employees Bill, 1987. n 

That BiU has a clause, 8.l(a) which bans 
strikes or retardation of work or working 
to rule during the pendency of a dispute or 
the redressal of a grievance. But I would 
like (0 go funher and say that strikes should 
be banned in these il!stitutions altogether. 

. Have your machinery for redressing 
gnevances. As soon a;., thel e is any grievance 
let it be referred (\) the proper machinery. 
But let not the work of the institutions be 
impeded, hampered, stopped because people 
want to go on strike. 

Other Members have made reference to 
the teachers' strike last year. 1 am glad 
the Mimstry stood LIP to that. 1 think it is 
unprofessional. I had been a school tcacher, 
perhaps of a much earlier generation : but 
I don't think that a teacher who has teach-
ing as a vocation should consider going on 
strike and if tcachers do not consider it a 
vacation then they mU'it be stopped from 
going on strike. 

The UGC and the State University 
Grants Commissions were also asked in the 
National Education Policy to set down 
criteria for the as~essmcnt of performance 
of educational institutions. Some of these 
suggested criteria include the number of 
days of instruction in a year. Our colleges 
work from 80 to 1 40 days normally with .. 
out strikes. What work can be done in a 
college or university ? Then there must be 
the regular conduct of examinations and 
dcclar,ltion of 1 esults. 

I have read~ the other day in the papers 
th~t the pi actlcal examinations in Delhi 
may have to be postponed because some 
section is threatening to go on strike. The 
~ost.pone~ent ~f examinat ions goes on, it 
IS • In .e~ldemlc form in our colleges and 
UDlversltIes. These were some of the erite-
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ria wbich these bodies were asked to lay 
down. These committees were asked - I am 
quoting from the Programme of Action; 
it is just to remind the Minister, I know 
the Minister knows it by heart : 

"To lay down criteria of evaluation 
in respect of making the system work." 

Tbis is what I started with; 'Making 
the System Work'. 

. and these committees will 
also regularly monitor, at the initial 
stages, once every quarlcf, the extent to 
which the various parameters get opera-
tionalised. " 

Here no extra finance it required. I would 
like to know whether these criteria have 
been laid down and whether monitoring JS 

taking place. 

Sir, I am a little worried that financial-
ly the New Education Policy appears to be 
undergoing a painful, prolonged, fluttering, 
floundering struggle at the chrysalis stage. 
What may emerge from the prolonged pain-
ful struggle may be a mere musty mouldy 
moth and nnt a beautiful, many-splendoured 
butterfly as the Nation dreamed because 
of lack of funds and bad planning. I think 
there has been bad planning. 

Sir, lastly I had been very worried 
about our stand on the question of with-
drawal of our Davis Cup team from the 
match against Isreal. Dr. Narayanan said 
that it was a principled stand but the hon. 
Prime Minister went on to say that we will 
play Isreal provided it is not on Isreal soil. 
The Minister knows and I know that Archimi-
des principle was quite clear because it was 
the displacement of water but what principle 
is involved in the displacement of our tcam 
because it is on soil, and Israeli soil. 
What I feel is that our stand should be 
clear. Let us not participate in any game 
or sport in which Isreal is going to parti-
cipate. Further I would ask the Minister 
that 1ct the policy be laid down from the 
very beginning so that at the last moment 
our teams have not to withdraw from com-
petitions like this. The Nation feels let 
down. Let the decision be taken ear]y. 

[Translafiofll 

SHRI D. P. YADAVA (Monghyr): 
Mr. Deputy Speaker, Sir, education has 

been the subject of discussion for the last 
13 or 14 years and I have actively partici-
pated in them. Today, I am making my 
submisssion on the same subject once 
again. Even after 15 years it seems as if 
we have not made any headway in this 
field and we are stiJJ where we were 1 5 
years ago. 

The people Jiving in the rural areas 
often ask as to what is there in the new 
education poJicy? I want to submit that 
if we want 80 crore peopJe of this country 
to understand what exactly lies in the new 
education policy, which has been formulated 
after consulting nearly 5 lakh people, we 
shaH have to involve a specific apparatus 
for this purposc. It is said that the kind 
of education jmpartcd under the old educa-
tion policy was not that bad. Th~ people 
who were educated under the old system 
have achieved a lot in there respective 
fields. OUf scientists and technologists have 
excelled in various fic Jds whether it is 
atomic energy, instaJIing heavy water plants, 
developing nuclear mineraJ, or fast breeder 
reactors, conducting research and experi-
ments in Antartica, exploring the ocenn for 
mineral wealth and noduJes. They have 
made us proud, and we can say that India 
enjoys a high position in )"Clatters of science 
and technology among 5 or 6 highly deve· 
loped nations of the world. Whether it is 
the "'rea of bio-technology, plant or animal 
tissue culture, c)cctronics, computers, optics, 
magnetics, satellite technology, we are not 
lagging behind anywhere. The people who 
have achieved this for us, have been educat-
ed under the old system. As regards, the 
new horizons which we want to conquer 
through our new education policy, we will 
have to seriously think about the steps to 
be taken which would improve the quality. 
of life of the ordinary citizen and enable· 
him to lead a ]ife of dignity and comfort. 
This is the crux of the new education 
poJjcy. 

Shri Rao Sahib, I think that so far as 
OUf Defence preparedness development of 
Sonars and Radars, Inter Continental 
Ballistic Missiles, surface to surface missiles 
or submarines equipped with Sonars and 
Radars is concerned, the work in 0 ur 
Defence Laboratories is of a hiSh order. 
Our border are secure but how to ensure a 
life of dignity for an citizens within the 
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country and how to enable them to make 
progress, is~ I think the ultimate aim of 
the New Education policy. It also refers to 
transfer of technology and various other 
aspects. I congratulate you for the magni-
tude of this policy but if education was 
directly linked to such sectors like agricul-
ture, agronomy, animal husbandry techno-
logy development, soil and water manage-
ment it would have made a definite impact 
on the new education policy. Today, when 
our attention is drawn towards the sources 
of non~conventionaJ energy, it seems that 
these new branchec; of knowledge like the 
bio-mass, bio-gas, solar energy, improved 
'chula/z' etc. should have found a place in 
the aforesaid policy. Unless such things 
are brought to light, the people will not 
find any difference be tween the old policy 
and the new one. 

I would like to submit one more point. 
The mcmber~ of the Opposi tJOn particularly, 
prior to 1971-72 or 1975 used to shout 
slogans in favour of a new policy on cdu· 
cation and for a radical change in the 
entire system. Now when we formulated 
it after consulting 5 l~khs people, they are 
saying that it is a usde~s policy and should 
be scrapped. I canno t understand as to 
what should be done in such a situation. 
Therefole, I request the Opposition parties 
to try and find out if possible some specific 
defects in the policy and in the intentions 
of the Government of Jndia, Department 
of Education and the Hon. Prime Mmister. 

15.00 hrs. 

Finding shortcomings at the implernen· 
tation level IS one thing but finding fault at 
the level of po1i~y or :l change in the inten-
tions of the national leadership, is altogether 
another matter. Therefore, it must be 
clarified that our policy and aims and 
objects behind it are c]ear. If there is 
some lacunae at implementation stage, then 
that should certainly be brought to light 
because the machine·maker cannot be 
blamed in case there is some tcchnical 
fault in the machine. The person who is 
operating the machine should be blamed. 
The peopJe who are responsibJe for the 
imolementation of policies at the grass root 
level and 811 such other people should be 
chastised. There cannot be any two opi-
nions in this regard. 

Now as regards the thrust areas in the 
education sector : 

[English] 

"In the Seventh Plan, the thrust 
areas in the education sector arc : 

(i) Universal elementary education. 

(ii) Eradication of illiteracy in the age-
group 15·35 years. 

(i ii) Vocationalisation and skill~training 

programmes at different levels of 
education. 

(iv) Upgradation of standards and 
modernisation at aU stages of 
education with effective links with 
the world of work and develop-
ment with special emphasis on 
science and environment and on 
v aluc-orientation. 

[Trallslation] 

I think the Opposition should not have 
any reservation in this regard. 1 t shou1d 
be accepted that the new education policy 
is a national re~oluti(_)n and we shouJd 
comprehend the intention behind it. Jt is 
to buiJd a strong and United India about 
which the Hl)n. Prime Minister has men. 
tioned that "the Ncw Educ~tion policy is a 
nationa1 resolurion for the unity, integrity, 
prosperity and development of the country 
and to budd a strong nation ba.:ked with 
science and technology." 

I think that the leader of the nation has 
not said anything which could have created 
a difference of opinion. The words which 
have been used here one nationaJ integrity, 
unity, prosperity development and a country 
backed with sc ience and technology. In 
order to bUIld a strong India it is essential 
to implement the new education policy in 
Jetter and spirit and the Opposition will 
have to sit with the ruling party and delibe-
rate on this matter seriously. 

Now I came to Navodaya Vidyalayas. 
I have been in TamH Nadu politic", for some 
time. Some of my friends say that tl1ey do 
not want such schools in (heir State on the 
Plea that Hindi is being forced on them. If 
you go through the definition of Navodaya 
Vidyalayas you wiJl find and I quote. 
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"In order to provide good quality 
modern ,education including a strollg 
component of culture, inculcation of 
values, awareness of the environment, 
adventure activities and physkal edu-
cation to the talented children predomi-
nantly from the rural areas, without 
regard to their family socio-et.onomic 
conditions, the Government of India 
have 1aunched a scheme to establish 
Navodaya Vidyalayas, on an average, 
one in each districts of the country." 

[TronS/cll ion) 

This is the objectivc of Navodaya 
Vidyalayas. If some short-comings have 
crept in this system, we should rectify them. 
I want to request the hon. Minister that he 
should not make hastle and instead go 
slowly in this matter. When I was an 
Education Minister, 1 felt that before estab-
lishing schooJ~, we should train teachers. 

If tcachers arc not trained and four or 
five crorcs is spent on Navodaya VidyaJayas 
even then it wil J not serve the purpose. 
Running of schoo Is whether they be Cen-
tral schools, Navodllya Vidyalayas or any 
Public school depends on the capability, 
outlook and ideas of the Head Master not 
on the seniority of the Head Mastel. 
Navodaya Vidyalayas have been hurriedly 
set up and I would only say that when 
Central Government is fully funding these 
schools it should open them on the cam-
puses of J.1. Ts, National Laboratories and 
factories and exercise control over them. 
Besides, Government should try to help the 
poor "'children who are both socially and 
educationally backward. 

There is lot of bungling in Navodaya 
Vidyalayas. ] would like to ~uggest that 
during admissions in Navodaya Vidyalayas 
voters list must be consulted and in order 
to ensure whether the parents of the child 
were residing in a particular block or village 
five years prior to the admission. Govern-
ment must verify from the voters Jist. whether 
they are of the rural or urban origin. Whllt 
is happening is that the urbanites claim 
themselves of rural origin and declare that 
they belong to backward areas so that they 
can get admission in Navodaya Vidyalayas. 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI P.V. 
NARASIMHA RAO): The children who 
have not studied in the Primary schools of 
the area for three years are not given 
admission. 

SHRI D.P. yADAVA: I request the 
hon. Minister to go into the modus-operandi 
of acquiring Primary School Certificates. 

SHRI P.V. NARASIMHA RAO : This 
can be looked into. 

SHRI D.P. YADAVA : All these issues 
shOUld be examined. 

SHRI P.V. NARASIMHA RAO : It is 
pos~ible that you may be speaking on the 
basis of your experience. 

SHRI D.P. YADAVA : I know about 
Bihar and not about Uttar Pradesh Simi-
larly, the policy of setting up of Navodaya 
Vidyalayas is good intentioned. 

Regarding vocational education, I had 
said last year and I would like to repeat 
that as long as this is not made relevant 10 
rural life nobody C8n hopc to succeed by 
merely concentrating on books and by 
working on kits. As far as the provision 
of academic support by the NCERT and 
setting up of State Council is concerned it 
is justified and there are no two opini~ns 
about it. At this pOint, I would like to 
ad.d that Governrnen t will not achieve any-
thIng concrete through orientation pro-
gra~me it is running for the 5 lakh 
teachers. Government may invest any 
amount but the output would not be satis-
factory. Therefore, if instead of five years, 
tcn years are takC'n jn devising courses 
curriculum, design etc. the impact would ~ 
felt definitely through proliferation. 

As far as the question of educational 
technology is concerned, Government has 
chosen 22,500 Secondary schools. They 
will be provided with Rs. 75,000 worth of 
equipment and Rs. 15,000 in cash. Govern .. 
ment may carryon with this programme 
but it must remember that 8-10 years ag~ 
th~re was a b~g racket in the suppJy of 
sCience materIa1 to High schools in the 
country. Therefore, the equipment supplied 
should be of good quality. The equipment 
of the same quahty should be supplied to 
these schools as IS provided to Central 
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schools. It would be nice of the equip-
ment is of lSI quality othelWise the supplier 
should be reliabJe enough to ensure that 
uniform quality is being supplied in accor-
dance with the new scientific research and 
other norms of the Governmeut. 

In the end, J would like to state that 
there is need to strengthen NCERT. Govern-
ment should involve NCER T in t he new 
policies and programmes it is adopting. 

I have observed one more thing that the 
centre wants to do many things on its own. 
This complicates the matter in some cases. 
I request the Government to kave some-
thing to the States in the ~ubjects reserved 
for them so that in the cnd the States re-
quest the Centre to bring unifof!1lity. There 
is need to pay some attention in this regard. 
The responsibility should be shared by the 
States. 

We cannot implement that new cduca .. 
tion policy by sittmg in Delhi or re~tricting 
ourselves to what i~ happenlllg in Delhi. 
Every State, every district and every block 
has its own distinct features. If these 
features are not taken into consideradon 
and the same POllCy as is applicable to 
Delhi is thrust on the areas which are very 
backward, they will not develop. They can 
be benefited only if the policy formulations 
are implemented keeping in view their cap-
abiJit ies. They need to be given a dose 
accordingly. They can be slowly bui1t up. 

With these words, I support the 
Demand for Grant. 

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur): Mr. Deputy Speaker, 
Sir, through you, I wou ld like to submit a 
few points to the hon. Minister. Some 
time back the Governor of Punjab Shri S.S. 
Ray wrote a letter and a]so gave a statement 
that more that 45 per cent of the Punjab 
University'S Budget is borne by Punjab 
Government but even then It has no control 
over the University. It is true that Govern-
ment should not interfere but the su~estions 
of the Government should be taken notice 
of. Many things have been overlooked 
in the matter of recruitment by the Punjab 
University. Similarly, Punjab University 
is reducing the budget for development of 
punjabi language year after year and in not 

cooperating with the Punjab Government 
in formulation of unifolm syllabi for the 
three universities in the State having diffe-
rent syllabi and curriculum. Therefore, 
if the State Government under President's 
rule extends some suggestions to Punjab 
University these should be taken note of. 

Secondly, I have had the opportunity 
to visit a few counlrieb. °In other countries 
there arc thousands of young Indian Pass-
port holders who have migrated 4 to 6 
years ago after passing out matrie. Now 
they want to do graduation from any Indian 
University, but they arc not allowed to do 
so. You may suggest thut they can com-
plete their gr,\lIuation thIOUgh correspon-
dence course, but the standard of many has 
gone up and they directly w.mt to do 
graduation after rnatric. Therefore, 
Government must evolve ~ome method to 
enable Indian Pa~sp('rt holders living abroad 
to do graduation afler 4 to 6 years of 
matrie, fr om any Indian UnivCI ~ity. This 
facility should be provided at any Univer-
sity to enable Indian Pass PO) t holdcl S 

llving abroad to improve their educatio-
nal attainments and becomo degree holders. 

One thing, I would like to say about 
Jamia MiJJ;a University. This University 
fulfills a11 the criteria for an institution. 
There has been a long standing demand to 
declare it a fulfledgcd University, therefore, 
I request that it should be assigned the 
status of a fulfledgcd University. My 
learned colleagues llave emph<1siscd on thi s 
repeatedly and therefore, Governmer,t 
sho uld concede their demand. 

Now-a-days Public Schoo]s are coming 
up in a big way in the country. They have 
got their own system and syllabi which 
even challenges the education policy of the 
Government at many places. Government 
docs not have any say in the matter of 
admission and in the running these schools. 
They are not ready to adhere to any poJicy 
of the Government. The Government 
shou1d have some control over them since 
they are also part of our educationa1 system. 
Even if Government has to bring forward a 
Bill in this regard, it should not hesitate, 
but adequate provisions should be made in 
this tespect. Government must have some 
control over the autonomous bodies which 
run the Public Schools. These public 
scbools are very arbitrary about appointing 
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or dismissing anyone at any time and also 
about the admissions of children. So some .. 
thing should be done to control them. As 
for the cL\pitation fees is concerned, the 
vocational or professional institutions take 
an amount upto Rs. 2 lakhs from a student 
for admission in M.B.B.S. and Engineering 
courses. It happens in many states. Where 
does this nmount go and how much amount 
has been 1cgalised by the Government? 
Where this money is deposited and how it 
is spent? This whole system is running like 
a para1ld economy. It deprives a capabJe 
mnn of his right. An hon. friend said that 
a particular state did not want Navodaya 
Vidyalayas. It might have been stated so 
by the hon. M.P. in view of the situation 
in his state. J request that the number of 
Navodaya Vid:-tlayas in Punjab should be 
doubled and we arc ready to accept them. 
With these words I conc1ud(". 

I Translationl 

SHRI AZJZ QURESHI (Satna): Mr. 
Deputy Speaker, Sir, I rise to support the 
demands of the Ministry of Human Resource 
Development and along with it I congratu· 
late thc hon. Minister, his Ministry and his 
otlki:.~ls for the fact that it is for the first 
time that under tht.: Na tional Edur ation Polky 
coordinated efforts are being made for the 
all-round dcvtlC'rm(.'nt of education, cu1turt.', 
sports, Yl)uth, women and children. When 
we study these na.mes ~,lld piogrammes, 1 
am reminded the words of ollr 11011. Prime 
Minister, which is contain\.:d in the forward 
notc of the S\:\'cnth Pl.lIl document 

[English] 

"In the final analysis, development 
is not just about factories, dams and 
ro~ds. Development is about people. 
The human factor, the human contact 
is of supreme v~)ue. We must pay 
much greater allcnt i(ln to these ques-
tions in futurt." 

[Translatiolll 

Mr. Deputy Speaker, Sir. as time is very 
short,] will not go in details. But on 
going through demands for grants, we find 
a new turning point in the history of the 
Ministry of Education about science, 
envicJrnment, vocational education and 
quality of teachers training. I am thrilled 
to re(\d the references made about Navodaya 

Vidyalayas which brought a ray of hope to 
the rural areas which have been reelioa 
under the darkness of illiteracy for many 
centuries and it will go a long way in pro-
viding quality education to rural people 
who have been hitherto deprived of it. 
Similarly. the technology mission launched 
under National Literacy Programme for 
adult education is commendable and also a 
turning point in the history for which no 
word of praise is found to be adequate. 
But I will Ii ke to subm it that the Ministry 
of Education should get the whole literature 
djstributed after having been translated 
into regional languages and the demons-
trations held in big cities should also be 
held at district and panchayat levels so 
that the voluntary institutions also come 
forward to heJp the Government. Delink .. 
ing of degrees from jobs in National 
Service System is also a historic and 
commendable step. But to implement this 
programmc p the Centre or the States may 
not have the required number of trained 
hands and trained persons. So, arrange-
ments should be made to rnnke avaHable 
adequate number of stich trained persons 
quick1y so that this aim is fUlfilJed. As 
regards primary cduc~·tion, a proposal had 
been put forward to give 100 per cent 
coven:gc, but it is regretted to say that the 
promise m~!dl.! forly years ago for providing 
education 10 every child of this country 
and the same was guaranteed in the Cons-
t ittltion (1)so, 11(1s not hcen fulfilled so far. 

[English] 

PROF. N. G. RANOA (Guntur): We 
said thut we would achieve it within ten 
ye:1rs. 

SHRI AZIZ QURESHJ: You wt're one 
of the fram~l's of the Constitution. 

[Translation] 

This thing should be paid attention and 
this unfulfilled dream for providing primary 
education to every child of India be reaUsed. 
I fully support the new pay scales. new 
facilities and new service conditions given 
to the teachers of schools and colleges, The 
way our hon. Minister for Education and 
Ministry of Education handled the last 
years' teachers strike, which resuJted in 
national loss, deserves to be PI aised. He 
dealt the matter very efficiently. D. P, 
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Chattopadhaya Commission, which was 
approved by both the Houses of the Parlia. 
ment, was set up to look into the matter. 
Its report has come. But the recommen-
dation made in the report about uniform 
pay structure and service conditions is not 
being applied in the case of teachers of our 
schools. The Govcrnmen t must pay atten-
tion to it and get it implemented at the 
earliest. So far the teachers of colleges and 
universities are concerned, they have got a 
good status in the society, but the school 
teachers do not enjoy that much status in 
the society which they deserve. The hone 
Minister and the Ministry should pay atten-
tion to it. Now, I would like to say a few 
words about your annual report, in which a 
mention has been made about Aligarh 
Muslim University at page 38 by terming 
it as a historical university, but it is regret-
ted that the working of this university does 
not conform to its name attached to it. 
The Parliament has passed a special law for 
the universities to protect the rights of 
minority of the country. Late ShrimatJ Indira 
Gandhi accepted their demand and managed 
to set up a special court for this university. 
But unfortunately, that court has become 
a dead body. No decisions of this court 
are being executed. The vice-chancellor 
and officials there, arc totally neglecting it. 
The hone Minister should see to it that 
scperatist tendencies, which are gradually 
gaining their ground there, are not allowed 
to flourish. Recently, a leader of Ka~hmir 
was invited there by the Vice-Chancellor 
and officials and there he delivered such a 
objectionable speech that Kashmir is not a 
part of India and merger of Kashmir with 
union of India was not final and it required 
to be reconsidCl'cd. Such a lea('er was 
invited and honoured by the Dean of 
students Welfare there. Likewise, decisions 
taken by the court is not being executed. 
More prominently, 1 would iike to know 
under which rules the vicc-chanccllor is 
empowered to automatically increase the 
marks of the students belonging to univer-
sities in Delhi. U.P. and AJigal'h and de-
crease the marks of the students coming 
from Bihar or many other states for the 
purpose of admission in the university. 
God knows what type of justice -it is that 
you increase the marks of candidates of 

. some universities and decrease the others at 

your sweet will. The hon. Minister is 
requested to rectify this unjustice as soon 
as possible and the vice-chanceJJor of the 
university should be instructed to abide by 
the decisions of the court. 

In annual report at page 50, a mention. 
ed has ~en made, about lamia MiJJia 
University. My friends as welJ as I have 
raised quesrion about it many times. It 
ranks to that category of institution which 
was established in the leadership of Mahatma 
Gandhi to fight the communalism spread 
by Mu~lim league theae and in fact it 
succeeded in its mission which was evident 
from the fact that Mahatma Gandhi him. 
self sellt his son Shri Dcvdas Gandhi to 
serve as a teacher in this university.. Shri 
Devdas Gandhi nor only taught there, but 
when he died, he was buried in Jamia Millia 
on the instructions of Mahatma Gandhi. 
His grave is still present there. This proves 
that Mahatma Gandhi wanted Jamia Mi1Jia 
to make a front to wage war against all the 
communal forces. But it is regretted that 
til) toda.y, Jamia MjJ}ia has not been accord-
ed the status of a fulfledged umversity 
though many other universities of l.::ss im-
portance from historical as wel1 as campus 
points of view have been accorded the 
st atus of a fuJfledgcd university. I fail to 
understand the rationale behind it. This 

. instItution which has all along been struggl-
ing for upholding secular ideals and fought 
against communalism in this countIy should 
be given the I)tatus of a fulftcdged university. 

Mr. Deputy Speaker, Sir. 1hrollgh you, 
I would like to say" few words about the 
cultural activitie~. The efforts of the 
Ministry in this field is commendable but 
the cUJtur~J activities taking place in Delhi 
have no compal ison to what is going on in 
states. If you Jook into the matter, you 
will find that the grants given to the states 
by the centre for cultural activities arc 
grossly misused. For example, Urdu 
Academy of Madhya Pradesh, which is a 
part of Department of Culture there, has 
brought out a book on late Prime Minister 
Shrimati Indira Gandhi, which costed 
Rs. 2 lakhs. I would like that the hone 
Minjs1er should set up an enquiry to find 
out the facts as to whether there is any 
printing press in India of the kind, which 
makes uses of such a costly materials as to 
involve an expenditure of Rs. 2 1akhs on 
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printing of only one thousand copies of a 
book. I don't think that you will find a 
more scandlous example of corruption in 
the history of world than this. 

Recently two festivals, one festival of 
U.S.S.R. in India and other festival of India 
in U .S.S.R were organised, which deserve 
all praise, but the things taking place here 
in India in the name of cultural activities 
must be stopped immediately. For example, 
a Russian girl, who married to an Indian 
here, is a very good artist, but she was not 
allowed to work in Garhi Co1ony for ten 
years. I wrote to the hon. Minister and 
the Ministry about this matter but nothing 
was done. Later I was told that the wjfe, 
of a highJy placed official who was also an 
artist, was doing that job and so the 
official did not want that the Russian girl 
should get the job. Such injustice done 
with the talented artists, should be stopped 
at the earliest, because in OUf country 
cultural activities are confined only to a few 
capitalists, bureaucrats or their wives and 
families. Cultural activities of this country 
is required to be so shaped which may 
bring 1J.~'nefit to crores of workers and far-
mers and poors -of the country. 

[EIlKlish] 

MR. DEPUTY SPEAKER: Time is 
over. 

SHRI AZIZ QURESHI:, J will con-
tinue next time. 

MR. DEPUTY-SPEAKER; No, you 
cannot continue. I will not allow you 
ruther time. 

15.30 hrs. 

PARLIAMENTARY PAY COMMITTEE 
Second Report 

[English] 

SECRETAR Y -GENERAL: I beg to 
Jay on the Table a copy of the Second 
Report (Hindi and English versions) on 
Amenities, Facilities, Special Allowances and 
other general matters (along with other 
connected documents) of the Committee of 
Parliament appointed to report on the 

structure of pay, allowances, leave and 
pensionary benefits for the officers nnd staff 
of the Rajya Sabha and Lok Sabha 
Secretariats. 

15.31 brs. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Fiflii'ih i~cpoi't 

[Trans/at ion] 

SHRIMATI USHA RANI TOMAR 
(AJigarh): Mr. Deputy Speaker, Sir, I 
beg to move: 

f'That this House do agree with 
the Fiftieth Report of the Committee 
on Private Members' Bills and "Resolu-
tions presented to the House on 29th 
March, 1988." 

(English] 

MR. DEPUTY SPEAKER The 
question is : 

"That this House do agree with 
the Fiftieth Report of the Committee 
on Private Members' Bills and Resolu-
tions presented to the House on the 
29th March, 1988." 

The motiro \\ as '4doptNI 

15.32 hws. 

RESOLUTION RE : CENTRE-STATE 
RELATIONS-Contd. 

[English] 

MR. DEPUTY SPEAKER; Now we 
take up further discussion on the Resolu-
tion regarding Centre-State relations moved 
on 18th March, 1988. 

The Mover of the Resolution, Shri H.M. 
Pate), was to continue his speech. Since 
he is held up some where, the House may 
treat his speech as finished. S~ri Shantarnm 
Naik. 

SHRI SHANT ARAM NAIK (Panaji); 
I beg to move ; 
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That in the reso)ution,-

after "Centre-State relations" 

insert "on account of ligid attitude of 
certain State Governments even 
to the extent of considering 
Centre as a myth" (J) 

That in the resolution,-
after "Constitution" 

insert "and .I'e approach of the St~te 
Governments towards the 
Centre" (2) 

MADHU DANDAVATE PROF. 
(Rajapur) : 
as myth? 
amendment. 

Which State considers Centre 
I think, that is a frivolous 

SHRI SHANTARAM NAIK: In this 
process of democracy that we are in, we 
have got a beautiful and idea) federaHsm 
in our country. We have got various 
States as also Union territories with varied 
powers given undu various Lists of our 
~onstitution. It is indeed a very ideal 
democratic structure even for other deve-
loped and democratic countries of the world 
to adopt. In fact, we have had several 
elections at the State and Centra) level. 
And in away. we arc proud that in certain 
States we have got Governments of political 
partil'!t which arc opposed to liS, who have 
defeated liS and are ruling in various States 
of the country. But it is very unfortunate 
that certain SlLlte Governments do not 
adhere to the provisions contained in OUf 

Constitution or they do not respect the 
federalism which is inherent in our struc-
ture. One of the Stale Government chief 
executives has gone cven to the ex.tent to 
say that he wou1d consider the Centre as 
myth, which is very unfortunate. He con-
tended at a stage that there is nothing like 
a Centre which exists, only the States exist 
and the Centre is a myth. If this is 
the attitude taken by a State Government 
or by any Chief Exccutive of the State 
Government, what will happen jf others 
~tart following it? That is why I have 
proposed that amendment to the main 
Resolution. 

**Not recorded. 

Secondly, although people have given 
mandate to certain State GovernPlcnts, in-
clud jng the one which I have reterrcd.' to 
rule the State, because of their attitude they 
have not been able to fulfil the aspirations 
of the people given under· the Constitution 
and given under the promises which we have 
made to the people. In Southern States 
we have now realised and the facts will 
come - that at least there are two States 
which have now virtuaJly become bankrupt. 
In one State I may mention tha t I have 
read reports that they do not have even 
sufficient funds to pay to the employees 
after each month. 

SHRI PIYUS TIRAKY (Alipulduar): 
Which is the State, Sir? 

SHRI SHANTARAM NAIK: This is 
the State. . ., ** This is happening because 
certain State Govermnenrs behave in a very 
irresponsible financial manner. For ins-
tance, we, as Members of Parliament 
receive booklets and pamphlets issued b; 
the ** ** Ch' f M" . .. ... Ie mister 1h very glossy 
paper-I do not know how much if may be 
costing the State exchequer - every fifteen 
days, to say how Centre-State relationship 
should be governed, why the finanCial powers 
given under the Constitution should be 
changed. And who tclls thi~ ?-the Chief 
Minister who has made the State bankrupt. 
It was not bankrupt before and it has neve. 
been so before. They do not mind spend-
ing Jakhs of rupees on glossy booklets to 
teU us these things. If the intention of 
the hon. Chief Minister w[!s to make his 
views known to the hon. l\1embers of 
Parliament, there is nothmg wrong in that 
but they could have done it in an ordina~ 
way, in simple booklcts Or some other 
cyclostyled things or whatever it is. S 
h 

0, 
t is is how the State Govcrnments are 
running their administration ..... (Inter-
ruptions). 

MR. DEPUTY SPEAKER: You can-
not criticise the Chief Minister. 

SHRI SHAN!A~AM NAIK: I will 
answer your obJectIOn, Sir. Very nicely 
thes~ two .volumes discuss the Centre-Stat; 
re!atwnshlP and J am supposed to discuss 
thIS. If I cannot refer to the Chief Minis_ 
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ters t toen the Salkaria Commission also 
cannot refer to any Chief Minister. 

MR. DEPUTY SPEAKER: You can-
not criticise individual Chief Ministers In 
particular . 

SHRI SHANTARAM NAIK: 1 will 
avoid that, Sir. 

PROF. MADHU DANDAVATE: Is 
it a telephone directory ? 

SHRI SHANT ARAM NAIK.: It looks 
like that. 

Another aspect which bas been deaH 
with by the Sarkaria Commission which 
relates to Centre-State relationship is the 
Governor's rolc. They have been contending 
time and again that Governors are appointed 
without consultation, Fjrst of all, when 
they contend so, they must see whether there 
is any provis ion in the Constitution to that 
effect. And I do not think there is any 
provision to the effect that a consultation is 
required. It is not so. Article 155 of 
the Constitution simply says: "The 
Governor of a State shall be appointed by 
the President by warrant under his hand and 
seal." Article 157 says: "No person 
shall be eligible for appointment as Governor 
unless he is a citizen of India. , .". ' . ' . 
(Interruptions). Now come conventions. 
When the articles do not support them, when 
a plain reading of the Constitution does not 
support them, then they find out these con-
ventions. And if you sometimes quote a 
convention, they win say this cOllvention 
goes against the rule of law, or something 
like thaL So, this is the manner in which 
they treat it. The question is whether the 
Constitution requires a certain procedure to 
be followed or not It is sometimes not 
possible, especially when we have got cer-
tain Chief Mihisters - I am not mentioning 
the names -with an attitude that in what-
ever manner you may consult them, they 
wiJ) never cooperate. When you have got 
persons like this, then it is very difficult for 
the Central Government to hAve consulta-
tions. 

The n comes the question of appoint-
ment of Governors. It is true, Sir, that 
one of the paras quotes even Jawaharlal 
Nehru with respect to selection of Gover-
nors, and I do not deny that these principles 

should be followed as far as possible. These 
principles have been reiterated by the 
Sarkaria Commission, and J quote : . 

"w e recommend that a person to 
be appointed as Governor should satisfy 
the following ,criteria: 

(1) He shoUld be eminent in some walk 
of life. 

(2) He should be a person from outside 
the State. 

(3) He should be a det ached figure and 
not too intimately connected with 
the local politics of the State 
and • 

(4) He should be a person who has 
Dot taken 100 g.-cat a part in 
politics generaHy and particularly 
in the recent past." 

All these conditions necessarily cannot 
be followed at all times antI therefore, with 
necessary regard things can be modified. 
Say, for instance, there has been a Minis'er 
who has been active and he is appointed as 
a Governor. It does not necessarily mean 
that he will go or play a role which is 
something beyond the powers given to him 
by the Constitution. Tn fact the Constitu 
tion does not give much ro]e to the Gover~ 

nors at all exc ept in some situations 
al~hough we m,ay say that when opportunit; 
arIses the PresIdent of lndia has got this 
m~ch power and [he Governors have got 
thIS much of role. In fact the President 
and the Governors, we have to admit are 
titular heads. Irrespective of the fact' that 
Leaders of Opposition approach the 
Governors of States sometimes, nothing 
happens. In certain matters the Governors 
do not have discretion to be used. And it 
is an admitted fact that Governors and the 
President under the Constitution have got 
titular or nominal powers the fact of which 
has been admitted by the Sarkaria Commis-
sion and they have quoted even the constitu. 
tiona~ auth~riti.es. They have quoted 
certam constItutional authorities to specify 
the role of th~ Governors. In this Report 
of the Sarkana Commission, one thing I 
would like to state is that the roles of th 
Adm~n~strators have not been properJ~ 
scrutmlsed. In the Union Territories we 
have what are known as Administrators. 
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Here they are in fact powerful. Under the 
Union Territories Act, if a decision is given 
by the Council of Ministers, it is Dot binding 
on the Administrators in the Union Terri-
tories. An Administrator can override the 
decision of the Council of Ministers. I have 
been submitting 1fl this case time and again 
that this position has to be reviewed. The 
powers which are vested in a Governor in a 
State have to be given to the Administra· 
tors, wherever at led.st Assemblies are there. 
This is becausc since we have got an elected 
Assembly-the Union Territory of Pondi-
cherry only remains now -- if the Council of 
Ministers in a Union Territory advise., the 
Admtnistrator in a particular manner, we 
should have a provision or we should amend 
the Union Territories Act to the effect that 
that advice should be binding, Otherwise, it 
means that we treat the Union Territory 
which has also an elected Assembly in a 
different manner. different from that of the 
State. In order to avoid, this discrepency 
I would suf?mit, Sir, that our Union Territo-
ries Act sllould be amended to that effect 
to give more powers to the Council of 
Ministers in the Union Territories. In fact, 
I am of the opinion, which I reiterated 
before also, that the entire Union Territories 
Act 1963 should be scrapped and an those 
provisions which arc there in that Act 
should be incorporated in the Constitution 
by adding a new Chapter. This is because 
when Parlhment has pa~sed the Union 
Territories Act in 1963, this Act governs 
the Union Territories whereas the States 
are governed under the Constitution. There .. 
fore, this gave them in a way a status 
below that of a citizen of a State. In order 
to avoid this discrepancy again, I would 
suggest that the Union Territories Act, to 
the extent, may be modified and the Pro-
Vl~lon may continue to the Union 
Territories, with modificatios, as suggested 
in the provisions of the ConstItution. 

Secondly, in the process of Centre-
State relationship, always consultation with 
the Opposition Parties are required. In 
fact, our Prime Minister, Shri Rajev Gandhi 
in the initial stages had consultations with 
the leaders of the Opposition Parties But 
our experience in. this regard was very 
bitter. It may be some persons like Mr. 
Dandavate might have been cooperatins 

with the Government with respect to 
certain aspects. But subseq&lently. the role 
of the Opposit!Oll Parties has not been to 
that cooperative. 

Now, for instance, let us take the case 
of Punjab, We read in the newspapers 
that they are firing this rocket and at this 
nick of time, we had the Constitutional 
Amendment for emergency But they have 
opposed it. They opposed the provisions to 
amend the Constitution for this purpose 
when things had gone to the extent tba; 
actually war is waged, practically in Punjab 
by terrorists. This is the way, they try to 
oppose tooth and nail every aspect of 
<?ovemment decision. If they cooperate 
Sincerely, perhaps the things would have 
been better. 

About the clectl.)ral reforms which are 
~art and ~arcel of the system, same thing 
IS happenlllg. Although we have got inde": 
~e?dent body to deal with electoral reforms, 
It rs we the Central Government, in consuJ-
tation with the Election Commission and 
various Parties, who have to achieve this 
process of electoral reforms. 1 would, in 
fact, urge upon the leaders of the various 
~oJiticaI parties to go into this matter. It 
IS because everyone is interested in free 
and fair ejections, May-be in some 
pockets, certain things may work. But 
eve:yo~c is interested in having a system 
whIch JS very much free and fair and I . we 
are a so mterest~d todny in reducing the 
role of money ~ower which is there in the 
process of electIOns. They are also intere. 
sted; the ruling Party is also interested. 
In fact, some of the Members have spoken 
about this aspect this morning. Therefore 
supposing if we coordinate Our thinkin~ 
and put our heads together, I think, a well-
documented programme Or scheme of 
electoral reforms can COme. Therefore I 
would urge upon the leaders of vario'us 
political parties to cooperate with th 
G . h' e overnment tn t IS regard. 

. Lastly, 1 would come to the three lists 
whl~h are also part of the relationship. The 
subjects are well laid down in the Un' 
L· S Jon 

1St, tate List and Concurrent List M . . any 
tJmes whqt we do is, for instance take 
education w~ich bei~g a concurrent subject, 
we are havmg nahona) education policy. 
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But what happens is, in the case of educa-
tion, about the education policy, if a State 
Government docs not comply with that 
policy, we are handicapped. Therefore, 
in such matters of concurrent list, we can 
have some sort of guidelines rather than 
policy When we ~ay, it is a policy, it has to 
be effectively implemented in full and we 
should give no scope to anyone to vjolate 
that policy. Tn that matter of Union List, 
we can have a policy and get it implemented 
because the Centre is ;n full charge of that 
subject. But as far as concurrent list is 
concerned, this problem arises. We enact 
a policy on a subject fa1ling in the concur-
rent list and some ~tates do not cooperate, 
and then the failure comes on tht; Centre. 
In fact, the Cellirc is not fully responsib1e 
because the actual execution or jmplementa-
tion lies with the State Government. 
Therefore, in this Jist, I would like to make 
a suggestion that not only education but 
wherever COnCUfl'Cn t suhjects arc there, let 
us have som~ sort of guidelines instead of 
policy so that we do not give any scope for 
the State Government, specially in the 
education tield. Certain State Governments 
like West Bt..:ngal, as far as educational 
policy is concerned, arc not willing to 
cooperate to any extent. They pret ... nd that 
they have not been consulted. J have found 
out that they have been COr sulted. The 
draft policy was sent to them. But they 
pretend that they have not been consulted. 
They find faull with every point of the 
policy. To avoid this, I would say that we 
can have guidcJincs on this subject. As 
far as Union List is l:oncerncd, we can 
have this policy. 

I would say that I mentioned only three 
or four points on the Centre-State relation-
ship. In any case, we wiJI have a thorough 
discussion on Sarkaria Commission report 
and in this discussion, let us hope that 
some valid points will emerge from both 
sides and Government wiU be abl~ to 
fortify this relationship in future. 

SHRI SA TYAG OPAL MISRA 
(Tamluk) : I am thankful to Mr. H. M. 
Patel for moving tbis resolution which has 
given us another opportunity to discuss the 
present position of Centre·State 
relationship. 

Through the years, we have developed 
some established policies, some principles 
and above all, there is OUT Constitution 
which can safeguard the Centre-State rela-
tionship. 

I can refer to the resolutions of the 
Congress-I party before independence. 
What they have said during the freedom 
struggle against the British imperiajjsts 
about the Centre-State relationship? In 
different resolutions, it was deaJ ly said 
that after independence, there will be a 
Government at the Centre but the State 
Governments wiIl be given more powers so 
that they can function wel1. But jf we go 
through the history after independence, we 
sec that the Government at the Centre is 
making a continuous effort to disown State 
Government and to make the State Govern-
ment weak in different ways. This is their 
continuous effort. Both are elected 
Governments. Government at the Centre 
and the State Governments both arc ejected 
and they arc elected by the people of our 
country. Guided by the Constitution, the 
Government at the Centre and the State 
Governments 11ave different roles to play 
and different responsjbilities to discharge. In 
practice, our experience has to be discussed 
elaborately. 

Our Central Ministers, when they go to 
djfferent States, particularly to non-Con-
gress-I States, their only act ivity is to 
condemn the activities of the State Govern-
men ts. That has become the only activity 
of the Central Ministers. 

You know there is an Article 356 of 
the Constitution, All the Centra] Ministers 
when they go to non-Congress-I States. 
always give lectures that they will us~ 
Article 356 to dislodge the ejected State 
Government there. That has become the 
practice of the Central Ministers at present, 
They act in a way as if this country has 
become their personal property. . 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : This is not correcf, I 
am sorry. 

SHRI SHANTARAM NAIK He is 
making a false statement. 



31 S Resl. re : Centre-Stale 
. Relations 

MR. DEPUTY SPEAKER: The hon. 
Ministcr says that your statement is 110t 
correct. 

SHRI SATYAGOPAL MISRA: I am 
very happy if my st atcment is wrong. But 
I ask Mr. Buta S1I1gh to go to Calcutta 
once again. Shri P. R. D.\s Munsi reques-
ted him to go Calcutta. J would .1Iso 
like to request him to go to Calcutta. 
(Interruptions). PleasL go to Calculta and 
ask your own peopk~ please go tlu"u~h 
all the daily newspapers publIshed III 

Calcutt:, during the FJ.nchaY~lt elections. 
(Interruptions). 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): Will you kindly yi~lri 
for a moment? This is the }11obkm wIth 
the opposition. I have been rep,'aledJy 
saying that do no t go by the rllm()ur~ of 
press reports. You quote any Ccn1r.al 
Minister having gone to Calcutta and saId 
what you have s~uJ ju..,t now that we would . 
U'5e Article 356 ag,till~t the GO't.ernmcnt of 
West Bcng.ll. Quote any Minblcr. 

SHRI SATY A GOPAL MISRA: I am 
very thankful to Mr. Buta Singh. Hut 
our experience is otherwise. We have 
seen Mr. Ghani Khan Choudha~'Y when 
he was the Central Mml~ter. (ll1ferruptions). 
We have heard Shri P. R. Das Munsi. 
(Interruptions). 

THE MINISTER OF DEFENCE 
(SHRT K. C. PANT) : H~ talked of Bay of 
Bengal. (/llterruptions). 

SHRI SATYAGOPAL MISRA: What 
has happened in Tripura? Before elections, 
army was deployed without the consent of 
the State Government. Even without the 
consultation with the Election Commission 
at the Centre, army was deployed. In this 
way, our Centre-State rclation~hip is going 
on. 

You see the loan meJas are going on. 
lt is very good. If you give loans to the 
poor peop]e, nobody will obje\:t to it, But 
do it in a proper manner. The RBJ is 
there, its instructions are there, banking 
system is there. You give loans to the 
poor as mvch as you can. But do it in a 
proper way. In the Don-Congress (I) 
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Governments, one particular party, the 
ruling party at the Centre will collect 
applications along with some money and 
then the banks will be asked to distribute 
loans. The Minister at tte Centre will go 
and himself distribute loans in an unde-
modratic manner. What js happening? 
Before the Panchayat elections in West 
Bengal, the Minister inchargc of Rural 
Development wcn.t to We~t Bengal and 
sanctioned some nwney for rura] reconstruc-
tion to a pallicular club belonging to a 
particular political party. Is this the 
way? (Interruptioll,\). 

KUMARI MAMTA BANERJEE 
(JadavPufl: It is not true. It IS a social 
organisation. (JllterrllptioIlS) 

DR. PHULRENU GUHA (Colltai) : ... It 
sanctIon wa~ befolc the election wa~ 
dec1.1fcd. (Jllterl"uptiolls) 

SHRI SATY AGOPAL MJSRA: 1t is 
tJ ue. It has happened in my district. I 
know it. If I am wrong, you can bring a 
PIivHegc Motion against me. In thIs way, 
they are maintaining the Centre-Slate 
relationship at present. 

I have heard Mr. Shantaram Naik. He 
has given a philosophy by which there 
should be no State Governments. Even, 
there should be no Lcntral Government. 
One person should dictate and that will go 
on. He has given that idea. He was 
saying about the bankruptcy of some State 
Governm.:nts. I would like to ask him why 
has it ;lappened so 7. Why some State 
Governments arc financially \\eak. Whose 
fault it is ? What do you do here J.t 
Centre? Are you not financially bankrupt? 
You deficit financing is rupees 700 to 800 
crores which is going up ycar after year. 
(Interruptions) Have the State Government 
any machinery so that they can print notes ? 
You say; "you have to stop aU overdrafts." 
Have this Central Government got any 
moral right to ask the State Governments 
to stop overdrafts when they themselves go 
on for deficit financing year after year and 
the amount of deficit financing go up every 
year? 

Then what happens when some natural 
calamities arise like some floods Or some 
drought? 
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According to the Finance Commission, 
some margin money is left with the Stale 
Governments but when the margin money 
becomes insufficient, then one Central Team 
will go they will see and at their sweet w.ill 
they wiJI sanction some money. to the State 
Government. In this way can a flood 
situation or a drought situation be saved-
whether it is in the Congress-I rules States 
or in the non-Congress-I ru]t)s States? It 
should be done in a proper manner with 
the consultation of the respective State 
Government, so thq,t the flood situation or 
the drought situation can be tackled in a 
proper way. 

The Finance Commission is consituted 
from time to time and according to their 
recommendations sOll,)e reorganisation in 
financial matters is done. But what hap-
pened to the last Finance Commission's 
recommendations 1 The recommendations 
of that Fmance Commission were rejected 
by the Government at the centre and parti-
cularly the State Government of West 
Bengal was deprived of Rs. 325 crores .. 
Why did it so happen? Usually the reco-
mmendations of the Finance Commission-
are taken into consideration. But in that 
case when the West Benga] State Govern-
ment was the beneficiary, at one stage the 
Central Government took. a dccj~ion not to 
accept the recommendations of that Finance 
Commission. 

Sir, let me discus') to the question of 
the post of Governor, Mr. Shantaram Naik 
has said so much of the activities Q.nd 
appointments of Governors. It has become 
a political rehabilitation centre of the per-
sons belonging to ruling party at the centre. 
Some persons losc thei r election and they 
arc rehabilitated at the office of a 
Governor. Some Ministers lose their jobs 
and they are rehabilitated as Govcrnors. 
They are acting in that way, in a partisan 
manner~ This has started since 1957 when 
the duly elected State Government of KcraJa 
was dislodged. In some newspapers it was 
pubJised that some CIA money was floated 
to dislodge the Kerala Government. 

Now, the ruling party at the centre is 
making discrimination against State Govern-

ments. Over the years two irrigation pro .. 
jects .. were taken up by the Central 
Govnrement - one was Bhakra-Nanpl in 
Punjab and the other was Tista in West 
Bengal. Both these States had to suffer 
becau<ie of the partition of our country, 
Bhakra-Nanga] was constructed with the 
financial help of the Central Government. 
But what happened to the Tista project? 
Bhakra-Nangal was completed, that is good, 
we have no objection. But for the cons-
truction of Tista project, uptill now they 
have given only Rs. S crores out of a total 
cost of Rs. 450 crores. This type of 
discrimination is going on. 

Much was said about freight equalisa-
tion. It was accepted by the Centra) 
Government that the freight equalisation 
Act wiIJ be withdrawn. Year after year is 
passing away. How much time wm it take? 
When we ask this question they say that 
there are some differences among the State 
Governments. You ask the Chief Ministers 
to come and have a free discussion and take 
a deci~ion. How long can we go on waiting 
for the freight equalisaTion policy to be 
withdrawn? 

Similarly what about the consignment 
tax? The State Governments are deprived 
of the consignment tax. Year after year it 
is going on and the passing of the Consign-
ment Act is stiJJ pending. I don't know 
when it will come. 

Sir, yesterday in the HOllse the hon. 
Minister of Industry said that everything has 
been cleared in respect of Haldia Petro-
chemical complex. Sjncc 1977 we 
have been trying to have a petro-
chemical complex at Haldia in West 
Bengal but till now we have not got the 
industrial licence. Yesterday the han. 
Minister of Industry gave a vague answer 
that everything has been cleared. what 
has been c]e.lfcd? I wou1d like 10 know 
whether the industrial licence has been 
issued or not? 

In the mean time some petro-chemical 
complexes in othcr parts of the country 
have come up. We have no objection to 
that but what qas happened to petro~chemj· 
elll complex at Hclldia. In this HOllse Mr. 
P. Siv Shanker when he was incbarge of this 
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Ministry categorically assured us that Haldia 
petro-chemical complex will come up but 
so many years have passed and the fate of 
this project is stilI handing in the air. I do 
not know when the industrial licence w ill be 
issued. 

Sir, .a lot has been said about. the 
electronics complex ut Salt Lake, Calcutta. 
West Beggul Govermnent has acquired a 
valuable piece of land and reserved the 
same for the development of eleclronics in 
West Bengal. Although elect1'onics com-
plexs have been sanctioned in other parts of 
the country yet as far as West Bengal is 
concerned the reason given is that West 
Bengal is a border State and. as such, elec-
tronics complex' cannot be set-up at Salt 
Lake whereas in some other border States 
like Haryana al1d U .P. electronics complexes 
have bc~n set-up. We have no ojection to 
that but why the State of West Bengal is 
deprived of it? That is the main question. 

Sir, in U .P. in the current pJan some 
fertiliser units are coming up. That is good. 
But what has happened to the Haldia 
fertiliser complex? When will that project 
be commissioned? Time and again we have 
asked the question but no categorical answer 
has come and in this way the Governmenl 
at the Centre goes on discriminJling with 
the non-Congsess (1) States. Thclefore, 
a situation has been created in the country 
where the saieguards for the upkeep of the 
Centre-State relationship in our Constitution 
have gone down and a deliberate attempt 
has been made by the Central Govern-
ment so that State Government 
cannot function properly. A cleaT discri-
mination is going on so that tIle non-
Congress (I) governments may not function. 
Their projects are not sanctioned. Money 
is not rele~sed in time. Therefore, time 
has come when the matter should be dealt 
with properly. 

Sir, when the country-wide agitation was 
going on this subject then the Central 
Government constituted Sarkaria Commis-
sion. They have submitted their repOrt 
recently. We have got a copy of the report 
but till now the Central Government has 
not taken any decision as to which of the 
recommendatjon~ the), are accepti ng Of 

rejecting. So the fate of the recommenda-
tions of the Sarkari a Commission is hanging 
in the air and I do not know how long it 
will remain hanging in the air. In this way, 
the Government have centralised their 
functioning. Their attitude has cJ'eated a 
confusion among the people at large in our 
country. In this respect, I want to make 
some positive suggestions. Both the State 
Governments 2nd the Central Government 
are elected. Both of them should be made 
stronger. Nobody wants that there should 41 

be a weak Government at the centre. There 
should be n strong government at the Centre. 
At the same time, I suggest that there 
should be the strong State Governments 
functioning properly. 

All the financial resources should be 
distributed in a proper manner. The subjects 
J ike Defence, Transport, Communications, 
Banking, Foreign Affai rs, should remain in 
the hands of the Centre. They wiJI deal 
with t]1cse matters. Other work should go 
to the States They shOUld function and 
discharge the other rcsponsibilitiLs, which 
the Centre IS enjoying at present. 

As regards financial resources, 75 per 
cent of the funds from the Central exchequer 
shOUld be di"t, ibuteu among different States. 
It mr,y he WC",l Bengal, Uttar Pradesh, 
Haryana, Madhya Pradesh or any other 
Statc. With thc Iemaining 25 per cent of 
tIle financial resources, the Central Govern-
ment wiIJ discharge their dutje~. If we go 
in this manner. we can have strong India 
wi (Jot strong Centre and strong States. I 
hope my suggestion will be taken lip. 

Even after 40 years of Independence, 
p""litics of confrontation is going on. I can 
repeat it again. Mr. BUla Singh is there 
to react on it. Every time when the Central 
Ministers go to the non-Congress States, 
they go on accusing the Slate Governments. 
That has become their routine affair. They 
are afraid that if they do not function in 
that way, they might lose their ministership. 
Such types of things cannot be tolerated. 
A time has come when we should define 
the Centre-State relationship in a very 
meaningful way. Therefore, the resolution 
moved by Mr. H.M. Patel call be accepted. 
Thank you. 
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PROF. N.O. RANOA (Ountur) : Mr. 
Deputy Speaker, Sir, I have heard very 
carefully the two speeches that have been 
delivered today. I would like to say, in the 
very beginning, that our Constitution is 
neither federal nor unitary. It is a unique 
thing by itself. It was formu1ated for a 
society as well as a country which is Con-
tinental. True, we had the example of 
England on one side and America on the 
other. But we developed this structure in 
order to suit our conditions. There is no 
such thing as finality about it. It is a 
evolving process of approach towards our 
practical problems. 

In the beginning, when the Constituent 
Assembly was convened, we were thjnking 
of only very few limited powers for the 
Centre. At that time, we had to negotiate 
with the Indian States, their princes and 
their autocracy, .On top of it, there wa~ 
Great Britain also. Slowly, Indian States 
were liquidated. The princes and their 
antocracy were r\-moved. India became one 
politically and came to be devoted to 

16.15 f.!s. 
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democracy. As a result, under the able 
leadership of Snrdar Pate 1 we began to 
think, first of all, of having strong Centre. 
Then the whok of the Constitutent Assembly 
agreed that there should be a very strong 
Centre clnd at the same time a number of 
Stales with c~rtain powers which are to be 
exercised ill an autonomous manner with 
the aid of their own elected machinery 
of Legislature and all the resent of it. 
But j n bet ween, we also had to think of 
a contact between the State Governments, 
the Sta1c Legislaturers and the Centre. 
Therefore, we adopted the British system. 
The earlier precedent we have had, it is the 
system of appcinting Governors. Who used 
to appoint Govcrnors? Of Course, the 
Centre through the President. But then we 
conceived the Idea to first of all consult the 
State Governments before we appointed the 
Governors. At the time of Pandit Nehru, 
in all the States, there were only Congress 
Governments. It \\'ouJd be a sensible thing 
to consult their Chief Ministers in regard 
to the appointment of Governors because 
at that time we were aU acquainted with 

each other. We were brought up in our 
political life as a kind of a great giant 
family and so we knew each ,other. The 
Chief Ministers in their States, when they 
were consulted, they knew all available ones 
as to who will be appointed as Governors. 
But then the Chief Ministers in the respec-
tive States would know who is who in the 
whole of the country, to be good enough, 
to be fit enough, to be big enough, 
to be experienced enough to be chosen 
as Governors. Therefore, how can we 
carryon that kind of experiment which 
Jawaharlal was able to make for over a 
period of 15 years? Since then changes, 
came. We think of so many peopJe. Admi-
nistrators may have a bio-data. We think 
of politicians and political leaders. Because 
of our differences in political approaches, 
between the States and the Centre, they 
may not be willi ng to accept anybody at 
a11 who had never been a Member or an 
important Jeader, or as a ruling partner 
at the Centre. Today it is the Congress. 
Some time back. it was Janata. There-
fore, we cannot very welJ depend upon 
that kind of a practice which Jawaharlal 
initiated, not as a weU-established conven-
tion but he hoped that the condition should 
continue to be in the manner they faced 
at that time, but today it is not possible. 

Secondly, there is R move on the part of 
some of the State Govcrnmen1') and leaders 
that we should not appoint people of 
administrative experiel~ce. Some others say 
that we should not appoint anyone who had 
any politicaJ career. All these arc conditions 
which cannot be fulfiHed, Some of • hem 
would be administrators, some may be 
politicians some of them will be spokesman 
and some may be philo')nphcrs. It aU 
depends upon circumstances. Did we imagine 
that we would come to have a philo~opher 

like Dr. Radhakrishnan and an educationist 
like Shri Zakir Hussain as President? We 
did not. But it came to be thM way. There 
for!, I do not agree with the kind of criti-
cism that is emanating from some of the 
eminent 1eaders in the States which are 
being governed by parties which will not 
see eye-to-eye with the central party. At 
the same time. we must also agree to look 
upon the Offices of Governors with some 
consideration and respect. There was a 
Governor in Madras, He took some objec. 
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tion to the kind of diet that had to be 
provided for some dignitaty nnd then within 
24 hours he was removed. I was shocked 
and I CQuld not understand it even upto 
this date. I cannot Iecol1cile myself to the 
rationale of that act. This is one ex-
treme on or,e side. On the other, recently in 
some Cabinet a resolution was passed against 
the Governor and a political party has gone 
on record criticising the Govclnor. This is 
not the WCly this high ()ffice is to be treated 
at a)L Then, they want to judge the Gover-
nor by the amount of money he spends. 
What are the functions of a Governor apart 
from the functIOns that ale charged on 
him in the Const itution '? There arc so 
many non-political funct ions lIke the Red 
Cross Social activities, organizations work-
ing for the welfare of the minorities, tribal 
people, scheduled castes and under-develop-
ed section') and area.;; and specially the 
disabed women and dbabJed people. To 
these people, it is not the Chief Minister 
or the Prime Minister who is really the 
Godfather, it IS the Governor, because he 
represents the whole of the State there and 
he represcnts the whole of Ihe nation in 
that particu1ar part of India. Therefore, 
the Governor has got to b,' soci<tl and has 
to meet tlie organizitional needs of sllch 
organiz~tion") and provide leadership also 
to these people uut 111 a non-political man-
ner, non-fact IOU" and in a ~t.ltesmanlikc 

manner. These aT C the co.lditions which 
should be fultilku, which should b~ respect-
ed both by tfll..: G !Vernors on the one side 
and the Ministcr~ \V~ll) happen to be there 
in powel in the n:~pectlve State'] 00 the 
()thcr. 

Having said that abl1ut the Governors, 
now about the djvi~ion of powers. There 
was the Rajrnaonal' Commission appointed 
by the Madras GOVCLnmcn~ at one time. 
Recently, on the pressure from opposition 
as well as from r~giond.1 sections and sectors, 
Sarkaria Commission was allio appointed. 
They have 11llW mad\' a report to us. J do 
not thin k th1t r~rort call be final at any 
time. Nor can ,lilY report he final because 
it is in :hc evolving process of po)itical 
life that we an! having in our country. But 
for whatever it is worth, it is a very 
important COlllInis');oll. We should certainly 

pay a very high regard to their recommen-
dations. I agree, but then when it comes 
to separation of powers, look at tbe manner 
in which some of the Staws have behaved 
in regard to water resources. It is supposed 
to be a State subject. We made a mistake 
in the beginning. Epucation also we thought 
should be a State subject. Why did we not 
pay greater attent ion to the needs for 
Central responsibility also in regard to these 
things? At that time we did not pay suffi-
cient attention, and we were guided by 
earlier experiences under the British. 
So, we left at that. Agriculture, fOlestry, 
education, water resources, irrigation and 
so on are all State subjects. During these 
forty years have we not found it necessary 
to give more and more powers, not more 
than what the States are expected to cxer~ 
cise, because the Cent re did not have any 
power to start with in many of these things. 
We have done that. Therefore, this divi-
sion of responsibility as well as powers has 
powers has also got to be a flexible 
thing, made to depend on the experiences 
we gain. Environment now has become an 
all-India responsjbility, Can anybody object 
to that? But a State Government which is 
so very keen for an Irrigation project, or 
some other project, which IS too impatient 
about it, may take objection to the environ-
ment being with the Centre and saying that 
the project should not be in this area It 
should be in some other area, otherwise 
pollution there would be, environment mis-
chief there would be. Then the State Gov('rn-
mcnls go on quarrelling with each other 
These are a)) practical problems. Water re-
SOUJC~S we have left to the States. What has 
happened between Maharashtra and Andhra, 
Maharashtra and Karnataka, Tamil Nadu 
and Kerala over Krishna, Godavari and Cau-
very? They are notable to settle it. Therefore, 
the Centre has got to come again and again. 
One after the other-ouf own Members of 
Parliament-go on asking day after day the 
Central Government to have, if neces-
sary, a spec ia} legisJa tion in order to 
force the State Governments to come to 
some kind of an agreemen t or to accept the 
decision of the CentraJ Government. We 
did go into this matter, We passed a legis-
lation in regard to the appointment of a 
Tribuna1 Then there was a complaint from 
here saying that it should not be appointod. 
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The Central Government comes around 
and then says, we must make the con-
cerned State Governments agree to that 
before we can appoint a Tribunal. These 
are practical difficuJties. How are we to get 
over them? We have got to get over them 
by trial and experiment. That means there 
must be harmonious relationship between 
the Centre and the States. 

What happens when the Chief Ministers 
themselves indulge in walk out from the 
National Development Councj]? .You just 
think about the enormity of it. Only this 
morning we were discussing educational 
policy. We want to see that students are 
taught how to be disciplined. But Professors, 
Lecturers, teachers, everybody, have no 
discipline at all. Now here, at the very top 
of it. the people who have got to set an 
example to the rest of the population in our 
country, they themselves indulge in indiscip-
line, by simply walking out from the 
National Development Council. How many 
of them participated? May be 27 or 28 
and at the most 30 - incJuding every kind 
of administration that we have in our coun-
t) y. These thirty people could not very 
well sit together, discuss things in a patient 
manner with mutual I espect towards each 
other. Now with such personnel that we 
have as leaders in our country. we cannot 
vcry wcIJ have cut and dry division of 
powers and responsibilities between the 
Centre and the States. 

Then comes the question of languages. 
There is a question regarding Befgaum, I 
was very much worried about it, as mueh 
as the concerned Chief Ministers-the poor 
people. What is the use of blaming the 
good old Indiraji for having delayed the 
solution of that problem? They are highly 
educated, trained, experienced and aged 
Chief Ministers, who are not able to sit 
together and come to any kind of a settle-
ment. 

One side says, "we are prepared to give 
Rs. 100 crnres in order to get one city" and 
the other side says what is this Rs. 100 
crores ? It is a matter of honour. You just 
see this kind of madness. What is the 
solutioll for it ? Not by legislation. The 
solution can only lie in the hearts of the 
leaders from both sides. 

In Sri Lanka there are two areas-
Southern and Northern. In between these 
two areas, there Jjes one Buddhist area. 
The Southern and Northern areas are pre .. 
dominentJy Tamilian arcas. We have agreed 
to Jet those two areas be put into one 
province and we provide them with provin-
cial Governments. Have we not done that? 
Can we not think of our own solutions 011 
some such 1ines '! If we do that, would 
we not be abJe 10 solve this problem, here 
in Punjab-problem rt'gardjng two taluks ? 
But they begin to quarrel. We arc having 
all these troubles in punjab. Thele are three 
or four villugcs where some oth(.f langu~gcs 
prevail. What u<"cs that matter? If a 
solution is possible jn Sri Lanka, why 
should not similar solution be possible here 
in our country also? But people must 
oc sensible-minded, co-operative-minded. 
They must be statesmanlike. They must 
behave in a statesman-like manner. 
but they do ]lot. Whet is the difference 
between an ordinary man and a statesman? 
Ordinary man wouhl not have any patience 
untjJ his case is settled by the Supreme 
Court. 

He is so curious, so fa~ctjoJlS'. But a 
statesman is prepared to follow the poJicy 
of give and take. That is exactly where I 
insist that statesmanship should be allowed 
to prevail and that cal) happen only when 
Parliament exercises wisdom and Legislature 
exercises wisnom. 

There was a Chief Minister who said 
that he must have conmkte freedom to 
draw upon the RhI. Now to eall upon the 
RBI to pJace aU the money that he needed 
for his own various schemes, nobody objects 
to these schemes. But there is a limit for 
finances, so the Centre says; his own people 
say and he says, look at t1:e Centre. It 
goes on having wclfatc schemes, defence 
expenditure and alJ the rest of it. indulging 
in inflation. indulging jn deficit financing, 
indulging in asking the RBI to go on print-
ing more and more notes. ~'1f it is possible 
fOJ the Central Govcrnment t why should it 
not be for me 1" he says. Now, who it 
going to tell him ll'c A, B, C of the Constj .. 
tution, A, B, C of political life. If a viJIagc 
panchayat 1 iscs against a m.-.:ndal panchayat, 
mandaI panchayat rises against ziJa perishad 
then zila perishad rises against the State 
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Government ! Let him think about these 
issues. Not only himself as, one man. let 
all the Chief Ministers think about it and 
then they would rea!ise the need, t~e wis-
dom for them to abide by the Constitution. 
But let the Cen1re carryon its work accord-
ing to the Constitution and to make the 
State Governments also behave themselves 
properly. Oh, they do not like the word 
'behave' 1 hey say t "Who are you, the 
Centre, to say that we should behave 1" 
That is the trouble we had about Tripura. 
1 do not wish to go into details. What was 
Tripura? True, we give them the Statehood, 
but, at the same time, how many million 
population, what is the size of it? In the 
whole of thIS great country, it is only a 
infinitesimal thing. Therefore, they must go 
on dictating to the government in regard 
to security also and they must find fault 
with the government because Centre finds 
it necessary to interfere there. With regard 
to movement of population between that 
State and a neighbouring State, if we go on 
in this way, we cannot make any progress 
in our country. My hone friend, tbe author 
of this r~solution was a great friend of 
mine at Oxford and here in India. During 
the decade, when we were carrying on our 
Swatantra Party, we ourselves were sitting 
on that side where rrof. Dandavate is now 
sitting. He is or.e of the most responsible 
politicians in our country and advisedly he 
has formulated his proposition. He says, 
early re-structuring so that federalism un-
derlies .. and so on and so forth. He did not 
say straightway that the State Government 
should have so much power Alre,ady, they 
have so much of it. Certainly, we are all 
in favour of early re-structuring; it is not 
earJy; it is an eternal thing, but, then from 
period to period we should be re-structuring. 
But, as the times comes, tbe time, I am 
prepared to say, is coming; it would come 
provided, firstly, the Chief Ministers in the 
States; secondly, the Peime Minister and, thir-
dly, the one which was not included at that 
time when we were pa£sing the Constitution, 
the National Planning Commission, along 
with it other oommissions which arc also 
cooperating in order to see that our country 
is held together: alJ tbeae people are willing 
to cooperate with each other in a states-
man-like manner, not in a manner in 

which some of the State Chief Minis-
ters have behaved or inisbehaved in the 
National Development Co~ncil by indul.-
in. in that rowdy fashion or students' 
fashion or trade union fashion of walkins 
out. So, the time is coming, time is there 
provided that atmosphere is there. As long 
as that atmosphere is not there I wish to 
swear by the Constitution that I am not 
prepared to depart from it. 

Next thing, some chief Ministers say OhI 
Inter-continental international powers also, 

we must have There were proposals coming 
from one of the State Governments that they 
should hav~ power to raise loans in other 
countries, to invite industrial concerns of 
other countries to come and become part-
ners in their own industrial concerns! 
Where do we go then in this direction? I 
would like my hone friends also to give a 
serious thought to it. 1f you allow a thins 
like that, then this country wi11 go to dogs. 
It will go back to the Mughal period, when 
one great Peshwa was here, - was he a 
Peshwa, what was he ? - one great 
Emperor simply trounced down and another 
fellow, his own Sardar sat on him, pulled 
out his eyes one after another, that is after 
Aurangzed had gone away. A thing like 
that oUght not to be allowed to happen here 
in our country and that wa-; the reason why 
I was very glad indeed that Indiraji at that 
time put her foot down and then said, 
"Nothing doing; if you want, come and 
deal with our PI annin g Commission. If 
they agree that such and such an industrial 
concern is absolutely necessary for the 
development of industries in your own State, 
then you negoti ate with the Planning 
Commission as to wherefrom you are going 
to get the money If there is an American 
concern, or a Russian concern, or any 
other foreign concern, which is willing to 
come into partnership with your own local 
concern, Jet them discuss it. But under 
our auspices, under the auspices of the 
PJanning Commission. Then let us decide. 
AU that foreign capital should also be 
treated as national resource. Then It can 
be divided between one State and anol her. 
One State cannot go on like th at, borrow-
ing from abroad when all other States are 
crying for money. The whole country is 
one when it come 5 to the question of 
money, investment, industrial development, 
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national development and educalional 
development. " 

Now I am coming to Education. What 
is the position ? Here is Navodaya scheme .. 
Excellent scheme! The Prime Mi nister has 
put it very nicely the other day. I do not 
wish to repent it. The backward classes 
were never tried. Hal ijans, even the 
minori tics, Muslims and others, women-
they were all neglected. You depended 
upon one caste for providing the national 
genius for our cuuntry. Therefore, the 
country wellt down. SJow]y the British 
came and broadened the bccd bed of edu-
cation. Now here again is the Prime 
Minister. Here is the Education Minister 
coming fot ward with this revolutionary 
scheme of Navodaya, in 'order to help, give 
spccial preference to the chqdren of all 
those minorities, of all those undevelopfd 
people, suppressed p(:ople and a]50 especiaUy 
the rural people, to send their children to 
get the best possible type of education, 
better education than what you are suppo-
sed to be getting at Doon ell" at any public 
school or ~'ny of the places abroad, Cam-
bridge or Oxford or in America. They 
would get that education. In that way we 
would be able to open up just as from 
borcwclls underground water comes up, so 
much of underground, where -the huge 
social mass of people who had not been 
invited to make their contribution t., the 
national well being, national thought and 
national wisdom 1 This is the great vista 
for rntcJ]cctual development. 

What does onc Government say in their 
own wisdom? Wherefrom do they get it, 
God only knows. We are not going to 
use Navodaya. They have got some wisdom. 
Is it from the East or is it from the West? 
God only knows. But they do not want 
to have it. In such circumstances, what 
is the kind of solution that you can get 
either from Raj amannar or Sarkaria or 
that Gurdwara, of Anandpur where they 
hatched that evil plan for Khalistan ? There-
fore, it is absoJutely necessary that we 
should certainly have re-structuring, but 
not now. When? When all these people 
arc prepared to behave towards each other 
in a statesmanlike manner, in a progressive 
manner and in a manner in which we made 
the Constitution Jast time. Thank you. 

SHRI SYBD SHAHABUDDIN (Kishan. 
ganj) : MI'. Chairman Sir, at the dawn of 
our Constitution, Dr. Ambedkar cautioned 
us and said that we need gentlement to run 
the Constitution. 

PROF. MADHU DANDAVATB 
(Rajapur) : Ladles aJso. 

SHRT SYED SHAHABUDDIN : 
suppose gentlemen includes ladies also. 

When I was listening to the speech of 
our revered coUeague Mr.· N.G. Ranaa, I 
really felt touched anu I think that a time 
has indeed come when 'We should see where 
the Indian St ate is proceeding; the way which 
way we are going; whether we have lost 
t he way and what should we do to bring us 
on the rails in order tha t we really evolve 
and mature into a functioning-federal, 
secular, democratic socialist order. 

Sir, polit ics has always been defined as 
a system under which you determine who 
gets, what, how much aed how. Politics 
is conce) ned with tLe distribution (\f assets , 
resources and goods and services of the 
society. But roJitics in OUr country has 
been lcduced to a grrnc of competitjve 
acquisition and we p(')nicians perhaps arc 
v~ry acquisitive animals. We ere always 
confronting each other in order to get 
wealth, VCIY hopefully, for OUf States, for 
our regions, for our communities, a biuer 
share of the cake. Some sort of a struule 
is essential; certain degree of competition 
ought to be there; but when it is carried to 
a point where we start encroaching upon 
the legitimate aspirations of another region 
of our country. another community in our 
own country, then perhaps we give rise to 
situation a which does not augur well for 
harmony to which Prof. Ranga referred. 

Sir, we have two ways of looking at the 
problems that are with us today. One is 
of course, to go into contemporary reality-
hard solid facts. The othei is to take a 
conceptual view and that is what I imaaine 
Sarkaria Commission has tried to do, what 
is ought to be, what is the p~ttern that we 
should proceed towards. Of course, the 
real test will always be, how we can change 
from the contemporary reality to that ideal 
which we are harpins on. But the ten-
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done)' that we find today, whether it is the 
CentraJ Government or the State Govern-
ments, the overall tendency over the last 
forty years has been that every political 
party in our country and every poJiticaJ 
leader has been speaking in terms of decen-
tralisation of power, keeping in view that 
renunciation is the ultimate test. But the 
actual fact, we must admit that the trend 
has been towards centralisation. More and 
more power, more and more aUthority, and 
more and more functions have flown up-
wards even 1rom the level of the Jucal 
bodies or municipalities. The fUnctions 
that we at one time carried out by Paneha-
yars, they have all become concentrated into 
the hands of, what yOll call, bureaucracy 
or the District Administration or the State 
Governments. In fact, if I say so, to a 
large extent, many of these functions have 
also ia effect been conccntmted in the lumds 
of the Central Government. 

There are ways of dOing it. When you 
have control over the resources of the 
State, you have sordid processions in my 
view, of Chief Ministers on their annual 
pilgrimage of obeisance to Delhi and argu-
ing for a crore or two crOr~S Or ten crores, 
getting as much as they can. Some are 
blessed with favours and some are looked 
at with disfavour. And that creates, to my 
mind, a situation which, I think, in the 
1arger national intrest we should avoid. So, 
how do we reverse this trend? This is a 
question, to my mind. We must start with 
this confession that this trend of 40 years 
has to be reversed. Gattdhjji talked of the 
gram panchayat. And that is why, when 
I think of the Centre-Stale relations I am 
not confining myself to just the relations 
between the Centre and the States. I thank, 
you have to think of the Centre-State 
relations in the larger perspective of decent-
ralisation of power when it JogicaJiy follo~s 
that a State Government must be prepared 
to share its power with the district level 
and whatever authority we have at the dis-
trict level that power should be decentra-
lised to the block level and right down to 
the gram panchayat level. And I was very 
happy the other day when the Prime 
Minister did talk about reversing the pJan-
nin, process. That is what we have been 

.r'WIlI fo~ so many years tbat economic 
and social planning of this country must 
not be carried out in the ivory towers of 
Delhi. Jt must begin from the grassroot 
level. A combination of viJJage plans must 
give us a panchayat plan. A combination 
of panchayat plan must give us a district 
plan. A combination of district plans 
must give us a state plan. And similarly 
a combination of State pJans must finaHy 
give liS the national plan. Of course, I am 
not taking into consideration those specific 
areas of authority in which, for example, 
the CI,;utre is su r:remc. There, of course, 
t lie Centre has to plan by itscJ'" I will 
come to' that 13[er. But broadly that 
should be the pattern. 

Having suid this, I would like to say 
that from a purely functional point of view 
and by virtue of geography and history by 
virtue of the very size of our country and 
by virtue of the plurality which is a gift 
of history, ctlich.mey in administration and 
accountability are just. not possible without 
a due degree of decentralisation. If the 
vilJage teacher is not working, the Edu-
cation Minister at the Centre cannot 
conlrol. It is impossible. Even the 
State Minister of Education cannot control. 
If a Medical Officer in the prjmary health 
centre is not paying due attention to his 
job, it is only at the leve1 that his perfor-
mance can be controlled and he can be 
made accountable. Therefore, tJlere has 
to be monitoring at that level. And for 
that monitoring to be effective, there has 
to be authority vested at that )eve). There-
fore, from a pureJy functional point of 
vi~w, we have got to define areas of res-
ponsibility for each of these leveJs I have 
mencioned. No doubt, we have thought 
about these Central subjects. And I think, 
we have aJways agreed that there are 
certain functions and we have no disagree-
ment on that, which can only be carried 
OUt in respect of the soveleign State only 
by a central authority. The maintenance 
of independence of the country, the pro-
tection of its territorial integrity, its defence 
from foreign enemies. its national network 
of communication, its national monetary 
system, even its broad economic relations, 
the economic system and its relations, with 
the outside world, because no economy in the 
world today operates in a vacum; it has to 
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operate in the world environment, aU these 
can on1y be carried out by a central autho .. 
rity. The trouble is something with tbe 
psyche. I think, this much is granted and 
conceded by everyone. But our minds are 
clouded by our experience of history. We 
have certain psyche fear and apprehensions 
in our minds which move our th~u&h t in 
that direction that decentralisation or 
autonomy might ultimately mean disinte-
gration of the country. This is the fear. 
We have always said and I have heard many 
speakers say so in my very brief political 
life, that India has been India or India has 
remained India only when there was a 
strong centre and the moment the centre 
was weak, then India had disintegrated. I 
think a Jesson should be learnt trom the 
history. But at the same time, the Govern-
ments of the past did not perform all the 
functions that we expect the governments 
of the present hopefully to perform, and, 
therefore, there cannot be a comparison 
on all the fou],s. That is why I am taking 
a functional approach that there are certain 
functions granted that can be performed 
only by the Centre. But you must equaJly 
grant that certain functions can only be 
performed at the yillage level, certain func-
tions can on]y be performed a t the Pan-
chay~t level, or at the district level, or at 
the State Jevel. Only those functions which 
cannot be performed at the Jower level 
should be taken up at the higher lev~l. That 
should be Our axiom. that should be our 
conceptual framework, without which we 
cannot really come to a proper babnce, in 
my view. 

There is also this problem, again arising 
from geograpllY, of a certain heartland of 
the country and its relationship with the 
periphery. Forty years after Independence 
I am very much concerned about it that 
somehow thc way we have run OUf polity, 
we have not been able to satisfy the legiti-
mate aspirations o~ our periphery. The 
people who Clre liying in our peripheral 
areas somehow feel that they are not in 
itt -they arc not participating in it. they 
have become marginal to the scheme, they 
make hardly any contribution to the for-

. mUlation or resolution of national policies. 
It is the heartland which sets the tone, that 
makes the rule, and they feel as jf they arc 
the objects of this sysetm and not equally 

the subjects of the systCl.l1. Now, this fear 
may not be wholly weIJ.merited, but this 
fear and apprehension does persist and ;, is 
our national duty to see to it that the 
people in our peripheral reJioDs do nol 
continue to nurse such sentiments or 
feeJinp. 

I would Hke to make another general 
point. Any set of problems which persist 
in our countryJ any phenomenon of a 
national nature, has to have through con-
sensus a certain national approach for 
deaHng with it. It requires a matching 
national consensus a national norm, a 
national standard, a national way of deal-
ing with it, because the problems do : erupt 
from pI ace to place, from time to time, but 
they are basically the manifestations of 
the same phenomenon. For example. 
whether you are dealing with social 
violence, or you arc deaJing with the 
linguistic minorities or you arc dealing with 
the problems of heahh care, or you are 
dealing with the problems of, say, primary 
education, you must separate these two--
the authority and the norm. The norm 
must be uniform, the norm must be 
universal, the norm must be national 
because we regard all our people as one, 
we regard a1J parts of our conutry to be 
deserving the same treatment. Therefore, 
when I apply this thought to the concept of 
Centre-State relations, I have said in the 
Parliament in the past when I was speaking 
on Punjab, that much as I favour the quest 
of ~ut()nomy, and greater autonomy, by 
various Sbtes, I cannot agree to a separate 
regime for any State of India. Kashmir, 
yes, becau~c of historical situations, histori-
cal conditions. In any case, you cannot 
reverse the history. It is there. But then 
all States of India must be subject to the 
same pattern, must be subject to the same 
degroo more or less, of the Cen tral monitor .. 
j ng, Central authorHy or Cent raJ control, 
or whatever it is. 1t cannot be Joss in the 
case of one State 01' more j n the case of 
the other. So, that is where I apply this 
principle of uniformity, not only to a 
specific problem but also to a larger equa. 
tion like that of Centre-State relations • 
However, where I find something amusing 
is we Jay down uniform standards and yet 
when it comes to actual situations, somehow 
we tend to become arbitrttry in our dealinss, 
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some bow we tend to become not .. ory 
forthright. We really do not treat every 
situation equaHy. We do not react to every 
situation with equal concern. We do not 
look upon the grievances or the aspirations 
of different areas with the same degree of 
care. Somebody is ours, somebody is not. 
Some governments are being run by the 
same Party which is in the Centre and some 
States are not. Therefore. some are in 
and some are out and this game of in-laws 
and out-laws goes on in our polity. This 
is where I object. There should not be any 
arbitrariness because arbitrariness will 
always lead to rowdiness of which Prof. 
Ranga complained. 

SHRI RAM PY AREP ANIKA (Roberts-
ganj) : Mr. Chairman, Sir, I want one 
information. Mr. Shahabuddin, you are 
time and again, in this speech even, saying 
that the Centre is not giving equ:l1 oppor-
tunities to the States so far as allocation 
and other things are concl~rned. Kindly 
give us some examples where the Centre 
has done like that. 

SHRI SYED SIIAHABUDDIN: Well, 
I don't think the Chairman will give me 
that much of time, hut I am Sllft..~ that thos~ 
who understand will lInd~'rstalld. Those 
who understand, they know. 

SHRJ RAM PYARE PANIKA: This 
point is agJin repeated by him. So, let us 
have the exact thing. (Interruptions). I 
want to know which State. Kindly give one 
example 'W rerc the State has be~:n neglected. 
(Interruptions) . 

SHRI SYED SHAHARUDDIN : 1 said, 
some are in and some rue out. 

AN HON. MEMBER: Who arc out 1 
(Interruptions) . 

SHRI RAM PYARE PANIKA: Give 
an example. (interruptions). 

SHRI SYED SHAHABUDDIN : When 
you deal with the demands of States, 
somehow you feel that you are at odd squib 
or you do not politically bear the same 
colour. A certain degree of dim .. rcntiation 
creeps in. May be it is part of hUman 
nature, may be it is Pl\ft of the quasi process 

of a State. I don't know. But an objective 
observer of the Indian political scene today 
win concede this point that while we lay 
down uniform standards and uniform 
norms. when it comes to applying them, 
we don't deal with the same degree of 
equanimity or with the same sense of 
equanimity. I do not have to give our 
anything, here there are learned men, they 
understand my point. 

Now, Sir, on this point I would like to 
make one observation. I am for small 
States because it heJps in one way because 
when you have got smellier States which arc 
comparable to each other, the degree of 
differentiation that will be there in the 
treatment of a powerful State and a 
weaker State, that perhaps wiU come down. 
And it is another historic and cultural 
reason. We know that some of these 
States at least in the North are really in a 
sense accidents in history. They combine 
together areas ovcr a vast stretch of land 
in whIch there is hardly any commonality 
of interest, there is hardly any sense of 
belonging to one area and therefore, when 
you Jook b.lck into history you will find 
that there were distinct units in Our i istory 
which have a certain cultural relevance 
whict, have made a unique contribution t~ 
our history, whose names echo through the 
corridor~ of time al1art from the question 
of m'lnageability and therefore, the people 
of that region have a ct.:rtain understanding 
with each ot her, have :J certain possibility 
of working and coopnating with each other 
(OJ a common cause. Tl1at is why I plead 
for l'llTIdllcr States. Once you ha\,~ smaller 
St:ltCS, the po.;;sibility ,·Iso of striking the 
right balance between the Cl'ntte and the 
States will be much Hlnre. That is bJSO 
RIlOlher aspect of the ma(tf~r because 
sometimes the Cl'ntre which has to deal 
with a varkly of States which vary from a 
population of 120 miJJion to the population 
of less than a million finds it very difficult 
to appJy those uniform standards that I 
talked about. That perhaps can be sorted 
out to some extent by taking into considera-
tion history, geography, culture, l1.!nguage, 
and then trying to create socio-cultural 
units which have a homogcniety, which have 
an aspiration to which people respond, and 
that is one reason, MI'. Chairman, I feel 
why the dcvel()pment of the smaller States 
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bas been much faster. Even a State Uke 
Har),ana which in resources is much less 
endowed than my State of Bihar bas 
moved faster. 

AN HON. MEMBER: You are 
supporting larkhaDd. 

SHRI SYED SHAHABUDDIN: I am 
only making a conceptual presentation. 

SHRI NARAYAN CHOUBEY (Minda-
pore) Don't be a Jarkhandi, 
any way (Interruptions). 

SHRI SYED SHAHABUDDIN: I am 
a born Jarkhand i, any way. 

17.00 brs. 

Now as Car as the Constitution and 
legal provisions are concerned, of course, 
we will get an opportunity to go into in 
deta iI when we deal with the Sarkaria 
Commission report. I am hopeful that it 
will be presented to Parliament with the 
views of the Government and we shall· have 
an occasion, as the Home Minister prome-
sed, to discuss the recommendations in 
detail and in depth and coming to a natio-
nal consersus on that point. 

One question that is in my mind and 
that is always a debatable qlJestion is, 
where should ... the residuary power reside;. 
I think, that has dogged us from 1920 
onwards ever since we started looking for 
Constitutional devolution of power. I feel, 
when I start from the bottom and I want 
a functional allocation of responsibiJities 
and duties-starting from below -then it is 
obvious and logical that the residuary power 
must ultimately reside in the Centre. It is 
because, J am defining from below and func-
tionally going up, stage by stage, step by step. 
Therefore, in my view the residuary power 
must rest with the Centre. But we mU$t 
be fair to each level and we must not try 
to make any short cut. We may must be 
very fair to them and see that whatever is 
possib1e for them to do justice to them; 
whatever is possible for them to deal with 
effectively in the interest of the people. 
keeping the welfare of the people as our 
ultimate objective. We should be generous 
in defining those powers and then concep-
tually certain residuary powers will remain 
and that will of course come l,lp and flow 
at the Centro. 

PROP. N.G. RANOA: There i. DO 
atmosphere o( secularism in a vfDaae. It 
is ail casteism. Kindly temembcr what 
horrors have been commit1~ in Bihar atld 
Andhra Pradesh. ' 

SHRI SYBD SHAHABUDDIN: It il 
those villagers who elect us and send us to 
Parliament. 

I cannot say, I am a viJJapr. But J 
must say, had been 10 the villa.. also. 
(Interruptions.) 

I must. however, refer to one institu-
tion, the institution of Governor. There is 
a point of view and I think. a legitimate 
case can be made out for aboJishina this 
pbst. But perhaps an equally good case 
can be made out for keeping them. But 
unfortunately. the Governor who is a Con-
stitutional post as defined in the Constitu .. 
tion; has been in practice made into an 
agent of the Central Government. I am 
not using a harsher phrase. I could call 
him, hand-maid of the central Government 
but I would not do so. You can have any 
number of examples of command perfor-
mance and I think, this is what is eating 
into the institution. We have, of course 
the recommendation of the Sarkaria Com-
mission that at least active politicians 
should not be appointed as Governors. The 
Sarkaria Commission says, retired Ministers 
should not be appointed ...• 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PEN&IONS AND 
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : Should we appoint 
inactive politicians 1 

SHRI SYED SHAHABUDDIN : Those 
politicians who have renounced politics. 

SHRI P. CHIDAMBARAM : I am 
willing to take the entire front row. 

PROF. MADHU DANDAVATE : That 
is what he says: when the candidates ate 
defeated In the eJections, they are inactive. 

SHRI VIR SEN (Khurja): Do you 
want bureaucrats to be appointed a. 
Governors? 
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StIR] SYED SHAHABU DDIN : It 
I C,¥\ be anybody. There are eminent people 
'j~ every walk of life. We politicians think 
lihat we arc very important. No. The 
country is really being run by the people 
Y'hQ are not politicians. 

Similarly, on the question of emergency 
provisions of I have a feeling that 
t~ has been not a very scare 
Q8~ of emergency provisions. I think, 
it has become far t(,o generous and I would 
only pomt out to this House to take 40 
yeitlJ,\ of independence by decades. Look 
at th~ example of first 1 0 years, the next 
J 0 ye~rs, and then the next 10 years and 
.then the latest 10 years. You will find 
~haps the number of times that we have 
i\Woked the emergency provision In the 
~t 10 years, is perhaps more tban we did 
in lhe la.:.t 30 years. So, either the polity 
h+ls deteriorated to an extent-that is really 
a m~tter of concern-or the power is being 
nlisueed. All I am saying is emergency 
provisions have to be there in the .Constitu-
tion but they have to be used with great 
care. 

I would like to make two or three more 
points. As far as the Services arel'concerned, 
1 think broadly there is a natIOn 'at consen-
sus that the Services should cover more 
functions. There should be more An 
Indi a Services. For example, there IS much 
talk of All IndIa JudlcJal Service. About 
judiciary, I would like to caution here. 1 
had submitted in my last incarnation in the 
Rajya Suhha a Bill about the formtion of a 
Supreme Council of Judiciary in order that 
the influence that the executtve today 
eKEfrciscs in the choice of judges should be 
reduced. It should be a purely judicial 
function in which the High Court concerned, 
tbe Bar Council, the Chief Justice of India 
playa role but, as far as possible, the 
President comes into the picture only for 
fligning and sealing the document. That 
is there. This idea brings in politics. I am 
~ure it is coming in and as }-Irof. N. G. 
Ranga very correctly pointed out th ose 
stalwalts which had tl ied to establish good 
convcntJOns are no more on the scene. 

PROF. MADHU DANDAVATE : They 
are stalled now t 

SHRI SYED SHAHABUDDIN : On 
the question of economic and social plan-
ning, 1 have a point. This whole idea of 
a Centrally-sponsored scheme is anathema 
to mc. I would suggest tbat the broad 
concept of the Centre should be collection 
agency and then the distribution of those 
resources, whatever formula the Finance 
Commission might suggest t the national 
consensus might prove, and then the State 
shoUld be supreme in their domain. Here 
I find a Ministry which has no executive 
function. For example, the Ministry of 
Education. It does not build any dams, 
It does not have any flood control scheme. 
It does not operate anything. It only 
doles out money. It is only a money 
dolmg agency. I do not approve of the 
agency. If the function is to be carried 
out by the State Government, then that 
money should be made available to the State 
Government. If they like the T.sta project 
or Mahanadl basis, the State Government 
should not come and beg for money. 

SHRI PRATAP BHANU SHARMA 
(Vidisha) : This work is being done by the 
Ministry of IrrigatIOn. That is more 
important. 

SHRI SYED SHAHABUDDIN : 1 
have got the point. I have said on the 

. floor of the House that technical expertise 
sho~ld be available. That is not so. I am 
talking about the financial aspect. 

SHRI PRATAP BHANU SHARMA: 
It is to be seen whether that technical 
expertise is sound or feasible. 

SHRI SYED SHAHABUDDIN: It is 
whele the States complain. Sometimes you 
can approve a project in no time. Sotne-
times you take decades. That is where 
politics come in. 

SHRI SHANTARAM NAIK : You 
should settle the disputes also. 

SHRI SYED SHAHABUDDIN: The 
Ministry's Budge.t does not consist in pay-
ing for the technical expeJ tise. The Mini-
stry's Budget, the allocation that is avail-
able, 90 % of it is final1y used by the 
State. I say "Gi\e it ab initio to the 
States. Don"t make them beAars at vOW' 
doQr," " 
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Tbis ideQ. that the Prime Minister visits 
a place and generously announces a grant· 
in-aid or generously announces a project I 
think~ again it is very political. 

PIlOF. MADHU DANDAVATE: On 
the eve of eJections. 

SHRI SYED SHAHABUDDIN: He 
may have his other compulsions. That 
apart, after all, we are running a Govern-
ment, an ~dministration. A Project must 
be appraised, must be studied, as my friend 
pointed out, an4 the State Government 
must come into tbe picture and so on 
and. so forth. This must be done in the 
normal course. But why make a political·· 

I have one more pOint about the mass 
media. I have spoken on this subject in 
the past and suggested that there should be 
a three-tier arrangement. Even the Parlia-
ment makes ..... ** ... some times. 

SHRI RAM PY ARE PANIIUt: Don't 
use the word ..••... 

SHRI SYED SHAHABUDDIN It 
takes two to make a ** 

MR. CHAIRMAN : I wiJ] find.out 
whether it is parliamentary. Then we will 
consider. 

SHRI SYED SHAHABUDDIN : As 
far as mass media is concerned, I feel that 
it has enormous power. We are tending 
towards a total control. 

In fact, J have argued that a democracy 
does not need Ministry of Information. A 
democracy does not need Ministry of 
Information. Either the mass media should 
be totaJly free or at Jeast it should be 
decentraJised because from a national 
network, you cannot go into the grievances 
and the aspirations of the people at the 
srassr-oot level. I have argued, therefore, 
why can't we have three channels. There 
cah be a state channel ; there can as well 
be a district channel. Becau se then only 
we shall be able to harness the energies 
of those people for the cause of develop-
ment for the cause of education. 

··,Expunaed as ordered by the Chair. 

Finally, I just end by sayinl lb,. ~ 
we can see that Jesource mobUjsation is the 
responsibility of the Centre but the distri--
bution must be according to certain uniform 
DOJ'nlS and the execution largeJyexcept those 
areas of exclusive authority of the CeDij."~! 
Government must be in the hands of ~ 
State. Then it follows that our pr~ 
system of planning, our present system .qf 
allocation leaves much to be desired and 
leaves a lot of bad blood in the COUfSQ .qf 
this confrontation which must be avo~ded 
if we are to have a Centre-State relation .. 
ship On a, proper key. With these wQ.rds, 
I stand here to support the Motion. 

[Translation] 

DR. G. S. RAJHANS (Jhanjharpur): 
Mr. Chairman, Sir, I have been listtning 
my friend Shri Shahabuddin for the last One 
hour very attentively but I could not make 
out anything' from his speech. 

tEnglivh] 

I admit that my comprehension is poor. 

SHRI SYED SHAHAUDDIN : I can 
take the horse to the water but I cannot 
make it drink. 

[Translation] 

DR. O. S. RAJHANS : He bas said a 
very good thing that history is Dot ever, 
thing. There was a time in the history 
when it was said that there should be a 
strong Centre but now the time has chabged. 

\ 

SHRI SYED SHAHABUDDIN : The 
Centre must be strong, who said it 
otherwise ,1 

[English] 

But on its own sphere. 

{Translalions] 

DR. G. S. 
heard that. 

[English] 

II 

RAJHANS : But I h4v~ 
I, 

Those who do not learn from histcttY, 
they are condemend to repeat it. t J. 
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[Trans/a tlon] 

It will be our bad luck if we do not 
Jearn lesson from our recent history. What 
was the political situation of the country 
before the arrival of Britishers in India and 
their departure from this country? Just 
now, hon. Shri Ranga has just explained 
lucidJy What was in the minds of the mem-
ber of the Constituent Assembly at the 
time of framing the Constitution. Our 
Constitution is neither unitary nor federal 
in character but it is unique in itself and 
this form of the Constitution must be 
maintained. 

You please forget this petty politics for 
a whiJe and search your soul and ask 
yourself as to whether the Centre should be 
weakened in view of the present happenings 
in this country '1 WouJd fhi s be in your or 
our interests ? If the Centre is allowed to 
be weakened then the country will be fully 
disintegrated and all of us will remain no 
where. 

PROF. MADHU DANDAVATE : How 
the Centre will become weak by giving 
some more powers tolst ates ? 

DR.. O.S. RAJHANS : I am telling you 
how it will become weak. 

SHRI PRATAP BHANU SHARMA: 
The existence of the States depends on the 
existence of the country. 

DR. O.S. RAJHANS : There is no use 
of making the pillars of a house strong 
without a strong roof. If there is no strong 
roof. what is the use of strong pillars? 
What you are advocating is to have a 
human body with strong feet and hands and, 
weak bead. But it is not good. To my 
miDd, we should make efforts to strengthen 
not only our feet and hands but the head 
also. (Interruptions). 

SHRI SYBD MASUDAL HUSSAIN 
(Murshidabad): We want that the Centre 
and the States both should be strong 
(/nterruptio1U ) 

DR. O.S. RAJHANS : I beg your 
patjencc to hear me and Jet tho Centre be 

strong because this is the need of the hour. 
I would Uke to tell you a fact. The J)CO))lc 
in Bihar think that wh crever the Centre has 
some interference there is stability but tbe 
spheres which fall under the jurisdiction of 
State Government, are full of weakness and 
the work is not being done properly in 
those spheres. The peopJe of Bihar publicly 
say that education should Dot be kept in the 
concurrent list, it should be in the union 
list. The educational systems in Bihar is the 
worst in the country. When the boys of 
Bihar come in Delhi for employment after 
getting the education, they find themselves 
unable to complete with other candidates. 
What is the fault of these unlucky boys in 
it '1 We will have to draw a line anywhere 
and have to accept the interests of the 
country as supreme. Instead of raising the 
question of Centre va. State we should sec 
the interest of the nation. 

When law and order problems a6sume 
serious proportions, it is the C.R.P.p. and 
B.S.F. which create fear in the minds of 
wrong doers. The people at that time think 
that the State police is partial. I wiU only 
say that you may please gIve an opportu. 
nity to make the Centre strong. 

Our opposition colleagues have also 
referred to the quest jon of over drafts. 
(lnterrupt ions). 

In support of it t a weU reasoned argue-
menJ is given that when the Centre can 
resort to the defiCIt financmg and pnnt as 
many currency note as it wants, why the 
States can not resort to over draft? It 
means that Central Govrnment will continue 
to meet the extravagancy of the States 
Governments by printing more and more 
currency notes. It is a lesson to be learnt 
that those Congress ruled States which 
resorted to overdraft have to pay its price 
in the regime of Shrimati Indira Gandhi 
and Shri Rajiv Gandhi and the aClion was 
taken against them. The State Government 
utilise the facIlity of ovcrdraftiDg to spend 
the money on their publicity. Thus, you telJ 
me as to what is the Use of this overdraft 
facility? You shOUld keep national interest 
in mind. This does not give the State 
Governments a right to resort to overdraft 
in the manner they like, they should also 
think about the interest of the nation." 
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WhcD the States take funds from the 
Centre, is it not their duty to furnish 
details of account of that fund to the 
Central Ooverhment? I want to teU you 
that there are some non-Congress ruled 
States which were provided more aids than 
Bihar at the time of Boods but when they 
were asked to submit account of funds 
received they began to say that the Centre 
cannot ask for the accounts. (Interruptions) 

[English] 

MR. CHAIRMAN: Don't record 
anything. 

(lrrterruptions)· • 

[Translation] 

DR. o.s. RAJHANS: I will go on 
repeating the same thing. Previously, I went 
to China and Russia .for some days, there, 
I found that both the countries were of the 
opinion th3t a strong centre was must to 
make the States strong. Yes. I was saying 
that there should be no overdraft facility. 

The Centre must be more strong and 
States should Dot be allowed to resort to 
over draft in a free manner, rather stringent 
measures should be taken to check it, so 
that the poor people of the entire nation 
are not put to suffer due to the spend 
thrift ness of one State. 

Now I come to the second point; My 
bon. friend has said that we have not taken 
any lesson trom the Geography. In this 
regard, I would like to say that a strong erntre is must due to tbe Geo-political 
reasons and if a strong Cent re is not 
created then we would be nowhere. 

You referred to appointment of 
Governors. (Interruptions) The Adminis-
traHve Refotms Commission and tbe 
Sarkaria Commission have also made certain. 
recommendations in their respective reports 
about the office of the. Governor and I also 
say that if you 10 through the post-an-
dependence history of India you will find 
the kin~ of persons appointed as Governors 
01 for lhat matter even Presidents they were 
eitber educationists or trade unionists e.g. 
Dr. V. Oiri was a tradel unionist. Then, 

.*Not recorded. 

how can you say that a particular elap of 
people should l>e appointed and a particular 
class of people should not. AU are of the 
opinion that such persons shou14 bo 
apppinted as Governors who have tbt 
experience in one or the other fieJd and 
could be impartial in his dealings. 10 fact, 
only such persons are appointed Oovemors 
but you will always have the objc.1Ction 
whoever may be appointed as Governor. 
These types of thJDgs should be avoided .•. 
(Interruptions) No doubt, the Central 
Government have appointed Shri Ram Lal 
as Governor but it has withdrawn him also. 
I would like to say in tbis regard that tbo 
office of the Governor is a very sacred one 
and there should be no controversy on this 
sacred office. Whenever, we talked about 
the rights and powers of the Oovernor, we 
have always tried to strengthen this insti· 
tution but the opposition have always 
found faults with it. No~, I want to draw 
the attention of the House to a very funny 
th ing which has also attracted the bead-
lines of the newspapers It is said that the 
Prime Minister should have no right to 
convene the meeting of the District Magis-
trates of different States and make direct 
report with them. You tell me, what is 
harm in it. The Prime Minister belongs to 
the whole nation .If a person wants to work 
for the development of the whole nation, 
. then why you ,got disturbed? When the 
pub) ic and the District Magistrates have no 
objection, then what objection the opposi .. 
tion can have? 

[English] 

MR. CHA1RMAN : The time aUotted 
for iiis Resolution is almost over. Is it the 
pleasure of the Hou.e to extend the time 
by another two hours? 

MANY HON. MEMBERS: Yes. 

MR. CHAIRMAN : So, with tbe con-
sent of the House, time for this Resolution 
is extended by two hours. 
[ Translation] 

DR. G.S. RAJHANS: Thc'refore to 
call the District Magistrates and have ~on­
~u]tation wit~ them by the Prime Minist~r 
IS a step in TIght direction and I want that 
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this consultation should be held at a larger 
seale so that the Prime Minister may be 
atJle to know what is happening in this 
cOuntry. This types of consultations should 
be held in every State and the non-Congress 
ruling St"tes should have no objection to 
it. The Prime Minister should call any 
District Magistrate of any State at random 
and may ask him what is happening. 

I have already mentioned io this House 
and again 1 say that the nl0ney granted for 
development is not being spen t for right 
purposes. I have mentioned in this House 
time and again that the responsibility of the 
Government does no't end only by granting 
money and leaving its execution OD State 
Govornment. The State Government doesn't 
execute it properly, whether It is a Congress 
ruled State or Non-Congress ruled State. 
Railway and Post and Telegraph which 
come directly under the Central Govern-
ment are working very efficiently. But the 
Government granted money fo r Kosi 
Project and handed over it to the State 
Government and as a resul t of it their 
expenditure has IQcreased and they have 
created a mass out of it. Therefore, my 
SUliestion Is that if the money is granted 
by Centre for any proje~t either to Congress 
ruled States or Non-Congress ruled States, 
it should be executed by the Centre itself as 
is being done in the case of Railway and 
Post and Telegraph projects. The efficiency 
can be increased if the Centre takes the 
responsibility of execution of those projects 
in its hands. 

I would also like to say some thing 
about tht. Financial Resources ami Financial 
powers. There is alFinance Commission and 
if there is any problem, it can be referred 
to it. It will certainly take action but there 
wilt be no use of representing irrelevant 
things. 

With rcgard to Mass·Mcdia, the people 
demand to have two or three channels 01 
television. But when the Government is 
unable to manage successfully even one 
channel, it would be very difficult to manage 
more channels. I impute motives of those 

~ .. 
people who are in favour of handing over 
Mass-Media into private hands. When the 
country is moving forward on the path of 

progress, the peopJe should make contri .. 
butions to it, they should not creat chaos 
as is prevailing in political parties. The 
country gets direction through Mass-Media 
and the people of remote areas become 
aware of the thinking and policies of the 
Government at Centre. The different 
channels of Mass~Modia will create nothing 
but only confusion. We are already facing 
a great difficulty in those areas where the 
paralleJ systeD) of Centre and State is 
working side by side. What advantages can 
be gained out of it except creating more 
complications and troubles? 

Our of our colJeagueb talked about 
Tripura. FreQucnt discussions have been 
made about Tripura in this House. In this 
concern there is a proverb in Hindi : 

"Hath Kangan Ko Arasi Kya, 
Pade Likhe Ko Farasi Kya" 

which means a self truth needs no evidence. 
In tbe past, the people of Tripura were Dot 
so happy as they are at present. In this 
country, the three fourth of the nt.wspapcrs 
are playmg the role of opposjtion. Even 
tbe newspapers did not write to the effect 
that the people of Tripura are not happy 
after elections. Thus it is not reasonable to 
level wild alJegations that Military was 
deployed t elections were rigged and the 
people of Tripura are not happy etc. It is 
very ironical that even the Ministers of thv 
West Bengal Government levelled charges 
of PolJ Jigging at Panchayat "EJections held 
in West Bengal, what to talk of others 
people. There cannot be more unfortunate 
thing than this. 

I would like to conclude with these 
words that we will make separate discussions 
in details on Sarkar.a Commission and will 
discuss and ponder over the all the varied 
issues like Centre-State .. Relations and 
Financial Relations, . appointment of 
Governors, calling of district Malistrates 
for discussion, the issue of Mass-Media, 
and the issue of judg_ mentioned there in 
Sarkari a Commission. But I '-' ould like to 
mention only one thina that the views of 
opposition Members should be clear. OUf 
country is making proaress, therefore. 
contributions should be made towards it 
and you should ~esist from -preadins 
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rumour that tbe Centre is becoming more 
strong at the cost of States are becoming 
weak day by day. The Centre is becomina 
strong as wet) as which the States arc also 
becoming strong and with it tbe country is 
becomins strong. 

[English) 

SHRIKADAMBUR JANARTHANAN 
(TirunelveJi): Mr. Chairman Sir. J thank 
you for givinS me an opportunity to speak 
on the Private Member's Resolution. It is 
a very good Resolution brought by the ex-
Finance Minister. After hearing Prof. 
Ranga who is a well expe rienced man, who 
lived at the time of Gandhi and is living 
at the time of Rajiv Gandhi, bas touched 
at the end on the restructure which is in-
evitable for the prescnt India. Basing upon 
that point-I am only an agriculturist, I 
am not a lawyc( to speak on the Jegal side 
of the relations between the State Govern-
ments and the Central Government-as a 
common man, I would say that the relations 
between the States and the Centre should be 
like a mother and the child and not like a 
father and the 'child. Father will have 
likes and dislikes towords the child but 
mother wiJl not have such things. Whether 
our attitude is right or wrong, looking to 
the present condition of the soil where 
Bhagat Singh was born, what is the problem 
today? Considering such things, Centre-
State relations is not quite healthy. Even 
though we are united, the relation is not 
healthy. Everyone here, the lawyers and 
others often speak of a strong Centre. 
Centre is strong from 1947 uptiIJ now. Our 
masters, our voters have made India, the 
Centra) Government as strong as possible, 
even when the Government changed in 
1977. They never made the CentraJ 
Government a weak and loose Government. 
We, the political people should say that out 
masters have made India strong. I W11J say 
that a strong Centre with stronger States will 
only lead to the strongest people of India. 
That should be the theory. I cannot under-
stand what you mean by strong India. 401 
MPs on the Rajivji side does not mean a 
strong Centre. Laws alone cannot bring 
strength. For example, consider the NMEP, 
the National Malaria Eradication Pro-
gramme. 1he name is 'National'. They 
were eradicating maJaria mosquitoes which 
Jives everywhere. I say that the Centre is 

over-burdened. We must let loose oar 
bu,rdcll" to the youngest sons who are aittiuc 
at the high Clld of the country. When I 
.cowe to Delhi by flight, I see a number of 
lAS officers lying from all States to Dolhi. 
This shows that they are not able to talco 
decisions of their own. Prof. Ransa was 
referring to Rajmannar's Commission which 
was from Tamil Nadu. We are proud of 
it and today we are having Sarkaria Com-
mISSIon. The number of Commissions will 
not brtll1 unity but onJy the feeling matters. 

Language spirit is inborn in any humaa 
being Everyone's mother tongue should bo 
given equaJ opportunity. . When I climb 
Tamil Nadu Express, I must hear TamiJ 
in Delhi. I must hear TamH in Bombay. 
A man comjng from M adurai to 
Maharashtra after visiting Meenakshi 
Temple, should hear his language there. A 
man coming from Bhubanesbwar to 
Bangalorc, must hear his language there. 
Only then the unity and integrity of tbe 
country will grow and the feeling of oneness 
wiIJ grow. You have the three-Ja~guaae 
formula. Whatever be the formula, tbe 
formulae are there only in chemicals, not for 
human beings. 

I am a common man and I can only 
make an appeaJ to the intellectuals. As an 
Indian I feel proud. If India is disinte-
grated, we cannot live. In the present 
international situation, we should be united 
from Cape CaroTin to Kashmir, otherwise we 
cannot survive. Only jf we arc united, we 
will be strong in culture and our existence 
wiIJ be fully possible. 

Again, in the end, I would like to appeal 
to all the intellectua1s that Jet the relations 
between the States and the Centre be like 
the children and 1 he mother and not like 
children and the father as it is today. 

[Trans lal ion] 

SHRI HARISH RA WAT (AJmora): 
Mr. Chairman, Sir, keeping in view the 
circumstances in the country our Constitu-
tion is so framed that we can say it neith .. 
a funy federal nOr a fully ubitary. It 
strikes a balaoce between two and it stood 
the test of time in aU situations &0 far 
crcpped in the country. We have so 1M 
successfuUy thwarted aU !c.inds of chaltenaes 
posed to OUf political system and we have 
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remained stable amidst such pressure on 
oUr system. I do not think that any new 
developmen t has taken pJace, warranting 
reappraisal and detailed analysis of our 
political system, 

Often our friends, particularly from 
opposition parties; raise the demand for 
redefining of relations between the Centre 
and States. I think whenever any political 
development takes place in a particular 
state or a particular party of a particular 
state feels any pressure on it, in that 
situation the only one slogan is raised that 
the Central Government is committing 
excesses on it, be it his political issue or a 
financi a1 issue. 

GeneraIJy, such things are raised on 
three counts. Firstly, it is raised on account 
of the institution of Governor, secondly on 
account of prevailmg financial relations 
between the Centre and the States and 
thirdly such things are raised by different 
regional parties for their personal political 
gains under the compUlsion of situations in 
their state. If a detai Jed analysis is made 
with regard to it, one comes tc> the conclusion 
that behind all these three factors, it is 
mainly the political compulsion that forces 
them to raise such issues. 

Sir, if we take an example of the present 
West Bengal Government which often holds 
Central Government responsible for any 
lapse on their part so that they could hide 
their failures they often Jevc) charges against 
Central Government of not granting th.lt 
much of autonomy which is required by the 
their State Government to undertake the 
job. While the fact is that our constitution 
is neither newly formed nor it is a creation 
of ieeent past. At present, whatever 
equation between the ("~ntre an j the St ates 
is prevailing, it has been prcvaiJing under 
the constitution since long ago. It was 
formed long-long ago by our Constitution-
makers. So long as the same party ruled 
at the Centre and the State no such prob-
lem arose but as soon as different parties 
came into power at the Centre and States, 
such problem began to arise. Of en, the 
states make complains against Central 
Government for not paying attention to-
wards lhelr finan~ial n~~s al}d for not 

providina them the required financiaJ resour-
ces as a result of which development 
projects remain incomplete, BasicaJ1y, it 
is the governments of states which are 
responsible for making developments in 
their States and in order to fulfil this obli-
gation, they need money. States have been 
presenting their case before Finance Com-
mission and the financial resources are 
distributed accordingly and this thing is 
clearly mentioned in Constitution also. But 
we see that whenever some State Govern-
ments become unabJe to generate required 
financial resources to fulfil the requirements 
of devefopment works and also to function 
according to _the aspirations of people of 
that particular State, then such State 
Governments blame the Centre for not 
providing them required funds. 

I would like (0 submit to the hon'ble 
Minister for Home Affairs that the present 
Fmance Commission shall devise a formuJa 
as to how the states could be provided their 
maximum share in the finandal resources. 
A serious thought is required to be given 
to it and the formula so evolved may under-
go minor chnnges but major changes in it 
creat imbalance and generally some people 
try to shirk their responsibility on this 
pretext. 

Some days ago, some suggestions were 
given to tlle Hon. Prime Minister by the 
Chief Ministers of some States. When they 
called on Hon. Prime Minister I t hey talked 
on different subjects. They did not have 
any concrete proposals with regard to their 
recommendations. Even the~, the Hon. 
Prime Minister assured them to forward it 
to the Finance Commi&sion and advised 
them to contact dircctJy to the Commission. 
But when they came our after meeting the 
Prime Minister what they told to the Press 
was totally contrary to that. They tried to 
emphasize that the point put forward by 
them was quite justified and the Prime 
Minister did not pay attention to it. I do 
not want to go into depth of it, because in 
politics a number of things can be said and 
are being said but the only thing just I 
want to submit that the Chief Ministers of 
non-Congress ruled states should under-
stand a point as to how the congress ruJed 
states are, after al1, functioning under the 
saJlle financial frllme-work fiJ(ed by the 
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Central Government and the 
Commission. 

Plannipg 

SHRI NARAYAN CHOU BEY (Midna-
pore) : They also speak against it here 
and there. 

SHRI HARISH RA WAT: They don't 
speak against it but they give suuestions 
only, Previously the Congress Chief Minis-
ters offered a suggestion to give states more 
percentage of share in the amount of small 
savings than what is being given to them 
at present. This was a concrete suggestion 
but such solid suggestion was never given 
by the Government of West Bengal or for 
that matter • the Govel nments of Andhra 
Pradesh or Karnataka. To give such solid 
suggestions is quite in keeping with the 
spirit of federal system. The Chief Minis-
ters of states §hould give such suggestions 
and the Central Government should consider 
it. If the Centre refuses to con')ider the 
reasonable suggestions given by State Chief 
Ministers them I think that -definitely our 
relations should be reconsidt:red. 

Their reasonable suggestions can be 
considered and accepted. I don't think 
that any good can be done to the State or 
for that matter to our policy if one in 
stead or offering some reasonable sugges-
tions, gaes on levelling charges and casting 
aspersion on others. I was making sub-
mission that some of our Chief Minister of 
the States have totally politicized it. Be it 
a conclave organised by them or a meeting 
of head of the parties called for considering 
the issue of their me rger or problem of 
discontentment brewing within the Party or 
for that matter they are experiencing difficul-
ties in making adjustment between Janata 
Party or between the different constituents 
of the left front, they raise the bogey of 
Centre-State relations and level a varieties 
of charges against the Centre to hide their 
failures and divert the attention of the 
people. If the Central Government provides 
some funds to them and if the Centre 
Government ask for the details of expendi. 
ture incurred by them which have not been 
utilized properly... .(lnterruptions)... . 
If a scheme is launched, the responsibility 
to implement the scheme lies with the State 
Government. It the Central Government 
or for that matter the head of the Central 
Government ask for some details about it, 

, 
how it is justified to give a political colour 
to it. You are'recalling when our Prime 
Minister has said a few dayS ago that the 
Slate should spend the funds given to them 
by the Centre in a proper manner. It 
is his duty to see as to whether they are 
spending it properly or not. I don't 
think any wrong in it. In this statement 
not a particul ar . state has been pinpointed. 
Our Political parties made a Jot of hue and 
cry for it. They tried to Imphasise that the 
Prime Minister were trying to meddle with 
their internal working. 

Can there be a Prime Minister who will 
not want that his country should march 
forward? It is the duty of the Prime 
Minister to ensure the welJ being of the 
entire country and he is committed to that 
If the Prime ~Ijnister calls for a mcetio. 
of the Chief Ministers and advises them to 
make proper utilisation of the funds as per 
plan programme in a bid to fulfil th is com .. 
mitment, it should not be construed that he 
has done anythJl1I wrong. If this thins is 
discussed with the opposition parties face to 
face they wiJl also agree that there is 
nothing wrong in it. It is totally unbecom-
ing on the part of some of the Chief 
Ministers and political parties who have 
tried to impute motives in it. When some 
States spend the funds allocated to them 
under N.R.E.P. and R.L.E,G.P. schemes 
on such work which will benefit a particular 
party only t it is quite but natural that the 
Prime Minister should express concern for 
that. It will be a matter of concern not 
only for the Prime Minister but also for the 
whole country. I am not referring it as an 
allegation. There are a number of State 
Government which do not abide by the 
approved parametre of the scheme while 
spending money given by the Centre. Funds 
arc diversified to different heads. Funds 
are being spent on such heads, with which 
country is not benefited at all. There arc 
some States which are spending the funds 
providing rice at subsidised rate of Rs. 2 
per kilogrme. This may enable them to 
get some vo tes by selling rice at the 
subsidised rate of Rs. 2 per kilogram and 
appla&.lse from peopJe for the time beiDa 
but no body tries to make an assessment as 
to how much the people of the country and 
the State concerned are being benefited by 
this practice. There are toJDe Sf~te whJch 
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spend the funds on different names such as 
'Soubhagyashnli' etc. In West Bengal, the 
funds arc being spent on strengthening their 
cadre. It should be ensured that once 
the plans are approved, the funds sanctioned 
for a particular item should be spent on 
that item only. If some State Governments 
feel that the act of ensuring is an interference 
in their internal affairs, this aspect should 
be considered. There should be a factual 
evaluation of the financial position of the 
State. Here is also a need to make an 
indepth study on delegating mOle powers 
to the States for mobilising their own 
reSOUlces. It may be that Silme States 
may misuse the funds, but most of the 
States are not like that. The more the 
States are given funds, the more the welfare 
schemes will reach to the people and it will 
bring economic prosperity t9 them. If the 
States achieve economi(.; prosperity, the 
country will also get its benefits alongwith 
them. Some of our coJlelgues have been 
trying to emphasise on the point that the 
Centre will b\!come strong when the State 
are made strong. For example, our body 
wil1 become shang when other limbs like 
hands and legs become strong. This 
factual system is prevalent in our country. 
With the development of the States t the 
whole country will develop. Nowadays, 
new frend ha!) dcvdopcd with the formation 
of regional p.lrtics. Different regional 
parties are emerging in A~sam, Andhra 
Pradesh and several other States of the 
country. They are being given such names 
which make one 10 feci that these arc not 
only mere regional parties, but also spreading 
regional fceliligs. A Jegional party with 
the name or' Tclugu Desam has been formed. 
When we h,we already one country, Bharat, 
what was the nccd of creation of the 
'Dcsnm'. Regional parties are raising their 
heads at var 10US places. There is a need 
to give a serious tl10Ught to thIS aspect. 

SHRI NARAYAN CHOU BEY : It is 
due to failure of the Gentre. 

SHRI HARISH RA WAT: It is not 
our failure. Had the Central Government 
failed, our fcdcr.ll system would have 
collapsed. It seems that it has not so far 
been able to make dent on the political 

system of our country t but in due course, 
it will have its effect. Several regional 
parties are trying to boost this objective, 
owing to which the situation is becoming 
more unfavourable instead of becoming 
favourable. Nowadays, regional feelings 
are gaining moventum. The image of 
national parties is gradually declining. Once 
a party comes to power, it makes aJl out 
efforts to remain in power by hook and 
crook. Their way of thinking and style of 
functioning is becoming totally regional.' 
Whatever slogan they may give, but their 
internal wor king system has been becoming 
like that of the regional parties. I would 
like to submit the hon. Minister of Home 
Affairs that there is need to think it 
seriously as to the extent to which the 
regional parties are allowed to preserve 
thrir existence under the present electoral 
system. I do not say that the regional 
parties should be banned. But the way 
irresponsible regional parties are mushroom-
ing in the country is a matter of great 
concern. These irresponsible regional parties 
are giving slogans of regionalism. Anoync, 
after becoming a rebel and revolting from 
a party form his own regional party. In 
the process, a number of regional parties 
corne into existence. Now a time has come 
when we should apply a break to curb such 
activities. Assam which was divided into 
several parts and as many as 6 to 7 States 
were created out of that one States There 
arestill demands to further divide it. Two to 
three regional parties in that State arc 
making such demand. The same is the 
position with Bihar, Uttar Pradesh and 
several other States. Except a few smalJcr 
States t there is a demand to bifurcate all 
the States in the country. Mr. Chairman, 
Sir, such a demand is coming up from your 
State also. It is quite but natural that it 
will be a matter of concern for us. I fail 
to understand as to where the end of it. 
The Congress Party is not going to lose 
in any way of such activities. Nor will it 
be able to destory the Congress party. 
Rather it will cause harm to some regional 
parties. For example the ruJing patty in 
West Bengal has been badly involved in 
Gorkhaland Movement. That party is fu1ly 
responsible for the movement. Whatever 
might be the reasons for regional parties 
coming into powers, but now it is time that 
we should give a serious thought to it in 
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view of the prevailing situation. Otherwise. 
it will put a very bad effect on our political 
system. The situation at the time of 
independence was quite different from the 
situation prevailing today. Before indepen-
dence there was a generation which was 
ful1y devoted to national cause. Thcy were 
ready to make every sacrifice for the 
country. But tbe new generation did not 
see the hardships of pre·independenee era. 
They were born in independent India. They 
saw a 'developing India. They think that 
the India of today has not undergone' any 
changes from what it was earlier. A number 
of peopJe among us mislead them. Regiona-
lism is beil1g encouraged at various places. 
It is exercising overbearing influence every-
where. It is mainly attributed to discon-
tentment among youths, which has been 
created due to many factors such as non-avai-
lability of emplJyment etc. Discontentment 
has spread everywhere among the youth. All 
these people are joinjng the regional parties 
which raise some sort of anti national 
slogans. Through you, 1 request then hon. 
Minister of Home Affairs to ban all such 
regional parties which are fully based on 
regionalism. which have parochial views 
which have no economic policies behind 
them, which have no political philosophy 
and which spread the feelings of regionalism. 
Format ion of an such political parties should 
be banned immediately. 

A lot of things have been said about 
the institution of Governor in this House. 
We know that the institution of Governor 
ha1J discharged its duties in a most respon-
sible manner when any constitutional crisis 
arose in a State. This institution has proved 
very helpful in preserving democracy in our 
country to a great extent. It wiJl be treated 
as politically motivated if any allegation 
is made or any aspersion is cast against 
this institution. It is not wise on the part 
of anyone who raises hue and cry on the 
decisions of the Governor taken· for 
maintaining law and order in a particular 
State. It is 110t necessary that the Governor 
should always agree to the views of the 
ruling party in the State. Because, evely 
political party takes decisions keeping in 
view its political interest. A tendency of 
making allegations and casting aspersions 
against this institution has been on the 
increase in our country. This tendency 
needs to be checked. 

I would like to request the opposition 
parties to think deeply on this subject. 

18.00 h=-s. 

HALF-AN-HOUR. DISCUSSION 

Railway Sc:~ools 
[Eng/ish] 

,)HRI NARAYAN CHOUBEY (Midna-
pore) : I want to raise haIf-an-bour discus-
sion in relation to the reply of the hone 
Minister for Railways to my Question No. 
3429 on 17.3.88. I do not want to 
embarrass the Government in this regard 
nor do I pinprick the Government. I want 
to bring to the notice certain obligations 
1ying with the Government regarding the 
education of the sons and daughters of 
Indian railway men. The Minister has 
dodgcd the answer. He has stated that there 
are 51 High, 34 Higher Secondary Schools, 
7 Intermediate Colleges and 1 Degree college 
run by the Railways. My question was: 
what is the curriculum that is fO)Jowed by 
these railway schools and colleges ? Is it 
not a fact that they foHow the curriculum 
of [he Directorate of Education of various 
States in which the schools and coJJeges 
are located '! In the matter of appointing 
teachers, their standard, their numbers, do 
they not follow the standards set by the 
Board of Secondary Education and Board 
of Higher Secondary Education of various 
States? But the Minister did not answer 
it properly. It has been stated that the 
pattern prescribed by Department of Edu-
cation for Centrally Administered SchooJs 
is adopted for Railwny School Teacbers 
with regard to qualifications and pa; 
scaJes. 

So my first question is: Of the schools 
and coJIeges ~ mentioned in the reply, how 
many are affiliated to WBSE and, how many 
are affiliated to Board of Secondary Educa-
tion and Board of Higher Secondary Educa-
tion of various States? I am from a 
railway colony-Kharagpur-which is the 
biggest railway colony in India. I am a 
student from a railway schoo I, BNR Indian 
Railway High Schoo). AU throughout my 
life r have seen that these schools have been 
foHowing the curriculm of the State Govern-
ment. Even the standard of education is 
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or the State Government. The number of 
teachers to be appoi nted ,are according to 
the State Government formula. But in 
these days of economy drive. you are not 
appointing adequate number of tearchers. 
What is happening? You know that when 
the officers of the railway school department 
apply to the Directorate of Secondary Edu-
cation for seeking affiliation for getting 
recognition of ' the schools, while they make 
an application, the)' categorically assert that 
they would be ~ollowing the curriculum, 
the standard of teachers, the yardstick of 
teachers as accepted by the Board of 
Secondary Education of the State. Suppose 
a man is transferred from Bengal to Bihar. 
then he wilJ be following the cun iculum of 
Bihar. If he is transferred to Bengal, then 
he will be following the curriculum of 
Bengal ... (Interruptions) ** 

MR. CHAlRMAN : Do not record 
anything. 

(lnfrruptions) 

SHRI NARAYAN CHOUBEY: Igno-
rance is ignorance. I am also ignorant of 
many things, but not of this .(Interruptions) 

SHRI CHAIRMAN : Mr. Choubey, go 
on now. Go on please. 

SHR} NARAYAN CHOUBEY : Sir, the 
schools are visited by the School Inspectors 
of the States. Inspection of the schools 
is done by the Inspectors of the State 
Government. Rec:ntly, the Inspector of 
Schools, Midnapore district, visited the 
Railway Schools in Kharagpur and he 
pointed out that there are not adeq uale 
teachers there. He recommended to the 
Railways that the teachers should be appoin-
ted. I cite an example from my own 
experience. Railways have given me a reply 
that they follow their own standard. The 
Railways have a standard to run the railways. 
How can the Railways have a standard to 
run the schools? The Railways either 
folJow the State Government's standard or 
they follow the standard of the Central 
Board of Education. Either of these two 
standards they folIow. Again I want to 
stress that because in the name of the 

•• Not recorded. 

economy drive they want to appoint less 
number of teachers, that is why they are 
doing this thing. My appeal to the Govern-
ment and to the Minister is that althouah 
they have stopped the recruitment of many 
clerks, many artisans, but at least for impart-
ing education to the sons and daughters of the 
raiIwavmen, let them not bring the economy 
drive and let them appoint the adequate num-
ber of teachers. In Kharagpur Railway High 
School. there is no teacher who had a subject 
like Geography while he was in B.A. or in 
M. A. There is no teacher at present who 
has passed with Biology; hut he is supposed 
to teach Biology. I want to know whether 
the officers of the Rai lw ay Board or the 
Railway Minister allow their sons and 
grandsons and daughters and grand-daughters 
to be taught in such schools. F6r them 
there is the Doon School, for them 
there is a schoo) in KUTsiang, for them 
there is a school in Kal impong, fOT them 
there is a school in Dehradun, but for the 
railwaymen ... (lnterruptions) 

MR. CHAIRMAN: P1ease don't inter-
rupt. 

SHRT NARAYAN CHOUBEY : So, 
Sir, my question is straight. When the 
Railwavs are followmg the curriculum of 
the State Government, arc they going to 
appoint the teachers as per the yardstick 
defined by the Di I ectorate of Education of 
the State Governments; since the schools 
are in various States? This is my question. 
If they do it, heavens won't fall. If they 
do it, crores of rupees won't be spent. If 
they send one officer to London and Japan 
and U.K. for buying locos or rakes, they 
spend lakhs and lakhs of rupees. In the 
name of modernisation, they are doing 
many things which are not required for the 
Railways, but at least fQr imparting educa-
tion to the sons and daughters of the poor 
railwaymen, let them have (his thing done. 
I want to cite one case of Adra from where 
eamrade Basudeb Acharia has come. 1n 
such a big colony, where at least thirty 
thousand rai1waymen are living, there is 
only one primary school, and that primary 
school is located at a place where young 
kids have to go three-fou r kilometres to 
attend the school. At the instance of Shri 
Basudeb Acharia, a new school building 
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baa been conatructed but it is half-built aDd 
is not beina completed. Now tbey say that 
tbat building is Dot for the school. Some-
times tbe Government says Education is a 
State subject. Yes, Education is a State 
subject, but the Government have been 
runninl the schoo)s and they are bound to 
rUD the schools. In Jamalpur, in Kharqpur, 
in Adra, in Bilaspur. and in Chakradharpur, 
there are Railway schools. So, I enjoin 
upon the Railway Minister to do apJ:.oint 
sufficients teachers in Railway schools as 
per the yardsticks of the State Governments. 
This is number one. No. 2 is this. I am 
.lad that we have 7 Intermediate colleges 
and one Dearee college. But the bisgesl 
railway colony in India is .•• 

SHRI PIYUS TIRAKY (Alipurduar) : 
What is the medium of intruction? why 
don tt you tell this ? 

SHRI NARAYAN CHOU BEY : Medium 
of instruction is their own language. Don't 
worry. 

SHRI PIYUS TIRAKY : From State to 
State ? 

SHRI NARAYAN CHOUBEY: From 
State to State it differs. 

MR. CHAIR.MAN: Please Don't dis-
turb. (lnterruption&). 

SHRI NARAYAN CHOUBEY : You 
have colleges, but we have been urging on 
the Government to have a college at 
Kharagpur, the biggest railway colony in 
India where mOJ'e than 30,000 to 40,000 
railwaytnen live and the number of railway-
men and the members 0 f their families is 
more than two lakhs. You have a college 
at Kharagpur. We have suggested that even 
without making a new building; if you start 
with a night college at Kharagpur, that 
can be even wi th Commerce or Arts, if not 
Science. I would request the Minister to 
kindly live replies to these questions of 
mine so that we can be assured that the 
Government will be serious regarding the 
education of the SODS and daughters of 
railwaymen, as the Minaster is quite serious 
regardtnl the education of the sons and 
daughters or grandsons and grand daugb ters 
of his own. 

SHRI PIYUS TlRAKY: Sir, because 
I bavc been called I ilDorant', I shou)d be 

allowed to express my cianorance'. 

MR. CHAIRMAN: No, no. I don't 
allow. The hone Minister may reply to Mr. 
Choubey. 

[Translation] 

THE DEPUTY MlN1STER IN THB 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : Mr. Chairman, 
Sir, the learned hone Member throup his 
brief statement about railway schools 
wanted me to answer several questions. One 
question was asked as to whether aU Railway 
schools are affiliated to Central Board of 
Secondary Education. It is not so. Except 
five schools which are situated in Bilaspur, 
Bhusawal, Jharpani. Gorakhpur and ltarsi 

• • t 
remalDIDg other schools, whether they are 
in Bihar, West Bengal Madhya Pladesh, 
Andhra Pradesh and Maharashtra, are 
governed by the syJJabi of respective State 
Governments. 

As regards his 2nd question about the 
courses of study, I would like to state that 
aU of our schools are being run on the 
pattern of the St ate Governments and 
since people of different States go on 
transfer, the courses of study and other 
curriculum procribed by the respective State 
Governments are folJowed. 

His third question was about tbe 
appointment of teachers. He said that the 
Government is observing economy drive in 
the matter of making appointment of 
teachers. Through you, I would like to 
inform the learned hone Member, Shri 
Choubey that some norms are foJJowed in 
this regard. The question of maintaining 
unity and uniformity in Railway schools is 
raised. In order to bring uniformity in an 
the. schOOls manDged by the Railways, 29 
periods have been prescribed for teaclling 
in a week. DiWerent State Government 
have prescribed different norms with regard 
to number of periods to be taught in a week. 
For example, in West Bengal it is 25 
periods in a week. On the basis of our 
norm. 73 teachers are required for Higher 
secondary school, Kharagpur, whereas on 
th.. basis uf their norm, 90 teachers are 
required. Thus we fall short or 11 
teachers. If we take this as the basis we 
can see that different standards oxist iu 
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Bibar, Orissa, West Bcnga1, Madhya Pradesh, 
Maharashtra and Andhra Pradesh. We 
cannot bring an uniformity in the appoint-
ment of teachers on this basis. A norm of 
29 periods per week has been fixed for 
railway schools. This is taken as the basis 
for the appointment of teachers in railway 
schools and no reduction in number of 
teachers is alJowed. 

SHRI NARAYAN CHOUllEY: Please 
mention it subject-wise. (Interruptions) 

SHRI MAHABIR PRASAD: Shri 
Choubey, I had also been a teclcher. I 
have been a lecturer since 1958. I know 
that tcachers should be subject-wise. 1 have 
noted the hon. Member's point. I shal1 
tell him later how it is being done. The 
hone Member also said that an Inspector 
went to Kharagpur and then submitted a 
report after inspection The findings of such 
reports are taken into account and action is 
initated accordingly. 

Another question which the hon. Mem-
ber raised· relates to lack of adequate 
educational facilities to the children of 
railway employees. I understand that the 
hon. Member is a socialist but he used a 
word 'Doon' school. But I can say that 
in the Congress (I) party as well as in our 
railways there arc no arrangements to that 
effect. The Government tries so act accord-
ing to standards. As I have said before, 
the Government belives in uniformity. 
(Interruptions) Kindly listen to me patiently. 
(Interruptions) 

SHRI NARAYAN CHOUDEY: I do 
not want the 'Doon' arrangement to be 
applied here .. The Government should 
appnint teachers on a subject-wise basis. 

SHRI MAHABIR PRASAD: The hon. 
Member may please listen to me first and 
afterwards ask for clarifications. As I was 
saying, in the entite Indian Railway system 
there are 684 schools run b} the railways 
and 48 by the Kendriya Vidyalaya Sanga-
than. Hence, there are a total of 732 
schools which are part of Indian Railways 
and the Government wants to bri ng uifor-
mity in all of them. (lnrerrupt;ons) I have 
pOled the hon Member's point and if 

, 

something is amiss at any stage the Govern-
ment will do the needful. 

The hon. Member asked a question 
regarding admissions. The Government 
would like to set a common standard for 
aU schools. The hone Member talked of 
opening a school in Kharagpur. The 
matter relating to the college in Kharagpur 
has been noted down and further action will 
be taken after a survey has b\..en carried 
out. 

SHRJ HARISH RAWAT (Almora) : 
Mr. Chairman, Sir firstly I want to say 
with utmost pohteness that the railways 
spend very little on the welfare of its 
employees. The saJary and bonus may be 
good but very little money is spent on 
welfare activities. May I ask the hOD. 
Minister what steps are beina taken to open 
more schools for the employees of Indian 
railwys, and whether there is any proposaJ 
to run these schools 011 the pattern of 
Central Schools? WiH the Government 
consider granting the status of Kendriya 

" Vidyalayas to railway schools and linking 
them with the Central Education System 
instead of the State Education System ? 

DR. G.S. RAJHANS (Jhanjharpur): 
Mr. Chairman, Sir, 1 shan take one minute 
only. Nearly 40,000-50,000 employees 
work in the Jamalpur under the Eastern 
Railway. Yet there is no Intermediate 
college there, let alone a degree college. 

The second thing I want to say relales to 
the transfer of railway empJoyees from one 
State to another. The curriculum of stUdy 
in each State is different. So effol ts should 
be made to frame a standard curriculum at 
t he second ary , higher secondary, interme-
diate and degree levels, so that students 
moving from State to another State do 
not suffer from discontinuity in the study 
process. The plight of the railway employees 
is a pitiable one. I t is said that they have 
to look for other sources of income to 
supplement their meagre earnings. There 
an: so many other things too, but I do not 
want to got into them. Drivers, ticket-
collectors, ticket-checkers and sweepers ace 
some of the many employees whose life 
revolves around the ral)ways. They spend an 
entire life-time ttavelJing on trains. They are 



36~ B.A.H. re : Rly. Schools CHAITRA 10, 1910 (SAKA) H.A.H. re : JU,. SchQols 366 

cut-'Oft' from their home-life for long stretches 
of time. These people cannot spare the time 
to see to the education of their children. 
The least that can be done is to provide 
proper education to their childrea, so that 
these people can be happy in the feeling 
that their offspring are following the right 
path. Once upon a time railway schools 
enjoyed a big reputation, specially 
in the sport of football. Promising players 
of footbaJl used to -emerge from the railway 
schools of Bihar and West Bengal. That 
traditional is now a thing of the past. If 
students fail to get admission elsewhere, they 
turn to railway schools. So I urge the hon. 
Minister to set a high standard for railway 
schools and keep this standard uniform 
throughout the country. Intermediate and 
degree colleges should be opened wherever 
the number of railway employees is very 
large. 

[Ellglish] 

SHRI SHANTARAM NArK (Panaji) 
In fact, the hon. Mmistcr was repJaying to 
the earlier q '('stions in a very high tone! I 
was wondering for a moment whether the 
hon. Minister was a participant or we are 
participants. Who is the Minister? We 
arc the Minister or you are the Minister? 
In any case, your enthusiasm is appreci-
able. 

I would just like to know onc point. In 
the unswer which has been giv~n to the 
question by Mr. Narayan C~oubcy, the 
original one, there it has been said that 
"railway schools generally foJJow the curri-
culum prescribed by the State Government 
wher there they arc locatcd in CBSE 
affiliated." Generally", in the sense, 
whether there are other schools where local 
curriculum is not made applicable or 
whether schools where local State Govern-
ment curriculum is applicable and whether 
there arC orher schools where this is not 
applicable 

In reply to the second part of Shri 
Narayan Choubey, it has been stated that 
"the pattern prescribed by the Department 
of Education for Centrally-admistered 
schools is adopted for railway school 
leachers." Now Jf you are following State 
curriculum for students, why are you for 
Central pattern for teachers? What is the 
status of the schools? I want to know 

whether our new education policy has any· 
thing to do with these schools administered 
by the railways. Has your Ministry appro-
ached the Ministry of HUman Resource 
Development for the purpose of any 
speciftc guidelines to be issued with respect 
to schools managed by railways or your 
schools have nothing to do with our 
educational policy? 

It appears so from this Report that we 
should have schools manag(.d by railways. 
Are our studen ts who are in the railway 
schools completely aloof from the National 
Policy? Please state. 

[Tram~/at ion] 

SHRI MAHABIR PRASAD : Mr. 
Chirman, Sir, our hon. learned Member 
Shri Harish Rawat asked whether railway 
employees are getting a raw deal. I wouJd 
like to inform him that Rs. 262.14 crores 
are spent by the railways on welfare ameni-
ties and Rs. 20.65 crores on educational 
facilities. Perhaps Shri Rawat did not hear 
my reply. I have replied that the railway 
administration spends a lot of money on 
the welfare of raHway employees. So the 
hon. Member should be satisfied to know 
that both the Central Government and the 
railway administration are a live to the 
needs of railway employees. 

OUf respected <.:ol!cague Dr. G. S. 
RJjhans raised a quest ion par'aining to the 
trunsfer of railway employees. It is true 
that transfers arc a normal feature in the 
railways But, as I said in reply to Shri 
Choubcy's query, Kendriya VidyaJayas all 
over the country have one and the same 
cnrriculum. This common curriculum fully 
serves the needs of railway employees 
affected by transfers. I had clarified earlier 
that the schools in five places i.e. Bilaspur, 
Bhusava), Jharipani, Gorakhpur and Itarsi 
are of uniform status. So employees on 
transfer arc not allowed to suffer in any 
way. Uniformity is adopted only for the 
salaried d"s~es wJ:ich is Ll Central 
pattern. 

OUf learned coHcague from Goa, Shri 
Shantaram Naik, who was perhaps a 
Minister there. (Interruptl'ons). I want to 
assure him that my voice does not lack in 
strensth. I have ta,lked in 'this voice to 
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lakhs of peopJe I want to tell him what 
I told Shri Choubey who is 110t present at 
the moment. That aU his 8uuestions have 
been noted and I wiU certainJy consider 
them. 

With thele words I concludo ,be hall· 
bour discussion. 

18.29 lars. 

The Lok Sablla then adjourned Ii/I Eleve" 
of Jhe Clock on Monday April 4, 

1988/Chaitra 1 S, 1910 (Soko) 
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